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 LOK  SABHA

 Tuesday,  August  8,  967/Sravana  17,
 889  (Saka).

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock,

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 सहकारी  समितियों  का  कार्यसंचालन

 +
 1646.  श्री  विभूति  मिथ  :

 श्री  Go  ना०  तिवारी  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  किः

 (क)  क्‍या  यह  सच  हैकि  प्रायः

 समूचे  देश  में  शौर  विशेष  रूप  से  बिहार
 में,  सहकारी  समितियों  का  का  कार्यसंचालन
 बिल्कुल  झसफल  सिद्ध  हुभा  है;  शौर

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  उनके  कार्यसंचालन  में  सुधार  लाने
 के  लिये  अखिल  भारतीय  'प्राघार  पर
 कोई  कानून  बनाने  का  है  ?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 M.  S.  Gurupadaswamy):  (a)  No,  Sir.

 (b)  Does  not  arise.

 eft  विभूति  मिथ :  प्रध्यक्ष  महोदय,
 अनुभव  के  भाघार  पर  यह  सिद्ध  बात  है
 है  कि  बिहार  में  कोझ्ापरेटिव  सोसाइटियों
 का  संचालन  झभौर  कोझापरेटिव  सोसाइटीज
 का  काम  ठीक  से  नहीं  चलता  तो  क्‍या
 केखीय  सरकार  इस  सम्बन्ध  में  आल
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 इंडिया  बंसिस  पर  कोई  लेजिस्लेशन
 बनायेगी  कि  एक  सा  सारे  देश  में  कोग्रापरेटिव
 सोसाइटियों  का  संचालन  हो  श्रौर  एक  सा

 कानून  हो  ?

 Shri  M.  5,  Gurupadaswamy:  There
 are  two  parts  to  this  question.  One
 is  about  Bihar.  It  is  generally  true
 that  the  co-operative  movement  is
 weak  in  Bihar.

 So  far  as  the  legislation  at  all-India
 level  is  concerned,  I  may  inform  the
 hon.  Member  that  some  time  past  a
 Committee  was  set  up  for  this  purpose
 and  they  have  drawn  up  a  model
 legislation  for  all  the  States  tg  Im-
 plement.  All  the  States  except  four
 have  adopted  the  recommendations  of
 this  Committee.  These  four  States
 are  Assam,  Bihar,  Kerala  and  Naga-
 land.  All  the  other  States  have  ul-
 ready  accepted  the  recommendations
 and  have  amendeg  their  Act:  or
 brought  out  new  Acts.  Therefore,  cur
 suggestion  is  that  Bihar  should  also
 fall  in  line.

 sit  बिभूति  मिथ :  अभी  मंत्री  जीने
 पहले  तो  कह  दिया  ना  शौर  फिर  झपने
 जवाब  में  उन्होंने  कहा  कि  बिहार  में  को-
 शझ्रापरेटिव  सोसाइटियों  का  मृवर्मेंट  कमजोर
 है,  चार  स्टेट  जिस  में  बिहार  भी  शामिल
 है,  जो  मौडल  कानून  था  उस  को  नहीं  माना
 तो  मैं  जानना  चाहता  हूं  कि  क्‍या,केन्द्रीय
 सरकार  ने  यह  बराबर  कहा  है  कि  सारा
 काम  चूंकि  समाजवाद  लाना  है  इसलिए
 वह  कोप्मापरेटिव  के  प्राधार  पर  होना
 चाहिए  तो  मैं  जानना  चाहता  हूं  कि  बिहार
 सरकार  को  केन्द्रीय  सरकार  ते  मसजबूर
 किया  या  नहीं  किया  यदि  मजबूर
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 नहीं  किया  तो  क्यों  नहीं  किया  और
 क्‍या  यह  सही  है  कि  जो  गांव  के  रहने  वाले
 हैंपौ  दस  आदमी  झगर  किसी  कोझ्मापरेटिव
 के  मैम्बर  हो  जाते  हैं  तो  ग्यारहवें  को  उस
 में  मैम्बर  होकर  नहीं  आने  देते  हैं,  बारहवें
 को  नहीं  आ,॥ने  देते  हैं  शर  वह  ऐसा
 सोचते  हैं  कि  हमारी  जमींदारी  हो  ग्रयी  है
 तो  इन  बातों  को  दूर  करने  के  लिए  क्‍या
 केन्द्रीय  सरकार  खुद  कोई  ऐसा  लेजि-
 सलेशन  करने  को  सोच  रही  है  त/कि  सारे
 देश  में  एक  सा  उनका  संचालन  हों  और
 ग्रौर  एक  सा  कानून  हो  ?

 Shri  M.  Ss.  Gurupadaswamy:  This
 matter  was  discussed  by  the  National
 Development  Council  also  in  1958.
 There,  the  Bihar  Government  also
 agreed  that  steps  were  necessary  in
 this  regard,  but  so  far  they  have  not
 passed  any  amending  law  in  this  re-
 gard.  But  may  I  say  that  even  in
 Bihar  the  progress  made,  compared
 to  the  past,  is  somewhat  better  now.
 For  the  last  ten  years,  the  member-
 ship  of  primary  agricultural  credit
 societies  in  Bihar  has  increased  by
 four  times  and  the  short  and  medium
 term  loans  also  have  increased  by  20
 times.  But  this  does  not  mean  that
 the  movement  is  strong;  it  is  still
 weak  and  I  would  very  mucn  wish
 the  Bihar  Government  to  take  steps
 in  this  regard.  The  co-operative
 leadership  which  is  there  has  got  to
 co-operate  in  this  direction.

 क्षी  विभूति  मिथ :  मेरे  सवाल
 का  जवाब  नहीं  झाया  कि  गांव  में  जब  दस
 झादमी  कोग्रापरेटिव  के  मैम्बर  हो  जाते

 हैं  तो  वह  दूसरे  को  उस  का  मैम्बर  नहीं
 होने  देना  चाहते  हैं  |  बिहार  के  मिनिस्टर
 साहब  बैठ  हैं  उन  से  श्राप  पूछ  सकते  हैं  कि
 क्या  यह  बात  सही है  शौर  यदि  सही  है
 तो  उस  के  सुधार  के  लिये  सरकार  क्‍या

 कार्यवाही  कर  रही  है?
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 Shri  M.  §.  Gurupadaswamy:  It  is  a
 matter  which  is  left  to  the  State
 Governments.  We  can  only  advise
 them,  give  genera]  guidance.  So,  we
 cannot  interfere.  The  co-operative
 movement  is  a  voluntary  movement,
 a  popular  movement  and  it  has  got  to
 be  assisted  by  the  State  Government
 with  the  guidance  of  the  Centre.

 श्री  क०  ना०  तिवारी  :  देश  में  कितनी
 कोझआपरेटिव  सोस्राइटियां  हैं  श्रौर  उन
 की  पूंजी  क्‍या  है  ?  बिहार मैं  कितनी
 हैं  शौर  वहां  पर  इन  कोआपरेटिव  सोसाइटीज
 की  पूंजी  कितनी  है?  कितनी  स्ोसाइटीज
 क्रियाशील  हैं  शौर  कितनी  मरी  हुई  हैं,
 फंक्शनलंस  हैं  ?

 Shri  M.  Ss.  Gurupadaswamy:  I  do
 not  have  the  figure  about  the  number
 of  societies  in  Bihar.  But  we  have
 taken  g  decision  for  all  the  States
 that  wherever  the  societies  are  weak
 and  dormant,  they  have  got  to  be
 either  amalgamated  or  strengthened.

 थ्यी  wo  नना०  तिवारी  :  मैंने  पूंजी  के
 बारे  में  पूछा  कि  देश  में  कितनी  पूंजी
 कोगझ्परेटिव  सोसाइटिज  की  है,  बिहार
 में  कितनी है,  उस  की  षूंजो  की  लागत
 कितनी  है  उस  का  कोई  जवाब  नहीं
 झाया  ?

 Shri  M.  8,  Gurupadaswamy:  I  want
 notice  to  the  question,

 Shri  Lobo  Prabhu:  The  hon.  Minis-
 ter  has  just  now  said  that  the  co-
 operative  movement  is  showing  im-
 provement  because  the  number  of
 members  and  the  number  of  loans
 has  increased.  May  I  know  whether
 the  overdues  have  not  increased,  whe
 ther  the  number  of  societies  which
 come  in  the  lowest  category,  namely
 D  class,  has  not  increased,  and  whe-
 ther  at  the  same  time  there  has  not
 been  an  increase  in  the  number  of
 members  of  cooperative  societies,
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 cularly  co-dperdfive  indubtrtal  societ-
 ies  Which  are  evading  taxes?

 Shri  M.  Ss.  Gurupadaswamy:  The
 overdue  position  is  better  now  and
 the  percentage  has  been  bought
 down.

 ‘Shri  Lobo  Prabha:  Has  it  not  in-
 creased?

 Shri  M.  58.  Gurupadaswamy:  No;  I
 shall  give  him  the  figures.  Now,  the
 figure  is  32  per  cent  whereas  some
 time  past  it  was  49  per  cent.  There-
 fore,  there  is  g  significant  shift  in
 this  matter.  We  have  been  taking  up
 this  question.

 what  to Shri  Ranga:  Shift  from
 what?

 Shri  M.  S.  Gurupadaswamy:  I  am
 talking  of  the  position  of  overdues.

 The  position  is  better  even  now  in
 Bihar.

 Regarding  the  other  question  about
 industrial  co-operatives,  I  would  say
 that  that  is  not  under  our  purview.

 Shri  Lobo  Prabhu;  He  has  not
 answered  the  second  part  of  my  ques-
 tion  about  the  increase  in  the  number
 of  societies  classified  as  D  ang  which
 are  also  on  the  verge  of  liquidation.
 May  I  know  whether  there  has  not
 been  an  increase  in  the  number  of
 societies  coming  under  the  audit  classi-
 fication  D,  that  is,  societies  which  are
 about  to  be  liquidated?  In  other
 words,  may  I  know  whether  there  has
 been  an  increase  in  the  number  of
 societies  on  the  verge  of  liquidation?

 Shri  M.  S.  Gurupadaswamy:  I  have
 already  answered  this  question  in

 part,  I  have  said  that  all  these  weak
 and  dormant  societies  are  to  be  either
 amalgamated  with  other  societies  or
 have  got  to  be  strengthened  or  they
 have  to  be  liquidated.  That  is  our
 approach.

 Oral  Answers  SRAVANA  14,  I889  (SAKA)  Oral  Answers  773  2

 sit  अचल  fag:  क्‍या  मंत्री  महोदय
 बतलाने  के  कृपा  करेंगे  कि  उत्तर  प्रदेश  में
 भी  90  फौसदी  कोप्मापरेटिव  सौसाइटीज
 का  काम  चाहे  वह  कंश  की  हों  भौर  चाहे
 वह  कंउ्यूमेर्ति  कोझापरेटिव  सोसाइटीज
 हो  उने  को  काम  बहुत  बुरी  श्वस्था  में  बल
 रहा  है  ?

 Shri  M.  Ss.  Gurupadaswamy:  It  is
 not  correct  to  say  that  90  per  cent  of
 the  societies  are  weak.  There  are
 weak  societies  everywhere,  no  doubt,
 and  we  want  to  see  that  those  societ-
 ies  are  made  strong  either  by  amalga-
 mation  or  by  strengthening  them  in
 other  ways  or  they  have  to  be  liqui-
 dated.  That  is  our  new  approach.
 It  is  not  true  to  say  that  90  per  cent
 of  the  societies  are  weak.

 Shri  S.  K.  Sambandhan:  Even
 though  Government  do  not  accept
 that  the  co-operative  movement  is  a
 failure,  it  is  a  partial  failure  through-
 out  the  country.  Even  in  Madras
 State  which  is  supposed  to  be  far
 ahead  in  the  co-operative  movement,
 there  are  lapses  in  the  working  of  the
 co-operative  movement.

 Mr.  Speaker:  This  should  be  raised
 in  the  Madras  Assembly  and  not  here.

 Shri  S.  K.  Sambandhan:  The  main
 reason  for  it  is  that  these  co-operative
 institutions,  whether  they  are  pri-
 mary  societies  at  the  village  level  or
 district  societies  at  the  district  level
 or  apex  societies  at  the  State  level,
 are  being  dominated  by  ccrtain  vest-
 ed  interests  who  look  after  their
 selfish  interests,  So,  will  this  Govern-
 ment  think  of  any  plan  to  bring  for-
 ward  legislation  on  an  all-India  basis
 to  the  effect  that  the  office-bearerrhip
 should  not  be  held  by  any  indiviuuat
 continuously  for  more  than  two  terms,
 which  alone  can  improve  the  posi-

 Mr,  Speaker:  He  should  nul  make
 a  speech.  Let  him  come  to  the  ques-
 tion  now
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 Shri  S.  K.  Sambandhan:  The
 steps  the  Madras  Government  are
 taking  to  improve  the  working  of
 the  co-operative  movement,  because
 the  co-operative  movement  is  the
 only  solution  in  the  present  circumst-
 ances  of  the  country  as  between  the
 Private  sector  and  the  public  sector
 are  Commendable.  चता  this  Gov-
 ernment  come  forward  with  liberal
 help  to  the  Madras  State?

 Shri  M.  8,  Gurupadaswamy:  Firstly,
 the  co-operative  movement  as  such
 is  not  a  failure.  If  it  becomes  a
 failure,  it  is  a  bad  day  for  rural
 India.

 So  fas  as  the  Madras  State  is  con-
 cerned,  may  I  say  that  the  matter  is
 left  to  the  Madras  Government?  I
 have  already  said  in  reply  to  an  ear-
 lier  question  that  the  responsibility

 of  all  State  Governments  in  this  mat-
 ter  is  very  great  and  we  have  no  ob-
 jection  to  help  them;  we  shall  help
 the  State  Governments,  if  they  want
 to  strengthen  the  co-operative  move-
 ment,  and  our  responsibility  is  one
 of  guidance  and  some  assistance  in
 this  matter.

 श्री  मु०  Wo  wt:  जैसा  प्रभी  मंत्री  महो-
 दय  ने  जवाब  में  बतलाया,  इस  देश  में  90
 फी  सदी  सोसाइटीज  खराब  हालत  में  नहीं
 हैं,  लेकिन  मैं  जिस  कांस्टिटुएन्सी  से
 आता  हूं,  यू०  पी०  का  जिला  एटा,  वहां
 के  बारे  में  मैं  कह  सकता  हूं  कि  98  प्रतिशत
 कोआपरेटिव  बैंक  ऐसे  हैं  कि  वहां  पर
 गबन  ,  चोरियां,  बेईमानियां  होती  हैं
 शौर  सारी  फर्जी  कारेंवाइयां  होती  हैं  ।
 मैं  श्राप  के  जरिये  से  मंत्री  महोदय  से
 जानना  चाहता  हूं  कि  क्या  यह  उनकी  जान-
 कारी  में  है  कि  इस  किस्म  की  फ़र्जी  कार्रवाइयां
 खास  तौर से  कोझापरेटिव  बेंकों  में  हो  रही
 हैं  और  सरकारी  रुपया  सुरक्षित  नहीं  है
 लाखों  रुपया  फी  जिला  ऐसा  है  जो  कि  मारा
 जायेगा  भौर  वसूल  नहीं  होगा  7  श्गर  थह
 उनकी  जानकारी  में  है  तो  इस  के  लिये  वह
 क्या  कार्रवाई  रूरने  जा  रहे  हैं  ”
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 सास  तथा  कृषि  मर्जी  (शी  खगजीवन

 राम)  :  इस  में  कोई  शक  नहीं  है  कि  बहुत
 जगहों  पर  कोझापरेटिव  सोसायटियां
 झच्छा  काम  कर  रही  हैं  और  बहुत  जगहों
 पर  उन  में  खामियां  हैं,  खराबियां  हैं  भौर
 कमजोरियां  हैं  7  जैसा  कि  सभा  को  मालूम
 है  यह  भी  राज्य  सरकारों  का  एक  मुख्य
 काम  है  ।  इन  सब  मामलों  में,  जिन  का
 जिक्र  माननीय  सदस्य  ने  किया  ,  यान्रि
 गबन  होता  है,  चोरी  होती  है,  एरियर्स
 हैं,  मै ंसमझता  हूं  कि  राज्य  सरकार  को
 क्षमता  है  उस  को  सुधारने  की  और  हम
 बराबर  उन  से  कहते  हैं  कि  जहां  पर  भी
 कोई  कमी  हो,  कमजोरी  हो,  वह  दुरुस्त
 होनी  चाहिये  i

 Shri  K.  Lakkappa:  Apart  from  the
 general  failure  of  the  co-operative
 movement  in  the  country,  a  number
 of  cases  of  misappropriation  and
 forgery  and  nefarious  activities  have
 been  reported.  Specially  in  Mysore
 State  in  074  societies  misappropriat-
 ion  cases  involving  crores  of  rupees
 have  been  reported,

 Mr.  Speaker:  This  should  be  ask-
 ed  in  the  State  Assembly.

 Shri  हू,  Lakkappa:  A  number  of
 prosecutions  were  launched  but  in
 some  cases  Government  have  with-
 drawn  the  cases  because  the  parties
 concerned  belong  to  the  ruling  party.
 Will  Government  institute  an  inquiry
 into  all  this  maladministration  and
 nefarious  activities  in  these  socities?

 Shri  Jagjivan  Ram:  This  is  pri-
 marily  a  State  subject  and  for  all
 these  detailed  questions,  the  proper
 forum  is  the  State  legislatures.  If
 there  are  weaknesses  in  the  co-oper-
 ative  socities,  as  there  are  here  ard
 there,  it  is  open  to  the  State  Govera-
 ment  to  institute  an  inquiry  or  set
 matters.  right  even  without  such  an
 inquiry.  It  is  entirely  in  the  State
 field  and  we  do  not  come  in  the  pic-
 ture  except  for  general  guidance  and
 model  rules.
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 Mr.  Speaker:  Next  question.
 Shri  Eanwar  Lal  Gupta:  No  ques-

 tion  concerning  Delhi  co-operative
 socities?  दिल्‍ली  में  जितनी  गड़बड़ी  है  .

 Mr.  Speaker:  It  is  a  State  subject.
 He  cannot  take  advantage  of  it
 here.

 Shri  Kanwar  Lal  Gupta:  I  have
 not  taken  advantage  of  any  co-opera-
 tive  society.  It  is  the  Congress  lea-
 ders  who  have  done  so.

 हिन्दुस्तान  शिपया्ड  लिसिटेड
 +

 *1647.  ी  हुकम  चन्द  कछुवाय  :
 श्री  पदावस्त  सिंह  कुशवाह  :
 श्री  राम  सिंह  झ्रयरवाल  :

 क्या  परिवहन  तथा  नौवहन  मंत्रो  यह
 बताने  को  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जहाजों
 तथा  पुर्जों  के  निर्माण  के  लिये  जहाज  निर्माण
 कारखाने  का  समूचा  पुनर्गठन  करने  के  सम्बन्ध
 में  सुझाव  देने  के  लिये  हिन्दुस्तान  शिपयाड्ड
 लिमिटेड  ने  ब्रिटेन  को  फर्म  मैक्षस  प्रोडक्शन
 इंजोनिरयरिंग  लिमिटेड,  को  110  सलाह
 सप्ताहों  फे  लिये  सलाह-फोस  के  रूप  में
 2  लाख  रुपये  दिये  थे;

 (ख)  क्‍या  यह  भो  सच  है  कि  इस
 कम्पनों  के  प्रधिकारियों  ने  इस  कार्य  के  लिये
 अपेक्षित  कच्चा  माल  ठोक  समय  पर  नहीं

 खरोदा  था,  जिसके  परिणामस्वरूप  यह
 शिपयार्ड  वर्ष  i956  से  सात  वर्षों  तक
 कोई  जहाज़  नहीं  बना  सका  था;

 (ग)  क्‍या  यह  भी  सच  है  कि  जहाज
 'निर्माण  कारखाने  में  लगाई  गई  मशोनरोी
 20  साल  पुरानों  है,  जिप्तको  उत्पादन  क्षमता
 20  प्रतिशत  घट  गई  है;

 (ध)  क्‍या  इस  मामले  की  जात  करने
 का  सरकार  का  विचार  है;  शौर

 (७)  मदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 Minister  of  Transport  and
 Shipping  (Dr.  V.  KE.  EB.  V.  Rao):  (a).
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 to  (९).  A  statement  is  laid  on  the
 Table  of  the  Sabha,  [Placed  in  Lib-
 rary.  See  No.  LT-368/67].

 at  हुकम  सद  were  et  में  जो
 पूछा  गया  था  उत्तका  स्टेटमेंट  में  कोई  उत्तर
 नहीं  दिया  गया  है  कि  इसमें  बीस  साल  से

 पुरानी  मशोनरी  है  इसको  वजह  से  कितनी
 उत्पादन  क्षमता  घटने  के  कारण  कितनी
 हानि  हुई  है  ।  इसके  बारे  में  कोई  खुलासा
 नहीं  किया  गया  है  ny  मैं  जानना  चाहता  हूं
 कि  इसका  जो  मैनेजमेंट  है  उस्तमें  जिस  प्रकार
 की  योग्यता  के  लोग,  विशेषज्ञ  लोग,  होने
 आाहियें  वह  इसमें  नहीं  हैं  शौर  यह  भी  एक
 प्रमुख  कारण  है  जिसको  वजह  से  घाटा  हा
 रहा  है  !

 Dr.  V.  K.  R.  V.  Rao:  The  total
 loss  can  be  counted  by  the  total
 amount  of  subsidy  given  by  Govern-
 ment  for  the  ships  that  are  con-
 structed  in  the  Yard.  J]  do  not  have
 with  me  immediately  the  figure  of
 the  total  subsidy  up  to  date,  but  I
 think  it  is  something  of  the  order  of
 Rs,  3  crores.  Roughly  Rs,  80—8
 lakhs  subsidy  is  given  on  a  ship  the
 cost  of  construction  of  which  is  Rs.
 2  crores.

 Regarding  the  other  point,  about
 there  not  being  proper  personnel  and
 so  on,  he  will  be  glad  to  know  that
 following  the  report  of  the  Puplic
 Undertakings  Committee  on  the  Hin-
 dustan  Shipyard,  we  made  a  number
 of  changes.  We  have  not  appointed
 as  Chairman  for  the  Shipyard  the
 Secretary  has  resigned  Mr,  M.  P.  Paz
 who  has  retired  from  the  Tariff
 Commission,  We  have  also  separated
 the  post  of  managing  director  from
 the  Director  of  Shipping  Construction.
 We  have  appointed  a  managing  Dir-
 ector  and  a  very  fine  expert  as  Dir-
 ector  of  Shipping  Construction.  We
 have  also  appointed  in  the  ministry  a
 special  officer,  one  of  whose  jobs  is
 to  follow  the  progress  of  work  in
 the  Shipyard.  I  would  like  to  ex-
 press  the  hope  that  as  far  as  the
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 management  of  the  Shipyard  is  con-
 cerned,  things  are  likely  to  be  better
 now  than  perhaps  they  were  in  the
 past.

 ott  हुंकस  चन्द  कलबाय :  मोननोय  मंत्री

 महोदय  ने  यह  बात॑  कबूल  को  कि  उन्होंने
 अब  दो  व्यक्ति  तायनात  किये  हैं  जो  बहुत
 होशियार  हैं  ।  इसका  मतलब  यह  है  कि
 इसके  पहले  कोई  वहां  योग्य  व्यक्ति  नहीं  थे  ।
 मैं  जानना  चाहता  हु  कि  क्‍या  इस  वजह  से
 इस  क्षेत्र  में  इतनी  हानि  उठानी  पड़ा  ?

 दुसरी  बात  मैं  यह  जानना  चाहता  हूं  कि  क्या
 इस  बात  की  जोर  मंत्री  महोदय  का  ध्यान
 गया  है  कि  दुनिया  के  दूसरे  देशों  में  जहां
 जहाज़  बनते  हैं  वहां  बहुत  अच्छे  दर्जे  के
 विशेषज्ञ  होते  हैं  ग्रौर  उनको  देख  रेख  तथा
 उनकी  सलाह  से  जहाज़  बनाये  जाते  हैं
 जब  कि  हमारे  देश  में  जो  जहाज़  बनते  हैं
 वह  इतनी  हलकों  क्वालिटों  के  होते  हैं  कि
 जिस  वक्‍त  वह  पानी  में छाड़े  जाते  हैं,  वह  ठीक
 से  नहीं  चल  सकते  ?

 Dr.  V.  K.  R.  V.  Rao:  I  would  most
 respectfully  demur  from  the  hon.
 member's  opinion  about  the  experts
 of  this  country.  As  a  matter  of  fact,
 in  every  country  in  the  world  the
 shipping  industry  is  a  losing  industry,
 ang  almost  everywhere  it  is  subsidi-
 sed.  Only  in  our  country  the  subsi-
 dy  is  openly  known.  In  the  case
 of  a  number  of  other  countries  we
 are  not  able  to  get  at  the  statistics  of
 subsidy.  Here,  I  should  also  point
 out  that  the  only  shipyard  we  have
 as  the.  Hindustan  Shipyard.  We
 took  it  over  from  the  Scindias  and
 it  contained  very  old  machinery.  It
 was  not  really  intended  for  the  con-
 stitution  of  ships  of  12,000  tonnes,
 And,  as  I  have  stated  in  the  state-
 ment.  itself,  more  than  50  per  cent
 of  the.  machinery  is  more  than  20
 years  old,  and  the  shipyard  needs
 to  be  .reconstructed  and  replanned.
 With  ‘all  that  we  have  managed  to
 build  more  than  43  ships  so  far,  and
 व्‌  hope  really  that  the  retord  of  the
 shipyard  in  the  coming  months  will
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 certainly  be  better  than  what  it
 was  in  the  past.

 aft  यदावन्त  सिंह  कुदांबाहू  :  क्‍या
 महोदय  बतलाने  को  कृपा  करेंगे  कि  सन्‌
 i956  से  1963  तंक  यानी  सात  वर्षों  में

 जो  केवल  i9  were  तैयार  किये  गये  हैं
 यह  गति  क्‍या  ठोक  है  ?  दुसरी  बात  यह  कि

 पुरानी  मंशीनरी  बदलने  के  सिलसिले  में  जी
 28  लाख  का  प्रपोजल  आ॥राया  हूँ  बह  ग्रवर्नमेंट
 के  पास  कितने  दिन  से  विचाराधीन  है,  और
 उस  पर  गवर्नमेंट  कब  निर्णय  करने  जा
 रही  है  ?
 Dr.  V.  K,  छ,  V.  Rao:  Certainly  I  am

 not  satisfied  with  the  present  rate  of
 construction  of  ships  in  the  Hindustan
 Shipyard,  but  it  is  not  merely  a  ques-
 tion  of  better  supply  of  materials  and
 better  management,  it  is  also  q  ques-
 tion  of  getting  better  equipment  and
 more  uptodate  equipment  for  which
 plans  have  been  formulated,  but  we
 still  have  got  to  get  finance  still  in
 view  of  the  financial  stringency.

 Shri  Indrajit  Gupta:  Eighteen
 ships  in  seven  years  is  not  very  satis-
 factory  performance.  May  I  know
 from  the  hon.  Minister  whether  it
 is  a  fact  that  although  the  designing
 and  drawing  office  at  the  Hindustan
 Shripyard  is  capable  of  producing  ade-
 quate  designs  and  drawings  for  produc-
 ing  ships,  in  this  shipyard  the  ships
 continue  to  be  based  on  foreign,  im-
 ported  designs  which  have  to  be
 purchased  at  very  high  rates  fromr
 abroad,  and  thereby  there  is  delay
 caused  as  well  as  unnecessary  loss  of
 foreign  exchange.

 Dr.  V.  K.  R.  V.  Rao:  This  is  a  mat-
 ter  about  which  I  have  been  having
 discussions  with  the  staff  associat-
 ion  of  the  Hindustan  Shipyard,  andI
 hope  something  will  come  out  of  the
 discussions.

 Shri  Indrajit  Gupta:  I  wanted  to
 know  whether  there  is  any  basis  or
 truth  in  this?

 Dr.  V.  E.  R.  V.  Rao:  I  want  notice.
 I  do  not  know  what  was  paid  for-
 these  designs.
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 et  tt  फर्रेनेंडीश  :  जो  बंयान॑  मंत्रो
 महोदय  ने  दिया  है  उतमें  यह  छपा.है  :

 “The  technical  consultants  ré-
 commended  certain  items  of  ma-
 chinery  and  equipmiént  to  be
 acquired  for  the  Shipyard.  Pen-
 ding  examination  of  the  consul-
 tant’s  proposals,  the  Shipyard
 has  submitted  proposals  for  cer-
 tain  items  of  machinery  and  eq-
 uipment  estimated  to  cost  Rs,  28
 lakhs.  These  proposals  are  un-
 der  the  consideration  of  Gov-
 ernment.”

 एक  तरफ2  लाख  ०  खंच  कर  के  कस्ल्टेंट्स
 को  बुलाया  गया,  उन  लंगों  से  कुछ  नई
 सिफारिश  ली  गईं  ।  उन  लागों  ने  एक  नई
 मशोनरी  लाने  के  बारे  में  सिफारिश  की  है  ।
 उसके  बारे  में  सरकार  विचार  कर  रही  है
 और  उतके  दर्म्यान  शिपयार्ड  के  झ्रधिकारियों
 ने  खुद  ही  28  लाख  रु०  की  नई  मशोनरो  को
 सूची  सरकार  के  सामने  भेजो  ।  एक  बात
 मैं  कहना  चाहता  हूं  ।  दुर्गापुर  के  बारे  में
 पिछले  दिनों  प्रश्न  उठा  था  ।  तब  पांडे  कमेटी
 की  रिपोर्ट  भो  सामने  शाई  थी  i  तब  यह
 साबित  हा  थाकि  लाखों  रुपये  का  ऐसा
 सामान  है,  मशीनरी  बगरह  लाई  गई  हैं  जोकि
 बेकार  पड़ो  हुई  हैं  ।  माप  ने  यहां  भी  कंस्तलटेंट्स
 को  बुला  कर  उनसे  जांच  करवा  कर  सूचा
 तैयार  की  ।  लेकिन  इतना  होने  पर  भी  खुद
 बागे  हो  कर,  रिपोर्टो  का  विचार  करके
 मशोनरी  मंगाने  के  पहले  यह  28  लाख  वाला
 क्या  मामला  है,  यह  मैं  जातना  चाहता  हूं  ।

 Dr.  ५.  K.  BE.  ए.  Rao:  I  do  not  think
 the  machinery  has  been  purchased
 yet.  Pending  examination  of  the
 report,  the  Hindustan  shipyard  have
 submitted  some  proposals  which,  as
 I  said  in  an  earlier  answer,  are  still
 under  consideration,  but  the  point
 made  by  the  hon,  member  thaf  the
 surplus  machinery  of  Durgapur  Steel
 Works  can  be  taken  on  to  the  ship-
 yard  is  g  valuable  suggestion.
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 Mr.  Spéxtr:  He  says,  is  it  not
 géod  to  ptiftchase  after  the  report  is
 available?

 Dr.  V.  K.  RB.  ्,  Rao:  They  have-
 given  the  proposals  to  us  and  they
 are  still  undér  consideration,  Sec-.
 ondly,  I  would  not  accept  the  princi-.
 ple  that  all  the  qwork  of  current  main-
 tenance  and  repairs  and  immediate:
 requirements  shoulg  be  stopped  till
 the  report  of  the  consultants  has  been
 thoroughly  examined  and  processed,
 knowing  as  I  do  the  amount  of  time
 it  takes  to  process  the  recommenda-
 tions,

 Shri  Sradhakar  Supakar:  May  I
 know  what  is  the  amount  of  out-of-
 pocket  expenses  referred  to  in  para
 (a)  of  the  statement?  Secondly,  in
 terms  of  tonnage,  what  was  the  ex-
 Pectation  of  construction  of  ships  dur-
 ing  these  7  years,  out  of  which  only
 9  ships  have  been  constructed  and
 what  is  the  actual]  tonnage  of  these
 9  ships?

 Dr.  V.  K.  R.  V.  Rao:  I  do  not  know
 the  exact  amount  of  out-of-pocket  ex-
 penses  given  to  these  people.  If  the
 hon.  Member  is  interested,  I  can  call
 for  the  information  and  supply  it  to
 him  or  to  the  House.

 श्री  हुकम  चन्द  कछुबाय  :  सभा  पटल
 पर  रखिये।

 Dr,  ५.  K.  R.  ५.  Rao:  I  will  be  glad
 to  do  that.  Regarding  the  second
 part  about  expectations,  normally  we
 were  expected  to  construct  about  3
 ships  per  year,  which  would  mean
 about  30,000  tons.  All  of  these  9
 ships  are  not  big  ships.  i4oor  15  of
 them  are  of  the  tonnage  of  10,000  to
 iu,  000,  Therefore,  there  has  been  a
 shortfall  in  the  construction  as  com-
 pared  to  the  expectations.

 Shri  Sradhakar  Supakar:  What  is
 the  amount  of  shortfall  in  terms  of
 tonnage?

 Dr.  द  छू,  छू,  द  Rao:  It  is  a  matter
 of  arithmetical  caleulation.  I  can
 work  it  out  and  give  it  to  him.
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 Shri  Tenneti  VisWanatham:  In
 -order  to  expedite  the  construction  of
 these  ships,  was  not  the  attention  of
 Government  drawn  to  the  fact  that

 -another  jetty  is  required  in  the
 Hindustan  Shipyard?  Has  the  Gov-

 ernment  been  considering  about  it?

 Dr.  V,  EK.  BE.  V,  Bao:  I  cannot  re-
 member  straightway  all  that  we  have
 recently  taken  up  there.  We  have  got
 sanction  from  Government  for  a  very
 big  scheme.

 Shri  Tennetj  Viswanatham:  My
 ‘question  has  not  been  properly  under-
 stood.

 Mr,  Speaker:  It  will  take  time  for
 you  to  make  him  understand.  Mr.
 Limaye.

 श्री  मु  लिमये  :  जब  घाट  के  बारें  में,
 नुकसान  के  बारे  में  सवाल  पूछा  गया  तब
 मंत्रों  महोदय  ने  कहा  कि  दुनिया  में  कोई
 शमा  देश  नहीं  है  जिस  का  जहाज  का  उद्योग
 घाटे  में  नहीं  चलता  है  ।  कुछ  लोग  छिप  कर
 सहायता  करते  हैं,  और  कुछ  खल  कर  करते  हैं  |
 मैं  जानना  चाहता  हुं  कि  कया  मंत्रो  महदय  ने
 जापान  के  जहाज  उद्योग  का  अध्ययन  किया

 है  ?  इसका  क/रण  पह  है  कि  करोब  ग्यारह
 साल  हो  गये  हैं  र  एक  साल  भो  ऐसा
 नहीं  रहा  है  जब  जापान  ने  दुनिया  में  सबसे
 ज्यादा  जहाज  पैदा  न  किये  हों,  .956  से
 लेकर  आज  तक  1  अगर  अ्रब्ययन  किया  है  तो
 क्या  उन्होंने  यह  जानने  को  भो  कोशिश  की  है
 श्कि  वहां  मजदूरो  ज्यादा  है,  सारा  कच्चा  माल
 बाहर  से  लाता  पड़ता  है  और  फिर  भी  उध्की
 नतरककी  हो  रही  है  ?  मैं  जानना  चाहता  ह्कि
 दस  तौलनिक  अध्ययन  का  क्‍या  नतीजा
 निकला  है  |

 यह  भी  बताया  गया  है  कि  उत्तोस  जहाज़
 आपने  बनाये  हैं  ।  मैं  जानना  चाहता  हू.  कि
 “उनके  लिये  विदेशों  से  झापने  कितना  सामान
 मंगाया,  इनकी  पैदावार  विदेशी  मुद्रा  में
 कितनी  खाच  हुई  ?

 AUGUST  8,  987  Oral  Answers  17742

 Dr.  V,  KE.  BE.  V,  Rao:  I  am  afraid
 that  parliamentary  responsibilities  are
 not  giving  me  enough  time  to  make
 the  kind  of  study  of  Japanese...  ship-
 Ping....

 शी  म्  लिसये  :  फिर  भी  स्वीपिंग
 स्टेटमेंट  आप  कर  वेते  हैं  t

 Dr.  प्र.  K.  RB.  V,  Rao:  The  statement
 that  has  been  made  is  based  on  the
 information  that  I  have.  In  the  case
 of  Japan,  subsidies  are  given.  That
 is  what  the  shipping  journals  say.
 They  are  not  in  a  position  to  specify
 in  what  way  subsidies  are  given.  But
 I  certainly  agree  with  the  hon.  Mem-
 ber  that  the  Japanese  ship-building
 industry  is  one  of  the  most  efficient
 ship-building  industries  in  the  world.
 That  is  true  not  only  of  ship-building
 industry  but  a  number  of  other  in-
 dustries  as  well,  if  you  compare  the
 costs  between  India  and  Japan.

 Shri  P.  Venkatasubbaiah:  The
 Minister  in  his  statement  (b)  says
 “While  it  is  a  fact  that  the  smooth
 flow  of  materials  could  not  be  ensured
 due  to  delays  in  receipt  of  steel,
 stores  and  components  and  release  of
 foreign  exchange,  it  is  not  correct
 etc.......".  The  hon,  Minister  is  new
 to  this  particular  Ministry,  May  I
 know  what  prevented  the  release  of
 necessary  foreign  exchange?  He  says
 that  from  1956-57  to  1962-63,  only
 9  ships  could  be  manufactured  at
 the  Hindustan  Shipyard.  Whatever
 the  reasons,  has  any  responsibility
 been  fixed  for  this  inordinate  delay
 in  this  national  venture?

 Dr.  V.  K,  R.  V.  Rao;  I  am  afraid  I  am
 really  not  in  a  position  to  answer  the
 question  because  I  have  not  tried  to  fix
 inter-departmental  and  inter-govern-
 mental  responsibilities  in  this  matter.
 All  that  I  can  assure  the  hon.  Member
 is  that  the  position  is  now  being  recti-
 fied.  Orders  have  been  placed  with
 Yugoslav  and  Polish  suppliers  for
 machinery  and  equipment  to  enable
 us  to  construct  these  ships  and  J
 think  the  supply  position  of  materials
 is  very  much  better.  I  had  been
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 there  myself  four  months  ago  and  I
 am  now  aatisfied  that  there  is  not
 going  to  be  any  major  bottleneck  in
 the  ship  construction  programme.

 Shri  Jyotirmoy  Basu:  Since  it  has
 been  established  that  collaboration
 with  capitalist  countries  has  not  been
 very  profitable  for  India,  would  the
 Government  consider  exploring  the
 possibilities  of  entering  jnto  collabo-
 ration  agreement  with  socialist  coun-
 tries  for  shipbuilding?

 Shri  Hem  Barua:  Is  it  not  a  fact
 that  the  expenditure  involved  jn  the
 manufacture  of  ships  at  the  Hindu-
 stan  Shipyard  mostly  with  indige-
 nous  materials  would  be  the  highest
 anywhere  in  the  world  unless  it  manu-
 factures  six  ships  a  year  and  if  so,
 what  steps  have  the  Government

 taken  to  see  that  the  expenditure  is
 kept  within  reasonable  limits  by
 manufacturing  six  ships  a  year  in  this
 shipyard?

 Dr,  ४.  छू,  R.  V.  Rao:  We  are
 anxious  to  see  that  six  ships  are  manu-
 factured  jn  the  shipyard  because  that
 is  the  ultimate  solution  for  making  it
 economical,  but  that  requires  a  cer-
 tain  amount  of  re-planning  and  addi-
 tional  lay-out  and  so  on.  I  have  been
 given  an  assurance  by  the  manage-
 ment  that  by  next  year  we  would  be
 able  to  have  a  programme  of  four
 ships  as  against  two  or  three  which
 was  the  case  so  far.  If  the  financial
 position  improves,  as  I  hope  it  will,
 the  Ministry  would  certainly  pursue
 the  subject  of  expanding  the  capacity
 of  the  shipyard  in  terms  of  equip-
 ment,  lay-out  and  so  on  50  as  to
 enable  the  construction  of  six  ships  a
 year.

 थी  प्रेम बन्द  वर्मा  :  स्टेटमेंट में  1962-63,
 का  हिसाब  दिया  गया  है  1963-64,
 964—-G5  और  i965-66,  इन  तीन
 सालों  का  नहीं  बताया  है|  मैं  जानता  चाहता

 हूँ  कि  इन  तीन  सालों  में  कितने  जहाज़  बने  हैं।
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 मैं  यह  भी  जानना  चाहता  हूं  कि  इस
 फैक्ट्री  को  बड़े  जहाज़  बनाने  के  लिये  कब  तक
 आप  तैयार  कर  देंगे  |

 मैं  यह  भी  जानना  चाहता  हूं  कि  पब्लिक
 प्रंडरटेकिग्ज  कमेटी  ने  जो  सिफारिशणें  की  हैं
 उन  पर  श्राप  ने  कहां  तक  भ्रमल  किया  है
 इस  मामले  में  ?

 Dr.  V,  K.  RB.  ६  Bao:  I  think  the
 hon,  Member  wanted  to  know  what
 ships  were  constructed  between
 1962...

 Mr.  Speaker:  He  can  read  a  copy
 of  that  report  and  find  it  out.

 Shri  N.  K,  Somani:  How  does  the
 cost  of  a  ship  finished  at  Hindustan
 Shipyard  compare  with  similar  vessels
 of  international  markets?

 Dr.  V.  K.  R.  V.  Rao:  They  do  not
 compare  well.  The  position  of  cost
 has  improved  a  bit  during  the  last
 few  months  because  of  devaluation.

 Participation  of  Members  of  Legis-
 latures  of  Union  Territories  in

 Presidential  Elections
 +

 #1648,  Shri  Yashpal  Singh:
 Shri  S,  C.  Samanta:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  Government  are
 examining  a  proposal]  to  permit  in
 future  members  of  Legislatures  of
 Union  Territories  to  participate  in  the
 Presidential  Elections;  and

 (b)  if  so,  when  a  decision  is  likely
 to  be  taken?

 The  Deputy  Minister  in  the  Minls-
 try  of  Law  (Shri  D.  R,  Chavan):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 sft  यशपाल  सिंह:  क्‍या  यह  बतला
 सकते  हैं  कि  यह  95  लाख  जनता  कब  तक

 इस  हक  से  वंचित  रखी  जायेगी  धौर  कथ  तक
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 उन  लोगों  से  पूछे  बगैर  हम  लोग  राष्ट्रपति
 का  एलेब्शन  कर  लियाँ  करेंगे  ?

 Shri  D.  R.  Chavan:  It  is  not  correct
 to  say  that  the  Union  Territories  are
 not  getting  any  representation  to
 participate  in  the  election  of  the  Presi-
 dent  and  Vice-President.  As  a  matter
 of  fact,  Union  Territories  are  repre-
 sented  in  both  the  Houses  of  Parlia-
 ment—the  Lok  Sabha  and  the  Rajya
 Sabha.  My  hon.  friend  may  please
 refer  to  articles  80  and  6&l.  Repre-
 sentation  is  there  in  both  the  Houses.
 But  the  difficulty  in  making  Legis-
 lative  Assemblies  of  Union  Territories
 them  represented  in  the  electoral  col-
 leges  under  article  54,  which  are  the
 electoral  colleges  for  election  of  the
 President  js  that  the  Union  Territories
 cannot  be  considered  as  States  within
 the  meaning  of  article  54.  That  is
 the  constitutional  difficulty  and  there-
 fore  it  cannot  be  done.

 श्री  यदापाल  7  कुछ  यह  नहीं
 समझाया  गया  कि  आखिर  यों  तो  हम  लोग
 भी  यू०  पी०  से  बिहार  से  बाते  हैं  हम  को  भी
 वोट  देने  का  हक  हासिल  हैं  शौर  वहां  के
 एम०  एल०  एज़०  हैं  उनको  वोट  देने  का

 हक़  हासिल  है  लेकिन  यह  यूनियन  टेरीटरीज़
 वालों  के  साथ  क्‍यों  स्टेप  मदरली  ट्रीटमेंट
 किया  जाता  है  शौर  20  साल  बाद  भी  क्‍यों

 यह  हक  उन  को  नहीं  दिया  जाता  है  ?  कुछ
 समझ  में  नहीं  आता  कि  एक  ही  राज्य  के
 अन्दर  दो  तरह  का  सलूक  क्‍यों  किया  जाता  है  ?

 Mr,  Speaker:  That  has  been  replied
 to.  He  said  that  the  Constitution  has
 to  be  amended.

 The  Minister  of  Law  (Shri  Govinda
 Menon):  Sir,  article  54  gives  the  con-
 stitution  of  the  Electoral  College.
 Article  54  reads:

 “The  President  shall  be  elected
 by  the  members  of  an  electoral
 college  consisting  of—

 (a)  the  elected  Members  of
 both  Houses  of  Parliament;
 and
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 (b)  the  elected  Membéers  of  the
 Legislative  Assemblies  of
 the  States,”

 That  being  the  law  Government  can
 do  nothing  in  this  matter  unless  the
 Constitution  is  amended.

 Shri  8.  C.  Samanta:  The  hon.  Minis-
 ter  admitted  that  elected  Members  of
 Lok  Sabha  from  these  Union  Terri-
 tories  can  participate  in  the  election
 of  the  President.  How  is  it  that  its
 constituents,  the  legislatures  of  Union
 Territories,  which  are  also  elected,  are
 not  allowed?  Is  it  not  against  the
 principle  of  the  Constitution  itself?
 If  that  is  so,  may  I  know  whether
 Government  is  going  to  amend  the
 Constitution  or  the  Representation  of
 the  People  Act?

 Shri  Govinda  Menon:  This  is  not  a
 matter  of  the  Representation  of  the
 People  Act.  Article  54  js  in  the  Con-
 stitution.  There  are  now  ten  Union
 Territories.  Five  of  them  have  got
 legislative  assemblies.  So  long  as  the
 article  in  the  Constitution  providing
 for  the  electoral  college  is  what  it  is
 nothing  can  be  done.

 श्री  रबी  राय  :  जैसा  मंत्री  महोदय  ने
 बताया  पालियामेंट  के  जो  दो  हाउसेश्र  हैं
 उन  लोगों  का  भी  अधिकार  है  प्रेसीडेंट  के

 चुनाव  में  भाग  लेने  का  ।  भ्रसल  में  जो  राज्य
 सभा  है  यह  परोक्ष  रूप  से  चुनी  जाती  है  श्रौर

 यूनियन  देरीटरीज़  की  ग्सेम्बलीज़  में  सीधे
 रूप  से  लोग  प्ाते  हैं  लेकिन  उनको  प्रेसीडेंट
 के  चुनाव  में  भाग  लेने  का  भ्रधिकार  नहीं  है
 जबकि  राज्य  सभा  के  लोगों  को  है।  तो  बया
 मंत्री  जी  संविधान  में  इसके  परिवर्तन  के  लिये

 कोई  कार्यवाही  करेंगे  ?

 Shri  Govinda  Menon:  That  is  the
 Constitution.

 Shri  A.  8,  Vajpayee:  Sir,  the  ques-
 tion  has  not  been  replied  to.  The
 question  was  whether  there  is  any
 proposal  to  amend  the  Constitution.

 Shri  Govinda  Menon:  There  is  no
 proposal  in  hand.
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 Shri  B.  D,  Bhandare:  May  |  know
 from  the  Law  Minister  whether  it  is

 mot  an  anomalous  position  that  under
 Schedule  IV  representation  is  given
 to  the  States  and  Union  Territories  in
 the  Council  of  States  and  under
 Article  54  they  are  not  allowed  to
 constitute  the  electoral  college?  In
 view  of  this  anomalous  position,  has
 the  Government  taken  into  copsidera-
 tion,  in  order  to  do  away  with  this
 anomalous  position,  that  the  Constitu-
 tion  ought  to  be  amended  so  that
 representation  could  be  given  to  the
 members  from  the  Union  Territories?

 Shri  Govinda  Menon:  That  is  a  sug-
 gestion.

 Shri  Shri  Chand  Goel:  Considering
 that  the  value  of  a  vote  differs  from
 State  to  State,  depending  on  the  popu-
 lation  and  the  number  of  elected
 representatives  from  that  State,  may
 I  know  the  reason  and  justification  for
 discriminating  against  the  Union
 Territories?  Will  the  Government
 think  of  amending  the  Constitution  so
 that  these  disparities  can  be  removed?

 Mr.  Speaker:  He  has  answered  that.
 Shri  Shri  Chand  Goel:  The  value  of

 the  vote  is  different  from  State  to
 State.  The  Constitution  can  very  well
 be  amended  so  that  this  disparity  can
 be  removed.

 Mr.  Speaker:  The  Minister  has
 answered  that  question.  Now,  next
 question.

 Sub-ways  in  Delhi

 #1649,  Shri  Ram  Kishan  Gupta:
 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  any  scheme  to  con-
 struct  sub-ways  in  the  capital  with  a
 view  to  reduce  the  traffic  bottlenecks
 on  the  roads  and  reduce  the  number
 of  accidents  has  been  finalised;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  tn  the  Minis-

 ‘try  of  Transport  and  Shipping  (Shri
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 Bhakt  Darshan):  (a)  and  (b).  No
 specific  scheme  for  the  construction  of
 sub-ways  in  the  capital  has  so  far
 been  finalised.  But  a  number  of  pro-
 posals  are  under  the  consideration  of
 New  Delhi  Municipal  Committee  and
 the  Municipal  Corporation  of  Delhi.
 Out  of  these  preposals,  the  sub-way
 opposite  the  Irwin  Hospital  for  pede-
 Strian  traffic  is  being  constructed  by
 the  Corporation  and  is  expected  to  be
 completed  during  the  current  financial
 year.

 श्रो  राम  कृष्ण  गुप्स  :  श्रीमान,  प्रभी
 बतलाया  गया  कि  दिल्‍ली  म्युनिशसिपत्र  कमेटी
 की  तरफ  से  दो  तीन  तजवीजें  झाई  हैं,  मैं
 जानता  चाहता  हूं  कि  उस  डोटेल्स  कया  हैं  ?
 कितने  सब-वेज़  उस  में  कहें  गए  हैं  भौर  क्‍या
 फाइनेंशियल  मदद  मांगी  है?

 क्री  भक्त  बचन :  श्रीममु,  जो  नई  दिल्ली
 की  स्यूनिसिपल  कमेटी  है  वह  तीत  सुझावों
 पर  विचार  कर  रही  है  1  एक  तो  कनाट  सर्कय
 शौर  पालियामेंट  स्ट्रीट  का  जो  जक्शन  है
 वहां  पर  शोर  एक  विनय  मार्ग  भ्रौर  एम
 एवेन्यू  का  जो  जंक्शन  है  उस  के  पास  भौर  एक
 सफदर  जंग  एयर  पोर्ट  के  पास  जो  रेलवे
 कौसिंग  है  जहां  पर  कि  बहुत  भीड़धाड़  रहती
 है,  उस  पर  विचार  किया  जा  रहा  है।
 इसके  प्लावा  दिल्‍ली  म्यूनिसिपल  कारपोरेशन
 तो  एक  सब-वे  बना  ही  रहा  है  इरविन
 हौस्पिटल  के  पास।  इसके  भ्रलावा  बहावृर-
 शाह  जफ़र  मार्ग  और  इन्द्रप्रस्थ  मार्ग  के
 क्रौसिंग  पर  भी  विचार  किया  जा  रहा  है।

 करी  रास  कृष्ण  श॒ुप्त  :  में  जानना  चाहता
 हूँ  कि  इरविन  हास्पिटल  के  सामने  जो  सबवे-
 बन  रहा  है  उस  पर  कितनी  लागत  प्रायेगी
 शौर  कब  तक  तैयार  हो  जायेगा  ?

 बी  भक्त  दर्दान  :  श्रीमन्‌  लागत के  बारे

 में  मेरे  पास  सूचना  नहीं  है  ।  लेकिन का  रफेरेशन

 से  हमें यह  बतलाम़ा है  कि  इस  बर्ण  के  भन्त तक
 बहू  इन  जायेसा।
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 ft  थर  लाल  गुप्स  :  मंत्री  महोदय  को
 यह  मालूम  है  कि  दिल्ली में  ट्रैफिक  एक्सीडेंटस
 बहुत  होते  हेब्रौर  ट्रैफिक  बाटलनेक भी  बहुत
 है।  सड़कें  चोड़ी  नहीं  हो  सकती  और
 बेहिकिल्स  की  संख्या  बढ़ती  चली  जाती  है  ।
 तो  क्या  सरकार  इस  के  बारे  में  सर्व  करेगी
 कि  इस  प्रकार  के  कितने  सब-वे  की  दिल्ली  में
 ज़रूरत  है  खास  तौर  से  जहां  बहुत  बाटलनेक
 है  उस  को  करने  के  बाद  कोई  बड़ी  योजना
 दिल्ली  के  लिए  इस  प्रकार  की  बनाएगी  कि
 जिसमें  यह  बाटलनेक  दूर  हो  जाय  ?

 श्री भक्त  वर्षान:  श्रीमन,  दिल्‍ली  में
 दो  संस्थाएं  इस  काम  को  कर  रही  हैं।  एक  तो
 नई  दिल्‍ली  म्थुनिसिपल  कमेटी  उस  का  मैं-
 ने  जिक्र  किया  कि  तीन  प्रस्ताव  a  विचारा-
 घीन  हैं।  जहां  तक  कि  दिल्‍ली  कःरपोरेशन
 का  संबंध  है  दो  सब  वेज़  के  बारे  में  विचार
 है--एक  पर  तो  काम  हो  रहा  है  भौर  एक  का
 एस्टीमेट  तैयार  हो  रहा  है।  इन  के  प्रलावा
 पांच  शौर  स्थानों  पर  ये  सब-वे  या  फूट  ब्रिजेज
 बनाने  की  बात  की  जा  रही  है।  एक  है
 दिल्ली  मिल्क  स्कीम  के  पास  पटेल  रोड  पर;
 दूसरा  कश्मीरी  गेट  पर  ;  तीसरा  श्यामा-
 प्रसाद  मुखर्की  क्रांसिग;  सुभाष  भागे  पर  ;
 चौथा  लाहौरी  गेट  पर;  और  पांचवां

 कुतुब  रोड  व  सदर  बाजार  के  जंकश्न  पर  t

 शो  कंधर  लाल  गुप्त:  सरकार  क्‍या
 मदद  करेंगी  ?

 शी  भक्त  बहन:  श्रीमन्‌  श्राप  को

 मालूम  तो  है  कि  नई  दिल्ली  म्युनिसिपल
 कमेटी  का  सारा  रुपया  केन्द्रीय  सरकार  देती
 है;  पर  जो  भी  वह  बनाएगी  उस  का  सारा
 रुपया  केन्द्रीय  सरकार  के  खजाने  से  ही
 जायेगा  ।

 श्री  कंधर  लाल  गुप्त  :  ओर  कारपोरेशन
 का  भी  तो  बताइए  |

 ह क  सकत दर्धान :  श्रीमन्‌,  कारपोरेशन
 में  भी  माननीय  सदस्य  को  ज्ञात  होगा  कि
 लगभग  पूरा  खर्चा  केन्द्रीय  सरकार  दे  रही  है  1
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 गृद्द  मंत्नालय  के  द्वारा  और  प्रन्य  विभागों  के
 द्वारा।  एक  सूचना  में  और  देना  चाहता  हूं
 कि  दिल्‍लो  कारपोरेशन  ने  इस  वर्ष  जितने
 प्रस्ताव  हमारे  पास  या  गृह  मंत्रालय  के  पास
 भेजे  थे  उनमें  से  तीन  झोवर  ब्रिजेज  के  लिए
 60  लाख  रुपया  मंजूर  कर  लिया  गया  है।

 Shri  M.  L,  Sondhi:  Is  the  hon.
 Minister  aware,  if  he  is  also  a  pede-
 strian,  that  when  we  go  to  the  New
 Delhi  area  it  is  so  difficult  to  cross
 over  specially  for  the  older  women
 and  young  children  and  is  there  any
 proposal  to  give  assistance  to  the
 organisations  concerned  to  set  up
 zebra  crossings  to  avert  these  road
 hazards?  At  least  in  the  New  Delhi
 area  a  pilot  scheme  could  be  intro-
 duced  in  order  to  serve  as  a  model
 to  the  rest  of  the  country.

 Shri  Bhakt  Darshan:  Sir,  it  is  an
 attractive  suggestion  for  consideration
 and  I  would  request  the  hon.  Mem-
 ber  to  send  me  a  note  about  it.

 श्री  सरज्‌  पाण्डेय:  अभी  माननीय"
 मंत्री  जी  ने  बताया  कि  दिल्‍ली  में  केन्द्रीय
 सरकार  की  कोई  खास  योजना  नहीं  है
 लेकिन  उस  के  बाद  उन्होंने  कई  योजनाझों  का
 वर्णन  भी  कर  दिया ।  उन्होंने  यह  भी  बताया
 कि  दिल्ली  की  म्युनिसिपल  कमेटी  को  सारा  |
 रुपया  केन्द्र  ही  देती  है।  में  जानना  चाहता  हूं
 कि  कया  भ्रन्य  केन्द्र  शासित  क्षेत्रों  में  कोई
 ऐसी  म्युनिसिपल  कमेटी  या  कारपोरेशन
 है  जिसका  सारा  खर्चे  केन्द्रीय  सरकार
 बरदाश्त  करती  है?

 शी  भक्त  वर्जन:  श्रीमन्‌,  यह  सवाल
 दिल्‍ली के  संबंध  में  है  ।  दूसरे  स्थानों के  बारे  में
 इस  वक्‍त  मेरे  पास  सूचना  नहीं  है

 sit  प्रकाशाथोर  शास्त्रों  :  प्रातःकाल
 जब  दपतर  झाने  का  समय  होता  है  शौर  साय
 काल  जब  दफ्तर  की  छूट्टी  होती है  तो  दिल्ली
 की  सड़कों  पर  भीड़  होने  का  एक  कारण

 बहुत  बड़ा  कोरण  यह  होता  है  कि  बिल्ली
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 का  जो  जमुना  ब्रिज  है  वहां  से  जो  कर्मचारी
 उधर  जाना  चाहते  हैं  उन  के  लिये  एक  साथ
 इतना  स्थान  उपलब्ध  नहीं  हो  पाता  है।
 ये  जो  दो  पल  प्रापके  बरसों  से  बन  रहे  हैं--
 इन  के  पूरे  होने  में  क्या  कठिनाई  है।  भौर
 ये  कब  तक  पूरे  हो  जायेंगे  ताकि  सड़कों  की
 भीड़  कुछ  कग  हो  सके।

 भरी  भक्त  बचन :  श्रीमन्‌  जमुना  के

 पुल  पर  यात्षियों  को  जो  कठिनाई  होती  है
 उस  से  सरक।र  पूरी  तरह  से  प्रवगत  है  ।
 इसी  लिये  दो  पुल  बनाये  जा  चुके  हैं  तथा  दो
 पुल  शौर  बनागे  जारहे  हैं  प्रौर  प्रगली  गर्मियों
 तक  उनके  बन  जाने  की  आशा  की  जाती  है।

 Extension  of  Statutory  Rationing

 +
 #1650,  Shri  Madhu  Limaye:

 Shri  S.  M.  Banerjee:
 Dr.  Ram  Manohar  Lohia:
 Shri  George  Fernandes:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  there  is  a  move  to
 extend  statutory  rationing  to  new
 urban  centres:

 (b)  if  so,  which  centres;
 (९)  the  position  in  respect  of  work-

 ing  of  rationing  in  the  various  States;
 and

 (d)  the  steps  taken  by  the  Centre
 and  States  to  bring  about  equitable
 distribution  of  foodgrains  throughout
 the  country?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community

 and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  position  is  generally  satis-
 factory.

 (d)  Broadly,  steps  taken  are  to
 arrange  public  distribution  of  food-
 grains  under  both  statutory  and  infor-
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 mal  systems  of  rationing.  At  present
 242  million  people  representing  48  per
 cent  of  the  total  population  is  covered
 by  the  system  of  public  distribution.

 sit  मधु  लिसमये  :  प्रध्यक्ष  महोदय,
 जिन  शहरों  भे  इस  वक्‍त  कानूनी  भौर  भ्रनौप-
 चारिक  राशनिंग  की  व्यवस्था  है,  उन  शहरों  में
 इस  वक्‍त  कितना  श्रनाज  नागरिकों  को  दिया
 जा  रहा  है।  क्‍या  उसके  संबंध  में---क्योंकि
 आपने  कहा  है  कि  सन्‍्तोषजनक  राशन  की
 व्यवस्था  है--क्या  मंत्री  महोदय  बताने  की
 कृपा  करेंगे  कि  इस  वक्‍त  वितना  राशन,  कितना
 झनाज,  नागरिकों  को  विभिन्न  केन्द्रों  में  दिया
 जा  रहा  है  ?

 Shri  Annasahib  Shinde:  |  can  give
 the  city-wise  figures  also  but  it  is  a
 long  statement.  There  has  been  some
 shortfall  in  the  supply  of  rice  to-
 various  rationing  areas  but  the  total
 quantum,  whether  in  terms  of  wheat
 or  coarse  grains  in  certain  cities  in
 Maharashtra,  has  remained  the  same.
 I  may  refer  to  some  of  the  important
 cities,  For  instance,  in  Calcutta  indus-
 trial  area  it  is  1,750  grammes  of  rice
 husked  and  wheat  in  husk  atta  flour/
 suji  in  the  case  of  an  adult  who  is
 not  a  heavy  manual  worker,  2,950«
 grammes  in  the  case  of  an  adult  who
 is  a  manual  worker  and  875  grammes
 in  the  case  of  a  child)  The  maximum
 quantity  of  rice  husked  or  in  the  husk
 allowed  is  420  grammes  per  person.
 In  Kanpur  it  is  8  Kg.  both  of  rice  and
 wheat  but  at  present  only  wheat  is
 being  issued  in  Kanpur.  In  Greater
 Bombay  it  is  2  Kg,  of  rice  and  7  Kg.
 of  wheat  per  adult  per  month  and
 half  the  quantity  per  child  below  the
 age  of  6  years.

 sit  मोलहू  प्रसाद  :  यह  सरकार  420
 का  रास्ता  क्यों  ले  रही  है?

 Shri  Annasahib  Shinde:  Heavy
 manual  workers  are  allowed  an  extra
 ration  of  3  Kg,  per  head  per  month
 in  terms  of  wheat.  The  local  quan-
 tum,  whether  it  is  420  grammes  or’
 anything,  is  determined  by  the  State
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 Governments  on  the  basis  of  avail-
 ability,

 tk  मथु  लिमये :  प्रध्यक्ष  महोदय,
 में  यह  जानना  चाहता  हूं  कि  क्या  सरकार  ने
 इस  बात  का  पता  लगाया  है  कि  इस  वक्‍त
 छोटे  कस्बों  में  जर  देहातों  में  अनाज  के  दाम,
 फुठकर  दाम,  बहुत  ज्यादा  हो  मथे  हैं।  क्‍या
 इन  दामों  को  रोकने  के  लिये  सरकार  ने  कोई
 इन्तजाम  किया  है  ?

 Shri  Annasahib  Shinde:  As  the
 hon.  House  knows,  because  of  the
 steep  fall  in  production  during  the
 last  tWo  years  and  because  of  the
 drought,  there  has  been  a  rise  in
 Prices  both  in  rural  and  urban  areas
 which  are  not  covered  by  rationing.
 That  is  why  I  have  explained  in  the
 Statement  that  a  very  well  organised
 public  distribution  system  is  function-
 ing.  It  is  not  possible  to  meet  the
 total  requirements  of  the  rura]  areas
 but  the  vulnerable  sections  in  the
 rural  areas  are  being  served  to  a  cer-
 tain  extent  by  the  informal  rationing
 system  throughout  the  country.  About
 20  million  people  are  covered  under
 this  system  at  present.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  has  been  brought  to  the
 notice  of  the  hon.  Minister  that  in  a
 place  like  Kanpur,  where  there  is
 statutory  rationing,  on  this  side  of
 the  Ganges  there  is  rationing  and  on
 that  side  of  the  Ganges  there  is  no
 rationing  with  the  result  that  the
 people  cross  over  the  Ganges  to  get
 some  wheat  or  rice  and  they  are
 arrested,  unless  he  gives  |  kilo  to  the
 policeman  who  then  does  not  arrest
 him—this  is  actually  going  on—and,
 if  so,  whether  modified  rationing  sys-
 tem  will  be  started  in  the  adjoining
 areas  so  that  the  statutory  rationing
 system  in  Kanpur  is  made  successful
 or  whether  the  statutory  rationing
 -system  should  be  changed  to  the  modi-
 fied  rationing  system  so  that  food-
 grains  can  be  procured  in  the  open
 market?
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 Shri  Annasahib  Shinde:  At  present,
 about  14,509,000  people  are  covered
 under  formal  rationing  system.  As
 far  as  other  areas  are  concerned,  to
 which  the  hon.  Member  has  made  a
 reference,  it  will  depend  on  the  ayail-
 ability  of  foodgrains  and  the  discre-
 tion  of  the  State  Governments,  After
 all,  the  State  Governments  can  decide
 on  the  basis  of  availability  of  food
 whether  formal  rationing  system  can
 be  extended  to  other  areas.

 Wo  रास  समोहर  लोहिया:  =  अध्यक्ष
 महोदय,  मेरा  प्रश्न  केवल  कानूनी  राशन
 व्यवस्था  से  है--भ्रनौपचारिक  से  नहीं,  प्र
 किसी  भी  प्रकार  के  भ्रनाज  से  है।  क्या  सरकार
 ने  कभी  कोई  योजना  सोची  है  कि  जिसके

 अनुसार  सम्पूर्ण  देश  की  जनता  को  एक  बराबर
 ग्रनाज  यातो  संख्या  में  बराबर  झनोज  दिया
 जाय:  समझिये--4  छटांक  या  ढाई  सौ  ग्राम
 मिल  जाय  1  यदि  ऐसी  कोई  योजना  नहीं
 सोची  है  तो  उसके  क्‍या  कारण  हैं?  यदि
 सोची  है  तो  वह  कब  तक  कार्य  रूप  मे  लागू
 हो  जायेगी  ?

 Shri  Annasahib  Shinde:  The  sug-
 gestion  of  the  hon,  Member  may  per-
 haps  be  a  very  ideal  one.  But  we
 have  to  come  to  a  decision  on  the
 basis  of  the  situation  prevailing  in
 the  country.  At  present,  the  informal
 and  the  formal  system  is  sustaining
 mainly  on  imports.  Such  a  big  res-
 ponsibility  can  be  undertaken  only  if
 most  of  the  marketable  surplus  that
 is  available  in  the  country  is  pro-
 cured  and  only  then  alone  this  will
 be  possible.  This  is  possible  if  only
 the  State  Governments  exert  them-
 selves  to  have  the  maximum  procure-
 ment  gut  of  the  marketable  surplus.

 डा०  रास  मनोहर  लोहिया  :  ाप  इन
 से  मेरा  जवाब  दिलवाइये,  भ्रध्यक्ष  महोदय  |

 मैंने  यह  नहीं  कहा  है  कि  ये  कल  या  परसों  या

 दो  वर्ष  में  या  चार  घर्ष  मे  इस  काम  को  करें।
 मने  खाली  इतता  कहा  है  कि  जैंसे  ये  कागज

 परे  दस  हजर  योजनायें  बनाते  रहते  हैं,
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 aa  हो  इन्होंने  इस  योजना  को  क्‍यों  नहीं
 बताया  ?  श्रगर  नहीं  बनाया  तो  इस  के  क्‍या
 कारण  हैं,  अगर  बनाया  है  तो  हें  क्‍या

 है?

 Mr,  Speaker:  He  has  said  that  it  is
 van  ideal  one.

 To  राम  मनोहर  लोहिया  :  इस  सरकार
 के  लिये  आइडियल  कुछ  नहीं  है।  इस  सरकार
 के  लिये  तो  खाली  कुर्सी  पर  बैठे  रहना  ही
 आदर्श  है  और  कोई  ग्रादर्श  नहीं  है।  मैं  तो
 अ्ापसे  केवल  यही  चाहता  हूं  कि  मुझ  को
 मेरे  प्रश्न  का  उत्तर  दिलवायें।

 Shri  Annasahib  Shinde:  J  have  ex-
 plained  the  position.

 Mr,  Speaker:  He  will  examine  it.

 डा०  रास  सनोहर  लोहिया:  ज़रा
 आप  इन  के  ऊपर  डंडा  चलाते  रहें  तो  शायद
 हो  जाय  |

 श्री  जार्ज  फरनेंडोज  :  एक  तरफ  तो

 मुल्क  में  भ्रनाज  के  जोन  बनाकर  कई  सूबों
 के  लोगों  को  ज्यादा  प्रनाज  शौर  कई  लोगों  को
 “कम  भ्रनाज  दिया  जाता  है,  दूसरी  तरफ--शहर
 में  रहने  वालों  को  ज्यादा  राशन  और  देहात
 में  रहने  वालों  या  छोटे  शहरों  में  रहने  बालों
 को  कम  राशन  दिया  जाता  है।  जो  प्रश्न
 डा०राम'  मनोहर  लोहिया  साहब  ने  पूछा
 है,  उसी  को  लेकर  मेरा  प्रश्न  यह  है  कि  क्‍या
 सरकार  जहां  जहां  स्टेचूढरी  राशन  है,  वहां
 के  सभी  लोगों  को  एक  ही  प्रमाण  से  राशन
 देने  की  व्यवस्था  करेगी?

 Shri  Annasahib  Shinde:  ]  hope  the
 chon,  Member  will  appreciate  that
 formal  rationing  system  has  been
 introduced  in  big  citles  because  big

 -cities  are  considered  to  be  areas  where
 high  purchasing  power  igs  concentrat-
 ed,  If  these  big  cities  are  not  isolated
 from  the  rest  of  the  rural  areas,  natu-
 rally  all  the  foodgraing  that  are  avail-
 able  in  the  rural]  areas  will  be  drained
 away  to  the  cities,  and  that  would
 884  (Ai)  LSD—2.
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 result  in  greater  hardship  to  the  rural
 population.  So,  the  big  citles  have
 been  isolated  from  that  point  of  view.
 Whether  an  equal  quantum  can  be
 distributed  both  in  rural  and  in  urban
 areas,  will  depend  on  the  market
 arrivals,  production  and  procurement
 carried  on  by  the  State  Governments.
 In  regard  to  that  I  have  already  ex-
 Plained  the  position.

 क्री  रामसेवक  यादव :  क्‍या  मंत्री
 महोदय  को  इस  बात  की  जानकारी  है  कि
 जिन  शहरों  में  कानूनी  राशनिंग  की  व्यवस्था
 हूँ  उन  शहरों  में  एक  नागरिक  गौर  दूसरे
 नागरिक  के  बीच  में  श्र  खास  तौर  से  जो
 पुलीस  के  लोग  हैं,  पी०  To  सी०  शौर  प्रार्मड

 पुलिस  के  लोग  हैं,  उन  को  श्ौरों  की  प्रपेक्षा-
 कृत  भ्रधिक  राशन  दिया  जातां  है  ?  दूसरे
 क्या  मंत्री  महोदय  को  यह  जानकारी  है  कि
 उत्तरप्रदेश  में  गावौं  में  जहां  पर  सस्ते  भ्रनाज
 की  दुकानें  थीं.  श्रौर  उन  पर  मोटा  झनाज
 जाता  हूँ  वहां  पर  राशन  के  वितरण  की
 व्यवस्था  ठप्प  हें  क्यौंकि  मोटा  प्रनाज  नहीं
 भेजा  जा  रहा  है  ?
 Shri  Annasahib  Shinde:  In  regard

 to  the  first  part  of  the  hon.  Member's
 question,  whether  different  quantum
 of  ration  is  provided  to  different  cate-
 gories  of  persons,  I  have  already  men-
 tioned  in  my  reply  that  heavy  manual
 workers  have  necessarily  to  be  issued
 some  additional  quantity  of  ration.
 The  question  as  to  what  categories
 of  persons  come  under  heavy  manual
 workers  is  left  to  the  local  adminis-
 tration  and  on  the  basis  of  their
 own......  (Interruptions),

 Shri  Jyotirmoy  Basu:  Central  Re-
 serve  Police  Force  also?

 Shri  Annasah%  Shinde:  The  local
 administration  takes  a  decision  with
 regard  to  this  matter.

 क्री  रामसेवक  याबब  चूंकि  वह  डंडा
 जाते  हैं,  डंडा  मारते  हैं  इसलिए  तो  यह  उन  को
 प्रधिक  राशन  नहीं  दिया  जाता  है?

 Shri  Annasahib  Shinde:  In  regard
 to  U.P.,  the  hon.  Member  says  that
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 in  some  cities  there  have  been  some
 difficulties.  J  think,  there  have  been
 difficulties  in  many  parts  of  the  coun-
 try;  I  appreciate  that.  But  with  the
 procured  grains  at  the  disposal  of  the
 U.P.  Government,  I  think,  it  should  be
 possible  to  overcome  the  temporary
 difficulties.

 Shri  Krishna  Kumar  Chatterji:  Is
 the  hon.  Minister  aware  that  in  West
 Bengal,  in  non-rationed  areas  rice  is
 sold  at  different  places,  and  at  a  very
 high  price  at  some  places  where  the
 purchasing  power  is  low,  causing  dis-
 tress  to  the  people  in  those  areas?  Is
 he  also  aware  that  in  rationed  areas
 the  qualities  of  rice  and  wheat  sup-
 plied  are  sometimes  not  fit  for  human
 consumption;  the  qualities  are  so  bad.
 Certain  irregularities  are  also  there  in
 certain  parts  of  the  rationed  area,
 leading  to  dissatisfaction  among  the
 people,  particularly  among  the  work-
 ing  class.  Is  he  aware  of  these?

 Shri  Annasahib  Shinde:  |  will  refer
 to  the  second  part  of  the  hon.  Mem-
 ber’s  question  first,  whether  any  food-
 grains  unfit  for  human  consumption
 are  being  issued.  In  fact,  there  are
 checks  at  various  places.  The  local
 administration  is  also,  to  a  certain
 extent,  responsible;  if  any  stuff  is
 there  which  is  unfit  for  human  con-
 sumption,  they  should  not  issue.  I  do
 not  think  that  there  should  be  any
 difficulty  in  this  regard,

 About  the  first  part  of  the  hon.
 Member's  question,  there  has  obvi-
 ously  been  some  upward  tendency  in
 prices  in  different  parts  of  the  coun-
 try  during  the  last  two  or  three
 months,  but  recently  there  has  been—
 about  West  Bengal,  I  have  no  infor-
 mation  at  the  moment—some  down-
 ward  tendency,  though  it  is  not  mate-
 rial,  as  a  result  of  the  favourable
 monsoon  conditions  in  the  country.

 Shri  Chintamani  Panigrahi:  The
 hon.  Minister  has  stated  that  the  pre-
 sent  statutory  rationing  has  been
 maintained:  mainly  depending  on  im-
 ports.  In  view  of  the  wuneertain  im-
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 Ports  and  in  view  of  the  shortage  in.
 the  internal  procurement,  I  would  like
 to  know  whether  the  Government,
 in  the  coming  three  months,  can  main-
 tain  this  statutory  rationing.

 Shri  Annasahib  Shinde:  During  the
 next  two  or  three  months,  there  should
 not  be  any  difficulty  in  maintaining
 the  existing  facilities  of  providing
 foodgrains  through  publie  distribution
 system,  though  there  would  be  some
 difficulties  in  regard  to  the  quantum
 of  rice.  But  broadly,  the  formal  and
 informal  public  distribution  system
 should  operate  satisfactorily  in  the-
 coming  three  months  though  with
 occasional  strains  here  and  there.

 Shri  Ss.  Kundu:  I  would  like  to  know:
 from  the  hon.  Minister  whether  he  is
 aware  that,  by  introducing  this  sta-
 tutory  rationing  in  a  few  urban  cities,
 two  types  of  citizens  have  been  creat-
 ed,  one  the  privileged  class  and  the
 other,  the  unprivileged  class.  After
 the  harvesting  season,  in  the  rural
 areas  where  there  is  no  work  for  the
 landless  labourers,  the  price  goes  up
 and  the  landless  labourers  remain
 almost  in  starvation  because  they  can-
 not  afford  to  buy  at  that  price....

 Mr.  Speaker:  He  may  put  his  ques-
 tion.

 Shrj  S,  Kundu:  The  price  go  up
 and  they  cannot  afford  to  purchase
 it.  Is  the  hon.  Minister  considering
 any  suggestion  that  in  the  rural  areas
 of  the  deficit  States  some  sort  of
 modified  statutory  rationing  may  be
 introduced  so  that  the  landless  labou-
 rers  could  get  paddy  or  rice  at  a  fair
 price  after  the  harvesting  season?

 Shri  Annasahib  Shinde:  I  agree
 with  the  hon.  Member  that  the  rural
 folk,  especially  landless  labour  suffer
 most  when  the  prices  go  up.  But  as
 far  as  internal  distribution  in  any
 particular  area  in  any  State  is  con-
 cerned,  the  State  Government  should
 take  care  to  see  that  the  needs  of  the
 vulnerable  sections  of  the  society  are
 looked  after  first  if  necessary  through
 a  modified  rationing  system.
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 Shri  s.  Kundu:  Is  he  prepared  to
 send,  a  note  to  the  State  Govern-

 ments  on  this  important  topic  and
 also  call  a  conference?

 Shri  Bedabrata  Barua:  In  those
 areas  where  informal]  rationing  system
 is  in  foree,  there  is  no  manner  of
 checking  whether  the  people  who  are
 to  be  benefited  are  really  benefited,
 because  the  shopkeepers  take  advan-
 tage  of  a  lot  of  loopholes,  and  this
 leads  to  corruption.  Will  Govern-
 ment  devise  some  methods  to  check
 this  or  would  they  see  that  informal
 rationing  is  regularised  and  the  people
 really  benefit  from  it  and  the  supplies
 do  not  get  choked  up  between  corrupt
 officials  and  businessmen  and  petty
 traders?

 Shri  Annasahib  Shinde:  The  State
 Government  should  Jook  into  this.  If
 a  properly  organised  distribution  sys-
 tem  with  cards  is  there,  I  think  many
 of  the  malpractices  can  be  removed,
 but  if  a  regular  card  system  is  not
 there  then  there  is  more  scope  for
 maldistribution  or  misdistribution.
 The  State  Government  should  really
 take  care  of  this  aspect  of  the  pro-
 blem.

 aft  झो०  प्र०  स्यागी  :  प्रन्न  की  कमी
 झौर  गरीबों  की  संख्या  का  ध्यान  करते  हुए
 अधिक  से  प्रधिक  गरीबों  को  राशन  दिया  जा
 सके,  क्‍या  सरकार  ऐसा  विचार  कर  रही  हैं
 कि  जो  लोग  झ्ोपन  मार्कठ  में  अनाज  खरीदने
 की  क्षमता  रखते  हैं  ऐसे  धनिक  लोगों  का
 राशनिंग  बन्द  करके  सरकार  गरीबों  को
 ग्रधिक  से  प्रधिक  राशन  देने  का  प्रयत्न
 करें  ?

 Shri  Annasahib  Shinde:  I  have
 already  replied  to  this  question.  It
 is  entirely  at  the  discretion  of  the
 Government  as  to  how  the  quantum
 through  the  informal  rationing  sys-
 tem  should  be  distributed  among  the
 various  sections  of  the  population.

 Shri  Ebrahim  Sulaiman  Sait:  I  hope
 the  Centra]  Government  are  aware
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 that  in  the  Kerala  State,  the  ration-
 ing  system  is  completely  breaking
 down  because  of  the  failure  of  the
 Central  Government  to  keep  up  the
 promised  rice  supply  to  the  State;
 consequently,  the  law  and  order  situa-
 tion  in  the  State  is  deteriorating.
 Considering  this  very  serious  situation,
 what  steps  do  the  Central  Govern-
 ment  categorically  wish  to  take  to
 rush  rice  supplies  to  Kerala  and  to
 save  Kerala  from  the  breaking  down
 of  the  law  and  order  situation  and
 also  the  rationing  system?  Consider-
 ing  the  present  situation,  may  I  also
 know  whether  the  Central  Govern-
 ment  are  envisaging  or  thinking  about
 the  dissolution  of  the  single-State
 zones  and  creating  separate  multi-
 State  regional  zones  like  the  Southern
 Zone,  for  instance,  to  save  Kerala
 from  this  disaster?

 Shri  Annasahib  Shinde:  I  do  not
 think  that  there  is  an  imminent  dan-
 ger  of  the  entire  distribution  system
 in  Kerala  collapsing  .(Interrup-
 tions),  I  know  the  strong  feelings  of
 hon.  Members  from  Kerala.  Recently,
 the  Chief  Minister  of  Kerala  had  been
 here,  and  he  had  discussed  it  in
 extenso  with  the  prime  Minister  and
 the  Minister  of  Food  and  Agriculture.
 I  may  say  that  there  will  be  some
 difficulty  in  regard  to  rice,  but  in
 regard  to  the  total  quantity  of  food-
 grains  including  wheat  etc,  there
 should  not  be  any  difficulty  in  meet-
 ing  the  minimum  requirements  of
 Kerala.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Jagiivan  Ram):  I  wanted
 to  supplement  this  answer.  As  the
 House  is  aware,  there  has  been  a
 shortfall  in  the  supply  of  rice....

 Shri  Jyotirmoy  Basu:  This  aware-
 ness  is  not  helping  us.

 Shri  Jagjivan  Ram:  When  the  Chief
 Minister  came  here,  we  made  arrange-
 ments  and  saw  to  it  that  33,000  tonnes
 of  rice  were  assured....

 Aa  bon.  Member:  He  wants  75,000
 tonnes.
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 Shri  Jagjivan  Ram:  We  are  making
 efforts,  whether  by  import  or  by  indi-
 genous  procurement  to  see  whether
 this  quantity  cannot  be  raised  to
 40,000  tonnes  at  least.  At  present,
 some  quantities  have  moved  from
 Andhra  Pradesh  and  some  from
 Madras;  a  ship  carrying  10,000  tonnes
 of  rice  has  already  started  discharg-
 ing  there,  and  another  ship  carrying
 7,000  tonnes  of  rice  is  arriving  today
 or  tomorrow  or  within  two  days.  That
 will  add  to  the  availability  for  the
 present  of  rice  in  the  State.  Wheat
 also  has  been  supplied  there.  There-
 fore,  though  there  has  no  doubt  been
 a  temporary  difficulty,  we  have  taken
 steps  to  see  that  for  the  present  the
 situation  is  tided  over.

 Shri  Ebrahim  Sulaiman  Sait:  What
 about  the  zonal  system?

 Mr.  Speaker:
 tion.

 Short  Notice  ques-

 SHortT  NOTICE  QUESTION

 बिहार  के  चोनो  के  कोटे  में  कटोंती

 5५00 42.  श्री  विभूति  मिश्र  :
 थी  Wo  ato  तिवारी  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  पढना  से  निकलने  वाले
 29  जूलाई,  967  के  देंनिक  समाचारपत्र
 “सर्चलाइट”  में  “कट  इन  दि  शूगर  कोठा
 श्राफ  बिहार”  (बिहार  के  चीनी  के  कोटे  में
 कटौती)  शीर्षक  के  श्रन्तर्गत  प्रकाशित
 समाचार  की  ओर  सरकार  का  ध्यान  दिलाया
 गया  है;

 (ख)  यदि  हां,  तो  क्या  बिहार  सरकार
 के  है।  मंत्री  ने  यह  कहा  है  कि  बिहार  के  चीनी
 के  कोटे  में  भारी  कटौती  की  गई  है;

 (ग)  यदि  हां,  तो  इन'  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  हैं;  और
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 (घ)  क्‍या  यह  भी  सच  है  कि  इस  वर्ष
 लोगों  को  विवाहोत्सव  आदि  श्क्‍सरों  पर
 चीनी  नहीं  दी  गई  है  ?

 The  Minister  of  State  jn  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Yes,  Sir.

 (b)  Newspapers
 statement.

 reported  such  a

 (c)  Due  to  limited  availability,  the
 quotas  of  all  the  States  including
 Bihar  have  been  reduced,

 (d)  No  such  complaint  has  been
 received.  However,  distribution  of
 allotted  sugar  within  the  State  is
 arranged  by  the  State  Government.

 श्री  विभूति  मिथ :  में  जानना  चाहता
 हूं  कि  बिहार  के  मिनिस्टर  ने  जो  बयान
 दिया  है  उस  के  संबंध  मे  बिहार  गवर्नमेठ  के
 साथ  केन्द्रीय  सरकार  ने  कोई  लिखा  पड़ी
 की  है  या  किसी  तरह  की  कोई  बात  चीत  की

 है  कि  शूगर  का  कोटा  घटाया  जायेगा,  पौर
 क्या  बिहार  सरकार  ने  जो  कोठा  घढाया
 गया  है  उस  को  मंजूर  किया  है?

 Shri  Annasahib  Shinde:  Yes,  the
 position,  if  I  may  be  allowed  to  ex-
 plain,  is  like  this,  First  of  all,  a
 reduction  in  the  quotas  of  all  States
 was  made  in  May.  It  was  a  propor-
 tionate  reduction  ‘all  over  the  country.
 By  and  large,  it  was  a  40  per  cent
 reduction  from  the  quota  of  February
 in  all  the  States,  but  in  the  case  of
 Bihar  it  was  38-39  per  cent.  So  it
 is  more  or  lesg  on  par  with  the  reduc-
 tion  in  other  States.  Then  the  Bihar
 Government  represented  that  it  was
 the  marriage  season.  Though  it  was
 not  the  practice  so  far  as  the  Centre
 is  concerned  to  make  adjustments  in
 future  allotments,  the  Bihar  Govern-
 ment  wanted  some  sort  of  adjustment
 in  the  sense  that  they  wanted  more
 sugar  to  be  allotted  in  a  particular
 month  which  could  be  deducted  from
 their  quota  in  the  later  months,  They
 indicated  that  for  April  instead  of
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 11,000  tonnes,  they  should  be  allotted
 12,000  tonnes,  for  May  instead  of  9,192,
 tonnes,  they  should  be  allotted  12,000
 tonnes,  for  June  instead  of  9,192,  tonnes
 it  should  be  8,000  tonnes,  for  July
 instead  of  9.92  it  should  be  7,000
 tonnes,  for  August  instead  of  9,192,  it
 should  be  7,000  tonnes,  for  September
 instead  of  9.92  tonnes  they  should
 be  allotted  10,000  tonnes  and  for
 October  instead  of  9,192  tonnes,  they
 should  be  allotted  9,000  tonnes.

 So  the  total  quantity  which  was  to
 go  to  the  share  of  the  Bihar  Govern-
 ment  comes  to  66,152  tonnes  while  the
 allotment  also  comes  to  66,I52  tonnes.
 Therefore,  as  far  as  the  total  quantum
 which  was  allotted  to  the  Bihar  Gov-
 ernment  is  concerned,  there  has  been
 no  reduction  whatsoever.  But  adjust-
 ment  was  made  on  the  suggestion  of
 the  State  Government  themselves.
 This  was  more  or  less  going  out  of
 the  way  because  we  were  not  follow-
 ing  that  system  with  regard  to  other
 States.

 श्री  विभूति  मिश्र  :  क्या  यह  बात  सही
 है  कि  सरकार  जब  चीनी  का  कोटा  हर  एक
 स्टेंड  के  लिये  फिक्स  करती  है  तब  बिहार  को
 पर  कैंपिटा  जितनी  चीनी  देनी  चाहिये  उतनी

 नहीं  देती  है  और  दूसरी  स्टेट्स  को  दे  देती
 है?  क्‍या  विहार  में  चीनी  खाने  वाले  लोग
 कम  हैं,  और  यदि  कम  हैं  तो  कौन  से  आधार
 पर  सरकार  यह  कह  सकती  है  ?  क्‍या  सरकार
 ने  कोई  इक्विटी  का  प्राधार  रक्खा  है  कि  सारी

 स्टेट्स  को  एक  सा  कोटा  चीनी  का  दिया
 जाये  ?

 Shri  Annasahib  Shinde:  The  system
 of  allotment  is  based  on  the  position
 in  the  period  when  there  was  control
 in  1961,  This  was  the  period  of  six
 months  when  each  State  was  allowed
 to  draw  as  much  as  jt  wanted.  There
 was  also  restriction  on  inter-State
 movement.  That  was  the  fieriod
 which  was  taken  as  the  basis  for
 future  allotment  after  198,  That  was
 considered  a  rational  basis  tor  allot-
 ment  to  States  in  future,
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 sit  Wo  ato  तिबारी  :  बिहार  के  फूड
 मिनिस्टर  ने  जो  वयान  शूगर  कोटे  के  संबंध
 में  दिया  है  जो  प्रखबार  में  निकला  है  झर  जि.
 का  जिक्र  मंत्री  महोदय  ने  किया  है,  क्या  उस  के
 लिये  केन्द्र  की  स्वीकृति  ली  गई  है,  भौर  दूसरी
 बात  में  यह  जानना  चाहता  हूं  कि  बढ़ेरा  (?  )
 फैक्ट्री  क ेलिये  लेमनजूस  और  दूसरी  चीज़ें
 बनाने  के  लिये  जो  चीनी  दी  जाती  है  वह  भी
 क्या  इस  कोटे  में  शामिल  है  या  कि  उन  के  लिये
 दूसरी  चीनी  दी  जाती  है?  श्गर  दी  जाती
 है  उसकी  क्वान्टिटी  क्‍या  है  ?

 Shri  Annasahib  Shinde:  As  far  as
 the  first  part  of  the  hon.  Member's
 question  is  concerned,  the  arrange-
 ment  which  was  arrived  at  the  sug-
 gestion  of  the  Bihar  Government's
 representative,  Food  Commissioner,
 was  communicated  by  the  hon.  Minis-
 ter  of  Food  and  Agriculture  to  Shri
 Kapil  Dev  Singh,  Food  Minister  of
 Bihar,  and  the  Bihar  Government  is
 completely  in  the  know  of  these  facts.

 About  the  other  thing,  I  will  require
 notice,

 शी  नीतिराज  सिंह  चौधरी:  मंत्री
 महोदय,  ने  जभी  बतलाया  कि  बिहार  प्रान्त
 का  शुगर  कोटा  घटाया  गया  है।  में  जानना
 चाहता  हूं  कि  जो  कोटा  घटाया  गया  है  क्‍या
 वह  हर  प्रान्त  में  प्रोपोशेनेटली  घटाया  गया  है,
 बौर  बह  किस  श्नुपात  से  घटाया  गया  है,
 20  परसेन्ट,  25  परसेन्ट,  40  परसेन्ट  ?

 Shri  Annasahib  Shinde:  Ag  I  have
 already  explained,  the  quotas  have
 been  reduced  proportionately  in  all
 States,  and  it  has  relation  to  the  fall
 in  production,  because  our  production
 fell  by  about  40  per  cent,  and  so  natu-
 rally  the  quota  had  to  be  based  on
 the  availability  of  sugar  in  the
 country.

 Shri  S.  हू,  Samfbandhan:  When  the
 quotas  have  been  reduced  to  all  the
 States,  is  it  2  Zact  oe

 Mr,  Speaker:  It  is  only  anovt  Brhar.



 17765  Written  Answers

 Shri  S.  M.  Banerjee:  He  has  said
 that.

 Mr,  Speaker:  That  means  you  can
 go  over  the  whole  of  India  now?

 Shri  s.  K.  Sambandhan:  that
 Private  dealers  have  been  allotted
 directly  from  the  Central  quota  by
 the  Central  Government,  and,  if  50,
 the  reasons  for  such  allotment?

 Shri  Annasahib  Shinde:  [  had,
 while  replying  to  some  other  ques-
 tion,  already  explained  the  position.
 Very  small  quantities  are  allotted
 directly  to  some  bulk  consumers  who
 produce  goods  in  a  particular  part  of
 the  country  and  sell  their  products
 all  over  the  country.  Hardly  five  to
 seven  thousand  tonnes  a  month  are
 distributed  to  bulk  consumers  includ-
 ing  defence,  border  security  forces
 etc.

 Shri  Himatsingka:  What  is  the  Gov-
 ernment  proposing  to  do  to  increase
 production  so  that  no  contro]  will  be
 necessary.

 Shri  Annasahib  Shine:  [  seek  your
 protection,  whether  this  question
 arises.

 Mr,  Speaker:  It  does  not,  but  since
 you  seem  to  mention  some  other
 thing,  they  think  they  can  roam  over
 the  whole  of  India.

 —

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Import  of  Fertilisers

 1651,  Shri  R.  Barua:
 Shri  D  N.  Patodia:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  the  variety  and  quantity  of  each
 type  of  fertilisers  imported  during  the
 last  three  years;  and

 (b)  the  landed  cost  price  for  the  im-
 ported  fertilisers  separately,  for  each
 quality?
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 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture  Community Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  A
 statement  is  placed  on  the  table  of  the
 Sabha.  [Placed  in  Library.  See  No.
 LT-4359|67].

 Air-India  Fleet

 "1652,  Shrimati  Tarkeshwari  Sinha:
 Shri  S.  K.  Tapuriah:
 Shri  छू,  P.  Singh  Deo:
 Shri  N.  K.  Somani:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  Air-India  propose  to
 buy  new  planes  to  replenish  its  fleet;
 and

 (b)  if  so,  the  type  and  number  of
 planes  to  be  bought?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  and
 (b).  Yes,  Sir.  One  Boeing-707-320c  is
 already  on  order.  Negotiations  are  in
 progress  for  the  purchase  of  two
 Boeing-747  (Jumbo  Jets).

 Cut  in  rice  supply  to  States

 #1653,  Shri  D.  C.  Sharma:
 Shri  हू,  P.  Singh  Deo:
 Shri  D.  N.  Deb:
 Shri  M.  C.  Majhi:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  a  cut  of  nearly  20  per
 cent  in  the  supply  of  rice  to  the  States
 by  the  Centre  is  proposed  to  be  made;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  reaction  of  the  State  Gov-
 ernments  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  There
 has  been  no  percentage  cut  in  any
 fixed  quota  88  presumed  in  the  ques-
 tion.  Supplies  of  rice  from  month  to
 month  are  made  on  the  basis  of  the
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 availability  with  the  Centre  during
 that  month  and  the  relative  needs  of
 the  States.  Rice  supply  position  during
 August  ang  September  will  continue
 to  be  difficult  as  availabilities  during
 these  lean  months  before  the  arrival
 of  the  new  rice  crop  are  also  likely  to
 be  low.

 (c)  The  State  Governments  are  na-
 turally  unhappy  at  not  getting  the
 supplies  of  rice  needed  by  them.
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 Freight  Rates

 1654.  Shri  Virendrakumar  Shah:
 Shri  Parthasarathy:
 Shri  G.  Mishra:
 Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 62]  on  the  20th  June,  (1967,  and  state
 the  result  of  the  negotiations  with  the
 U.S.  Shippers’  Conference  to  make
 them  revise  and  reduce  their  increased
 freight  rates?

 The  Minister  of  Transport  ang  Ship-
 ping  (Dr.  ्  K.  R.  V.  Rao):  After
 further  correspondence  with  the  U.S.
 Shipping  Conferences  concerned  and
 ‘consultations  with  our  Embassy  in
 Washington,  it  has  been  found  neces-
 sary  to  send  a  delegation  to  hold  nego-
 tiations  with  the  Conference  in  New
 York  on  the  subject.  The  result  will
 ‘be  known  only  after  the  negotiations,
 which  are  starting  in  New  York  next
 ‘week,  are  completed.

 सरकारी  कर्मचारियों  हारा  सामान्य  निर्वाचनों
 में  भाग  लिया  जाना  तथा  कुछ  मन्त्रियों  हारा
 सरकारी  झासन-तन्त्र  का  कथित  दुरापयोग

 किया  जाना

 1655.  ब्ीकंबर  छाल  गुप्त:  क्‍या
 कचिथि  मंत्री  यह  बताने  की  कृपा  दगे  किः

 (क)  क्‍या  सरकार  को  इस  ग्राशय  की
 शिकायतें  मिलो  हैं  कि  गत  आम  चुनावों  में
 सरकारी  कर्मचारियों  ने  कतिपय  दलों  तथा
 श्रत्याशियों  के  लिये  काम  किया  था  ;

 SRAVANA  17,  1889  (SAKA)  Written
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 (@)  क्‍या  सरकार  को  इस  झाशय  की
 शिकायतें  भी  मिली  हैं  कि  कुछ  मंत्रियों  ने  गत
 आम  चुनाव  में  सरकारी  शासन-तन्त्र  और
 अपने  पदों  का  दुरुपयोग  किया  था;
 शौर
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 (ग)  यदि  हां,  तो  सरकार  ने  उन
 शिकायतों  के  संबंध  में  क्‍या  कार्यवाही
 कीं  है?

 विधि  मसत्रालय  में  उपसस्तोी  (थी  we
 Te  war)  :  (क)  और  (ख).  जी
 हां।

 (4)  जानकारी  संकलित  की  जा  रही
 है  और  यथासमय  सदन  के  पटल  पर  रख
 दी  जाएगी।

 निर्वाचन  सम्बन्धी  पुस्तिका

 *1656.  Wo  सूर्य  प्रकादा  पुरी
 थमी  पदावनत  सिंह  कुशवाह  :
 ओ  प्रकाधाबीर  शास्त्री  :
 श्री  रामावतार  शर्मा  :
 श्री  क्‍ग्लात्मवास  :
 श्री  हुकम  ग्वन्द  कछवाय  :
 शनी  रघुबीर  सिंह  शास्त्री  :
 शमी  शिवकुमार  शास्त्रों  :
 श्री  कंबर  लास  गुप्त  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पिछले  ग्राम

 चुनावों  में  भाग  लेने  वाले  प्रत्याशियों  के  मार्ग
 दर्शन  के  लिए  निर्वाचित  झायोग  ने  निर्वाचन
 संबंधी  कोई  पुस्तिका  प्रकाशित  नहीं  कराई;
 झौर

 ्)  यदि  हां,  तो  इसके  क्‍या  कारण
 थे?

 विधि  aT  में  उपल्ती  ी  ate
 रा०  भक्हाण)  :  (क)जीहां।



 17769  Written  Answers

 (a)  चूंकि  लोग  प्रतिनिधित्व  श्रधिनियम
 शौर  नियमों  में  संशोधन  दिसम्बर,  966  में

 बहुत  देर  से  किए  गए  थे  झौर  इसी  कालावधि
 में  ग्रायोग  और  उसके  कार्यालय  को  परिसीमन
 कार्य  में  भी  व्यस्त  रहना  पड़ा,  अतः  रिटरनिंग
 झ्राफिसरों  क ेलिए  और  पीठासीन  ग्राफिपरों
 के  लिए  केवल  भ्रधिक  महत्वपूर्ण  पुस्तिकाएं
 ही  निकालना  सम्भव  uy  पाया।  किन्तु  ये
 जन-साधारण  के  लिए  उपलबभ्य  कर  दी  गई
 थीं  और  श्रभ्याथियों  के  लिए  पृथक  पुस्तिका
 ग्रावश्यक  नहीं  समझी  गई  |

 Cargo  for  Indian  Ships  Returning  from
 U.S.A,

 1657.  Shri  S.  s.  Kothari:  Will  the
 Minister  of  Transpory  and  Shipping  be
 pleased  to  state:

 (a)  whether  it  is  a  facil  that  Indian
 ships  do  not  get  sufficient  cargo  while
 returning  from  the  U.S.A.  and  the  con-
 tinent  of  Europe;  and

 (b)  if  so,  the  steps  taken:  to  remedy
 the  situation?

 The  Minister  of  Transport  and  Ship-
 Ping  (Dr.  द  K.  RB.  द  Rao):  (a)  and
 (9),  The  liner  trade  from  USA  to
 India  falls  in  two  sectors  namely  (l)
 Atlantic  Coast  of  USA  to  India  and
 (2)  Pacific  Coast  of  USA  to  India.  In
 the  case  of  the  former,  the  Indian
 ships  have  been  securing  cargo  practi-
 cally  to  full  capacity  on  each  sailing.
 In  the  case  of  the  latter,  the  Indian
 ships  have  been  plying  with  some  un-
 utilised  capacity.  To  remedy  this  situ-
 ation,  the  question  of  rationalising  the
 service  operated  by  Indian  Lines  in
 this  trade  is  being  examined.

 In  the  case  of  Indian  liner  ships  re-
 turning  from  the  Continent  and  U.K.
 also  there  is  some  under-utilisation  of
 capacity  dve  to  (i)  fallin  the  volume
 of  the  trade,  particularly  from  U.K.
 and  (ii)  competition  from  some  non-
 Conference  Lines,
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 In  the  case  of  tramp  ships  the  ques-
 tion  of  under-utilisation  of  capacity
 does  not  arise  since  they  carry  bulk
 cargoes  in  full  ship  loads.

 Fare  meters  for  auto  rickshaws

 #1653,  Shrj  D.  N.  Patodia:  Will  the
 Minister  of  Transport  and  Shipping  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Motor  Vehicle  Rules  specify  cet-
 tain  standards  regarding  constructional,
 mechanica}  and  operational  require-
 ments  for  fare  meters  to  be  fitted  on
 auto-rickshaw  cabs;

 (b)  if  so,  whether  such  regulations
 ang  requirements  have  been  observed
 and  complied  with  while  approving  the
 fare  meters  for  rickshaw  cabs;

 (९)  if  not,  the  reasons  therefor;  and

 (d)  whether  Government  propose  to
 institute  an  enquiry  in  respect  of  non-
 standard  fare  meters  fitted  with  auto-
 rickshaw  cabs  and  get  them  changed
 by  standard  type  of  meters?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  Yes,  Sir.

 (b)  Yes,  Sir,  except  in  the  case  of
 the  “YENKAY”  meter,  which  lacks  the
 constructional  requirement  of  a  flag
 arm,  showing  the  words  “For  Hire”,
 “Hired”  etc.

 (c)  The  National  Physical  Laboratory
 tested  the  “Yenkay”  meter  on  behalf
 of  the  Department  of  Transport,  Delhi
 Administration,  and  declared  it  at  and
 functionally  robust.  In  view  of  this
 finding  and  the  comparatively  low  cost
 of  this  meter,  the  State  Transport
 Authority  approved  it  for  fitment  to
 scooter-rickshaws.

 (d)  No,  Sir.
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 राजस्थान  में  सीमावतों  सड़कें  Food  Shortage

 1659.  श्री  जझो०  Jo  ह्थागी  :
 ५  snes,  aie  yy

 Raj:  wil  the  Minis .  er  of  Food  Agricul  pleas ओ  राम  गोपाल  क्षालवाले  :  to  state:
 aft  श्रोकार  लाल  बोहरा  :

 तापड़िया
 (a)  the  States  which  have  taken भी  स०  कु०

 सोलंकी
 |

 steps  to  fulfil  their  gaps  of  food  short-
 शी प्र०  न०  सोलंको  :  age  during  the  last  two  years  and

 क्या  परिवहन  तथा  नौवहन  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थान
 सरकार  ने  स्ीमावर्ती  सड़कें  बनाने  के  लिये

 न्द्रीय  सरकार  से  वित्तीय  सहायता  मांगी
 है  ;

 (ख)  यदि  हां,  तो  कितनी  राशि  मांगी
 गई  है  ;  और

 (ग)  पाकिस्तान  द्वारा  समूचे  सोनावर्ती
 क्षेत्रों  में  बिछाये  गये  सड़कों  के  जाल !  को
 ध्यान  में  रखते  हुये  इसके  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 परिवहन  तथा  नौवहन  सम्त्रालय  में  उप-
 मस्त्री  (शी  भक्त  वर्गन)  :  (क)से  (ग).
 राजस्थान  की  सीमान्त  सड़कों  के  निर्माण
 के  लिये  वित्तीय  सहायता  देने  का  प्रस्ताव
 राजस्थान  सरकार  ने  रखा  था।  प्रस्ताव  की
 जांच  की  गयी  थी  दौर  स्वीकृत  योजनाओं
 के  लिये,  प्रावश्यफतात्रों  को  देखते  हुये
 सितम्बर,  .965H%  शत  प्रतिशत  सहायता
 स्वीकार  की  गई  थी  ।  स्वीकृत  योजनाओं
 की  कुल  'लागत  23  करोड़  रुपये  है  जिसमें
 से 17.  06  करोड़  रुपये  की लागत  के  निर्माण
 कार्यों  को  अब  परम  प्रथमिकता  दी  गयी  है।
 मार्च,  967  तक  6  By  करोड़  रुपये  की
 राशि  खर्च  की  गई  हु;  राजस्थान  की  सामरिक
 महत्व  की  सड़कों  के  परम  प्राथमिकता  वाले
 निर्माण  कार्यों  की  पूर्ण  भ्रावश्यता  की  पत्ति
 के  लिये  i967-68%  80  करोब  रुपये
 की  राशि  निर्धारित  करने  का  प्रस्ताव
 है।

 which  have  not;

 (b)  the  steps  which  have  been  adopt-
 ed  by  the  former  one  ang  what  defici-
 encies  exist  in  the  latter  ones;

 (c)  whether  any  study  hag  been
 made  jn  this  regard;  and

 (d)  if  80,  the  results  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  All
 the  States  have  taken  steps  to  increase
 the  food  production  during  the  last  two
 years.  Taking,  however,  the  geogra-
 phical,  climatic  and  other  conditions,
 which  differ  from  State  to  State,  it  is
 neither  possible  nor  practicable  for
 some  of  the  States  to  equate  produc-
 tion  of  foodgrains  to  their  require-
 ments.  The  steps  taken  to  increase  the:
 food  production  include  programming
 for  sowing  more  and  more  area  with
 high-yielding  varieties  of  crops,  multi-
 ple  cropping,  increasing  minor  irriga-
 tion  increasing  the  use  of  fertilisers
 and  plant  protection  measures  etc.

 (९)  and  (d).  Continuous  watch  on
 the  progress  of  implementation  of  the
 agricultural  production  programmes  is
 being  kept.  Central  teams  led  by
 senior  officers  visit  the  States  and  de-
 cide  on  the  tasks  to  be  performed  and
 the  time  schedules  for  carrying  out
 various  operations.  Field-problems
 Units  have  also  been  set  up  in  0
 States  to  help  in  the  identification  of
 field  problems  as  they  arise  during  the
 implementation  of  the  High  Yielding
 Varieties  Programme  and  finding  early
 solutions  thereto,  Periodical  surveys
 are  also  conducted  by  the  Programme
 Evafution  Organisation,  Agro-Economic
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 Research  (Centres  and  also  through
 .State  Government  Organisations  for

 the  evaluation  of  special  programmes  4
 such  as  LA.DP.,  H.V.P.,  etc.

 Minor  Ports  in  Kerala

 *66l.  Shri  E.  K.  Nayanar:  Will  the
 Minister  of  Transport  and  Shipping  be
 pleased  to  refer  to  the  reply  given  to
 Unstarreqd  Question  No.  569  on  the
 6th  June  967  regarding  Minor  Ports
 in  Kerala  and  state:

 (a)  whether  it  is  a  fact  that  the
 amount  requireg  for  the  development
 of  minor  ports  in  Kerala  was  not  pro-
 vided  for  during  the  first  Three  Plans
 with  the  result  that  the  ports  could
 not  be  fully  developed;

 (b)  whether  Government  are  aware
 that  there  is  an  immense  scope  and
 necessity  for  the  development  of  minor
 ports  in  Kerala  both  from  the  economic
 and  commercial  points  of  view;  and

 (c)  if  so,  the  steps  taken  to  deve-
 lop  these  ports  and  the  amount  al-
 lotted  or  proposed  to  be  allotted  for
 the  purpose  during  the  Fourth  Plan?

 The  Minister  of  Transport  and  Ship-
 Ping  (Dr.  V.  K.  R.  V.  Rao):  (a)  The
 executive  responsibility  for  the  deve-
 lopment  of  ports  other  than  major  ports
 rests  with  the  State  Governments
 concerned.  In  the  first  three  Five  Year
 Plans  Rs.  27.95  lakhs,  Rs.  46.66  lakhs
 and  Rs.  80.65  lakhs  respectively  were
 allocated  for  the  development  of  minor
 ports  in  Kerala  based  on  an  assessment
 of  the  actual  requirements.  The  Cen-
 tre  provided  loan  assistance  of
 Rs.  2.6  lakhs,  Rs.  7.65  lakhs  and
 Re.  70.44  lakhs  respectively  in  the  first
 three  Plan  periods  for  the  implement-
 ation  of  various  Plan  schemes,  based
 on  the  expenditure  incurred  by  the
 State  Government.  The  targets  of  de-
 velopment  during  the  successive  plan
 periods  could  not  be  realised  dte  to
 the  inability  of  the  State  Government
 te  implement  the  schemes  in  full.

 (b)  Government  recognise  that  there
 és  considerable  scope  for  the  develop-
 ment  of  miner  ports  in  Kerala  and
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 that  they  play  a  vital  role  in  the  eco-
 nomy  and  commerce  of  the  State.

 (c)  The  State  Govt.  have  recently
 indicated  that  they  propose  to  obtain
 the  services  of  a  specialist  for  drawing
 up  a  Master  Plan  for  the  development
 of  their  minor  ports.  This  proposal  ia
 being  examined.

 An  amount  of  Rs,  85.2]  lakhs  has
 been  tentatively  jncluded  in  the  draft
 outline  of  the  Fourth  Five  Year
 Plan  for  the  developmert  of
 minor  ports  in  Kerala.  The  State
 Govt.  have  reported  that  they  have
 not  yet  finalised  their  4th  Plan  sche-
 mes.

 Strike  Notice  by  I.A.C.  Pilota
 “1662,  Shri  Marandi:

 Shri  Ramavtar  Sharma:
 Shrj  Prakash  Vir  Shastri:
 Shri  Shiv  Kumar  Shastri;
 Shri  Atam  Das:
 Shri  Virendrakumar  Shah:
 Shri  George  Fernandes:
 Shri  S.  M.  Banerjee:
 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  Srinibas  Misra:
 Shri  O.  P.  Tyagi:
 Shri  Raghuvir  singh  Shastri:
 Shrj  Y.  5.  Kushwah:
 Dr.  Surya  Prakash  Puri:
 Shri  M.  Meghachandra;
 Shri  EK.  M.  Madhukar:
 Shri  Chandra  Shekhar  Singh:
 Shri  Shri  Chang  Goyal:
 Shri  8,  8.  Kothari:
 Shri  Hukam  Chand  Kachwai:
 Shri  Beni  Shanker  Sharma:
 Shri  J.  B.  Singh:
 Shri  Jagannath  Rao  Joshi:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 LAC.  Pilots  have  served  a  strike  notice
 on  the  Indian  Airlines  Corporation;

 (b)  if  so,  the  main  demands  of  these
 pilots;  and

 (c)  the  steps  taken  to  avoid  the
 strike?

 The  Minister  of  Tourism  and  Cfril
 Aviation  (Dr.  Karan  Singh):  (a)  Yes,
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 Sir.  They  had  served  a  notice  for  strike
 on  ‘16-7-1967.

 (b)  The  main  demands  of  the  Pilots
 ‘were—

 (i)  payment  of  gearness  allowance
 on  the  same  scale  as  applicable
 to  Air-India  Pilots.

 (ii)  payment  of  Overseas  Opera-
 tions  Allowance.

 (c)  A  settlement  has  since  been
 reached  with  the  Pilots  under  which
 the  question  of  D.A.  will  be  referred
 to  an  arbitrator  to  be  mutually  agreed
 upon  and  the  other  issues  to  adjudica-
 tion.  The  strike  notice  was  withdrawn

 ‘On  31-7-1967

 Uncultivable  land  in  Bihar
 *1664.  Shri  Sitaram  Kesri;  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  large
 tracts  of  land  in  the  drought-affected
 areas  of  Bihar  have  remained  uncul-
 tivated  due  to  the  shortage  of  cattle
 wealth  which  has  been  considerably
 depleted  due  to  deaths  and  under-
 nouristment  during  the  drought
 period;

 (b)  if  so,  the  total  area  of  such  land;
 and

 (c)  the  steps  which  the  Central  and
 State  Governments  have  taken  or  pro-
 pose  to  take  to  provide  relief  to  the
 affected  agriculturists  to  reimburse  the
 cattle  wealth  and  to  bring  all  the  cul-
 tivable  land  under  the  plough?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasaldb  Shinde):  The  information
 has  been  called  for  from  the  Govern-
 ment  of  Bihar  and  will  be  placed  on
 the  table  of  the  Sabha  as  soon  as
 available.

 Pilots  of  Kalinga  Airways
 *1665.  Shri  मे.  R.  Singh  Deo:

 Ghri  D.  N.  Ded:
 Shri  p.  Amat:
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 Shri  G.  C.  Naik:
 Shri  N.  K.  Sanghi:
 Shri  Y.  A.  Prasad:
 Shri  D.  N.  Patodia:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  good
 number  of  experienced  pilots  are  with-
 out  a  job  as  a  result  of  the  closure  of
 the  Kalinga  Airways;

 (b)  if  so,  whether  Government  have
 taken  any  steps  to  utilise  the  services
 of  these  pilots;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Tourism  aad  Civil
 Aviation  (Dr.  Karan  Singh):  (a)
 Kalinga  Airlines  hold  a  non-scheduled
 permit  valid  upto  3lst  March,  1968,
 Their  contract  for  supply  dropping
 operations  in  NEFA  has  not  been  re-
 newed  beyond  30th  June,  1967.  Govern-
 ment  have  no  information  whether  the
 services  of  any  of  its  pilots  have  been
 dispensed  with.

 (b)  and  (c).  A  final  decision  in  re-
 gard  to  the  future  arrangements  for
 supply  dropping  in  NEFA  has  not  yet
 been  taken.  It  is  not  possible  to  indi-
 cate  at  this  stage  to  what  extent  it  will
 be  possible  for  Government  agencies
 and  undertakings  to  utilise  the  services
 of  the  Kalinga  pilots.

 Reorganisation  of  land  revenue  unit  in
 Delhi

 *1666.  Shri  Shri  Chand  Goyal:
 Shri  Randhir  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  reorga-
 nise  the  land  revenue  unit  of  the
 Delhi  Administration  in  order  to  wipe
 out  arrears  of  work  and  bring  reventiw
 record  up-to-date;

 (b)  whether  it  is  a  fact  that  there
 have  been  no  collections  of  land  reve-
 nue  for  the  last  5  years  from  Delhi's
 357  Villages;  and



 W777  Written,  Answers  AUGUST  8,  1967,  Written  Answers  7778

 (c)  the  amount  of  arrears  outstand-
 ing?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahip  Shinde):  (a)  Yes,  the  mat-
 ter  js  under  consideration  of  Delhi
 Administration.

 (b)  No.  As  against  an  annual  de-
 mand  of  Rs.  4  lakhs  (approximately)
 the  collections  of  lang  revenue,  cur-
 rent  and  arrear,  during  the  last  two
 years  amount  to  Rs,  21,59,874,  The
 total  collections  during  last  7  years
 amount  to  Rs.  31,91,182,  Figures  for
 the  period  prior  to  960  are  not  readi-
 ly  available.

 (c)  A  sum  of  Rs.  +18,89,652  is  out-
 standing  as  arrears  of  land  revenve
 as  on  l-7-967.

 सामुदायिक  विकास  कार्य

 *1667.  श्री  सिद्धेदवर  प्रसाद  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  अधिकतर  राज्यों  में  सामुदायिक
 विकास  कार्यों  के  रुक  जाने  के  क्या  कारण

 हैं;

 (ख)  इस  स्थिति  को  सुवारते  के  लिये
 क्‍या  कार्यवाही  की  जा  रही  है  ;  शीर

 (ग)  खण्ड  कार्यालयों  की  व्यवस्था
 को  सुधारने  के  लिए  किन-किन  राज्यों  में

 कार्यवाही  की  गई  है,  तथा  क्या  कार्यवाही
 की  गई  है  श्रौर  उसका  क्‍या  परिणाम  रहा
 है?

 wre,  कृषि,  सामुदायिक  विकास  तथा
 सस्वालय  में  राज्य  सरजी  (श्री  एम०

 एस०  गुर्पदस्वामी)  :  (क)  सामुदायिक
 विकास  कार्यक्रम  में  गतिरोध  के  मुख्य  कारण
 कार्यक्रम  प्राथमिकताओं  में  परिवतंन,  साधनों
 की  कमी  प्रौर  भ्रपेक्षित  स्तरों  की  कुशलता
 तथा  जानकारी  वाली  विस्तार  सेवांशों  की

 झ्रानुपातिक  प्रपर्याप्तता  हो  सकते  हैं  ।

 (ख)  सामुदायिक  विकास  संबंधी  नीति
 के  नये  सूत्र,  जो  तैयार  किए  गए  हैं  श्रौर  राज्य
 सरकारों  को  उनकी  राय  के  लिए  भेजें  गए  हैं,
 के  अन्तर्गत  कार्यक्रम  की  विषय-वस्तु  को
 पुनव्यंबस्थित  किया  गया  है  ताकि  चालू
 प्राथमिकताशों  से  उनका  ठीक  प्रकार  से  ताल-
 मेल  हो  ।  ऐसा  करते  समय  स्थानीय  झावश्य-
 ताझ्रों  तथा  साधनों  का  ध्यान  का  रखा  गया  है
 कुल  साधनों  की  सीमाओं  के  भीतर  सामुदायिक
 विकास  कार्यक्रम  के  लिए  अधिकतम  परिव्यय
 प्राप्त  करने  के  लिए  प्रयत्न  जारी  हैं।  राज्य
 सरकारों  से  भी  अनुरोध  किया  गया  है  कि  वे

 दूसरी  विभागीय  योजनाओं  को  उनके  साधनों
 सहित  ज्यादा  से  ज्यादा  रूप  में  खण्ड  ग्रभिकरण
 को  सोंप  कर  खण्ड  कार्यक्रमों  को  मजबूत
 बनाएं  ।  विस्तार  कार्यकर्ताओं  की  कार्य
 करने  की  क्षमता  में  सुधार  करने  के  लिए
 प्रशिक्षण  तथा  शिक्षा  के  कार्यक्रम  भी  शुरू  किए
 गए  हैं।

 (ग)  महाराष्ट्र,  गुजरात,  राजस्थान,
 ह.:11:22 ल  प्रदेश  और  मद्रास  जेसे  राज्यों  ने
 खण्ड  अधिकरण  को  प्रचुर  कार्यक्रम  उनके
 साधनों  सहित  सौंपने  की  दिशा  में  कदम  उठाए
 हैं  ।  सभी  राज्यों  में  ग्राम  सेवक  प्रशिक्षण
 केन्द्रों  के  उन्ननन  शर  विस्तार  भ्रधिकारियों
 तथा  जिला  में  उच्च  स्तरीय  क्मंचारियों
 के  लिए  विशेष  पाठ्यक्रम  आयोजित  करने
 के  कार्य  हाथ  में  लिए  हैं  ।  मोटे  तौर  पर,  ये
 उपाय  लाभकारी  प्रभाव  डालने  वाले  प्रतीत

 हुए  हैं  ।

 बिल्ली  में  मेे  शौर  सूजी  का  वितरण

 *  668.  शी  हरदयाल  देवगुल  :
 शी  हुकम  चम्द  कछवाय  :

 श्री  जगप्माथ  राव  जोशी  :
 शी  रधुधीर  सिंह  शास्त्री  :
 थ्री  प्रकाहवीर  धास्त्री  :
 श्री  शिवकुसार  शास्त्री  :
 शनी  यदावन्तसिह  कुछाबाह  =
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 भी  रासाबतार  शार्मा  :
 श्री  झात्म  वास  :
 श्री  सहन्त  विष्विजय  नाथ  :
 डा०  सूर्य  प्रकाश  पुरी  :
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 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय
 खाद्य  निगम  ने  दिल्‍ली  में  मैदे  और  सूजी  के
 वितरण  का  काम  2  जुलाई,  1967  से
 दिल्‍ली  प्रशासन  को  सौंप  दिया  है;

 (ख)  क्या  यह  भी  सच  है  कि  खाद्य
 निगम  ने  दिल्ली  प्रशासन  के  साथ  सलाह  किये
 बिना  ही  i2  जुलाई  और  9  जुलाई,  967
 के  बीच  की  ग्रवधि  में  दिल्‍ली  में  अनेक  बड़
 उपभोक्ताग्रों  को  सीधे  ही  ये  वस्तुएं  दे  दी
 थीं,  और

 (ग)  यदि  हां,  तो  उसके  क्या  कारण
 है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मन्त्रालय  सें  राज्य  मन्‍्त्रो  (झरी  झझा
 आहिब  चिन्वे)  :(क)  जी  नहीं  |  दिल्‍लीके  राशन
 बाले  क्षेत्र  में  iz  जुलाई,  i967  से  मैदा
 और  सूजी  राशन  वाली  वस्तुएं  घोषित  कर
 दी  गयी  थीं  1  प्रत:  उस  तारीख  से  इन
 अस्तुओं  के  वितरण  की  जिम्मेदारी  दिल्ली
 प्रशासन  की  हों  गयी  थी  ।  भारतीय  खाद्य
 नगम  का  दिल्‍ली  प्रशासन  को  इन  वस्तुग्नों  के
 वितरण  का  कार्यभार  सौंपने  का  प्रश्न  ही
 नहीं  उठता  |

 (ख)  जी  नहीं।  तथापि,  भ्रधिक  खपत
 करनेवाले  कुछ  उपभोक्ताओं  ने  i2  जुलाई
 के  बाद  रोलर  झ्राटा  मिलों  से  मैदा  भौर  सूजी

 प्राप्त  की  थी  |  इस  संबंध  में  भारतीय  खाद्य
 निगम  2  जुलाई,  967  से  पहले  निकासी
 आदेश  जारी  किये  थे  1

 (ग)  प्रश्न  ही  नहीं  उठता  ।
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 Seed  Farms  in  Punjab

 "1669.  Shrj  Madhu  Limaye:
 Shri  S.  M.  Banerjee:
 Shri  George  Fernandes:
 Dr.  Ram  Mamrohar  Lohia:
 Shri  8,  M.  Joshi:
 Shri  Kameshwar  Singh;
 Shri  Nihal  Singh:
 Shri  Sheopujan  Shastri:
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 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  there  is  a  proposa]  to
 convert  10,000  acres  of  waste  land  into
 a  seed  farm  in  Punjab  with  the  help
 of  the  Worlqg  Bank;

 (b)  whether  this  farm  will  be  in
 the  public  sector  or  will  be  leased  te
 the  Birla  Institute  Farm;

 (c)  whether  there  is  also  a  propo-
 sal  to  set  up  a  public  sector  seed  farm
 with  the  help  of  the  Centre  in  Pun-
 jab;  and

 (d)  if  so,  the  details  of  the  prope-
 sals  referred  to  in  parts  (a)  and  (c)
 above?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  There  is  no
 such  proposal  under  consideration  at
 present.

 (b)  Does  not  arise.

 (९)  and  (d).  A  proposal  for  setting
 up  a  Central  State  Farm  in  the  Pun-
 jab  on  the  lines  of  the  Suratgark
 farm,  is  under  consideration,

 स्यायालयों  का  कार्य  प्रादेशिक  भाषाधों  में
 करवाया  काना

 *1670.  श्री  विभूति  मिथ  :
 aft  wo  लाल  तिवारी  :

 क्या  थिधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  i4  भ्रप्नैल,
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 966  को  केरल  के  लिए  प्रस्थान  करते  समय

 उन्होंने  कोयम्बट्र  हवाई  अडडे  पर  कहा  था
 कि  सब  न्यायालयों  में  सब  कार्य  राज्यों  की
 प्रादेशिक  भाषाओं  में  किया  जाना  चाहिए  ;
 और

 (ख)  यदि  हां,  तो  विभिन्न  राज्यों  में
 न्यायालयों  में  प्रादेशिक  भाषाग्नों  के  प्रयोग
 को  किस  प्रकार  से  प्रोत्साहन  देने  का  सरकार
 का  विचार  है  ?

 विधि  मरजालथ  में  जपसस्त्री  च्ी  शा०
 रा०  चब्हाण)  :  (क)  जीहां।

 (ख)  सिविल  प्रक्रिया  संहिता,  i908
 sic  दण्ड  प्रक्रिया  संहिता,  898  में,ग्रधीनस्थ
 न्यायालयों  में  कारवार  के  संबव्यवहार  में
 प्रादेशिक  भाषाप्रों  के  प्रयोग  को  समर्थ  बनाने
 के  लिए  उपबन्ध  पहले  ही  मोजूद  हैं  a  जहां
 तक  उच्च  न्यायालयों  का  संबंध  है,  विधान
 के  अनुच्छेद  348  में  उच्च  न्यायलयों  में
 प्रयोग  की  जाने  वाली  भाषा  के  लिए  उपबन्ध
 हैं  और  उसका  खण्ड  (2)  राज्य  सरकारों
 को,  भपनी  कार्यबाहियों  के  संबंध  में  प्रादेशिक
 आपाधों  के  प्रयोग  के  मामले  में  पहल  करने
 के  लिए  समर्थ  बनाता  है  ।  राजभाषा  अधि-
 नियम,  i963  की  धारा  7  में  भी  यह  उपबन्ध
 है  कि  किसी  राज्य  का  राज्यपाल,  राष्ट्रपति  की
 पूर्व  सम्मिति  से,  अंग्रेजी  भाषा  के  ग्रतिरिक्त
 हिन्दी  या  उस  राज्य  की  राज  भाषा  का  प्रयोग
 उस  राज्य  के  उच्च  न्यायालय  द्वारा  पारित
 या  किए  गए  किसी  निर्णय,  डिक्री  या  झादेश  के
 प्रयोजनों  के  लिये  प्राधिकृत  कर  सकेगा  ।
 इस  प्रकार,  यह  स्पष्ट  हैं  कि  राज्य  सरकारें
 अधीनस्थ  न्यायालयों  में  कारबार  के
 संव्यवहार  में  प्रादेशिक  भाषाश्रों  के  प्रयोग
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 से  सम्पृक्त  हैं  और  किसी  राज्य  के  उच्च
 न्यायालय  द्वारा  पारित  या  किए  गए  किसी
 निर्णय,  डिक्री  या  झादेश  के  प्रयोजनों  के  लिए
 प्रादेशिक  भाषाओं  के  प्रयोग  में  पहल  करना
 राज्य  सरकारों  का  काम  है  1

 विभिन्न  राज्यों  के  विभिन्न  न्यायालयों
 में  प्रादेशिक  भाषाश्रों  के  प्रयोग  को  प्रोत्साहन
 देने  के  लिए,  राजभाषा  (विधायी)  श्रायोग
 द्वारा,  केन्द्रीय  अधिनियमों  के  राज्यों  की
 संबंधित  राजभाषाओं  में  श्रनुवाद  किए  जा
 रहे  हैं  ny

 Avros

 *l67l,  Shri  Virendrakumar  Shah:
 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  the  operational  cost  per  hour
 for  the  Avros  and  that  of  the  Dakotas
 and  the  “Break-even  load  factor”  in
 each  case;

 (b)  whether  he  is  aware  that  the
 cost  of  Avros  manufactured  by  bristol
 Siddeley  is  much  less  than  their
 Indian  counterparts;

 (c)  whether  Government  are  aware
 that  the  cost  of  operation  of  Avros
 manufactured  by  the  parent  British
 firm  is  said  to  be  50  per  cent  less
 than  ours;

 (d)  the  origmally  estimated  and  the
 latest  cost  of  production  of  Avros;

 (e)  whether  it  is  a  fact  that  once
 the  Indian  Airlines  acquires  its  full
 fleet  of  Avros,  its  operational  losses
 wil]  increase  substantially;  and

 (f)  if  so,  why  Government  are
 going  ahead  with  this  patently  umeco-
 nomic  proposition?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)

 Operational  Break-even  load  factor
 cost  per  hour

 ‘Avro  Rs.  2660.00  Can  be  worked  out  only
 (HS-748)  after  the  aircraft  hae

 flown  for  some  time.
 Dakota  Rs.  7533.60  ‘127.3%
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 (b)  The  price  quoted  by  Messrs
 Hawker  Siddely  Aviation  Ltd,  the
 manufacturers  of  Avro  aircraft  in  the
 UK,  is  Rs,  94.50  lakhs,  Ex-Works
 Manchester,  whereas  the  cost-of  pro-
 duction  of  Mis.  Hindustan  Aeronau-
 tics  Ltd.  for  HS-748  aircraft  is  Rs,  64.67
 lakhs,
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 (९)  The  cost  of  operation  of  Avros
 manufactured  by  the  parent  British
 firm  is  not  readily  available.

 (व)...  Origins)  estimate  cost  of  Avro
 748  (HS-748)  Series  II  aircraft
 —h,

 195
 (or  Rs,  26  Jakhs

 at  pre-devaluation  rate.)
 Estimated  cost  in  7966  :

 Rs.  84.67  lakhs  inclusive  of
 optional  equipment,  customs
 duty  and  sales  tax,

 (e)  No,  Sir.

 (f)  Does  not  arise.

 बिल्ली  में  मवा  का  वितरण

 *1672.  Wo  सूर्य  प्रकाश  पुरी  :
 श्री  ओ०  प्र०  त्यागी  :
 श्री  यह्मवन्त  सिंह  कुषावाह  :
 श्री  प्रकाशवीर  शास्त्री  :
 शी  रामाकतार  कर्मा  :
 शो  झ्ात्म  दास  :
 श्री  रघुवीर  सिंह  शास्त्री  :
 थ्री  शिव  कुमार  शास्त्री  :

 क्या  खाय  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खाद्य  निगम
 ने  दिल्ली  प्रशासन  को  मैदा  के  वितरण  का
 अ्रधिका र  दिया  है  ;

 (@)  क्‍या  यह  भी  सच  है  कि  दिल्ली
 में  मैदा  क ेवितरण  का  अधिकार  देते  समन  मचा
 को  केवल  900  बोरियां  सप्लाई  को  गई  थीं
 जब  कि  दिल्ली  को  प्रति  दिन  एक  हजार  बोरी
 सैदा  को  झावश्यकता  है  ;  भौर
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 (ग)  यदि  हां,  तो  कम  मात्रा  में  मैदा
 देने  के  क्या  कारण  हैं  ?
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 खाद्य,  कृषि,  सामवायिक  विकास  तथा

 सहकार  भग्बालय  में  राज्य  सल्जी  थ्मी  ww

 साहिब  चिन्वे)  :  (क)  जी  नहीं।  क्‍योंकि
 l2  जुलाई,  967  से  मैदा  राशन  वाली

 वस्तु  घोषित  कर  दी  गई  है  इसलिये  दिल्‍ली
 प्रशासन  उस  तारीख  से  इसके  वितरण  के  लिये
 उत्तरदायी  है.

 (ख)  ब्रौर  (ग).  L2  जुलाई  को  वितरण
 कके  लिये  मैदा  की  92  बोरियां  उपलब्ध  थीं  ny
 मिलों  की  भ्रायातित  गेहूं  की  सप्लाई  में  विध्न
 पड़ने  से  मदा  के  सामान्य  उत्पादन  पर  प्रभाव
 पड़ाथा  -

 Inclusion  of  Jammu  ang  Kashmir  in
 Punjab  Food  Zone

 *1673.,  Shri  Marandi:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  Government  have  protested  to
 the  Centre  against  the  inclusion  of
 Jammu  and  Kashmir  in  its  food  zane;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde);  (a)  No,  Sir.

 (9)  and  (c).  Do  not  arise.

 Viscounts

 *1674,  Shri  8,  Kothart:
 Shri  0.  P.  ह... अ
 Shri  Jaganath  Rao  Joshi:
 Shri  N.  EK.  Somani:
 Shri  Shri  Chand  Geel:
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 Shri  Bharat  Singh  Chauhan:
 Shri  Prakash  Vir  Shastri:
 Shri  Shiv  Kumar  Shastri:
 Shri  Raghuvir  Singh  Shastri:
 Shri  Ram  Avtar  Sharma:
 Shri  Atam  Das:
 Shri  १.  s.  Eushwah:
 Shri  Arjun  Singh  Bhadoria:
 Shri  Swell:
 Shri  D,  0,  Sharma:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  certain
 Viscounts  have  developed  structural
 cracks  and  defects,  and  as  a  class,  the
 Viscounts  have  crossed  the  safe
 period  of  use  indicated  by  the  manu-
 facturers,  and  the  Pilots  Association
 have  notified  or  propose  {to  notify
 ‘Government  their  refusal  to  fly  them;

 (b)  if  so,  the  steps  being  taken  to
 ensure  the  safety  of  passengers  flown
 by  Viscounts;

 (c)  whether  there  is  any  proposal
 to  ground  the  Viscounts;  and

 (d)  if  so,  the  details  of  purchase  of
 other  aircrafts  to  replace  Viscounts?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)
 No,  Sir.  The  Viscounts  have  not
 developed  any  structural  cracks  or
 defects.  Certain  cracks  appeared  on

 the  false  ribs  which  are  not  subject  to
 loads  even  on  flights.  Such  cracks
 ‘have  appeared  on  Viscounts  in  use  in
 ‘some  other  countries  glso.  They  have
 not  crossed  the  safe  periogd  of  use
 indicated  by  the  manufacturers.  Many
 Viscounts  are  still  in  use  in  several
 parts  of  the  world.  It  is  also  not  a
 fact  that  pilots  have  notifled  Govern-
 ment  their  refusal  to  fly  the  Viscounts.

 (b)  Does  not  arise.

 (९)  No,  Sir.

 (d)  The  question  whether  from  the
 «orinmercial  as  distinct  from  the  safety
 point  of  view,  the  Viscounts  should
 फर  replaced  is  at  present  under  con-
 sideration.
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 Import  and  Production  of  Foodgrains
 8203.  Dr.  Karni  Singh:

 Shrimati  Nirlep  Kaur:
 Will  the  Minister  of  Feod  and  Agri-

 culture  be  pleased  to  state:
 (a)  the  total  amount  of  foudgrains

 imported  since  95l,  year-wise;  and
 (b)  the  total  amount  of  foodgrains

 produced  in  India  since  95l,  year-
 wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  A  statement
 giving  the  required  information  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-360/
 67).

 (b)  Another  statement  giving  the
 information  asked  for,  which  relates  to
 the  agricultural]  year  (July—June),  8
 also  attached.

 भूमिहीन  मिक  पुनर्वास  योजना

 8204.  श्री  वेवराव  पाटिल  :
 श्री  बसवन्त  :
 शी  टी०  go  पाटिल  :
 करी  कामसे  :

 क्या  are  तथा  कृषि  मंत्रों  यह  बताने
 की  कृपा  करेंगे  कि  i966-67  में  किन-किन
 राज्यों  को  निम्नलिखित  के  लिये  भूमिहीन
 श्रमिक  पुनर्वास  योजना  के  भ्रन्तर्गत  केन्द्र
 द्वारा  वित्तोय  सहायता  दी  गई  थी,  (एक)
 भूमि  को  कृषि  योग्य  बनाना  तथा  कितनी
 एकड़  भूमि  को  ;  (दो)  पुनर्वास  के  लिये
 प्रारम्भिक  व्यय  तथा  इससे  कितने  व्यक्तियों
 को  लाभ  होगा  और  (3)  बस्तियां  बसाने  की
 योजना  तथा  इससे  कितने  परिवारों  को  लाभ

 होगा  तथा  किस  सीमा  तक  ?

 ाद,  कृषि,  सामुवायिक  विकास  तथा

 सहुकार  मन्त्रालय  में  राज्य  स्त्री  (भी  झझा

 साहिब  चिन्वे)  :  एक  विवरण  सभा  पटल  पर

 रख  दिया गया  है।  [पुस्तकालय में  रखा  गया  ,
 देखिये  संह्या  LT—36/67]
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 राश्य  में  भूमिहीत  अमिकों  का  Pleased  to  state  the  progress  made  in अहाराष्ट्  @ach  State  in  the  organisation  of  Co-
 बसाया  जानता  operative  Farming  Societies  till  the

 8205.  शी बेवराज  पादिल  :  35  March,  19677,

 श्री  स०  वा०  पाटिल  :  The  Minister  of  State  in  the  Minis-
 श्री  बसवस्त  :  try  of  Food,  Agriculture,  Community

 क्या  खाद्य  तथा  क्ृषि  मंत्रों  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  पुनर्वास  योजना  के  अन्तर्गत
 महाराष्ट्र  में  भूमिहीन  श्रमिकों  को  पुनः  बसाने
 के  कार्यक्रम  पर  होने  वाले  प्रारम्भिक  खर्च
 को  पूरा  करने  के  लिए  केन्द्रीय  सरकार  ने
 श्रब  तक  राज्य  सरकार  को  कितनी  वित्तोय
 सहायता  दो  है  और  इस  सहायता  से  कितने
 परिवारों  को  पुनः  बसाया  जायेगा  ;

 (ख)  कया  वे  सुनार  भो,  जिन्हें  भूमि
 'दो  गई  है,  इस  उद्देश्य  के  लिये  महाराष्ट्र  के
 भूमिहीन  श्रमिकों  में  सम्मिलित  किये  गये  हैं
 झौर  कया  उन्हें  भो  ऐबी  वित्तोय  सहायता  दो
 गई  थी  ;

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं  ;  और

 (घ)  सुनारोंकों  दो  गई  वित्तोथ  सहायता
 की  राशि  क्‍या  है  ?

 साथ,  कृषि,  सामुदायिक  घिकास  तथा
 सहकार  मन्त्रालय  में  राज्य  मन्त्री  ष्ी  wer
 साहिब  किन्वे)  :  (क)  966-67  की
 अवधि  में  भारत  सरकार  ने  महाराष्ट्र  सरकार
 को  1,25,47,150  रुपये  को  सहायता  प्रदान
 की  जिसमें  से  97,38,300  रुपये  अनुदान
 के  रूप  में  तथा  28,  08,850  रुपये  ऋण  के
 रूप  में  थे  1  केन्द्रोय  प्रायोजित  स्कीम  के
 अन्तर्गत  6,124  भूमिहीन  कृषकों  के  परिवारों
 को  बसाया  जा  चुका  है  |

 (@)  जी  नहीं  1

 (ग)  झोर  (घ).  प्रश्न  ही  नहीं  होता  ।

 Cooperative  Farming  sgecieties

 8206.  Shri  D.  5S.  Patil:  Will  the
 “Minister  of  Food  and  Agriculture  be

 884  (Ai)  LS—3.

 Development  and  Cooperation  (Shri
 M,  Ss.  Gurupadaswamy):  A  statement
 is  laid  on  the  Table  of  the  House,
 (Placed  in  Library,  See  No,  LT-362/
 67].

 राष्ट्रीय  राजपथ  संख्या  9

 8207.  भरी  wT  बीरपष्पा:  क्‍या

 परिवहन  तथा  नौवहन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  महाराष्ट्र,
 मैसूर,  झान्ध्र  प्रदेश  और  मद्रास  से  होकर  जाने
 वाले  राष्ट्रीय  राजपथ  संख्या  9  पर  प्रति  दिन

 दुर्घटनायें  हो  रहो  हैं  क्योंकि  यह  राजपथ
 कम  चौड़ा  है  ;

 (ख)  यदि  हां,  तो  i962  से  लेकर
 दिसम्बर,  .966  तक  ऐसी  कितनो  दुर्घटनायें
 हुई  ;

 (ग)  क्‍या  दुर्घटनाओरों  को  रोकने  के
 उद्देश्य  से  सरकार  का  विचार  सड़क  को
 चौड़ा  करने  का  है  ;  और

 (घ)  यदि  हां,  तो  कब  तक  ?

 परिवहन  तथा  नौवहन  मस्जालय  में  उप-
 सन्त्ी  (ओ  भक्त  कहन)  :  (क)  प्रोर  (ख).
 सम्बद्ध  राज्य  सरकारों  से  श्रावश्यक  सूचना
 प्राप्त  की  जा  रहो  है  और  प्राप्त  होने  पर
 सभा  पटल  पर  प्रस्तुत  कर  दी  जायेगी  ।

 राष्ट्रीय  मुख्य  मार्ग  संख्या  9  मद्रास  राज्य  से

 होकर  नहीं  गुजरती  है  ।

 (ग)  प्रौर  (घ).  चतुर्थ  पंचवर्षोय  योजना
 प्रारूप  में  सड़क  के  विजयवाड़ा-हैदराबाद-प्रनु-
 भाग  के  80  मोलों  को  दो  गलियों  वाले  यान-
 मार्ग  योग्य  चौड़ा  करने  के  लिये80  लाख  रुपये
 की  व्यवस्था  की  गई  हैं  ।
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 Central  Godowns  for  Storing
 Foodgrains

 8206.  Shrj  Baburao  Patel:  Will  the
 Minister  of  Food  and  Agrioulture  be
 pleased  to  state:

 (a)  the  number  of  godowns  in  the
 country  for  storing  foodgrains,  loca-
 tion  where  they  are  situated  and  ‘heir
 capacity  of  storage;

 (b)  the  number  of  godowns  that  are
 in  actual  use  today  and  the  number
 that  are  idle  and  in  which  part  of  the
 country;

 (c)  whether  Government  propose  to
 construct  more  godowns  during  the
 Fourth  Five  Year  Plan;

 (d)  the  tariff  or  rent  collected  by
 Government  for  the  use  of  these  go-
 downs  from  the  farmers;

 (e)  the  number  of  farmers  who  take
 advantage  of  those  storing  facilities;

 (f)  the  names  and  quantities  of
 various  chemicals  used  in  spraying  to
 prevent  rot  and  damage  to  the  food-
 grains;

 (g)  the  annual  cost  of  chemicals
 and  spraying  equipment  used  for  this
 purpose;  and

 (h)  the  names  of  companies  or  the
 manufacturers  from  whom  these
 chemicals,  insecticides  and  pesticides
 are  purchased  and  the  amount  of
 annual  purchases  from  each?

 The  Minister  of  State  in  the  Minis-

 Annasahib  Shinde):  (a)  A  statement
 showing  the  number,  the  location  and
 the  capacity  of  Central  Government
 and  F.C.I.  godowns  is  laiq  on  the

 7779०

 Table  of  the  House,  [Placed  in  Lib-
 vary.  See  No,  LT-363/67].

 (b)  Although  in  the  context  of  the
 present  food  shortage  the  stocks  in.
 some  of  these  godowns  may  be  very
 low  at  times,  they  are  all  in  use.

 (c)  Yes,  Sir.

 (d)  and  (e).  Do  not  arise  as  the
 Central  and  the  F.C.I.  godowns  are
 utilised  only  for  stocks  helq  by  the
 Government  or  the  F.C.I.

 (f)  During  the  year  1966-67,  the
 following  chemicals  were  used  for
 spraying  in  the  godowns:

 (1)  Malathion  Emulsion—5,243.
 litres,

 (2)  Pyrethrum—282  gks.
 (3)  BHC  Wettable  Powder—6.37

 tonnes,
 Quantities  of  chemicals  used  vary
 from  year  to  year  depending  on  the
 quantity  of  grain  taken  into  storage
 and  period  for  which  it  is  stored.  In
 addition,  some  insecticides,  such  as-
 BHC  Powder,  EDCT  Mixture,  Phus-
 toxin,  Methyl  Bromide,  Ethylenedi-
 Bromide,  Zinc  Phosphide  and  Cymag
 are  also  used  for  preservation  of
 foodgrains.

 (g)  The  cost  of  chemicals  and  in-
 secticides  yseq  during  1966-67  was
 Rs.  9.82  lakhs  For  spraying,  Foot.
 operated  Sprayers  and  Fog  Genera-
 tors  are  used.  This  equipment,  once
 purchased,  lasts  for  several  years.
 During  the  year  1966-67,  spraying
 equipment  worth  Rs.  63,400  was  pur-
 chased.

 (h)  During  ‘1966-67,  purchases  of
 chemicalslinsecticides  were  made,  as
 under,  from  the  following  firms:

 Name  of  chemical/  Name  of  the  firm  Quantity
 insecticide

 a)  Malathion  (7)  M/s.  All  India  Medical  2,290  litres
 Emulsion  Corporation,  Bombay—2

 (2)  M/s.  Desco  Industries,  2,250  litres
 Calcutta

 3)  M/s.  Imperial  Chemical  500  litres- (
 Industries,  Calcutta

 (2)  Zinc  400  kgs. (7)  M/s.  Comercial  India,
 Calcutta,
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 Catering  on  LA.C.  Flights

 8209,  Shri  Baburao  Patel:  Will  the
 Minister  of  Tourism  and  Civil  Avia-
 tlon  be  pleased  to  state:

 ‘17791  SRAVANA  1,

 (a)  the  name  or  names  of  various
 caterers  or  contractors  who  supply
 meals  on  the  aircraft  during  the
 flights  of  Indian  Airlines  Corporation;

 (b)  the  amount  of  expenditure  on
 such  meals  during  the  year  1966-67;

 (c)  whether  these  contracts  are
 given  after  inviting  tenders  and  if  so,
 the  terms  thereof;

 (d)  the  number  of  contractors  that
 submitted  tenders  on  the  last  occa-
 sion;

 (e)  the  basis  on  which  the  final
 choice  of  a  contractor  is  made:  and

 (f)  the  cost  of  each  meal,  breakfast,
 lunch  and  dinner  to  the  Corporation?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  The
 names  of  caterers  who  supply  meals
 on  flights  of  LA.C.  are  given  in  the
 Annexure  laid  on  the  Table  of  the
 House,  [Placed  in  Library.  See
 No.  LT-364|87].

 (9)  Rs.  14,60,126.00,

 (c)  to  (e).  Contracts  at  airports
 are  awarded  by  the  Director  General,
 Civil  Aviation  by  call  of  tenders/nego-
 tiations.

 Contract  at  Cochin  was  awarded  by
 LA.C.  by  call  of  tenders  from  four
 firms.  The  contract  was  given  to
 MJs.  Sealords,  a  4-star  hotel,  because
 of  its  superior  quality  of  food,  better
 facilities  available  with  and  offered
 by  them.

 (f)  The  cost  of  meals  varies  from
 place  to  place  as  given  below:

 Breakfast—Rs.  3.30  to  3.50

 Lunch—Rs,  4.50  to  6.75.

 Dinner—Rs.  5.00  to  7.50.

 689  (SAKA)
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 Palam  Airport
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 ‘8210,  Shri  Baburao  Patel:  Will  the
 Minister  of  Tourism  ang  Civil  Avia-
 tion  be  pleased  to  state:

 (a)  the  estimated  cost  for  the  deve-
 lopment  of  the  new  Palam  Interna-
 tional  Airport,  the  time  required  for
 its  completion  and  the  amount  of
 foreign  exchange  required;

 (b)  the  names  of  foreign  architects
 in  charge  of  the  project  and  their
 consolidated  fee;

 (९)  the  names  of  Indian  architects
 associated  with  the  project  and  their
 fees;

 (d)  the  number  and  names  of  con-
 tractors  and  the  value  ang  nature  of
 contracts  given  to  each  with  regard
 to  the  project;

 (e)  whether  all  these  contracts  were
 given  after  calling  for  public  tenders
 and  if  so,  the  dates  of  these  public
 announcements  and  the  names  of
 news-papers  used  for  the  purpose;

 (f)  whether  Government  propose  to
 sponsor  a  scheme  for  sending  Indian
 architects  abroad  for  training  in  de-
 signing  ang  constructing  Inter-
 national  airports  in  India;  and

 (g)  if  so,  its  salient  features?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  to
 (e).  There  is  a  provision  of  Rs,  4
 crores  in  the  Fourth  Five  Year  Flan
 for  the  development  of  a  new  termi-
 nal  complex  at  the  Palam  airport.
 The  National  Design  Institute,  Ahmed-
 abad,  has  been  entrusted  with  the
 task  of  preparing  a  feasibility  report
 which  is  awaited.  The  Institute  has
 informed  us  that  the  Feasibility  Re-
 port  is  being  prepared  by  them  in
 consultation  with  a  German’  architect.

 (f)  and  (g).  There  is  no  such
 scheme  at  present.
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 पटसन  को  फसलों  पर  कीटाजु  नाइक  दवाहयां
 जाना

 8211.  श्री  रघुवीर सिंह  शास्त्री  :  क्या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश
 में  ज़िला  लखीमपुर  बेड़ी  में  पटसन  की  फ़सलों
 पर  हेलोकोप्टरों  से  कोटाणुनाशक  दवाइयां
 छिड़कने  के  लिये  केन्द्रीय  सरकार  ने  निःशुल्क
 व्यवस्था  की  है.  ;  और

 (ख)  देश  के  किन  किन  भ्रन्य  स्थानों
 पर  इस  कार्यक्रम  के  अन्तगंत  इस  सुविधा
 को  व्यवस्था  की  जायेगी  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्रालय  में  राज्य  मन्त्री  (श्री  झनझा

 साहिब  वदान्य 1 :.  (क)  जी  नहीं  ।

 (ख)  इस  समय  देश  में  कहीं  भी  भारत
 सरकार  द्वारा  ऐसा  कार्यक्रम  नहीं  चलाया
 गया  है  ।

 Private  Planes

 ‘8212,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Tourism  ang  _  Civil
 Aviation  be  pleased  to  state:

 (a)  the  number  of  private  planes  in
 the  country  ang  their  owners;

 (b)  whether  any  such  private  plane
 was  ever  taken  by  Governmen‘  for
 any  emergency  purpose;

 (c)  if  so,  how  Many  and  from
 whom  and  how  long  such  private
 Planes  have  been  used  by  Govern-
 ment;  and

 (d)  the  charges  paid  by  Govern-
 ment  for  such  use?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)
 There  are  9  private  planes  in  the
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 country.  A  list  of  the  owners  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-365/67].

 (b)  There  have  been  occasions
 when  private  aircraft  have  been  used
 by  the  Central  Government  and  State
 Governments  in  cases  of  emergency
 such  as  drought,  floods,  railway  accl-
 dents,  etc.

 (९)  and  (d).
 not  available.

 Details  of  these  are

 Special  Planes  for  Central  Ministers

 8213,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Tourism  and  Civil
 Aviation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  special
 planes  are  provided  to  certain  Cen-
 tral  Ministers  for  their  tours  in  the
 country  and  abroad;  ang

 (b)  if  so,  the  names?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  and
 (b).  In  accordance  with  the  provi-
 sions  contained  in  the  Ministers’  (Al-
 lowances,  Medical  Treatment  and
 other  privileges)  Rules,  ‘1957,  a
 Minister  may,  on  his  own  authority,
 authorise  the  chartering  of  an  usero-
 plane  for  a  journey  on  duty  if  the
 journey  by  a  chartered  plane  is  con-
 sidered  by  him  to  be  necessary  in  the
 public  interest.

 This  Ministry  hag  no  occasion  to
 charter  any  plane  for  their  Ministers.

 During  the  past  three  years  no
 special  planes  had  been  provided  by
 Air-India  for  any  Union  Minister.
 During  the  same  period,  [.A.C.  operat-
 ed  a  charter  for  the  Minister  of  Ex-
 ternal  Affairs  for  journey  from  Delhi
 to  Rawalpindi  and  back  and  one  for
 the  Prime  Minister  from  Delhi  to
 Paris,  both  in  March,  1966.
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 पटना  जंकशन  पर  नहं  को  हुई  क्षति  payments  of  Rs.  6  lakhs  and  Rs,  2
 lakhs  and  80  thousands  were  made

 8214.  श्री  रामावतार  झास्त्री  :  respectively  to  the  contractors  for
 शौ  क०  सि०  सधुकर

 Mahananda  bridge  on  National  High-

 at  ware  शेखर  सिह  :
 श्री  जगन्नाथराव  जोशी  :

 क्या  खाद्य  तथा  हृधि  मंत्रों  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  कया  यह  सच  है  कि  एक  सप्ताह
 पहले  पटना  जंकशन  में  रब  हुए  i8  हजार
 मन  गेहूं  वर्षा  में  भीग  गये  थे  और  तत्पश्चात्‌
 खराब  हो  गये  थ  ;

 (ख)  यदि  हां,  तो  इसके  लिए  जिम्मेदार
 अ्रधिकारियों  के  नाम  क्‍या  है  और  क्या  सरकार
 का  विचार  उनके  विरुद्ध  कोई  कार्थवाहों  करने
 का  है;  और

 (ग)  यदि  हां,  तो  क्‍या  कार्यवाहों
 करने  का  विचार  है  ?

 खाध,  कृषि,  सामुदायिक  विकास  तथा
 सहुकार  मन्त्रालय  सें  राज्य  भन्त्री  (भरी  झझा

 साहिब  दाल्व 1 :.  (क)  जो  नहीं  ।  केन्द्रीय
 सरकार के  खाते  में  मद्रास  बन्दरगाह  से  आयातित

 गेहूं  की  0,670  बोरियां  बाक्स  वैगनों  में
 6  जुलाई,  967  को  पटना  में  प्राप्त  हुई
 थीं। इन में से  2i60  बोरियां  मार्ग  में
 वर्षा  से  अंशत:  प्रभावित  हुई  थीं ॥
 प्रभावित  खाद्यान्नों  को  साफ  करने  का  काम

 तुरन्त  किया  गया  ।  अनुमान  है  कि  गेहूं  की
 लगभग  30  बोरियां  जिनका  वजन  लगभग
 68  मन  है,  मानव  उपभोग  के  अवोग्य  हो
 सकती  हैं  |

 (ख)  और  (ग).  क्‍योंकि  झ्नाज  की
 क्षति  रेलमार्ग  में  हुई  थी  इसलिये  यह  मामला
 रेलवे  अधिकारियों  से  उठाया  गया  है  ।

 Bridges  on  National  Highway  No.  34

 ‘8215.  Shri  C.  E.  Bhattacharyya:
 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  special

 way  No.  34  at  Malda  and  the  Bhagi-
 rathi  bridge  on  National  Highway
 No.  34  at  Berhampore  for  completing
 the  work  in  the  specified  time;

 (b)  whether  it  is  also  a  fact  that
 the  works  were  not  compleled  in  the
 time  specified,  and  these  contractors
 were  liable  for  payment  of  fine  of
 Rs.  1,000/-  per  day  for  non-fulfilment;
 and

 (ce)  whether  the  two  parties  have
 refunded  the  special  payments  receiv-
 ed  by  them  and  also  paid  the  fine?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  Yes:  Special
 payments  of  Rs.  6  lakhs  and  Rs.  3.5
 lakhs  were  made  for  the  completion
 of  bridges  over  Mahananda  at  Malda
 and  Bhagirathi  at  Berhampore  on
 National  Highway  34  respectively  for
 completing  the  works  within  the
 specified  period.

 (b)  Yes.

 (c)  Not  so  far,  Sir;  as  the  question
 of  fines  is  under  investigation  by  the
 State  Government,

 Allotment  of  Sugar  to  Manipor

 ‘8216.  Shri  M.  Meghachandra:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  how  much  sugar  was  allotted
 to  the  Union  Territory  of  Manipur
 during  ‘1966-67;

 (b)  the  quantity  allotted  for  the
 year  ‘1967-68;  and

 (c)  whether  the  sugar  quota  for
 Manipur  for  the  year  1967-68  has  been
 reduced?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community

 Cooperation Development  and  Shri
 Annasaheb  Shinde):  (a)  Allotments
 of  sugar  are  being  made  on  the  basis
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 of  the  sugar  year  from  November  to
 October  in  the  following  year.  Inthe
 sugar  year  1966-87,  a  quantity  of  429
 tonnes  of  sugar  has  been  allotted  up
 to  July  967  to  the  Union  Territory  of
 Manipur.

 (b)  and  (c).  Allotment  during  the
 sugar  year  1967-68  will  commence
 only  from  November,  1967,

 यूरिया  उबंरक  का  छिड़काव

 82i7.  भ्री  सु  लिमये  :
 श्री  झटल  बिहारी  वाजपेयी  :
 श्री  बलराज  मधोक  :
 श्री  जगन्नाथ  राव  जोशी  :

 क्या  क्ारता  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  डाइरेक्टोरेंट
 आफ  प्लांट  प्रोटंकशन  क्वारन्टाइन  एण्ड
 स्टोरेज  नई  दिल्‍ला,  हैलिकोप्टरों  या  विमानों
 की  सहायता  से  जूट  तथा  अन्य  फसलों  पर

 यूरिया  छिड़कने  का  काम  करता  है  ;

 (ख)  यदि  हां,  तो  इस  प्रकार  से  इस
 वर्ष  फसल  वाली  कितनी  एकड़  भमि  पर  यूरिया
 छिड़का  गया  है  ;

 (ग)  क्‍या  यह  भी  सब  है  कि;.जून  के
 मध्य  में  हैलिकोप्टर  सविसिद्ञ  नामक  फर्म
 ने  दाजिलिंग  जिले  (पश्चिम  बंगाल)  में
 5000  एकड़  भूमि  पर  खड़ी  जूट  की  फसल
 पर  हैलिकोप्टर  से  आवश्यकता  से  अधिक

 यूरिया  उर्वरक  छिड़का  था  जिससे  फसल
 खराब  हो  गई  थी  ;

 (घ)  क्‍या  इस  सम्बन्ध  में  सरकार  द्वारा
 जांच  कराई  गई  है  ;  और

 (=)  यदि  हां,  तो  जांच  के  निष्कर्ष
 क्‍या  हैं  ?

 ere,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मल्वालय  में  राज्य  म्ज्री  थ्यी  झन्ना
 साहिब  छिल्दे)  :  (क)  झब  तक  इस  वर्ष
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 हैलिकोप्टरों  व  फिक्सड  विंग  एयरक्रापट  से
 केवल  जूट  की  फसल  पर  यूरिया  का  छिड़काव
 किया  गया  है  ny

 (@)  अब  तक  निम्नलिखित  क्षेत्र  में
 यूरिया  का  छिड़काव  किया  गया  है  i

 (1)  आसाम--नवांग  जिले  (नवांग )
 में  500  एकड़

 (2)  बिहार--प्रूनिया  जिले  (किशन-
 गंज)  में  1,500  एकड़

 (9)  उत्तर  प्रदेश---लखीमपुर  छेड़ी
 जिले  (निवासन)  में  t,050
 एकड़

 (4)  उड़ोसा--कटक  जिले  (बालासूर  )
 में  650  एकड़

 (ग)  राज्य  सरकारों  से  आप्त  सूचनाओं
 के  अनुसार  पश्चिम  बंगाल  के  दारजिलिंग
 जिले  में  हैलिकोप्टरों  से  यूरिया  का  कोई
 छिड़काव  नहीं  किया  गया  है  ।

 (घ)  शौर  (&).  प्रश्द  ही  नहीं  होता  ।

 Legal  Action  against  M/s.  Aminchand
 Pyarelal  and  M/s.  Devkaran  Nanjee
 Banking  Co,  for  cheating  Calcutta
 Port  Commissioners,
 8218,  Shri  Madhu  Limaye:

 Dr.  Ram  Manohar  Lohia:
 Shri  s.  M.  Banerjee:
 Shri  Ram  Sewak  Yadav:
 Shri  George  Fernandes:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 2279  on  the  24th  November,  966
 and  state:

 (a)  whether  the  legal  proceedings
 against  M/s.  Aminchand  Pyarelal  and
 M/s.  Devkaran  Nanjee  Banking  Com-
 pany,  Calcutta  and  others  for  cheat-
 ing  the  Calcutta  Port  Commissioners
 have  since  been  completed;  and

 (b)  the  fines/penalties  /imprison- ment  imposed?
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 The  Minister  of  Transport  and
 Shipping  (Dr.  V.  K.  RE.  V.  Rao):  (a)
 ang  (b).  The  Central  Bureau  of  In-
 vestigations  have  completed  their  en-
 ‘quiries  and  it  has  been  decided  to
 daunch  prosecution  against  the  Man-
 aging  Partner  and  certain  employees
 of  M/s.  Aminchand  Pyarelal.

 Patna-Kathmanda  Bus  Service

 ‘8219,  Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  press  re-
 ‘port  under  the  heading  “Bus  Service
 between  Patna-Kathmandu  likely”
 published  in  the  Search  Light  from
 Patna  of  the  I8th  April,  ‘1967;

 (b)  if  so,  whether  Government
 ‘have  taken  a  decision  in  the  matter;
 and
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 (c)  whether  it  would  be  in  the
 Public  sector?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  Yes,  Sir.

 (9)  and  (c).  The  matter  is  under
 consideration.

 Amount  Spent  on  Minor  Irrigation
 Projects

 8220.  Shri  H.  P.  Chatterjee:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  amount  spent
 on  Minor  Irrigation  Projects  in  the
 Three  Five  Year  Plans  and  the  out-
 lay  proposed  in  the  Fourth  Plan?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  The  amount
 spent  in  the  Three  Five  Year  Plans
 and  the  outlay  proposed  for  the
 Fourth  Plan  in  respect  of  minor  irri-
 gation  programme  is,  as  indicated
 below:—

 (Rupees  in  crores)

 (i)  G.M.F,  Sector
 (ii)  C.D,  Sector

 (iii)  Cooperative  Sector
 (Land  Mortage  Banks)

 Tota,

 Tirst  Second  Third  Forth
 Plan  Plan  Plan  Plan

 60  95  263  535
 45  55  25

 50  200

 60  T40  368  760

 बिल्‍ली  में  चोरी  छिपे  लाये  गये  प्रनाज  का
 पकड़ा  जाना

 9221.  श्री  हुकम  न्य  कछवाय  :
 ओ  राम  सिंह  भ्रयरवाल  :

 क्या  ere  era  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  जनवरी,  967  से  ब  तक
 पड़ोसी  राज्यों  से  दिल्ली  में  चोरी  छिपे  लाते
 हुए  कितना  गेहूं  तथा  श्न्य  धोटा  प्रनाज

 “पकड़ा  गया  ;

 (खि)  सम्बन्धित  व्यक्तियों  के  विरुद्ध
 क्या  कार्यवाही  की  गई  ;  झौर

 (ग)  पकड़  गये  अ्रनाज  का  मूल्य  कितना
 है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  सस्यालय  में  राज्य  मस्ती  (श्री  eer

 साहिब  दिल्दे)  :  (क)  22.  53  विशटल  गेहूं
 शोर  गेहूं  के  पदार्थ,  346.  ६४  क्विटल  मोटे
 खाद्यान्न  |



 Written  Answers 17801

 (ख)  दिल्‍ली  में  खाद्यान्नों  को  चोरी-
 छिपे  लाते  समय  गिरफ्तार  किये  गये  i0]
 व्यक्तियों  में  से  66  पर  दोष  सिद्ध  हुये
 l2  व्यक्तियों  पर  मुकदमा  चल  रहा  है  और

 23  व्यक्तियों  के  मामले  को  जांच  हो  रही  है  ।

 (ग)  49,212.65.  रुपये  ।

 Purchase  of  Milk  Powder  by  D.M.S.

 (8222,  Shri  Ram  Kishan  Guptz:  Will
 the  Minister  of  Food  and  Agriculture be  pleased.

 (a)  whether  it  s  a  fact  that  the
 Delhi  Milk  Scheme  have  decided  to
 purchase  more  milk  powder  with  a
 view  to  meet  the  growing  shortage
 of  milk  in  the  Capital;  and

 (b)  if  so,  the  details  of  arrange-
 ments  made  so  far  for  its  procure-
 ment?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Yes,  Sir,

 (b)  Arrangements  have  been  made
 for  procurement  of  sufficient  quantity
 of  imported  skimmed  milk  powder
 for  making  up  the  normal  shortfall
 of  milk  during  summer.  The  Scheme
 has  a  stock  of  about  28  tonnes  as
 on  3l-7-967.  A  shipment  of  200
 tonnes  from  Denmark  has  just  been
 received  out  of  which  70  tonnes  have
 been  returned  against  loan  taken  by
 the  Scheme.  Another  lot  of  250  ton-
 nes  from  Denmark  is  expected  short-
 ly  at  Calcutta.  Another  lot  of  60
 tonnes  has  been  shipped  from  Poland.
 Further  lot  of  225  tonnes  of  Danish
 powder  ig  likely  to  be  received  in
 September/October,  1987.  In  ad-
 dition  250  tonnes  of  powder  given
 by  the  WLF.P.  has  just  arrived  at
 Bombay  Port.

 Inland  water  trauspurt
 $223.  Shri  A.  B.  Vajpayee:

 Shri  Yajna  Datt  Sharma:
 Sbri  K.  8.  Vidyarthi:

 Will  the  Minister  of  Transport  and
 Bupping  be  pleased  to  state:

 {a)  whether  any  Committee  has
 been  set  up  to  go  into  the  question
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 of  developing  inland  water  transport
 during  the  Fourth  Plan  period:  and

 (b)  if  so,  its  personnel  and  terms of  reference?
 The  Minister  of  Transport  and

 Shipping  (Dr.  V.  K.  R.  V.  Rao):  (a)
 and  (b),  The  question  of  setting  up  a
 Committee  to  study  the  problems  of
 Inland  Water  Transport  including  its
 development  is  under  consideration.

 Hindi  Version  ef  Constitutien  of  India.
 8224,  Shri  Dhuleshwar  Meena:

 Shri  K.  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  state:

 (a)  whether  any  authoriseg  and
 authenticated  Hindi  version  of  the
 Constitution  of  India  is  available;  and

 (b)  if  not,  the  steps  being  taken
 to  produce  an  authoritative  and
 authentic  version  of  the  Constitution
 in  Hindi?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  D.  R.  Chavan):  (a)
 and  (b).  An  authorised  and  authenti-
 cated  Hindi  version  of  the  Constitution
 of  India  was  prepared  shortly  after  the
 adoption  of  the  Constitution  on  the
 26th  November,  1949,  but  that  Hindi
 version  of  the  Constitution  has  not
 been  kept  up-to-date  incorporating
 therein  the  Hindi  version  of  the
 twenty-one  amendments  which  have
 been  made  in  the  Constitution  since  its.
 commencement.  A  ‘diglot’  edition  of
 the  Constitution  with  the  English:
 and  Hindi  versions  side  by  side  as
 modified  upto  the  ist  December,  957
 was  brought  out  by  the  Ministry  of
 Law.  The  Hindi  version  contained  in
 this  diglot  edition  is  the  same  autho-
 rised  and  authenticated  Hindi  version.
 of  the  Constitution  as  prepared  after
 the  adoption  of  the  Constitution.  This
 diglot  edition  is  available  for  sale
 with  the  Manager  of  Publications,
 Delhi.  It  is  proposed  to  bring  out  an
 up-to-date  Hindi  version  of  the  Con-
 stitution  shortly,  Apart  from  this,  no
 step  is  in  contemplation  to  produce
 an  authoritative  and  authenticated.
 version  of  the  Constitution  of  India.
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 Vanaspati  Prices

 “O285.  Shri  S.  S.  Kothari:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Vanaspati  prices  have  increased  con-
 siderably  during  the  last  five  years;

 (b)  if  so,  the  extent  of  their  in-
 crease  during  the  above  period;  and

 689  (SAKA)  Written  17804
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 (e)  the  steps  taken  to  ensure  that
 the  prices  of  Vanaspati  are  effectively
 brought  down?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  ‘fhe
 average  retail  prices  of  vanaspati
 (exclusive  of  tax)  at  the  under-men-
 tioned  places  during  the  last  five
 years  and  the  extent  of  increase  dur-
 ing  this  period  are  shown  below:—

 Year  Delhi  Madras  Calcutta  Bombay

 Rs./Kg.
 963  2.79  2.977  2.87  2.792
 3964  3.28  3.22  3.45  3.6
 7965  3.55  3.48  3.59  3.46
 7966  4.95  4.73  4.97  4.90
 967
 Selle  bat

 5.33  ‘4.01  5.26  5.23
 xtent  of  increase

 since  7963  83.9%  80.9%  83.3%  92.3%

 (c)  Besides  the  programme  for  the
 increased  production  of  groundnuts,
 the  following  steps  are  being  taken:

 (i)  The  prices  of  vanaspati  are
 being  informally  regulated
 by  the  Government  so  far  to
 prevent  overcharging  by  the
 factories  vis-a-vis  the  raw
 oil  prices.

 (ii)  The  ban  on  export  of  edible
 vegetable  oils  and  vanaspati
 and  on  forward  trading  in
 these  commodilies,  imposed
 earlier,  is  being  continued.

 (iii)  Bank  advances  against  stocks
 of  vegetable  oil  continue  to
 be  subject  to  margin  restric-
 tions.

 The  use  of  solvent-extracted
 oils  has  been  permitted  in
 the  manufacture  of  vanaspati
 subject  to  compliance  with
 certain  regulations,

 (iv)

 (v)  Import  of  subdstantial  quan-
 ties  of  soybean  oil  have
 been  arranged  from  the
 U.S.A.  under  Title  I  of  P.L.
 480  and  its  release  to  the
 vanaspati  industry  is  being
 regulated  in  such  a  way  as
 to  achieve  maximum  benefit
 of  the  cheaper  price  of  the
 imported  oil.

 Import  of  U.S.S.R,  Tractors

 8226,  Shri  Vishwa  Nath  Pandey:
 Shri  N.  है.  Laskar:
 Shri  G.  C.  Dixit:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 589  on  the  6th  June,  967  and  state:

 (a)  whether  the  question  of  im-
 porting  the  balance  of  8,000  tractors
 from  U.S.S.R.  has  since  been  con-
 sidered;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?
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 The  Minister  of  State  in  the  Minis-
 ‘try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  The
 matter  is  still  under  consideration.

 Sugar  Mills  in  U.P.
 8227.  Shri  Vishwa  Nath  Pandey:

 Shri  K.  N.  Pandey:
 ‘Will  the  Minister  of  Food

 ‘Agriculture  be  pleased  to  state:
 and

 (a)  the  total  number  of  sugar  mills
 in  Uttar  Pradesh  and  the  total  num-
 ber  out  of  them  which  are  function-
 ing  at  present;

 (b)  the  quality  of  sugar  produced
 by  such  sugar  mills  during  1966-67
 and  the  States  to  waich  sugar  pro-
 duced  in  these  miNs  was  supplied;  and

 (c)  whether  the  sugar  produced  in
 Uttar  Pradesh  was  also  exported  and
 if  so,  the  quantity  thereof  and  the
 amount  of  foreign  exchange  earned
 by  Government  therefrom?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri

 ..Annasahib  Shinde):  (a)  There  are  72
 sugar  mills  in  Uttar  Pradesh  of  which
 7.  have  functioned  during  the  cur-
 rent  crushing  season  1966-67.

 (b)  7,10,619  tonnes  of  sugar  has
 been  produced  by  these  mills  in  1966-
 67.  This  is  being  allotted  to  the
 States  of  Gujarat,  Haryana,  Jammu  &
 Kashmir,  Madhya  Pradesh,  Orissa,
 Punjab,  Rajasthan,  Uttar  Pradesh  and
 West  Bengal  and  the  Union  ‘er-
 ritories  of  Delhi  and  Himachal  Pra-
 desh.

 (९)  No  sugar  has  been  exported  out
 of  that  produced  by  factories  in  Uttar
 ‘Pradesh  during  1966-67.

 Assistance  to  U.P.  for  Horticulture

 $228.  Shri  Vishwa  Nath  Pandey:
 Shri  Vidya  Dhar  Bajpai:

 Will  the  Minister  of  Food  and  Agri-
 Culture  be  please  000  state:

 (a)  whether  any  assistance  is  pro-
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 posed  to  be  given  to  Uttar  Pradesh
 during  1967-68.  for  the  development  of
 (i)  horticulture;  (ii)  animal  husban-
 dry;  (iii)  dairy  farming  (iv)  ‘Grow
 More  Food  Campaign  and.  (v)
 fisheries;

 (b)  if  so,  the  extent  thereof,  sepa-
 rately  for  each  category;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (c).  The
 following  plan  outlays  for  the  Agri-
 cultural  Programme  in  Uttar  Pradesh
 for  1967-68  has  been  approved  by
 the  Planning  Commission;

 Head  of  Deve-  (Rs.  in  lakhs)
 lopment  Outlay

 approved

 I,  Agricultural  Production  970
 2.  Minor  Irrigation.  2800
 3.  Soi]  Conservation.  303
 4.  Ayacut  Development  Prog.  2
 5.  Animal  Husbandry  *  r2r
 6.  Dairying  and  Milk  Supply  65
 7.  Forests  60
 8.  Fisieries  25
 9.  Warehousing  &  Marketing.  I

 4387

 *Inciudes  Ottarkhands
 portion  of  fisheries

 The  schemes  for  Horticulture  are
 covered  under  the  Development  Head
 Agriculture  Production  and  _  the
 schemes  for  Grow  More  Food
 Campaign  are  covered  by  the  Heads
 Agricultural  Production  and  Minor
 Irrigation.

 The  quantum  of  Central  assistance
 to  the  State  Govts.  against  the  Plan
 outlays  indicated  above  has  not  been
 finalised  so  far.

 Land,  Mortgage  Banks  in  U.P.

 8229.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Food  and  Agti-
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 «culture  be  pleased  to  state:

 (a)  the  programme  of  land  mort-
 .gage  banks  in  Uttar  Pradesh  for  the
 issue  of  loans  and  debentures  for  the
 year  1967-68;

 (b)  whether  any  Central  assistance
 was  given  to  these  banks  during  1966-

 67;  and

 7807

 (c)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 M.  5.  Gurupadaswamy):  (a)  During 1967-68  the  U.P.  Central  Land  Mort-
 gage  Bank  has  a  supported  debenture
 programme  of  Rs,  6.6  crores.  Further,
 a  rural  debenture  programme  of
 Rs.  50  lakhs  has  also  been  indicated
 by  the  Bank,

 (b)  and  (c).  Central  Government
 fave  a  loan  of  Rs,  115  lakhs  to  the
 State  Government  during  1966-67.  for
 investment  in  the  debenture  of  the

 ‘U.P.  Central  Land  Mortgage  Bank  to
 ‘be  used  for  giving  loans  to  agricul-
 turists  for  minor  irrigation  works.

 Soil  Conservation  in  Uttar  Pradesh

 8230.  Shri  Vishwa  Nath  Pandey:
 Shri  KE.  N.  Pandey:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  amount  allocated  to  the
 State  of  Uttar  Pradesh  for  soil  con-
 servation  during  1966-67;  and

 (b)  the  amount  actually  spent
 thereon  during  the  above  period?

 The  Minister  of  State  in  the  Minis-
 ‘try  of  Food,  Agriculture,  Community-
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Total  outlay
 of  Rs.  256  lakhs  was  approved  for
 ‘966-67  for  Soil  Conservation  Scheme
 under  State  Plan.  In  addition  a  sum
 ‘of  Rs.  5.00  lakhs  has  been  allocated
 for  the  Centrally  sponsored  Schemes
 of  Soil  Conservation  in  the  Catchment
 of  River  Valley  Project  of  Ram-
 gangs.

 SRAVANA  17,  689  (SAKA)  Written
 Answers

 (b)  According  to  the  report  receiv-
 ed  from  the  State  Government,  the
 actual  utilization  is  Rs.  1,84,10,900  in
 the  execution  of  State  Plan  Schemes
 and  Rs,  ‘16,97,984  under  the  Centrally
 sponsored  Scheme,
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 Production  of  Foodgrains  in  Andhra
 Pradesh

 823l.  Shri  M.  Sudarsanam:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  estimated  production  of
 foodgraing  and  other  cash  crops  in
 Andhra  Pradesh  during  1986-67,  crop
 year  as  against  the  previous  two  years;
 and

 (b)  the  proposals  for  increasing  pro-
 duction  during  1967-687,

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  A  statement
 indicating  the  actual  production  of
 foodgraing  and  cash  crops  during
 1964-65,  1965-66  and  1966-67  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-366/67].

 (b)  A  note  indicating  the  proposals
 for  increasing  production  during  ‘1967-
 68  is  enclosed.

 Supply  of  Alr-Sickness  Bags  to  7.A.C.

 8232,  Shri  Baburao  Patel:  Will  the
 Minister  of  Tourism  and  Civil  Avia-
 tion  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 same  air  sickness  bags  were  supplied
 to  the  Indian  Airlines  Corporation
 from  year  to  year  but  a  fresh  bill  of
 Rs,  160,000  for  the  bags  was  recover-
 ed  every  time;

 (b)  whether  Government
 to  appoint  a  figh  power  Committee
 imcluding  some  Members  of  Parlia-
 ment  to  enquire  into  the  matter;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)
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 A.C.  has  a  system  of  checking  at
 the  end  of  the  day’s  operation  of  an
 aircraft  the  air  sickness  bags  issued
 at  the  beginning  of  the  day.  Those
 which  are  not  soiled  are  reissued  the
 next  day.  In  view  of  this  procedure
 the  air  sickness  bags  in  use  cannot  be
 Tesold  to  the  Corporation.  In  any
 case,  in  mone  of  the  four  years  begin-
 ning  from  964  and  including  the  cur-
 rent  year  has  the  IAC.  spent
 Rs.  160,000  on  air  sickness  bags.
 The  highest  amount  so  spent  was
 Rs.  70,875  in  964  and  the  lowest  in
 the  current  year,  the  air  sickness  bags
 under  order  being  of  the  value  of
 Rs.  46,770.

 (b)  and  (c).  Do  not  arise.

 सहकारी  कृषि  समितियां

 8233.  श्री  मोलहू  प्रसाद  :
 शो  महाराज  सिंह  भारतो  :
 शी  Ho  एच०  पटेल  :
 श्री  राम  सेवक  यादव  :

 क्या  are  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाल  ही  में
 किये  गये  एक  सर्वेक्षण  के झ्रतुसार  देश  में  चल  रही
 कुल  6,000  सहकारी  खेतो  समितियों  में
 40  प्रतिशत  समितियां  जाली  पाई  गई  हैं
 शौर  वे  केवल  कागजों  में  ही  विद्यमान  हैं,
 वास्तव  में  नहीं  ;

 (ख)  यदि  हां,  तो  इन  जाली  समितियों
 को  अझब  तक  कितनी  राशि  का  ऋण  दिया  जा

 चुका  हैं;  और Fa

 (a)  यह  ऋण  क्रिस  तरीके  से  वसूल
 किया  जायेगा  ?

 wre,  काष,  सामुदायिक  विकास  तथा
 सहकार  सन्जालय  में  राज्य  सस्ती  (शी  एस०
 एस०  ग्ुदपादस्थामी)  :  (क)  जो  नहीं।

 (छल)  और  (ग)-  प्रश्त  नहीं  उठते  ।
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 Royalty  Charged  frem  Saw  Millers  in.
 North  Andaman  Forests

 8234.  Shri  A.  8.  Saigal:  Will  the
 Minister  of  Food  and  Agriculture  be:
 pleased  to  state

 (a)  whether  the  royalty  charged
 from  the  saw  millers  in  North  Anda-
 man  forests  is  very  high;

 (b)  whether  this  has  resulted  in
 the  closure  of  many  saw  mills;

 (c)  whether  the  rates  charged  from.
 the  Andaman  Timber  Industries,  Port
 Blair  and  Kamal  Company,  Neil
 Island  are  lower;

 (d)  whether  the  saw  millers  have
 protested  against  the  high  rates  of
 royalty;  and

 (e)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde);  (a)  There  are  no
 saw-millers  in  North  Andaman  ex-
 cept  one  sawmill  owned  by  Mjs.  P.  C.
 Ray  and  Co.,  the  lessee  of  the  area.
 The  rates  of  royalty  in  his  case  are
 regulated  by  the  terms  of  the  North.
 Andaman  Agreement  of  License.

 (b)  Does  not  arise.

 (c)  Yes,  Sir,

 (d)  No,  Sir.

 (e)  Does  not  arise,

 सरधना  (मेरठ)  को  पर्यटक  केन्द्र  थनाया  जाना

 8235.  भी  महाराज  सिंह  भारती:
 क्या  पर्यटन  लजा  झसेलिक  उड्डयन  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश
 में  मेरठ  जिले  में  सरधना  में  पर्यटकों  के  प्राकर्षण
 का  एक  गिरजाघर  है,  जिसमें  कलात्मक  ढंग
 से  निर्मित  ऐसी  मूर्तियां  हैं,  जो भारत  के  गिरजा-
 घरों  में  रखी  हुई  मूर्तियों  में  सर्वोतम  हैं;  भौर
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 (a)  यदि  हां,  तो  सरघना  की  पर्यटक
 केन्द्र  बनाने  के  लिए  सरकार  ने  क्या  कार्यवाही
 की  है  ?

 पर्यटन  तथा  सैनिक  उड्डयन  मन्त्री
 (ato  कर्ण  सिह):  (क)  मरठ  जिले  में
 सरधना  में  एक  गिरजाबर  है  जिसे  बेगम  समरू
 ने  18वीं  शताब्दी  में  बतवाया  था  ।  इसमें
 बहुत  सी  मूततियां  (स्टेच्यू)  हैं  I
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 (@)  सरधना  का  पर्रटन-केसत्द्ध  के  रूप
 में  विकास  करने  का  फिलहाल  कोई  प्रस्ताव
 नहीं  है  1

 ‘Lease  of  Forest  Areas  at  Port  Blair

 8236.  Shri  A.  S.  Saigal:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chief  Commissioner,  Andamans  has
 recommended  to  the  Central  Govern-
 ment  to  lease  out  large  forest  areas
 at  Port  Blair  on  royalty  basis  to  the
 Andaman  Timber  Industries;

 (b)  if  so,  the  reasons  for  not  calling
 tenders  on  an  all-India  basis  before
 granting  the  lease;  and

 (९)  the  action  proposed  to  be  taken
 ‘by  Government  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri

 Annasahib  Shinde):  (a)  No,  Sir.

 (9)  and  (ec).  Do  not  arise.

 ‘Price  of  Sawn  Timber  in  Andamans
 8237.  Shri  A.  Saigal:  Will  the

 ‘Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Andamans  Administration  has  raised
 the  price  of  sawn  timber  by  about  20
 per  cent  in  spite  of  public  protests;

 (b)  whether  a  Committee  was  pro-
 ‘posed  to  be  appointed  to  go  into  the
 amatter  but  the  price  has  been  increas-
 ed  even  before  its  constitution;
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 (c)  if  so,  the  reasong  therefor;  and
 (d)  the  action  proposed  to  be  taken

 by  Government  in  this  regard?
 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Aunasahib  Shinde):  (a)  No,  Sir.

 (b)  No,  Sir.

 (०)  and  (d).

 I78I2

 Do  not  arise.

 Taichung  Native  I  and  65  Paddy
 8238.  Shri  Sradhakar  Supakar:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Director  of  the  Cen-
 tral  Rice  Research  Institute  of  Orissa
 has  expressed  the  opinion  that  though
 the  Taichung  Native  I  and  Taichung
 65  Paddy  give  very  good  yield,  they
 contain  some  poisonous  element;  and

 (b)  whether  the  accuracy  of  the
 above  statement  has  been  scientifical-
 ly  verified?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperafion  (Shri
 Annasahib  Shinde):  (a)  No,  Sir.  The
 present  Director  of  the  Central  Rice
 Research  Institute  has  not  expressed
 any  such  opinion.  However,  reports
 have  appeared  in  certain  daily  news-
 papers  in  Orissa  to  the  effect  that
 Dr.  Richharia,  ex-Director  of  the
 Institute,  had  expressed  the  opinion
 that  these  varieties  of  paddy  contain
 some  poisonous  elements,  This  has
 since  been  contradicted  by  Dr.  Rich-
 haria.

 (b)  The  question  does  not  arise.
 But  two  leading  scientists,  viz.  Dr.
 8.  ¥.  Padmanabhan,  the  present
 Director  of  the  Central  Rice  Research
 Institute  and  Dr.  हूं,  Ramiah,  Vice-
 Chancellor  of  the  Orissa  University  of
 Agriculture  and  Technology,  himself
 a  rice  specialist  of  world  renown,
 have  issued  a  stateemnt  explaining
 that  there  is  no  basis  for  such  a  mis-
 taken  belief.
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 Delhi-Bikaner  Road

 8239.  Dr.  Karni  Singh:  Will  the
 Minister  of  Transport  ang  Shipping  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaint  about  low  quali-
 ty  material  being  used  in  the  con-
 struction  of  Delhi-Bikaner  road;

 (b)  whether  any  inquiry  into  the
 matter  has  been  made;  and

 (c)  if  so,  the  result  of  the  inquiry
 and  steps  taken  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  to  (c).  On  re-
 ceiving  a  complaint  about  the  low
 quality  of  material  being  used  in  the
 construction  of  Bikaner-Hissar-Delhi
 Road,  the  State  Public  Works  Depart-
 ment  made  an  inquiry  and  found  that
 there  was  mo  truth  in  the  complaint.

 Shipping  Freight  and  Export
 Promotion

 8240.  Shri  Virendrakumar  Shah:
 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  3039  on  the  20th  June,  967  and
 state:

 (a)  whether  Government  have  since
 examined  the  study  of  the  All  India
 Manufacturers  Organisation  on  ship-
 ping  freight  and  export  promotion;

 (b)  if  so,
 thereon;  and

 Government’s_  decision

 (c)  the  steps  taken  to  keep  or  subsi-
 dize  freight  for  export  promotion?

 The  Minister  of  Transport  and.
 Shipping  (Dr.  V.  K.  R.  V.  Rao):  (a)
 to  (c).  The  study  made  by  the  All
 India  Manufacturers’  Organisation  on
 ‘Shipping  Freight  and  Export  Promo-
 tion’  is  still  under  examination.

 Block  Development  Committee  in
 Santhal  Pargana  District  of  Bihar

 ‘8241,  Shri  Marandi:  Will  the
 Minister  of  Food  and  Agriculture  be
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 pleased  to  state:

 (a)  the  powers  and  functions  of  the
 Block  Development  Committee  in
 Santhal  Pargana  District  of  Bihar;

 (b)  how  the  members  of  the  Block
 Development  Committee  are  selected;.

 (c)  whether  it  is  a  fact  that  the
 Committee  does  not  function  inde-
 pendently  of  the  Block  Development
 Officer  and  merely  endorses  the  de-
 cision  taken  by  him;  and

 (d)  whether  Government  propose
 to  hold  an  enquiry  into  the  entire
 working  of  the  block  development  in
 the  Santhal  Pargana,  where  it  has  not
 been  able  to  do  any  good  to  the  tribal
 people?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 M.  S.  Gurupadaswamy);  (a)  to  (d).
 Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 in  due  course.

 Jeeps  Supplied  to  Tribal  Blocks  im
 Santhal  Pargana  District.  of  Bihar

 8242.  Shri  Marandi:  Will  the:
 Minister  of  Food  and  Agriculture  be
 leased  to  state:

 (a)  the  total  number  of  jeeps  sup--
 plied  to  each  tribal  block  in  Santhal
 pargana  district  of  Bihar;

 (b)  whether  Government  are  aware:
 that  these  jeeps  are  being  misused  by
 the  authorities  concerned  and  are  not
 being  utilised  for  the  benefit  of  the
 tribal  people;  and

 (c)  if  so,  the  steps  being  taken  by
 Government  to  see  their  proper
 utilization?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community:
 Development  and  Cooperation  (Shri:
 M.  §.  Gurupadaswamy):  (a)  Twenty-
 three  jeeps  have  been  supplied  to  the
 4  Tribal  Development  Blocks  of
 Santhal  Pargana  district  of  Bihar;  the
 details  are  aS  in  the  statement  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-367/67}.
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 (b)  and  (c).  As  reported  by  the
 State  Government,  no  complaints
 about  misuse  of  the  jeeps  has  been  re-
 ceived;  necessary  instructions  have
 been  issued  from  time  to  time  to  all
 local  officers  regarding  proper  use  of
 the  jeeps.

 Supply  of  Sugar  to  Pharmaceutical
 Units

 8243.  Shri  R,  K.  Amin:
 Shri  Virendrakumar  Shah:
 Shri  S.  EK.  Tapuriah:
 Shri  BR.  R.  Singh  Deo:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  Whether  adequate  sugar  quota
 has  been  allotted  to  all  pharmaceuti-
 eal  units  manufacturing  drugs  and
 pharmaceuticals;

 (b)  whether  a  pharmaceutical  com-
 Pany  in  Bombay  called  M/s.  Warner
 Hindustan  Ltd,  applied  for  sugar
 quota  required  for  the  manufacture
 of  drugs;  and

 (c)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (c).  Phar-
 maceutical  units,  88  other  bulk  con-
 Sumers,  get  their  requirements  of
 sugar  normally  through  the  State
 Governments,  However,  certain  units
 manufacturing  drugs  like  penicillin,
 are  being  allotted  sugar  from  the
 Centre.  M/s.  Warner  Hindustan  Ltd.,
 applied  for  direct  allotment  of  3,000
 Kilograms  of  pharmaceutical  grade
 sugar  per  month,  but  they  were
 advised  to  approach  M/s,  Daurala
 Sugar  Works,  Daurala,  who  manufac-
 ture  this  type  of  sugar.

 Scindia  Steam  Navigation  Company
 $244,  Shri  G.  Viswanathan:  Will

 the  Minister  of  Transport  and  Ship-
 ping  be  pleased  to  state:

 (a)  whether  Government  have
 decided  not  to  give  the  agency  of  the
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 Shipping  Corporation  to  the  agents  of
 Scindia  Steam  Navigation  Company;

 (b)  if  so,  whether  it  has  been  imple-
 mented  in  Madras;

 (c)  if  not,  the  reasons  therefor;  and
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 (d)  whether  there  is  any  proposal
 to  abolish  the  agency  system?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V,  K.  R.  V.  Rao):  (a)  The
 Government  do  not  appoint  agents  of
 Shipping  Corporation  of  India.  The
 Shipping  Corporation  of  India  is  com-
 petent  to  appoint  its  agents.

 (9)  The  agency  of  the  Shipping:
 Corporation  of  India  at  Madras  con-
 tinues  to  be  with  M/s.  Scindia  Steam
 Navigation  Company.

 (c)  and  (d).  The  Shipping  Corpora-
 tion  of  India  watches  the  performance
 of  its  agents  from  time  to  time  and
 if  the  circumstances  necessitate  any
 change  in  the  agency  arrangements,
 the  Corporation  will  take  suitable:
 steps  in  the  matter.

 पिछले  शाम  चुनावों  में  किये  गये  व्यय  के.
 विवरण

 8245.  डा०  सूर्य  प्रकाश  पुरो:
 श्री  यहावस्त  सिंह  कुशवाह  :
 श्री  प्रकादबीर  शास्त्री  :
 श्री  रामावतार  दर्मा  :
 श्री  झात्म  वास  :

 की  घुबीर सिह  शास्त्री  :
 शनी  हुकम  स्व  कछवाय  :

 श्री  शिव  कुमार  शास्त्री  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे कि  :

 (क)  कितने  व्यक्तियों  ने  पिछले  झाम

 चुनावों  के  संबंध  में  किये  गये  व्यय  के  विवरण

 हिन्दी  में  प्रस्तुत  किये  हैं;  प्रौर

 (ख)  उन  में  से  क्ति  व्यक्त  भ्रपने
 व्यय  का  हिसाब  प्रस्तुत  करने  के  नियमों  से
 झ्रनभिज्ञ  होने  के  कारण  ही  प्रनहेँ  घोषित.
 किये  गये  थे  ?
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 विधि  मंत्रालय  सें  उपसन्त्री  (ओ  ato
 शा०  चब्हाण)  :  (क)  श्रौर  (ख).  जानकारी
 निर्वाचन  आयोग  के  पास  उपलभ्य  नहीं  है  t

 लोक  प्रतिनिधित्व  अधिनियम,  i954
 की  धारा  78  के  ग्रघीन,  हर  प्रभ्यर्थी  को  अपने
 निर्वाचन  व्ययों  का  लेखा,  राज्य  में  तो  जिला
 निर्वाचन  आफ़िसर  के  पास  और  संघ  राज्यक्षेत्र
 में  रिटनिंग  आफिसर  के  पास  दाखिल  करना
 होता  है  ।  निर्वाचनों  का  संचालन  नियम,
 96  के  नियम  89  के  अधीन  जिला  निर्वाचन

 आफ़िसर/रिटनिंग  आफ़िसर  झायोग  को
 केवल  एक  रिपोर्ट  भेजता  है  जिसमें  निम्नलिखित
 बातें  उपदर्शित  होती  हैं:

 (i)  हर  एक  निर्वाचन  लड़ने  वाले
 प्रभ्यर्थी  का  नाम;

 (7)  क्‍या  ऐसे  अभ्यर्थी ने  अपने  निर्वाचन
 व्ययों  का  लेखा  दाखिल  कर  दिया  है  या  नहीं
 और  यदि  क्या  है  तो  वह  तारीख  जिसको
 ठसा  लेखा  दाखिल  किया  गया  है  ;  तथा

 (iii)  क्‍या  उसकी  राय  में  ऐसा  लेखा
 उतने  समय  के  अन्दर  और  उस  रीति  में,  जो
 अधिनियम  शौर  इन  नियमों  द्वारा  श्रपेक्षित
 है,  दाखिल  किया  गया  हैं  या  नहीं  |

 किसी  भश्रभ्यर्थी  का  लेखा  यदि  उसकी
 राय  में  श्रपेक्षित  रीति  में  दाखिल  नहीं  किया
 गया  है  तो  ही  उसे  सम्पकृत  अभ्यर्थी  के  निर्वाचन
 व्ययों  का  लेखा  अपनी  रिपोर्ट  के  साथ  भेजना
 होता  है  ।  भ्रन्य  संभो  लेखा  जिला  निर्वाचन
 आफिसर  के  पास  रहते  हैं  -  तदनुसार,  भाग

 (क)  में  अपेक्षित  जानकारी  सभी  जिला
 निर्वाचन  आफिसरों  झौर  रिटरगिंग  श्राफिसरों
 से  श्रभिप्राप्त  करनी  होगी  और  आयोग  द्वारा
 एकत्न  की  जाएगी  ।  स्पष्ट  है  कि  इसमें  बहुत
 झधिक  समय  शौर  शक्ति  लगेगी।

 इसके  झतिरिक्त,  निर्वाचन  लड़ने  वाले
 अभ्यर्थियों  के  निर्वाचन  व्ययों  के  लेखान्ों
 की  संवीक्षा  भ्रभी  चल  रही  है  श्रौर  इस  परीक्षा

 के  पूरी  होने  में  कुछ  और  मास  लगने  की
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 सहभ्भाव्यता  है।  झत:  भाग  (ख)  में  मांगी  गई
 जानकारी  का  संकलन  केवल  सभी  लेखाश्ों  की
 परीक्षा  हो  जाने  के  बाद  ही  हो  सकता  है,  और
 तब  भी  झायोग  के  लिए  यह  संभव  नहीं  होगा
 कि  वह  उन  व्यक्तियों  का  अभिलेख  रखे
 (क)  जिन्होंने  ब्पने  लेखा  हिन्दी  में  प्रस्तुत
 किए  हैं  शौर  (ख)  जो  केवल  नियमों  की
 ्रनभिज्ञता  के  कारण  निरहित  घोषित
 गए  थे।

 हिन्दी  में  'लिवचिस  झायोग  का  कार्य

 8246.  श्री  रधुवीर  सिंह  शास्त्रों  :
 थी  हुकम  चन्द  कछवाय  :
 श्रो  शिव  कुमार  शास्त्रो  :
 श्रीं  बग्रात्म  दास  :
 थ्रो  यज्नबन्त  सिह  कुशवाह  :
 डा०  सुर्य  प्रकाश  पुरी  :
 शो  प्रकाशवोर  शास्त्री  :
 श्री  रामावतार  दार्मा  :
 श्री  कंवर  लाल  गुप्त  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  किः

 (क)  30  जून,  967  को  पूरे  होने
 वाले  वर्ष  में  निर्वाचन  आयोग  के  पास  हिन्दी
 में  कितने  पत्न  पहुंचे  थे  ;

 (ख)  उनमें  से  कितने  पन्नों  के  उत्तर
 दिए  गए  ;

 (ग)  कितने  पन्नों  के  उत्तर  हिन्दी  में

 दिए  गए  ;  शर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं?

 विधि  सन्त्रालय  में  उपभन्त्री  (धी  ato
 To  चब्हाण)  :  (क)  9624

 (ख)  40  ।

 (ग)  कोई  नहीं  ।

 (घ)  हिन्दी  के  अधिकांश  पष्,  निर्वाचन
 क्षेत्रों  के  परिसीमन  से  सम्बन्धित  भ्रभ्यावेदन



 क्या  विधि  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि:

 (क)  क्‍या  उपचुनाव  लड़ने  वाले
 प्रत्याशियों  के  मार्गदर्शन  के  लिए  निर्वाचन
 सम्बन्धी  कोई  पुस्तिका  प्रकाशित  करने  का
 अस्ताव  है  ;  श्रौर

 (ख)  यदि  हां,  तो  क्‍या  इसका  हिन्दी
 संस्करण  भी  प्रकाशित  कराने  का  प्रस्ताव  है  ?

 विधि  मसन्त्रालय  में  उपमन्त्री  (श्री  ato
 ‘To  चब्हाण)  (क)  ओर  (ख).  जी  हां।
 निर्वाचन  आयोग  की  प्रस्थापना,  संसदीय  शौर
 विव्रान  सभा  निर्वावनों  में  प्रभ्यथियों  के
 ईलए  इस  वर्ष  के  प्रन्त  तक  प्रंग्रेज़ी  श्रौर  हिन्दी
 में  एक  पुस्तिका  निकालने  की  है  ।

 ब्युल्प  निर्वावत  प्रायुक्त  तथा  उप  निर्वाचन
 प्रायुक्त

 (8248.  भी  यशावम्त  सिंह  gerne  :

 श्री  पात  बाल :

 मी  हुकम  नम्य  कछवाय  :
 ओर  प्रकादावोर  झात्वी  :

 8884  (Ai)  LS—4.

 478I9  +  Written  ©=SRAVANA  11,  889  (SAKA)  Written  74820 Answers  Answers
 थे  शौर  उनके  उत्तर  दिए  जाने  की  प्रावश्यकता  श्री  शिव  कुसार  द्वास्त्री  :
 नवदीं थी. थी  1  डा०  सूर्य  प्रकाश  पुरी  :

 श्री  रामावतार  हार्मा  :
 निर्वाचन  सम्क्धों  पुस्तिका  श्री  रघवोर  सिह  शास्त्रों  :

 8247.  श्री  यशवस्त  सिह  कुशवाह  :  क्या  विधि  मंत्री  यह  बताने  की
 श्री  रघवोर  सिंह  शास्त्री  :  कृपा  करेंगे  कि  वर्तमान  मुख्य  निर्वाचन
 चो  झात्म  वास  :  आयुक्त  तथा  उप-निर्वाचन  प्ायुक्त  किस
 ी  हुकम  ष्वन्व  कछवाय  :  तिथि  को  सेवानिवृत्त  होंगे?
 ओ  प्रकाशबीर  शास्त्री  :  विधि  मन्त्रालय  में  उपसन्त्री  (श्री  दा०
 श्श्  दिव  कुमार  शास्त्री  :  To  wert):  मुख्य  निर्वाचन

 |
 आयुक्त

 थ्  0४५४७)
 हार्मा  :

 1 भ्क्‍्तूबर,  i9678  सेवानिवृत्त  होने silt  प्रकाश  पुरी:  वाले  हैं।  निर्वाचन  उप-पश्रायुक्त  ॥  भ्रगस्त,

 भी  कंचर  लाल  गुप्त  19678  निवृत्ति-पूर्व  छुट्टी  पर  हैं।

 निर्वाचन  भायक्त .

 8249.  श्री  रघुबोर सिंह  शास्त्री  :
 क्री  यशावन्त  सिंह  कुशवाह  :
 Bo  स्प  प्रकाश  पुरी  :
 श्री  प्रकाशबोर  शास्त्री  :
 क्रो  रामाबतार  शर्मा  :
 श्री  हझ्रात्म  दास  :
 श्री  हुकम  बन्द  कछवाय  :
 श्री  शिव  कुमार  शास्त्री  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  राष्ट्रपति  ने  संविधान  के

 पनुच्छेद  324(5)  के  भ्रन्तर्गत  निर्वाचन

 प्रायुक्त  की  सेवा  की  शर्तों  तथा  निर्बन्धनों
 के  सम्बन्ध  में  कोई  नियम  बनाया  है;
 शौर

 (@)  क्या  निर्वाचन  झायुक्त  को  उसका
 सेवाकाल  पूरा  हो  जाने  के  बाद,  भारत
 सरकार  भ्रथवा  कोई  राज्य  सरकार  किसी
 अन्य  पद  पर  नियुक्त  कर  सकती है  ?

 थिचि  सस्ञजासय  में  उपमस्त्री  ी  ate
 To  wert):  (क)  पर्तमान  मुख्य
 निर्वाचन  झ्ायुक्त  को  सेवा  की  शर्तों  भौर
 पदावधि  को  विनियमित  करने  वाले  नियम,
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 संविधान  के  अनु  छेद  324(5)  के  भ्रधीन,
 बनाए  गए  हैं;  (भारत  सरकार,  विधि
 मंत्रालय,  अधिसूचना  सं०  फा  4(22)
 (1) / 6 3--निर्वा०,  तारीख  is  aa,
 i964)  इस  निमित्त  साधारण  नियमों  के
 बनाने  का  प्रश्न  सरकार  के  विचाराधीन  है।

 (ख)  मुख्य  निर्वाचन  आयुक्त  की
 पदावधि  के अवसान  के  पश्चात्‌  उन्हें  भारत
 सरकार  द्वारा  या  किसी  राज्य  सरकार  द्वारा
 किसी  श्न्य  पद  पर  नियुक्त  किए  जाने
 में  कोई  सांवैधानिक  स्कावट  नहीं  है।

 निर्वाचन  ड्यूटी  पर  लगे  ग्रधिकारियों  पर
 निर्वाचन  श्रायोग  का  नियन्त्रण

 8250.  श्री  रघवोर  सिंह  शास्त्री  :
 श्री  यश्वन्तसिह  कुशवाह  :
 Wo  सूर्य  प्रकाश  पुरी  :
 श्री  रामावतार  वर्मा  :
 श्री  श्रात्म  दास  :
 शनी  हुकम  ग्बन्व  कछवाय  :

 क्या  बिधि मंत्री  यह  बताते  की  कृपा
 करेगे  कि:

 (क)  क्‍या  मुख्य  निर्वाचन  आयुक्त
 विभिन्न  राज्यों  में  निर्वाचन  कार्य  के
 सम्बन्ध  में  काम  करने  वाले  कर्मचारियों  पर
 किसी  प्रकार  का  नियत्रण  रखता  है;

 ख)  क्‍या  मुख्य  निर्वाचन  आयुक्त
 विभिन्न  राज्यों  के  मुख्य  निर्वाचन  अ्धि-
 कारियों  तथा  निर्वाचन  ग्रधिकारियों  के
 कार्य  का  निरीक्षण  कर  सकता  है  तथा  यदा
 कदा  उन  अधिकारियों  की  चरित्र  पंजी
 में  प्रपनी  राय  लिख  सकता  है  ;  शर

 (ग)  ग्रदि  नहीं,  तो  इन  परिस्थितियों
 में  वह  विभिन्न  राज्यों  में  निष्पक्ष  चुनाव
 कराने  के  तिये  किस  प्रकार  अपना  नियंत्रण
 रख  सकता  है?
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 विधि  मन्त्रालय  में  उपसस्धी  (ी  we
 Te  wear)  :  (क)  श्र  (ख).  जी  हां  »

 (ग)  प्रश्न  ह्वी  नहीं  उठता  Ak

 freer  धाजोग  के  'अकाशन

 B25.  करी  रघुबीर  सिंह  शास्त्री  :
 भरी  यदावस्त  सिह  कुशवाह  =
 श्री  प्रकाशबीर  शास्त्रो  :
 Bo  सूर्य  प्रकाश  पुरो  :
 भरी  रामावतार  द्वार्मा  :
 शी  शिव  कुमार  शास्त्री  =
 श्री  ध्रात्म  दास  :
 श्री  हुकम  श्वन्द  कछवाय  =
 श्री  कंधर  लाल  गुप्त  :

 क्या  विधि  मंत्री  यह  बताने  की  बपा
 करेगे  कि:

 (क)  पिछले  पांच  वर्षो  में,  विशेषत:
 पिछले  झ्राम  चुनावों  में  निर्वाचन  आयोग  ने
 कितने  प्रकाशन  निकाले  ;

 (ख)  यदि  हां,  तो  उनमें  से  क्तिन
 प्रकाशन  हिन्दी  में  निकाले  गए;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारथ
 है?

 विधि  सन्जालय  में  उपसलत्रो  प्नौ  ate
 रा०  चव्हाण) :  =  (क)  प्राठ।

 (ख)  इन  प्रकाशनों  मेंसे  किसी  का
 भी  हिन्दी  में  अनुवाद  नहीं  किया  गया  1

 (ग)  झाठ  प्रकाशनों  में  सेचार  में
 साधारण  निर्वाचनों  आर  उप-निर्वाचनों
 की  बाबत  सांख्यिकीय  सामग्री  पग्रन्तविष्ट
 थी।  ये  पुस्तकें  जनता  के  लिए  सांधारणं
 हित की  नहीं थीं  भ्रौर  यह  झावश्यक  नहीं
 समझा!  गया  कि  हें  हिम्दी मे ंमें  भी  प्रकाशिक
 किया  जाएँ  ।
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 feet  में  निर्वाचन  झायोग  का  कार्य

 (8252.  भी  यदाबग्त  सिंह  कुषाबाह  :
 ओर  रघुबीर  सिह  शास्त्री  :
 को  प्रकाशवीर  शास्त्री  :
 शी  रामावतार  वर्मा  :
 श्री  ध्रात्म  वास  :
 श्री  हुकम  श्व  कछवाय  :
 शो  शिव  कुमार  शास्त्री  :
 श्रो  कथर  लाल  गुप्त  :

 ब्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्या  निर्वाचन  शभ्रायोग  का  कार्य
 हिन्दी  में  कराने  के  लिये  उचित  व्यवस्था
 की  गई  है।  और

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैँ?

 विधि  प्रन्त्रालय  में  उपसन्त्रों  श्री  ato
 To  wert)  :  (=)  जी  हां।
 निर्वाचन  ग्रायोग  के  स्थापन  में  हिन्दी  कार्य
 करने  के  लिए  इस  समय  एक  हिन्दी  ग्रनुवादक
 शौर  दो  हिन्दी  सहायक  हैं।

 (ख)  प्रश्न ही  नहीं  उठता

 पिछले  झाम  चुनावों  सम्बन्धों  प्रतिवेदन

 8253.  ro  सूर्य  प्रकाश  पुरी  :

 श्री  हुकम  चन्द  कछवाय  :

 थी  यदावरत सिंह  कुशवाह  :
 श्री  प्रकाशबोर  शास्त्रों  :
 शमी  रामावतार  eat:
 aft  प्रात्म  दास  :

 शी  रघुवोर सिंह  शास्त्रो  :

 बी  शिवकुसार  शास्त्री  :

 भी  कबर  लाल  गुप्त  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  किः

 (क)  निर्वाचन  भ्रायोग  द्वारा  पिछले
 आम  चुतावों  के  सम्बन्ध  में  प्रषना  प्रतिवेदन
 कब  तक  प्रस्तुत  किये  जाने  की  सम्भाषता है  ;
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 (ख)  क्‍या  इस  प्रतिवेवन  के  साथ-
 साथ  इसका  हिन्दी  संस्करण  भी  प्रकाशित
 कराने  का  विचार  है  ;  श्रौर

 77824

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं  ?

 विधि  सम्जालय  में  उपमम्त्री  (भी  uo
 To  wart):  (क)  चतुर्थ  साधारण
 निर्वाचनों  पर  निर्वाचन  प्रायोग  की
 रिपोर्ट  श्रक्‍्टूबर,  967 के भत्त  तक  तैयार
 हो  जाने  की  श्राशा  है।

 (ख)  और  (ग).  जी  नहीं  1  इस  विस्तृत
 रिपोर्ट  का  जो  कि  दो  खण्डों  (साधारण
 शौर  सांख्यिकीय)  में  है  इतनी  प्रल्प
 कालावधि  में  हिन्दी  में  श्रनुवाद  कराना
 साध्य  नहीं  है  कि  दोनों  संस्करण  साथ-
 साथ  निकाले  जा  सकें  t

 Compensation  of  Crew  of  ‘Jal
 Jawahar’

 $254.  Shri  Ram  Sewak:
 Shri  Balgovind  Verma:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  2773  on  l5th  March,  966  and
 state:

 (a)  whether  any  compensation  has
 since  been  paid  to  the  kith  and  kin  of
 the  crew  of  ‘Jal  Jawahar’  and  if  so,
 the  amount  of  compensation  paid  in
 each  case;  and

 (b)  if  not,  the  reasons  for  the  delay
 and  when  is  it  likely  to  be  finalised?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V.  K.  EB,  V.  Bao):  (a)  No,
 Sir.

 (b)  The  case  is  pending  in  the
 Court  of  the  Commissioner  for  Work-
 men's  Compensation,  Port  Blair.  The
 Commissioner  has  already  been
 requested  through  the  Administration
 of  Andaman  and  Nicobar  to  expedite
 Proceedings  in  this  case.
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 Lift  Irrigation  Schemes

 8255.  Shri  P,  N.  Solanki:
 Shri  Brij  Raj  Singh  Kotah:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  there  are  any  lift  irri-
 gation  schemes  in  the  country;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Yes.

 (b)  Lift  irrigation  devices  comprise
 of  pumpsets,  (diese]  or  electrical),
 floating  pumping  stations,  floating
 barges,  etc.  The  methods  of  execu-
 tion  of  these  schemes  are  as  follows:

 (i)  Private  Parties:  Loans  and  sub-
 sidies  are  given  to  cultivators  for  the
 purchase  of  either  diesel  or  electrical
 pumpsets  for  installation  either  in
 wells  or  on  the  banks  of  small  rivers
 and  streams.  These  pumpsets  are
 usually  of  small  horse  power  ranging
 between  2  to  10.  The  area  generally
 irrigated  by  each  pumpset  varies  from
 5  to  0  acres,

 Gi)  Cooperative  lift  irrigation
 schemes;  These  schemes  are  execut-
 ed  and  run  by  the  cooperative  socie-
 i-s.  Loan  assistance  is  given  to  the
 hee  cutive  lift  irrigation  societies  for
 carrying  out  lift  irrigation  from  rivers
 and  streams  on  cooperative  basis.
 Technical  guidance  is  generally  given
 to  the  Cooperative  societies  in  the

 selection  of  the  suitable  sites  by  the
 technical  officers  in  the  State  Govern-
 ments.  The  area  irrigated  from  each
 of  these  schemes  generally  varies
 from  00  to  1,500  acres  according  to
 the  size  of  the  pumps  used  and  avail-
 ability  of  water  resources,

 (iii)  State  lift  irrigation  schemes:
 These  schemes  are  being  executed  by
 the  State  Governments.  In  the  States
 of  West  Bengal,  Orissa,  Assam,  Bihar,
 U.P.,  Andhra  Pradesh,  Mysore,  Kerala,
 etc.  a  large  number  of  pumpsets  have
 been  installed  on  the  banks  of  peren-
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 nial  or  semi-perinnial  rivers,  streams,
 canals  etc.  for  lifting  water  for  irri-
 gation.  The  States  of  West  Bengal
 and  Orissa  have  also  installed  a  large
 number  of  floating  pumping  stations
 where  barges  have  been  used.  Water
 rates  are  realised  from  the  cultivators
 for  supply  of  irrigation  water  from
 these  sources.  In  some  States  like
 Assam,  Orissa,  etc.  these  schemes  are
 executed  by  the  Government  and  after
 execution  handed  over  either  to  the
 cooperative  societies  or  to  Panchayats
 for  running;  maintenance,  however,  is
 being  carried  out  by  the  State  Gov-
 ernments.  The  area  irrigated  from
 each  of  these  schemes  is  larger  than
 the  command  under  the  two  schemes
 referred  to  earlier.

 Delhi  Milk  Scheme  Tankers

 8256,  Shri  Ram  Charan:
 Shri  Molahu  Prasad:
 Shri  Lakhan  Lal  Kapoor:

 Will  the  Minister  of  Food  and  Agrli-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  newly
 purchased  tankers  for  Delhi  Milr
 Scheme  have  started  leaking;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  action  taken  against  per-
 sons  responsible  for  purchasing  defec-
 tive  tankers?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Of  the  ten
 Road  Milk  Tankers  recently  purchased
 by  Delhi  Milk  Scheme,  one  has  deve-
 loped  a  leak  at  the  welded  joint  of
 the  outlet  pipe.

 (9)  The  crack  in  the  welding  of
 the  outlet  pipe  occurred  because  of
 a  minor  defect  in  the  design  of  the
 fixture  for  fixing  the  outlet  pipe.  The
 firm  has  since  taken  action  for  re-
 moving  the  defect  in  all  the  ten

 tankers,  Trials  of  tankers  with  modi-
 fied-design  have  not  so  far  been  com-
 pleted.
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 (c)  No  action  has  been  considered
 necessary  against  persons  responsible
 for  purchasing  the  tankers.  Part  pay-
 ment  to  the  firm  due  against  the  con-
 tract  has  been  withheld  pending  re-
 moval  of  the  defect.

 Overtime  Allowance  in  Delhi  Milk
 Scheme

 7824

 8257.  Shri  Ram  Charan:
 Shri  Molahu  Prasad:
 Shri  Lakhan  Lal  Kapoor:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Officers  in  Delhi  Milk  Scheme  are  get-
 ting  regularly  overtime  allowance
 more  than  their  basic  pay;  and

 (b)  if  so,  how  many  such  officers
 in  the  Delhi  Milk  Scheme  are  getting
 allowances  referred  to  above?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Yes,  Sir.  The
 categories  are:

 Milk  Drivers  i5
 Staff  Car  Driver  ॥॥
 Asstt,  Project  Officer  ]
 Asstt.  Chargeman  l
 Store  Clerk
 Store  Attendant
 Mate  ]
 Fitter  I
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 (b)  At  present,  22  employees  out  of
 an  establishment  of  approximately
 750  have  been  regularly  getting  over-
 time  allowance  more  than  their  bas7
 pay.

 विल्लो-कलकता  राष्ट्रीय  राजपथ  पर  झूसी  के
 निकट  गंगा  पर  पुल

 8258.  श्री  नागेदवर  :  क्‍या  परिवहन
 तथा  नौवहुन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  दिल्ली  कलकत्ता  राष्ट्रीय  राज-
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 पथ  पर  झूसी  के  निकट  गंगा  पर  पुल  बनाने
 के  कार्य  में  कितनी  प्रगति  हुई  है;  भौर

 (छल)  उसके  कब  तक  पूरा  हो  जाने
 की  संभावना  है  ?

 परिवहन  तथा  नौवहन  सन्त्रालय  में

 77828

 उपभमन्त्री  शी  भक्त  वर्शन)  :  (क)  श्रौर

 (ख).  इस  पुल  के  निर्माण  के  लिये
 ठेका  दे  दिया  गया  है।  फर्म  द्वारा
 प्रस्तुत  इसकी  डिजाइन  की  जांच  की  जा  रही
 है।  पुल  की  नींव  की  ग्रघो  भूमि  की  घारण

 क्षमता  को  जानने  के  लिए  भी  चांच  पड़ताल  की  जा
 रही  है।  निर्धारित  कार्यक्रम  के  अनुसार  इस  पुल
 के  मार्च,  97)  तक  तैयार  होने  की  ग्राशा  है  a

 frost  परिवहन  के  लिये  बसें

 8259.  श्री  कंधर  लाल  गुप्त:  क्या
 परिवहन  तथा  नौवहन  मंत्री  यह  बताने  की
 करेंगे  कि  :

 (क)  दिल्‍ली  नगर  निगम  को  इस
 वर्ष  बसें  खरीदने  के  लिये  सरकार  ने  कितनी
 घन  राशि  दी  है;  शौर

 (ख)  दिल्‍ली  नगर  निगम  ने  कितनी
 बसें  खरीदी  हैं  ?

 परिवहन  तथा  नौवहन  सन्‍्त्ञालय  में
 जपमन्त्री  (क्री  भक्त  वर्शन)  :  (क)  दिल्‍ली
 परिवहन  संस्थान  द्वारा  लगभग  60  बसें
 खरीदने  के  लिये  दिल्‍ली  नगर  निगम  को
 ऋण  सहायता  देने  के  लिए  इस  मंत्रालय  के

 चालू  वित्तीय  वर्ष  के  बजट  में  i40  लाख
 रुपये  की  राशि  की  व्यवस्था  कर  ली  गई  है।
 इस  राशि  में  से  40  लाख  रुपये  का  ऋण  दिया
 भी  जा  चुका  है  ।

 (ख)  चालू  वित्तीय  वर्ष  में  भव  ae
 संस्थान  को  63  चेसीज  मिली  हैं  इनमें  से
 i4  चेसीज  में ढाचें  बने  हुए  हैं  और  *

 79  ढांचा  बनाने  वालों  के  पास  हैं  |

 ea  से  कृषि  उपकरण  का  ह्रायात

 8260.  शी गं०  wo  बीक्षित:  क्‍या
 ere तथा  कृषि  मंत्री  यह  बताने  की  कृपा
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 करेंगे  कि  बीज  फार्म  स्थापित  करने  लिए  के
 नवम्बर,  1966  में  ्तो  सरकार  के  साथ
 हुए  समझौते  के  प्रन्तर्गत  रूसो  सरकार  के
 नहरों  के  निर्माण,  फसलें  उभाने  और  फसलें
 काटने  की  मशीनों  के  लिए  भारत  को  अब
 तक  कितने  ट्रैक्टर,  बुलडोज़र  तथा  श्रन्य
 उपकरण  मिले  हैं  ?

 खाद्य,  कृषि,  साम॒दायिक  विकास  तथा

 सहकार  मन्त्रालय  सें  राज्य  मन्त्री  (थी
 अन्ना  साहिब  कन्द)  :  नवम्बर,  i966  #
 तय  हुए  करार  के  अन्तर्गत  अभी  रूसी  सरकार
 ये  कोई  उपकरण  प्राप्त  नहीं  हुए  हैं  ।

 Mandovi  Bridge  in  Goa

 826l,  Shri  Sequeira;
 Shri  Kameshwar  Singh;

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  when  the  Mandovi  Bridge  was
 criginally  scheduled  to  be  completed
 and  when  it  is  likely  to  be  ready;

 (b)  the  reasons  for  the  delay;
 (c)  whether  the  plans  for  the  ap-

 proach  roads  to  this  Bridge  have  been
 approved  and  all  necessary  specifica-
 tions  given  to  the  Goa,  PWD;  and

 (d)  if  not,  the  action  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  The  Mandovi
 Bridge  on  the  West  Coast  Road  in
 Goa  was  originally  scheduled  to  be
 completed  by  3lst  May,  ‘1967.  It  is
 now  expected  to  be  completed  by  30th
 June,  1968.

 (b)  The  main  reasons  for  the  delay
 in  its  completion  are:

 (i)  delay  in  handing  over  the  site;
 4ii)  delay  in  the  sanction  of

 foreign  exchange;  and

 (iii)  delay  in  procuring  controlled
 materials,
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 (ce)  Yes,  Sir.  The  estimates  and
 plans  were  sanctioned  in  July,  1968,

 (d)  Does  not  arise.

 U.N.  Survey  for  Underground  Water
 in  Bikar

 8262.  Kumari  Rajani  Gandha:
 Shri  A,  Sreedharan:
 Shri  Kameshwar  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  U.N.
 Propose  to  undertake  survey  for
 underground  water  in  Bihar;

 (b)  if  so,  when  the  work  will  start;
 and

 (९)  the  assistance  to  be  given  by
 Government  in  this  project?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (c).  The
 Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 is  not  aware  of  any  such  proposal.

 Allocations  of  Foodgrains  to  Flour
 Mills

 8263.  Shri  D.  N,  Patodia:
 Shri  R.  Barua:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  recently  curtailed  the
 allocations  for  flour  mills  in  the  coun-
 try  drastically  in  view  of  the  tight
 food  situation;

 (b)  whether  any  flour  mills  have
 closed  down  or  facing  closure  as  the
 foodgrains  quota  given  to  thein  js  in-
 adequate  to  keep  them  open;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  supply  minimum  quantity
 of  foodgrains  to  the  flour  mills  in  the
 country  to  keep  them  running?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
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 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (c).  The
 State  Government  decide  how  much

 “wheat  out  of  the  quantities  allotted
 to  that  State  should  be  sub-allotted
 ‘to  the  roller  flour  mills.  Since  with
 ‘the  limited  availability  with  the  centre
 ‘the  allocations  to  the  States  have  to
 be  on  a  restricted  basis,  the  State
 ‘Governments  have  not  been  able  to
 sub-allot  sufficient  wheat  for  the

 ‘roller  flour  mills  to  run  at  their  full
 capacity.  In  Kerala  however  the
 roller  flour  mills  are  getting  wheat

 wovering  their  full  capacity.

 SRAVANA  1,

 Border  Roads  in  Rajasthan

 3264.  Shri  S.  K.  Tapuriah:
 Shri  P.  N.  Solanki:

 Will  the  Minister  of  Transport  ana
 ‘Shipping  be  pleased  to  state:

 (a)  the  original  targets  set  for
 Border  Roads  in  Rajasthan  in  966

 zand  ‘1967;

 (b)  how  many  times  6  targets
 ‘have  been  revised;  and

 (c)  the  reasons  for  revising  the  tar-
 ‘gets  from  time  to  time?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  to  (c).  The  pro-
 gramme  of  strategic  roads  in  Rajas-
 than  was  taken  up  in  September,  1965,
 and  was  scheduled  to  be  completed

 in  a  period  of  three  years,  i.e.  by  the
 end  of  September  1968.  The  road
 requirements  are,  however,  reviewed
 by  the  Defence  Ministry  from  time
 to  time  in  the  light  of  the  availability
 of  financial  resources  and  their  own
 requirements.  The  last  review  was
 made  by  them  in  June,  967  and  all
 the  works  were  divided  between  Top
 Priority  and  Lower  Priority  works.
 According  to  this  latest  review,  the
 ‘Top  Priority  works  are  expected  to
 ‘be  completed  by  the  3lst  of  March,
 1969,
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 Border  Roads  in  Rajasthan

 8265.  Shri  S.  K.  Tapuriah:
 Shri  P.  N.  Solank!:
 Shri  Onkar  Lal  Bohra:

 Will  the  Minister  of  Transpert  and
 Shipping  be  pleased  to  state:

 (a)  the  total  outlay  sanctioned  for
 building  border  roads  in  Rajasthan,
 region-wise  in  Barmer,  Jaiselmer  and
 Ganganagar  Sectors;  and

 (b)  the  total  amount  spent  thereon
 so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  and  (b).  The
 total  cost  of  the  programme,  as  it
 stands  at  present,  works  out  to
 Rs.  22.69  crores,  i.e.  Rs.  7.06  crores
 for  Top  priority  works  and  Rs.  5.63
 crores  for  Low  priority  works.  Out
 of  these  sanctioned  items,  a  sum  of
 Rs,  5.29  crores  on  Top  Priority  works
 and  Rs.  .58  crores  on  Low  Priority
 works  making  a  total  of  Rs.  6.87
 crores  had  been  incurred  upto  the
 3lst  March,  1967.  As  regards  the
 details  about  the  various  regions,  the
 necessary  information  is  being  collect-
 ed  from  the  State  Government  of
 Rajasthan  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Maintenance  of  Hooghly  River

 8266.  Shri  K.  Haldar:  Will  the
 Minister  of  Transport  and  Shipping
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Calcutta  Clearing  Agents  Association
 has  urged  the  Central  Government  to
 assume  the  responsibility  for  bearing
 the  cost  of  the  maintenance  of  Hooghly
 river  to  ease  the  burden  of  port
 charges  on  traffic  in  Calcutta;  and

 (b)  whether  the  Association  ha»
 deplored  the  recent  increase  in  port
 charges  by  the  Calcutta  Port  Com-
 missioners?

 The  Minister  of  Transport  and  Ship-
 ping  (Br.  V.  K.  B.  V.  Rao):  (a)  and
 (b).  No  request  or  representation  on
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 the  subject  has  been  received  by  the
 Government  from  the  Calcutta  Clear-
 ing  Agents  Association.

 Tourists’  . Hotels
 8267.  Shri  Baburao  Patel:

 Shrj  Onkar  Lal  Berwa:
 Shri  Hardayal  Devgun:
 Shri  Jagannath  Rao  Joshi:
 Shri  Beni  Shanker  Sharma:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  the  amount  to  be  spent  on  the
 Tourists’  Hotels  to  be  set-up  during
 the  next  five  years;

 (b)  whether  Government  propose  to
 set  up  these  hotels  in  collaboration
 with  the  private  sector  or  foreign
 hoteliers;  and

 (c)  if  so,  the  details  of  such  colla-
 boration?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  The
 estimated  cost  of  construction  of  the
 hotels  proposed  to  be  put  up  in  the
 public  sector  during  the  next  five
 years  is  Rs,  10,76,99,000,  In  addition,
 several  hotel  projects  have  been  plan-
 ned  by  private  entrepreneurs  in  Cal-
 cutta,  Visakhapatnam,  Madurai,  Vija-
 yawada,  Hyderabad,  Madras  etc.  The
 estimated  cost  of  construction  of  these
 hotels  in  the  private  sector  is  not
 available.

 (b)  and  (c),  There  is  no  proposal
 at  present  under  consideration  for
 collaboration  of  Government  with
 either  the  private  sector  or  with
 foreign  parties  for  setting  up  hotels
 in  public  sector.  If  any  such  proposal
 emerges  it  will  be  considered  on
 merits,

 Dry  Dock  at  Visakhapatnam
 8268.  Shri  V.  Narasimha  Rao:

 Shri  M.  S.  Marti:
 Will  the  Minister  of  Transport  and

 Shipping  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a

 budget  allotment  of  Rs.  50  lakhs  was
 provided  for  the  year  1966-67  for  the
 construction  of  Dry  Dock  at  Visakha-
 patnam;
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 (9)  whether  subsequently  3  part  of
 the  budgeted  amount  was  dropped;
 and

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  Transport  ané
 Shipping  (Dr.  V.  K.  R.  V.  Rao):  (a)
 Yes,  Sir.

 (9)  and  (c).  The  budget  provision
 of  Rs.  50  lakhs  was  reduced  to  Bs.  btm
 lakhs  in  the  revised  estimates  for  the
 year  (1966-67)  for  construction  of  Dry
 Dock  as  the  revised  proposal  for  con-
 struction  of  a  bigger  Dock  was  still
 under  consideration  of  Government  at
 that  ttme,  The  budget  provision  of
 Rs.  50  lakhs  was  made  on  the  assump-
 tion  that  the  project  would  be  sane-
 tioned  during  the  year.  However,  the
 eamination  took  some  time  and_  the-
 Project  was  not  sanctioned  during  the
 year.

 The  Project  has  since  been  sanc--
 tioned  by  the  Government.

 परिसीमन  झायोग

 8269.  श्री  घ्लेदवर  मोना  :
 श्री  हीरजी  भाई  :
 श्री  भालजोी  भाई  परमार  :

 बया  विधि  मंत्री  यह  बताने  की  कृपा
 बरेंगे  कि  3

 (क)  क्या  यह  सच  है  कि  परिसीमन
 श्रायोग  ने  राजस्थान  में  अनुसूचित  झादिम
 जातियों  की  बहुसंख्या  होने  के  बावजूद  भी
 वहां  के  भ्रनुसूचित  आदिम  जाति  के  क्षेत्रों  के
 लिए  गर  झ्रादिम  जातियों  की  एक  जनरल.
 सीट  की  व्यवस्था  की  है  ;  बौर

 (ख)  यदि  हां,  तो  चस्के  क्या  कारण  हैं  ?

 विधि  मन्त्रालय  में  उपभन्त्री  भी  ao:
 To  चब्हाण)  :  (व)  श्रौर  (ख).  सदस्यगण
 सम्भवत  'राजस्थ!  के  भ्रनुपूचित  क्षेत्रों  के
 प्रति  निर्देश  कर  रहे  हैं  t  डंगरपुर  जिले  में
 चार  निर्वाचन  क्षेत्रों  में  से एक  शौर  बांस-

 वाड़ा.  जिले  में  चार  निर्वाचन  क्षेत्रों  में  स ेएक
 साधारण  निर्वाचन  क्षेत्र  है,  जब  कि  श्न्य
 तीन  प्नुसूचित  जनजातियों  के  लिए  झाश-
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 क्षित  हैं.  ।  चित्तौडढ़  प्ग्लि  की  प्रतापगढ़
 तहसील,  चार  पटवार  सकिलों  को  छोड़
 कर  प्रतुतृचित  जनजातियों  के  लिए  प्रारक्षित
 निर्वाचन  क्षेत्र  है।  इस  प्रकार  व्यवहारत:
 सभी  ग्रयुसूचित  क्षेत्र  ग्रारक्षित  नि्रचिने-
 क्षेत्रों  में  ते  हैं  ।

 राजस्थान  के  शूंगरपुर  तथा  वांसवाड़ा  जिले  +

 बुभिक्ष  की  स्थिति

 8270.  भरी  घुलेघवर  मोत :
 क्री  हीरजी  भाई  :
 शी  भालजी  भाई  परमार  :

 क्या  लाद  तथा  क्षि  मंत्री  यह  बताने

 की  कृपा  दरेंगे  कि  :

 (क)  क्या  राजस्थान  में  डंगरपुर  बौर
 बांसवाड़ा  जिलों  में  पिछले  तीन  वर्ष  से

 दुर्भिक्ष  की  स्थिति  है;  श्रौर

 (ख)  यदि  हां,  तो  इन  क्षेत्रों  मे ंसहायतः
 कार्य  के  लिये  केन्द्रीय  सरकार  ने  क्‍या  सहायता
 दी  है?

 छाद्य,  कृषि,  सामदायिक  विकास  तथा

 सहकार  मंत्रालय  से  दाज्य  मंत्री  (श्री
 श्न्नारा  हब  दिन्वि)  (क)  राजस्थान
 के  ड्गरपुर  और  बांसवाड़ा  जिले  में  गत  तीन
 वर्षो  से  प्रभाव  की  स्थिति  रही  है  t

 (ख)  केन्द्रीय  सरकार  साधारणतः
 प्रभाव  की  स्थिति  अथवा  अकाल  सहायता
 के  लिए  किसी  राज्य  की  जो  मदद  करती  है
 वह  पूरी  राज्य  के  लिए  होती  है  भ्रौर  यह
 बात  राज्य  सरकार  पर  छोड़  दी  जाती  है  कि

 वह  इसका  प्रयोग  भ्रपनी  इच्छानु ४र  पश्रपने
 विभिक्ष  क्षेत्रों  में  करें  ro66  श्रौर  967  में
 भारत  सरकार  ने  राज्य  सरकार  को  प्रभावित
 जनसंख्या  में  मुफ्त  वित्तरण  के  लिए  निम्न-
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 लिखित  खाद्य  पदार्थों  की  मात्रा  दी  हैः
 गेहूं  8500  मीटरी  टन  1

 “गेहूं  का  प्राटा  L0I4  ii

 दुग्ध  वर्ण  864  न

 बिस्कु८  69  an

 सहायता  कार्य  के  लिए  पांच  मोटर
 गाड़ियां  भी  दी  गई  हैं  1

 राज्य  सरकार  को  सहायता  कार्य
 चलाने,  कपि  विषयक  इनपुट  खरीदने,  पेय
 जल,  लंबू  सिंचाई  यंजना  तथा  देहातों  में
 बिजली  की  व्यवस्था  करने  के  लिए  निम्नलिखित
 ऋण  तथा  अनुदान  स्वीकृत  किये  गये  हैं  ।

 करोड़  रुपये

 l965-66  4,  15
 l966-67  7.24
 1967-68  6.3

 राज्य  सरकार  ने  डुंगरपुर  बौर  बांस-
 बाड़।  जिले  के  संकट  को  दूर  करने  के  लिए
 निम्नलिखित  उपाय  किये  हैं  —

 (i)  सहायता  कार्यों  की  व्यवस्था  ।

 (ii)  oak  दुर्बल  व्यक्तियों  को

 मुफ्त  सहायता  प्रदान  करना  ।

 (ili)  बैल  व  चारा  खरीदने  तथा  सिंचाई
 में  सहायवा  कुों  को  गहरा
 करने  के  लिए  ऋण  देना  1

 (iv)  पेय  जल  की  कमी  वाले  क्षोत्रों  में
 पीने  का  पानी  पहुंचाना  1

 राज्य  सरकार  ने  इन  दो  णिलों  में  विभिन्‍न:
 सहायता  कार्यों  पर  निम्नलिखित  रोशि
 व्यय  की  है  i

 1964-65  1965-66  966—67

 रुपये  रुपये  रूपये

 डंगरपुर  20,000  9,30,000  1,02,64,000°

 बांसवाड़ा  36,  000  2,47,  000  1,87, 82,  000
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 करगसों  फा  उत्पादन

 8271.  श्री  भोंगेता  झा  :  कया  खश
 “क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  पहलं।दूसरी  श्लोर  तीसरी
 पंचवर्षीय  योजनाईं।  के  अंत  में  देश  में  विभिन्न
 राज्यों  में  गन्ना,  पटसन,  कई,  चावल,  गेहूं
 चना  और  मक्का  का  कितना-कितना  उत्पादन

 हुआ  था  और  इस  वर्ष  कितना-कितना  उत्पादन

 ह्झा  है;

 (ख)  पहली,  दूसरी  ऑर  तोसरी
 पंचवर्षीय  योजनाओं।  के  ग्रन्त  तक  और  इस
 वर्ष  विभिन्न  राज्यों  में  बौर  कितने  एकड
 भूमि  में  भाग  (क)  में  उल्लिखत  फसलों  की
 खेती  की  गई  ;  ब्रोर

 (ग)  उत्पादन  में  तथ।  इन  फपलों  की
 खेती  की  भूमि  में  कमी  होने  के  कया  कारण
 हैं?

 खाद्य  कृषि,  :7तुद,यिक  चिरास  तथा

 सहुकार  भन्‍्त्रालय  में  राज्य  रून्त्री  (श्री
 झन्ना  रूहिंब  शिन्दे) :  (क)  शर  (ख).
 पहली,  दूसरी  बौर  तासरी  पंचवर्षीय  योज-
 नाओं  के  अन्त  में  देश  के  विभिन्न  राज्यों  में
 गन्ने,  पटसन,  रूई,  चावल,  72,  चने  व  मक्का
 के  उत्पादन  के  क्षेत्र  का  राज्यवार  व्यौरा
 सभा  पटल  पर  रखें  गये  विवरणों  (i  से  7)
 में  दिया  गया  [पुस्तकालव  में  रख  थये  गये।

 देखिये  संख्या  LT  1368/67].
 1966-67  के  बारे  में  इसी  प्रकार  को  जान-

 करी  विवरण  में  दी  गई  है  ।  अभी  966-
 67  की  श्न्य  फपलों  के  अन्तिम  अनुमान
 उपलब्ध  नहीं  हैं  ।

 (ग)  समस्त  फपलों  की  खेती  के  क्षेत्र
 में  कोई  विशेष  कमी  नहीं  हुई  है  i965-
 36  की  श्रवधि  में  कुछ  फपलों  के  क्षेत्र  में
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 1960-61  की  तुलना  में  कुछ  कमी

 हुई  है  जिसका  मूक्य  कारण  वर्ष  के  दोरान

 में  देश  के  बहुत  से  भागों  में  सूखे  को
 परिस्थितियों  का  होना  था  ।

 हिसाचल  प्रवेश  में  छोटो  सिचाई  योजमायें

 8273.  श्री  प्रेम  स्व  वर्मा:  क्‍या
 were  तथा  कृषि  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  चोथी  पंचवर्षीय  योजना  के  दौरान
 छोट '  सिचाई  योजनाप्ों  के  लिये  सरकार
 का  विचार  हिमाचल  प्रदेश  को  कैसी  तथा
 कितनी  सहाता  देने  का  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्रालय  सें  राज्य  मन्त्री  (श्री
 wer  साहिब  चिन्वे) :  चौथी  पंचवर्षीय
 योजना  को  अभी  अन्तिम  रूप  नहीं  दिया  गया
 है  ।  भ्रतः  योजनावधि  में  लघु  सिंचाई  योज-
 नाझों  के  लिए  हिमाचल  प्रदेश  को  केन्द्रीय
 सहायता  देने  का  इस  समय  प्रश्न  ही  नहीं
 होता।  फिर  भी  चौथा  पंच  वर्षीय  यं।जना  में
 लघु  सिंचाई  योजनाओं  के  लिए  हिमाचल
 प्रदेश  को  250  लाख  रूपये  की  राशि  देने  का
 प्रस्ताव  है  ।

 Import  of  Power  Tillers  from  Japan
 8274.  Shri  R.  है,  Singh  Deo:

 Shri  D,  Amat:
 Shri  G.  0.  Naik;
 Shri  D.  N.  Deb:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  importing  power  tillers
 from  Japan  which  are  very  costly;

 (b)  whether  it  is  also  a  fact  that
 such  tillers  cannot  be  manufactured
 in  India,  and

 (c)  the  amount  that  Government
 paid  during  the  last  three  years  for
 the  import  of  such  tillers?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
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 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Import  of

 “some  power  tillers  has  been  arranged
 in  the  past  under  the  Third,  Fourth

 “and  Fifth  Yen  Credits.  Proposa!s  for
 import  under  the  Sixth  Yen  Credit
 are  under  consideration.  The  cost  of
 Power  tillers  has  increased  on  ac-

 ‘count  of  devaluation  and  hence  efforts
 are  being  made  to  import  only  ऐप
 packs  with  some  deletions.  In  res-
 pect  of  the  requirements  of  the  State
 Governments,  however,  import  of
 complete  power  tillers  is  proposed  to

 be  arranged  since  they  would  find  it
 difficult  to  assemble  the  ckd  packs
 and  supply  the  deletions,

 (b)  There  are  a  number  of  propo-
 sals  for  manufacture  of  power  tillers
 in  the  country  and  one  firm  is  already
 manufacturing  these.

 (९)  The  value  is  as  follows:
 Year  Rs.  in  lakhs.
 964  25.5  (approx)
 965  30.00  (approx)
 966  45.00  (approx)

 Financial  Assistance  for  Kuccha  Wells
 8275.  Shri  Jyotirmoy  Basu:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  there  is  any  scheme
 for  providing  finance  for  the  kuccha
 ‘wells  for  increasing  agricultural  pro-
 duction  in  the  country:

 (b)  if  8०,  how  much  aid  was  given
 to  West  Bengal  during  963—66  and
 the  result  thereof;  and

 (९)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (ce).  There
 is  no  specific  scheme  for  providing
 finance  for  the  kuccha  wells  for  jin-
 creasing  agricultural  production  ir.
 the  country.  However,  kuccha  wells,

 ‘if  constructed  as  q  part  of  relief  works
 ‘to  provide  gainful  employment  to  the
 people  affected  by  drought  and  other
 natural  clamities,  the  expenditure  on
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 it  would  qualify  for  financial  assist-
 ance  from  the  Government  of  India
 according  to  the  prescribed  >vattern
 and  procedure.  As  any  assistance  to
 be  given  under  this  policy  is  deter-
 mined  on  the  basis  of  the  total  relief
 expenditure  after  deducting  the
 “margins”  allowed  by  the  Fourth
 Finance  Commission,  it  is  not  possible
 to  indicate  how  much  of  assistance  is
 related  tu  kuccha  wells.
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 Procurement  of  Rice  and  Paddy
 $276.  Shri  Shiva  Chandra  Jha:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  when  the  procurement  drive  for
 rice  and  paddy  both  by  the  Central
 and  State  Governments  started;

 (9)  how  much  procurement  has
 been  made  so  far  both  at  the  Central
 and  State  levels;  and

 (c)  if  the  reply  to  part  (b)  above
 be  in  the  negative,  the  reasons  there-
 for?

 The  Mnister  of  State  in  the  Minis-
 try  of  Food,  Agriculture  Commu-
 nity  Development  and  Cooperation
 (Shri  Annasahib  Shinde):  (a)  Pro-
 curement  of  rice  and  paddy  by  Cen-
 tral  and  State  Governments  is  cun-
 tinuing  for  a  long  time  though  it
 got  a  real  boost  during  the  market-
 ing  season  of  ‘1964-65.

 (b)  During  the  current  marketing
 season  (1966-67)  about  21.98  lakh
 tonnes  of  rice  (including  paddy  in
 terms  of  rice)  has  been  procurred
 upto  about  the  end  of  July,  ‘G7  on
 Central  and  State  Governments’  uc-
 counts,

 (c)  Does  not  arise.

 एटा  तथा  बमारस  ज़िलों  में  प्रोत्साहन  खेती
 घोजना

 8277.  श्री  ग्रोंकार  सिह  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  विश्व  बैंक  की  सहायता  से
 उत्तर  प्रदेश  के  एटा  शौर  बनारस  जिलों  में
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 60  करोड़  रुपए  की  लागत  की  प्रोत्साहन
 खेती  योजना  के  बारे  में  बातचीत  चल  रही
 है;

 (ख)  इस  योजता  की  मुख्य  बातें  क्‍या
 हैं  तथा  इस  पर  कितना  घन  व्यय  होने  का

 ्नुमान  है.  दौर

 (ग)  सहकारी  झ्राधार  पर  संयुक्त
 रूप  से  तया  व्यक्तिगत  रूप  से  इस  योजना
 के  अन्तर्गत  खेतो  करने  वाले  लोगों  को  किस
 प्रकार  की  सहायता  दी  जायेगी  ?

 खाल,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्रालय  में  राज्य  मन्‍्तो  (श्री  THT

 साहिब  क्षिन्दे) :  (क)  उत्तर  प्रदेश
 के  2  जिलों  में  नलकपों  व  अन्य  भूमिगत
 संसाधनों  पर  केन्द्रित  सधन  कृषि  को  एक
 योजना  विश्व  बैंक  के  विचाराधीन  है  |

 (ख)  शर  (ग).  प्रस्ताव  का  उद्देश्य
 बनारस  तथा  एटा  जिलों  में  अधिक  कृषि
 उपज  के  लिए  एक  व्‌ह्त्त  कार्यक्रम  शुरू  करना
 है  ।  कार्यक्रम  के  अनुसार  हाईड्रोज्यालोजिकल
 सर्वेक्षणों  तथा  भूमिगत  जल  के  संसाधनों  के
 अध्ययन  से  राजकीय  गहरे  नलकूपों,  गैर
 सरकारी  कम  गहरे  नलकूपों,  कूपों,  डग-कम-
 बोर  कूपों  के  माध्यम  से  भूमिगत  जल  संसाधन
 का  भरपूर  उपयोग  करना  है  |  इसके  भ्रतिरिक्त
 नई  सिंचाई  सुविधाओं  के  उचित  उपयोग

 हेतु  श्रादानों  ब  आवश्यक  सेवाओं  का  एक
 सप्पॉट  कार्यक्रम  शुरू  करने  का  भी  प्रस्ताव
 है  t

 ग्रभी  यह  विषय  केवल  प्रस्ताव  के  रूप
 में  विश्व  बैंक  के  विचारधीन  है,  अत:  भ्नुमानित
 लागत  तथा  कृषकों  आदि  को  दो  जाने  वाली
 सहायता  की  रूप  रेखा  के  बारे  में  विवरण

 प्रस्तुत  करना  सम्भव  नहीं  है  t

 Now  concepts  of  Minor  Irrigation

 ‘8278,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Foog  and  Agriculture
 he  pleased  to  state:
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 (a)  whether  it  is  a  faet  that  Gov-
 ernment  have  formulated  new  con-
 cepts  of  minor  irrigation;  and

 (b)  if  so,  what  they  are  and  how
 much  of  land  would  be  benefited
 thereby,  State-wise?

 The  Minister  of  State  in  the
 Ministry  of  Food,  Agriculture  Com-
 munity  Development  and  Coopera-
 tion  (Shri  Annasahib  Shinde):  (a).
 Irrigation  schemes  costing  individu-
 ally  less  than  Rs.  5  lakhs  each  and.
 having  independent  sources  of  water
 come  under  the  purview  of  minor
 irrigaion  works,  Groundwater  dev-
 elopment  schemes  such  as  open  wells,
 including  poring  ang  deepening,  in-
 stallation  of  pumpsets,  private  tube-
 wells,  filter  points,  State  tubewells,
 etc.  come  exclusively  under  minor
 irrigation.  Besides  private  minor
 irrigation  works,  the  Minor  Irrigat-
 ion  programme  also  includes  State
 and  Community  works  like  surface
 water  storage  and  diversion  schemes
 on  small  and  medium  tributaries  of
 the  rivers,  ahars,  bundhies,  rapats,
 lift  irrigation  from  rivers  and  streams
 and  deep  tubewells.  Renovation  of
 old  ex-malgujari  works,  particularly
 tanks  is  also  being  carried  out  under
 Minor  irrigation  programme  in  a
 phased  manner.  Minor  irrigation
 also  includes  construction  and  re-
 pair  of  small  channels  ang  embank-
 ments  for  flood  protection.  The  fin-
 ancial  limit  for  drainage  and  flood
 control  works  is  Rs.  50,000  per  =  in-
 dividual  scheme.  The  criteria  and
 concept  of  minor  irrigation  remain-
 more  or  less  the  same  as  before.
 However,  under  the  revised  agricul-
 tural  strategy  the  concept  of  irrigat-
 ion  has  changed  from  drought  pro-
 tection  to  one  of  irrigation  for  inten-
 sive  production.  As  far  as  the  Minor
 Irrigation  Programme  is  concerned,
 this  implies;

 (a)  limitation  of  the  comand  areas
 so  that  the  available  water  can  be
 more  intensively  used  ‘for  multiple
 crops  as  well  as  intensive  agricul-
 ture;



 Written
 Answers

 (b)  greater  emphasis  on  schemes
 like  tubewells,  bore-cum-dugwells,
 Pump  sets,  etc.,  which  provide  more
 assured  irrigation;  (c)  encouraging

 ‘the  construction  of  minor  works  like
 wells,  tubewells,  pumpsets,  etc,  in
 the  command  of  existing  major-
 medium  canel  systems  in  order  to

 ‘improve  the  status  of  irrigated  agri-
 culture  and  also  to  contro}  water
 logging  hazards,  etc.

 (b)  A  target  to  benefit  an  addi-
 tional  area  of  2  million  acres  by
 ‘minor  irrigation  has  been  set  for  the
 Fourth  Five  Year  Plan.  A  statement
 indicating  the  State-wise  position  is

 ‘laid  on  fhe  Table  of  the  House.  [Plac-
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 4b  करोड़  पये  तक  ऋण  देने  की  ब्यवस्था
 है  ।  श्सके  विपरीत  ब  तक  उत्तर  प्रदेश
 सरकार  ने  गंगा  और  रामगंगा  के  ऊपर
 फरुखाबाद  में  पुल  बनाने  के  लिय  वित्तीय
 सहायता  की  योजना  भेजी  हैं  ।  हृपकी  जांच
 की  जा  रही  है  ।  भ्रभी  तक  गाजीपुर  और  अन्य
 पुलों  के  स्थान  के  लिए  चतुर्थ  योजना  कान  में
 वित्तीय  सहायता  की  कोई  योजना  राज्य
 सरकार  से  नहीं  प्राप्त  हुई  है  1

 Hindustan  Shipyard
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 8280.  Shri  M.  5.  Murthi:  Will  the
 Minister  of  Transport  and  Shipping

 ed  in  Library.  See  No,  LT-369/67).
 उत्तर  प्रवेश  में  गंगा  नदी  पर  पुल

 8279.  ओ  सरज्‌  पांडेय:  क्या  परि-

 'अहन  तथा  नौवहन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उत्तर  प्रदेश  के  ऐसे  कौन  कौन
 से  स्थान  हैं  जहां  गंगा  नदी  पर  पुल  बनाये
 जायेंगे  तथा  जिनके  लिये  केन्द्रीय  सरकार  ने  प्रनु-
 दान  भ्रथवा  ऋण  देने  का  निर्णय  किया  है;

 (ख)  क्या  यह  सच  है  कि  गाजीपुर
 में  गंगा  नदी  पर  पुल  बनाने  की  किसी  योजना
 पर  बिचार  नहीं  किया  जा  रहा  है;  श्र

 (ग)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 परिवहन  तथा  नौवहन  मन्त्रालय  में  उप-
 मतों  श्व  भक्त  वर्दान)  :  (क)  से  (ग).  झभी
 तक  गंगा  में  हरिद्वार,  राझोली,  फरुखाबाद

 मिर्जापुर  बॉर  गाजीपुर  में  पुल  बनाने  के  लिए
 उत्तर  प्रदेश  सरकार से  प्रस्ताव  आराये  हैं  ।

 परन्तु  इन  सब  पुलों  के  निर्माण  के  लिए  प्रधानतः
 उत्तर  प्रदेश  सरकार  संबंधित  है  क्योंकि
 खे  राण्य  सड़कों  पर  पड़ते  हैं।  इन  में  से
 किती  भी  पुत  के  लिए  भारत  सरकार  ने  कोई
 अनुदान  देने  का  बचन  नहों  दिया  है  परन्तु
 "इनमें  से  ऐसे  पुलों,  जिन्हें  उच्चतर  प्राथमिकता
 का  समझा  जाय,  के  50  प्रतिशत  खर्च  को

 शूरा  करते  के  लिए  चतुर्थ  योजना  काल  में

 be  pleased  to  state:
 (a)  the  amount  allotted  for  the

 development  programme  of  the  Hin-
 dustan  Shipyard  at  Visakhapatnam
 during  the  Fourth  Five  Year  Plan;

 (b)  the  amount  alketted  for  gre-
 ving  dock  and  wet  basin  projects,
 separately,  in  the  Fourth  Plan;

 (c)  the  amount  spent  for  the  above
 three  projects  separately  during  the
 first  year  of  the  Fourth  Plan;  and

 (d)  the  amount  allotted  for  these
 three  projects,  separately  during  ‘1967-
 68?

 The  Minister  of  Transport  and  Ship-
 Ping  (Dr.  V.  K.  R.  V.  Rao):  (a)  In
 the  Draft  Outline  of  the  Fourth  Five
 Year  Plan,  a  provision  of  Rs.  8.66
 crores  has  been  made  for  the  expan-
 sion  of  the  Shipyard.  This  includes
 the  subsidy  payable  to  the  Shipyarc
 for  ship  construction,

 Gravi (०)  0)  raring  Dock  goo  crore  Rs.
 (ii)  Wet  Basin  Project  2°20  Crore  Rs.

 (४)  (i)  (a)  Development
 Programme  Nil

 )  Subsidy  to ©
 Shipyard  3.70  Crore  Rs.

 ii)  Graving  Dock :
 Project  o‘ro  Crore  Rs.

 (iii)  Wet  Basin  Project  Nil
 ७)  Gi)  Development a)  (

 programme  o'75  Crere  Rs.
 (ii)  Graving  Dock

 Project  o'r0  Crore  Rs.
 (iii)  Wet  Basin  Project.  ~--°  Nit
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 Graving  Deck  Project  at
 Visakhapatanm

 828l.  Shri  M.  S.  Murti:  Will  the
 Minister  of  Transport  and  Shipping
 be  pleased  to  state:

 (a)  whether  the  examination  of  the
 report  of  the  Japanese  Consultants  on
 the  Graving  Dock  Project  at  Visakha-
 patnam  by  Government  has  since
 been  completed;  and

 (b)  if  so,  the  results  thereof?
 The  Minister  of  Transport  and  Ship-

 Ping  (Dr.  V.  K.  R.  V.  Rao):  (a)  Yes,
 Sir.

 (b)  The  Japanese  Consultants  re-
 commended  the  construction  of  a
 larger  dry  dock  with  the  dimensions
 of  800'xl25'x38.70'  capable  of  accom-
 modating  a  ship  of  57,000  DWT.  This
 recommendation  has  been  accepted  by
 Government  and  orders  were  issued
 recently  sanctioning  the  Project.

 Arrest  of  Ration  Dealers  in  Delhi
 8282,  Shri  9),  N,  Deb:

 Shri  R.  KR.  Singh  Deo:
 Shri  D.  Amat:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  the  number  of  ration  dealers
 arrested  on  the  charge  of  misusing
 ration  items  during  the  last  two
 months;  and

 (b)  the  remedial  measures  which
 have  been  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Five.

 (b)  Constant  vigil  is  kept  on  the
 ration  dealers  and  action  is  taken
 against  offenders  by  the  Delhi  Ad-
 ministration.
 Proposed  Inclusion  of  Wellingdon

 Islands  in  Cochin  Municipal
 Corporation

 8283.  Shri  Vishwanatha  Menon:
 Shri  K.  Anirudhan:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  the  Cochin  Port  autho-
 rities  have  objected  to  the  proposed
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 inclusion  of  the  Wellingdon  Islands
 by  the  Kerala  Government  in  the
 Cochin  Municipal  Corporation  being
 formed  by  them;

 (b)  if  so,  the  reasons  for  the  objec-
 tion;  and

 (९)  the  reaction  of
 thereto?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V.  हू.  R.  V.  Rao):  (a)  Yes.

 (9)  Willingdon  Island  on  which  the-
 major  port  of  Cochin  is  located  is  an
 artificial  Island.  It  is  a  compact  area
 and  a  major  part  of  it  belongs  to  the
 Navy.  The  majority  of  the  people
 living  in  Willingdon  Island  are  em-
 ployees  of  the  Port  and  the  Railway
 and  the  rest  are  members  of  staff  be-
 longing  to  the  Customs,  Port  Health
 Department,  etc,  which  are  intimately
 connected  with  the  port  working  and
 to  whom  the  port  has  leased  land  for
 putting  up  residential  gccommodation.
 Private  parties  who  have  taken  land
 on  lease  from  the  port  and  have  put
 up  godowns  and  offices,  are  also  con-
 nected  with  the  port  operations.

 All  Municipal  functions  relating  to
 provision  and  maintenance  of  roads,
 electricity,  sanitation,  water  supply,
 ete.  are  carried  out  by  the  Port  satis-
 factorily  and  as  the  Island  is  a  self-
 contained  ynit,  it  is  not  necessary  to-
 make  it  a  part  of  the  proposed  Cochin-
 Municipal  Corporation.

 (c)  The  Government  of  India  had
 agreed  with  the  views  of  the  Port
 Trust.and  had  requested  the  Govern-
 ment  of  Kerala  to  drop  the  proposal
 for  the  inclusion  of  Willingdon  Istand.
 in  the  proposed  Municipal  Corpora--
 tion.

 Government

 Price  of  Vegetable  Ghee
 ‘S284.  Shri  S.  S.  Kothari:

 Shri  Shri  Chand  Goel:
 Shri  हे,  K.  Amin:
 Shri  S.  हू,  Tapuriah:

 Will  the  Minister  of  Food  and  Agri-:
 culture  be  pleased  to  state:

 (a)  whether  any  satisfactory  for--
 mula  hag  been  evolved  for  linking  up
 the  price  of  vegetable  ghee  with  that.
 of  oi  3

 (9)  if  so,  the  broad  features  thereof;
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 (९)  whether  Government  propose  to
 revise  this  formula;  and

 (d)  if  so,  in  what  directions?
 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No,  Sir,  The
 price  of  vanaspati  is  linked  to  the
 Price  of  vegetable  oils.

 (9)  to  (d).  Do  not  arise.

 weet,  गुड़  भौर  खांडसारी  का  उत्पादन

 8285.  शी  सागेदवर  :  क्‍या  लाच  तया
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कृषि  अनुपंधान  विभाग  ने

 (एक)  चीपी के  उत्पादन  में  लगे  कुल  श्रमिकों
 की  संख्या,  (दो)  गुड़  और  खांडपारी  से
 प्रपना  जीवत  निर्वाह  करने  पाले  “यक्तियों  की
 संख्या,  (तीन)  एक  किवन्टल  गन्ने  से  उत्पादित
 चीनी  की  मात्रा,  (चार)  एक  विवन्टल  गसते
 से  उत्पादित  गुड़  की  मात्रा  तथा  (पांच)  गुड़
 खांबतारी  शोर  चीनी  का  उत्पादन  लागत  के
 बारें  में  कोई  सर्वेज्षण  किया  है  ;  भौर

 (ख])  यदि  t,  तो  इस  सम्बन्ध  में  प्रत्येक
 का  ब्योरा  क्‍या  हैं  ?

 बाथ,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  सम्जालय  में  राज्य  मस्ती  (भी
 (पन्ना  साहिब  किन्दे)  :  :

 (क)  जी  नहों  छुजा  कोई  सर्वेक्षण  नहीं
 किया  गया  हैं  1

 (ब्)  प्रश्न  ही  नहीं  उठता  1

 Kerala  Food  Mission
 ‘e2ne.  Shri  Marandi:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleas-
 -ed  to  state:

 (a)  whether  it  is  a  fact  that  a  Food
 Mission  consisting  of  all  political  aar-
 ties  of  Kerala  has  had  talks  with  him
 and  o’her  Central  Ministers;

 (b)  if  so,  the  main  complaints
 made  by  the  Mission;

 (c)  whether  any  assurance  has  been
 given  by:  the  Centre  to  the  Mission;
 and
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 The  Minister  of  State  in  the  Minw-
 try  of  Food,  Agriculiure,  Community
 Development  and  Cooperation  (Shri.
 Annasaheb  Shinde):  (a)  to  (c).  The
 Chief  Minister  of  Kerala  along  with
 a  delegation  from  Kerala  met  the
 Prime  Minister  when  the  Food  Min-
 ister  wag  also  present.  The  ‘main
 complaint  was  about  the  shortfall  in
 the  supply  of  rice  to  Kerala  in  the
 month  of  July.  They  wan‘:ed  assur-
 ance  for  supply  of  full  qus.a  of  rice
 in  August.  The  difficult  ri:e  supply
 position  during  the  months  of  July  to
 September  was  explained  to  them.
 They  were  also  informed  that  the
 Government  of  India  would  supply  to
 Kerala  at  least  33,000  tonnes  of  rice
 in  August  and  was  continuing  its
 efforts  to  locate  further  supplies  and’
 that  adequate  wheat  to  make  up  for:
 the  shortfall  in  rice  would  be  provid-
 ed.  This  would  help  to  make  up  for:
 the  shortfall  in  rice,

 (d)  Does  not  arise.

 बिल्ली  &  राइन  को  दुकानों  पर  देसी  मेहूं  का।
 मल्य

 8287.  Bo  सूर्य  ग्रकादा  पुरी  :
 श्री  श्रो०  प्र०  त्यागी  :

 श्री  यदावग्त सिंह  कुशवाह  :
 शी  प्रकाशबोर  शास्त्री  :
 शी  रामाबतार  दार्मा  :
 श्री  झात्म  वास  :
 क्री  रघुबीर  सिंह  शास्त्री  :

 क्री  शिव  कुमार  शास्त्री  :

 क्या  काद्य तथा कृषि तथा  कृषि  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि  :

 (क)  ब्या  दिल्‍लों  में  राशन  की  दुकानों
 पर  बेवे  जाने  वाले  देसो  गेहूँ  का  मूल्य:
 26  जुलाई,  967  से  !  रुपये  3  पैसे  प्रति:
 किलोग्राम  निर्धारित  किया  गया  है;

 (ख)  क्‍या  यह  सच  है  कि  सरकार  ने
 यह  गेहूं  केवल  75  पैते  प्रति  कितेग्राम  की
 दर से  खरोदा  था;  धौर
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 (7)  यदि  हॉ,  तो  यह  दर  निर्वारित
 करने  फे  क्‍या  कारण  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्रालय  में  राज्य  मन्त्री  (थली  झा
 साहिब  चिन्वे)  :  (क)  जी  हां।
 यह  नियम  मूल्य  दिल्लो  में  26  जुलाई,  967
 से  वितरित  को  जा  रहो  पंजाब  को  बढ़िया

 « गेहूं  से  सम्बन्धित  है  ।

 (ख)  जी  नहीं  ।  पंजाब  के  बढ़िया
 'फाम  के  गेहूं  का  श्रौसत  खरीद  मन्‍्य  el.  00
 प्रति  क्विटल  है  ।

 (ग)  दिल्‍्लों  में  राशन  को  दुकानों
 पर  मिलने  वाले  बढ़िया  गेहूं  तथा  दड़ा  गेहूं

 पक्के  निर्गम  मूल्य  गेहूं  के  का  मूल्य  और  पंजाब
 विपणन  संव,  पंजाब  सरकार,  भारतोय  खाद्य
 “निगम  की  मिलने  वाले  न्य  प्रससंगिक  खर्वों,
 राशन  व्यवस्था  की  लागत  श्रीर  फुटकर
 व्यापरियों  को  लाभ  गुंजायश  कः  ध्यान
 में  रख  कर  निर्धारित  किये  गये  हैं  ।

 Agricultural  University  for  U.P.
 8288.  Shri  Vidyg  Dhar  Bajpai:  Will

 ‘the  Minister  of  Food  and  Agriculture
 ‘be  pleased  to  state:

 (a)  whether  a  decision  ‘as  been
 taken  to  set  up  one  more  Agricultural

 ‘University  in  Uttar  Pradesh  during
 the  Fourth  Plan  period;

 (b)  if  s0,  the  location  thereof  und
 when  it  is  likely  to  be  set  up;  and

 (c)  when  Government  approved  the
 scheme  and  the  amount  to  be  granted
 by  them  for  the  purpose?

 The  Minister  of  State  in  the  MInis-
 try  of  Food,  Agriculture,  Community

 Development  and  Cooperation  (Shri
 _Annasahib  Shinde):  (a)  No  proposal

 has  so  far  been  received  from  the
 State  Government  for  setting  up  one
 more  Agricultural  University  in  Uttar
 Pradesh  during  the  Fourth.  Plan
 period.

 (b)  and  (c).  Do  not  arise.
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 Central  Warehouses  in  U.P.
 8289.  Shri  KE.  N.  Pandey:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Central  Warehouses  in
 U.P.  are  being  used  to  their  full  capa-
 city;  and

 (b)  if  not,  the  extent  to  which  they
 are  being  used?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  These  ware-
 houses  are  used  to  their  full  capacity
 for  about  six  months  in  ths  year  after
 the  Kharif  and  Rabi  harvests.

 (b)  The  average  occupancy  during
 the  last  twelye  months  has  been  ह 44
 per  cent.

 Long  Term  Loans  to  Farmers—
 8290.  Shri  K.  N.  Pandey:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  amount  of  long
 term  agricultural  loan  sanctioned  dur-
 ing  the  current  year  for  being  paid
 to  the  farmers  of  Uttar  Pradesh
 through  the  Cooperative  Land  Deve-
 lopment  Banks?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 M.  .S,  Gurupadaswamy):  During  the
 year  1967-68  the  Uttar  Pradesh  Cen-
 tral  Lang  Mortgage  Bank  has  a  sup-
 ported  ordinary  debenture  programme
 of  Rs.  6.60  crores  and  a  rural  deben-
 ture  programme  of  Rs.  50  lekhs.
 Central  Government  assistance  envi-
 saged  so  far  for  this  programme  is  of
 the  order  of  Ra.  .2]  crores  to  be  pro-
 vided  as  loan  to  the  State  .Govern-
 ment  for  purchase  of  ordinary  deben-
 tures..

 Tourist  Centres  in  U.P.
 829l,  Shri  हु,  N.  Pandey:

 Shri  Vidya  Dhar  Bajpai:
 Will  the  Minister  of  Tourism  and

 Civil  Aviation  be  pleased  to  state

 (a)  the  tourist  centres  in  U.P.
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 (by  the  facilities  provided  fer  the
 tourists  in  those  places  and  proposed
 to  be  provideg  particularly  at  places
 in  Kumaon  Hills  and  Garhwa!;  and
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 (c)  the  special  arrangements,  if  any,
 amade  for  the  foreign  tourists?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  and
 4b).  A  statement  listing  the  tourist
 centres  where  facilities  were  provid-
 ed  during  the  Second  and  Third  Plan
 periods,  and  those  proposed  to  be  pro-
 vided  during  the  Fourth  Plan  period
 is  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No,
 LT-370/67].

 (c)  No  special  arrangements  have
 been  ‘made  for  foreign  tourists.

 Loan  for  Sinking  Tube-Wells  in  U.P.
 8292,  Shri  Vidya  Dhar  Bajpai:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Uttar  Pradesh  have
 asked  for  loan  for  sinking  tube-wells
 in  the  State  during  ‘1967-68;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  No
 request  for  sanction  of  loan  for  sink-
 ing  of  tubewells  in  the  Uttar  Pradesh
 State  during  1967-68  has  so  far  been
 received  from  the  State  Government
 in  the  Ministry  of  Food,  Agriculture,
 Community  Development  antl  Coope-
 ration.  However,  according  tg  the
 revised  procedure  for  the  release  of
 Central  financial  assistance  to  the
 States  introduced  from  1958-59,  the
 sanction  for  the  release  of  Central
 assistance  in  the  form  of  loan  and
 grant  is  issued  under  the  Heads  of
 Development  such  as  ‘Agricultural
 Production’,  ‘Minor  Irrigation’  and
 ‘Land  Development’,  etc.  The  issue
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 ments  including  Uttar  Pradesh  for
 Plan  Schemes  towards  the  close  of  the
 financial  year  on  the  basis  of  the  ex-
 penditure  figures  received  from  them.
 As  such,  necessary  Central  assistance
 by  way  of  loan  and  grant  for  the
 minor  irrigation  schemes  including
 tubewells  wil]  be  sanctioned  to  the
 Uttar  Pradesh  Governmen:  towards
 the  close  of  1967-68,  In  the  mean-
 time  ways  and  means  advances  are
 sanctioned  by  the  Government  of
 India  to  the  State  Governments  to
 meet  expenditure  on  Plan  Schemes,

 However,  during  the  current  finan-
 cial  year,  ‘1967-68,  the  Planning  Com-
 mission  has  approved  an  outlay  of
 Rs.  28.00  crores  for  Minor  Irrigation
 Schemes  within  the  State  Plan  for
 U.P.  The  State  Government  has  also
 requested  the  Government  of  India
 for  allotment  of  additional  funds
 amounting  to  Rs.  4.09  crores  for
 Minor  Irrigation  Schemes  including
 tubewells  during  1967-68.  The  matter
 is  under  consideration  of  the  Govern-
 ment,

 Aerodromes  and  Airstrips  in  U.P.

 8293.  Shri  Vidya  Dhar  Bajpai:  Will
 the  Minister  of  Tourism  and  Civil
 Aviation  be  pleased  to  state:

 (a)  the  total  number  of  aerodromes
 and  air-strips-in  Uttar  Pradesh;

 (b)  whether  there  is  a  proposal]  for
 the  construction  of  new  aerodromes  or
 air-strips  and  also  for  the  expansion
 of  existing  aerodromes  in  U.P.;  and

 (c)  whether  there  is  any  scheme  to
 make  Lucknow  airport  an  inter-
 national  airport?

 The  Minister  of  Tourism  and
 Civil  Aviation  (Dr.  Karan  Singh):  (a)
 There  are  six  civil  aerodromes  under
 the  control  of  the  Civil  Aviation  De-
 partment  in  Uttar  Pradesh.

 (b)  There  js  at  present  no  proposal
 for  the  construction  of  new  aerodro-
 mes  or  air-strips  in  U.P.  Extension

 of  scheme-wise  sanction  had  peen  dis-  |  and  strengthening  of  the  runway  at
 pensed  with.  Besides,  Central  assist-  Lucknow  hag  been  completed  and  esti-
 ance  is  released  to  the  State  Govern-  |  mates  for  strengthening  the  runway

 884  (Ai)  LS—5
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 at  Varanasi  have  been  sanctioned.
 Proposals  for  development  of  the
 aerodromes  at  Kanpur  and  Pantnagar
 are  under  consideration.

 (c)  No,  Sir.

 Supply  of  pumping  sets  to  Uttar
 Pradesh

 8294,  Shri  Vidya  Dhar  Bajpai:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  any  request  has  been
 received  from  the  U.P.  Government
 for  the  supply  of  pumping  sets  to
 that  State  during  ‘1967-68;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No,

 (b)  Does  not  arise.

 Cooperative  Sugar  Factories  in  U.P.

 8295.  Shri  हू.  N.  Pandey:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of
 sugar  factories  at  present  in
 Pradesh;  and

 (b)  the  number  of  such  sugar  fac-
 tories  proposed  to  be  opened  in  that
 State  during  1967-687

 The  Minister  of  State  in  the  Min-

 cooperative
 Uttar

 istry  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation
 (Shri  Annasaheb  Shinde):  (a)  At
 present  there  are  4  working  coope-
 rative  sugar  factories  in  Uttar  Pra-
 desh,

 (b)  No  cooperative  sugar  factory  is
 likely  to  be  established  during  1967-
 68  in  Uttar  Pradesh,  A  letter  of  intent
 has,  however,  been  issued  in  August,
 965  for  the  establishment  of  a  250
 tonne  cooperative  sugar  factory  at
 Aurai,  District  Varanasi  (U.P.),  The
 establishment  of  this  factory  js  likely
 to  take  some  time.
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 Special  loan  and  construction  for
 roads  and  bridges  in  border  States

 8296.  shri.  Ram  Kishan:  Will  the
 Minister  of  Transport  and  Shipping
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 border  State  Governménts  have  re-
 quested  the  Central  Government  for
 special  loans  for  the  construction  of
 roads  ang  bridges;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  No  Sir;  not  so
 far.  a

 (b)  Does  not  arise.

 आयात  किये  गये  भ्रनाज  का  मूल्य

 8297.  श्री  यज्ञवत्त शर्मा  :
 श्री  जगन्नाथ  राव  जोशी  :
 शी  बेणी  शंकर  शर्मा  :

 श्री  टी०  पी०  शाह  :

 श्री  मा०  स्व०  शर्मा  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  2  कि  इसरायल
 झ्रौर  संयुक्त  श्ररव  गणराज्य  कके  बीच  युद्ध
 हो  जाने  के  कारण  भारत  द्वारा  आयात  किये
 गये  अनाज  के  मूल्यों  वृद्धि  हो  जाने  के
 परिणामस्वरूप  35  लाख  रुपये की  हानी
 हुई  है;  बौर

 (@)  यदि  हां,  तो  यह  सुनिश्चित  करने
 के  लिये  इस  मूल्य  वृद्धि  का  कोई  विपरीत
 प्रभाव  सर्व-साधारण  पर  न  पड़े  सरकार  ने
 क्ष्या  कायंवाहो  की  है  ।

 खाद्य,  कृषि,  सामुवायिक  विकास  तथा
 सहकार  मन्त्रालय  में  राज्यसन्त्री  (श्री  war
 साहब  िन्दे)  :  (क)  पअरब-इसराईली
 संघंष  से स्वेजञ  नहर  फे  बन्द  हो  जाने  के
 फलस्वद्प  भारत  के  लिये  खाद्यान्न  ला  रहे
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 जहाज  जिन्होंने  सामान्यतः  स्वेज  नहर  के
 मार्ग  से  झाना  था,  शब  भ्राशाग्तरीप  के  मार्ग
 सें  भा  रहे  हैं।  इससे  संयुक्त  राज्य
 अ्रमेरिका  से  खाद्यान्न  लाने  वाले
 जहाजों  के  इस  मार्ग  से  ने  से  समुद्री  भाड़े
 में  वृद्धि  हुई  है  ।  स्वेज़  नहर  के  पुनः  चालू
 होने  और  भ्रपेक्षाकृत  लम्बे  नौपरिवहन  मार्ग
 से  भ्राने  से  भारत  में  खाद्यान्नों  की  कितनो
 मात्रा  लायी  जानी  है,के  बारे  में  भ्रनिश्चितता
 को  देखते  हुये  इस  पर  होने  वाले  अतिरिक्त
 खर्च  का  इस  समय  अनुमान  लगाना  सम्भव
 नहीं  है  ।  इच्लाइली-संयुक्त  गणराज्य  संघर्ष
 के  परिणामस्वरूप  आयातित  खाद्यान्नों  के
 मूल्य  में  ऐसी  कोई  वृद्धि  नहीं  हुई  है  ।

 (ख)  भाड़े  को  दरों  में  जिनकी  दिये
 जाने  की  सम्भावना  है,  वृद्धि  होने  के  कारण
 सरकार  का  फेन्द्रीय  भण्डारों  से  दिये  जाने
 वाले  आयतित  खाद्यान्नों  के  निर्गम  मूल्य  में
 वृद्धि  करने  का  फिलहाल  कोई  विचार  नहीं
 है  1

 दिल्‍ली  को  प्रनाज  को  सप्लाई

 8298.  श्री  यज्ञवत्त  शर्मा  :
 श्री  जगन्नाथ  राव  जोशी  :

 श्री  बेणी  शंकर  दार्मा  :

 बी  टी०  dro  me  :
 श्री  ना०  Fo  हार्मा :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  पिछले  छः  महोनों  में  वितरण
 के  लिये  दिललो  को  कितनो  मात्रा  में  प्रनाज
 की  सप्लाई  की  गई;

 (ख)  गत  महीने  में  दिल्ली  के  लिये
 कितनी  माता  में  श्रनाज  नियत  किया  गया;

 (ग)  पूरा  कोटा  सप्लाई  न  किये
 जाने  के  क्‍या  कारण  थे;  और

 (घ)  गत  छा:  महीनों  के  लिये  दिल्ली
 प्रशासन  ने  दिल्ली  के  लिये  कितने  भ्रनाज  को
 मांग  की  थी  ?
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 ere,  क्ष,  सामुवायिक  विकास  तथा
 सहकार  मम्त्रालय  में  राज्य  सन्त्री  (भी  झा
 साहिब  चन्दे) :  (क)  लगभग  946
 हजार  मोटरी  टन  ।
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 (ख)  लगभग  325  हजार  मीटरी
 बटन  गेहूं  ।

 (ग)  दिल्‍लो  को  ग्रावंटित  कोटे  सकेंत
 मात्र  होते  हैं  ब्रौर  वास्तविक  सप्लाई  प्रधिकृत
 राशन  डिपों  से  प्राप्त  मांग  के  प्रनुप्तार
 थी।  श्रतः  पूरा  कोटा  सप्लाई  करने
 ग्रथवा  न  करने  का  प्रश्न  हीं  नहीं  उठता  ।

 (घ)  गतः  छः:  महोनों  में  वितरण
 प्रणाली  के  अ्रधोन  श्रायातित  गेहूं  की  मांग
 192  हजार  मोटरी  टन  थो  |

 Trial  Flight  of  Hs  748

 8299.  Shri  EK.  P,  Singh  Deo:  Will
 the  Minister  of  Tourism  and  Civil
 Aviation  be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  a  trial
 flight  of  HS  748  Indian  Passenger
 plane  has  been  conducted  and  Gov-
 ernment  propose  to  put  it  into  ser-
 vice;

 (b)  if  so,  the  routes  which  are  likely
 to  be  covered  by  the  service;  and

 (c)  the  number  of  flights  in  a  week?
 The  Minister  of  Tourism  and  Civil

 Aviation  (Dr.  Karan  Singh):  (a)  Yea,
 Sir,

 (b)  and  (c).

 Frequency  of
 service

 Route

 (i)  Hyderadad-Vijayavala  §  Jay:  a  w:2k
 Visakhapatnam.

 (ii)  Hydzrabad-Madras-
 Madurai-Trivandtum
 Colomho.

 once  a  week

 Seed  muitiplication  farm  in  Delhi
 8300.  Shri  K.  P.  Singh  Deo:  Will

 the  Minister  of  Food  ang  Agriculture
 be  pleased  to  gtate:

 (a)  whether  it  is  a  fact  that  a  seed
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 multiplication  farm  is  being  set  up  in
 the  Union  Territory  of  Delhi  by  the
 Delhi  Administration  with  Central
 assistance;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Food  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No  Seed
 Multiplication  Farm  is  being  set  up
 at  present  by  the  Delhi  Administra-
 tion  with  Central  assistance,

 (b)  Does  not  arise.

 Floor  Prices  of  Groundnut
 830I.  Shri  Virendrakumar  Shah:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have
 lately  been  considering  the  question
 of  fixing  floor  prices  for  groundnut
 with  a  view  to  boost  up  the  produc-
 tion  of  this  commodity;  and

 (b)  if  so,  the  decision  taken  in  thi
 regard?  at

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annsahib  Shinde):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Crew  members  of  the  Indian  merchant
 Marine

 8302.  Shri  Chintamani  FPanigrahi:
 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Masters  of  various  ships  of  the  Indian
 Merchant  Marine  make  false  entries
 in  the  official  log  book  to  show  their
 power  ang  undue  authority  against
 crew  members  of  their  ships  and  the
 same  are  normally.  cancelled  before
 reaching  the  port  of  discharge;

 (b)  whether  a  number  of  such  cases
 have  been  reported  or  noticed;

 (6)  if  so,  the  particulars  of  all  such
 eases  which  occurred  during  the  last
 three  years;  and
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 (d)  the  remedial  measures  taken  to
 stop  the  show  of  undue  authority  by
 the  Masters  of  the  Ships  in  future?

 The  Minister  of  Transport  and  Ship-
 Ping  (Dr.  V.  K.  R,  V.  Rao):  (a)  No,
 Sir.  Bil

 (b)  to  (0),  Do  not  arise,

 फेरल  को  चावल  को  सप्लाई

 8303.  श्रो  रघुवोर  सिंह  शास्त्रों  :  क्या
 खाद्य  तथा  कृषि  मंत्रा  यह  बत.ने  को  कृपा  करेंगे
 किः

 (क)  क्या  केरल  को  क्ञावल  को  सप्लाई
 के  सम्बन्ध  में  हाल  में  केरल  के  मुख्यमंत्री
 उन  से  मिले  थे;

 (ख)  यदि  हां,  तो  उन  की  मुलाकात  का
 क्या  परिणाम  निकला;

 (ग)  क्या  इस  मामले  में  केरल  के  “युनाइ-
 द्ड  फ्रम्ट"  ने  सीधें  कार्यवाही  करने  की  धमकी
 दी  है;  प्रौर

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  को  क्या  प्रतिक्रिया  है  ?

 खाद्य,  फ्षि,  सामुदायिक  विकास  तथा
 सहकार  मन्‍्त्रालय  में  राज्य  मन्त्री  (श्री  झन्ना

 साहिब  चिन्वे) :  (क)  से  (घ)  केरल  के

 मुख्य  मंत्री  केरल  के  शिष्ट  मण्डल  के  साथ
 प्रधान  मंत्रों  स ेजब  मिले  थ  पद्म  समय  खाद्य
 मंत्री  भी  उपस्थित  थे।  मुख्य  शिकायत  जुलाई  के

 महोने  में  केरल  को  चावल  को  सप्लाई  में  कमी
 के  बारे  में  थी।वे  भ्रगस्त  में  चावल  का  पूरा
 कोटा  सप्लाई  करन  के  लिये  ग्राश्यासन  चाहते
 थे  |  उन्हें  जजाई  से  सितम्बर  तक  के  महोतों  मं
 चावल  को  कठिन  सप्लाई  स्थिति  स्पष्ट  की  गयी
 थी।  ज््हं  यह  भो  बताया  गया  फि  भारत  सरकार
 अगस्त  में  केरल  को  कम  से  कम  33,000
 मोटरो  टन  चावल  सप्लाई  करेगी  तथा
 शौर  सप्लाई  करने  के  लिये  अपने
 प्रयल  जारी  रखेगा ।  और  चावल  को
 कमो  को  पूरा  करते  के  लिये  पर्वाप्त  मात्रा  में

 गेहूं  सप्लाई  को  जाएगी  1  दत  से  चावल  को  कमी
 को  पूरी  करने  में  सहायता  मिलेगी  |
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 Fishing  Trawlers  (iv)  training  of  fishing  personnel

 8304,  Shri  P.  Viswambharan:
 Shri  Muangalathumadom:
 Shrt  P,  0,  Adichan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  fishing  trawlers  are
 built  in  India  in  adequate  numbers;

 (b)  whether  there  is  any  agreement
 with  Yugoslavia  for  the  import  of
 fishing  trawlers;  and

 (c)  the  steps  taken  by  Government
 to  develop  deep-sea  fishing  in  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Fishing  traw-
 lers  of  wood  suitable  for  trawling
 within  the  7  mile  zone  are  built  in
 India  according  to  the  demand  from
 the  fishing  industry.  These  trawlers
 have  a  length  range  of  25  to  48  ft.
 Small  and  medium  fishing  trawlers
 made  of  steel  ranging  between  50  ft.
 to  90  ft.  can  be  built  in  India  and  one
 trawler  has  been  constructed  by
 Megsrs.  Mazagon  Docks,Ltd.,  for  the
 Deep  Sea  Fishing  Organisation  of  the
 Government  of  India  and  js  working
 satisfactorily.

 (b)  There  is  no  agreement  with
 Yugoslavia  for  the  import  of  fishing
 trawlers;

 (९)  The  development  of  deep  sea
 fishing  in  India  requires:

 (i)  a  suitable  infra-structure  pro-
 viding  for  harbours,  ice  facto-
 ries,  cold  storages,  slipways
 and  marketing  arrangements,

 (ii)  survey  of  the  deep  sea  fishing
 grounds  and  determination  of
 the  type  of  vessels  and  gear
 suitable  for  deep  seq  fishing
 under  Indian  conditions,
 Preparation  of  detailed  de-

 signs  of  fishing  vesselg  and
 gear  and  arrangements  for
 construction  of  the  same,  and

 (iii)

 capable  of  operating  the  deep
 sea  fishing  vessels,

 Government  have  provided  suitably
 for  the  iterag  enumerated  above  in
 the  Fourth  Plan,  Pre-investment  stu-
 dies  have  been  taken  up  in  major
 ports  to  provide  the  infra-structure.
 Fishing  harbours  have  been  provided
 jh  some  minor  ports  and  construction
 work  is  in  progress  in  other  ports.
 Several  ice  and  cold  storage  plants
 have  been  established.  Government
 of  India  have  conducted  survey  in
 off-shore  waters  upto  25  fathoms  on
 the  basis  of  which  jt  has  been  plann-
 ed  to  introduce  200  small  medium
 sized  trawlers  as  a  beginning.  Steps
 have  been  taken  to  obtain  suitable
 designs  for  the  vessels  and  also  to
 import  a  few  vessels  as  models.  A
 training  centre  for  operatives  has
 been  established  in  Cochin  and  a
 second  one  is  proposed  to  be  set  up
 shortly.

 बिहार  को  कीटनाशक  प्रौषधियों  कीं  सप्लाई

 8305.  श्री क०  मि०  सघुकर  :
 श्री  रामावतार  शास्त्री  :
 श्री  चन्र  पोजर  सिंह  :

 क्या  साथ  तथा  कृषि  मंत्री  यह  बताने  की
 ब्वापा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  बिहार
 को  पिछले  वर्ष  कौ  श्पेक्षा  भ्रधिक  मात्रा  में
 कीटनाशक  गअ्रीषधियों  की  सप्लाई  करने  का
 है;  और

 (ख)  यदि  नहीं,  तो  इस  के  क्या  कारण
 ऊँ? हैं

 बाथ,  कृषि,  सामुदापिक  विकास  तथा
 सहुकार  मन्त्रालय  सें  राज्य  मी  (शी  झन्ना

 साहिब  चिन्वे)  :  (क)  झौर  (ख)  कीटनाशक
 ग्रौषधियों  को  प्राप्त  करना  बिहार  सरकार  की

 जिम्मेदारी  है  |  शौर  राज्य  सरकार  ने  966-67
 में  20  करोड़  रुपये  की  कीटनाशक  प्रौषधियां
 प्राप्त  की  ।  भारत  सरकार ने  राष्ट्रीय  व्यापार
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 निगम  तथा  व्यापार  के  अन्य  स्रोतों  के  माध्यम
 से  कीटनाशक  ौषधियों  की  प्राप्ति  में  राज्य
 सरकार  को  सहायता  प्रदान  को  ।

 राज्य  सरकार  के  प्रनुमानों,  के  अनुसार
 पिछले  वर्ष  की  ुलना  में  967-68  में
 अधिक  कीटनाशक  भ्ौवधियों  कौ  खपत  की
 श्राशा  है  |

 भ्रासाम  में  पुलों  का  निर्माण

 8306.  श्री  श्रीचन्‍्द  गोयल  :
 श्री  स्वतन्त्र  सिह  कोठारी  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  वेणीशंकर  शर्मा  :
 श्री  जि०  qo  सिह  :
 श्री  जगन्नाथ  राव  जोशी  :

 क्या  परिवहन  तथा  नौवहन  मंत्र।  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  आासाम  में
 300  पुलों  पर  काभ  अभी  पूरा  नहीं  हुआ  है;

 (ख)  क्या  यह  भो  सच  है  पाकिस्तान
 और  चीन  के  खतरे  को  देखते  हुए  इन  पुलों
 को  पूरा  करना  अत्यावश्यक  हूँ  गया  है  ;

 (ग)  यदि  हां,  a  इस  सम्बन्ध  में
 केन्द्रीय  सरकार  ने  क्या  कार्यत्राहों  को  है;
 और

 (घ)  इन  निर्माण  कार्यों  को  पूरा  करने
 में  विलम्ब  के  क्‍या  कारण  है  ?

 परिवहन  तथा  नौवहन  मन्त्रालय  में
 उपसन्‍त्री  (ी  भक्त  दर्शन  )  :  (क)  से  (घ).
 962  में  चीन  के  आक्रमण  के  बाद  ही  रक्षा

 मंत्रालय  से  सलाह  कर  के  पूर्वी  सोमान्त  को
 शेष  भारत  से  मिलाने  वाले  रा  उ्ट्रीय  मख्य  मार्गों
 के  बिंकास  का  कार्यक्रम  शुरू  किया  गया  था  ।
 इस  कार्यक्रम  में  छूटे  हुए  पुलों  का  निर्माण

 राष्ट्रीय  मुख्य  मार्गों  पर  के  मौजदा  पुलों  को
 सशक्त  करना  तथा  उन  का  पुनर्निर्माण
 शामिल  हैं।
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 जांच  पड़ताल  से  ज्ञात  हुआ  कि  332
 पुलों  को  बनाना  आवश्यक  था।  इन  में  से  52
 पुलों  का  निर्भाग  कार्य  पूरा  हो  चुकां  है  और
 44  पुलों  का  निर्माण  कार्य  किया  जा  रहा  है

 जिस  के  शोघ  ही  पूरा  होने  की  झाशा  है  ।

 शेत्र  2  बड़े  और  33  छोटे  पुलों  का
 निर्माग  कार्य  भो  मंजुंर  किया  जाना  है
 झौर  झावश्यक  धन  के  उपलब्ध  होते  ही  उसे

 शुरू,  कर  दिया  जायेगा  ५

 Hotel  at  Bangalore
 8307.  Shri  (0,  C.  Desai:  Will  the

 Minister  of  Tourism  and  Civil  Avia-
 tion  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  foun-
 dation  for  a  Five  Star  Hotel  at  Ban-
 galore  was  laid  by  him  recently;

 (b)  the  size  of  the  hotel,  number  of
 rooms  to  be  provided,  the  total  cost
 of  land,  buildings  and  equipment,  in-
 cluding  foreign  exchange  component
 separately;  and

 (c)  whether  the  earmarked  capital
 of  Rs.  50  lakhs  for  its  construction  is
 sufficient  for  the  purpose?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr,  Karan  Singh):  (a)  Yes,
 Sir,  It  was  for  a  hotel  to  be  cons-
 tructed  by  India  Tourism  Develop-
 ment  Corporation.

 (b)  The  covered  area  of  the  hotel
 is  to  be  60,000  sq.  ft.  approximately.
 It  will  provide  for  00  double  rooms.
 The  cost  of  the  land,  building  and
 equipment  is  estimated  at  Rs.  57.50
 lakhs,  including  foreign  exchange.
 The  foreign  exchange  component  has
 not  been  separately  determined  yet.

 (c)  The  earmarked  capital  of  Rs.
 50.00  lakhs  exclusive  of  the  cost  of
 land  ig  considered  adequate.
 Losses  due  to  crop  diseases  and  pests

 8308.  Shri  Rane:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  any  estimates  were
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 made  recently  about  losses  of  all
 agricultnral  crops  in  terms  of  money
 on  account  of  crop  diseases  and  crop
 pests  throughout  the  country;

 (b)  if  so,  the  losses  in  termg  of
 money  for  the  years  1964-65,  1965-66
 and  1966-67?

 (c)  how  much  amount  has  actually
 been  spent  by  Central  and  State
 Governments  during  the  Third  Five
 Year  Plan,  year-wise  to  eradicate
 these  diseases;  and

 (a)  the  steps  Government  propose
 to  take  to  prevent  these  losses  in
 future?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  Pre-
 cise  statistics  on  the  losses  caused  by
 plant  pests  and  diseases  are  not
 available.  However,  it  is  estimated
 that  about  20  per  cent  of  the  total
 agricultura]  produce  js  lost  annually
 due  to  pests  and  diseases  etc.

 (ec)  The  figures  of  actual  expendi-
 ture  (Plan)  on  Plant  Protection  by
 States  ang  Centre  are  as  under:—

 Year  Expenditure  (Rs.  in  lakhs)

 96I-62  ‘164°  679
 5962«63  ‘178+  782
 1963-64  265°I57
 1964-65  424°  200

 (approximately)
 7965-66  424°  208

 (approximately)

 (d)  A  number  of  steps  are  being
 taken  to  reduce  losses  to  agricultural
 crops  and  commodities  from  pests,
 diseases  and  weeds.  ~The  important
 ones  are:—

 qa)  Making  available  plant  protec- tion  inputs  like  pesticides  gnd
 application  equipment  in  ade-
 quate  quantities  to  the  cultiva-
 tors.

 (2)  Strengthening  of  State  Plant
 Protection  Organisations.
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 (3)  Training  of  Extension  staff  and
 farmers  in  Plant  Protection
 Techniques  and  Methods.

 (4)  Mapping.  out  endemic  areas
 with  a  view  to  keeping  the
 same  under  watch  and  institut-
 ing  effective  and  timely  control
 measures,  a
 Giving  Central  assistance  to
 States  in  the  control  of  epide-
 mics,  popularising  prophylactic
 treatments  of  crops  by  laying
 out  large  scale  demonstrations
 on  the  cultivators’  field  ang  or-
 ganising  anti  rat  campaigns.’

 (6)  Realising  the  importance  of
 intensifying  plant  protection
 work,  physical  target  of  20
 million  acres  for  the  Fourth
 Plan  against  an  achievement  of
 4l  million  acres  in  the  Third
 Plan  has  been  fixed.  For  achiev-
 ing  the  above  target,  increasing
 provisions  of  funds  for  plant
 protection  activities  hag  been
 made,  The  Fourth  Five  Year
 Plan  envisages  an  investment
 of  Rs.  326.52  crores  in  private
 sector  and  Rs,  33.57  crores  in
 public  sector  (Centre  Rs.  2.04

 rey  —

 crores  and  States  Rs.  2.53
 ermes)  on  plant  protection
 schemes,

 (7)  Expanding  of  Central  and  State
 Warehousing  Organisation  80
 as  to  cover  as  large  an  area  as
 possible  to  minimise  losses  to
 stored  products,

 (8)  Strengthening  the  Aeria}
 spraying  facilities  to  cover  lar-
 ger  areas  with  plant  protection
 measures  in  a  short  period.

 (9)  Promoting  contract  spraying  and
 dusting  operations  by  private
 operators.
 wren  प्रदेश  में  नया  सुपर  बाजार

 8309.  शी झा०  घुम्दर  लाल:  नया
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने  उस
 राज्य  में  एफ  नया  सुपर  बाज़ार  खोलने  के  लिये
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 के.  -से  भ्रनुदान  देने  की  प्रार्थना  की  है;
 ब्ौर

 (@)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  की  क्‍या  प्रतिक्रिया  है?

 खाथ,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  भस्त्रालय  में  राज्य-सम्त्री  (शी  एस०
 एस० गुरुषादस्वामो he  (क)  और  (ख).  966-
 -67  में  मध्य  प्रदेश  सरकार  से  भोपाल,  इन्दौर,
 जबलपुर,  ग्वालियर  तथा  रायपुर  में  बहु-
 विभागी  भण्डार  स्थापित  करने  के  लिये
 एक  प्रस्ताव  प्राप्त  हुआ  था।  इस  प्रस्ताव  की
 जांच  की  गई  थी  और  भोपाल,  इन्दौर,  जबल-
 पुर,  तथा  ग्वालियर  के  लिये  चार  बहु-विभागी
 भंडार  मंजूर  किए  गए  थे  ।  इन  में  से  पहले
 तीन  बहु-विभागी  भण्डारों  ने  काम  करना
 शुरू  कर  दिया  है  और  चौथे  बहु-विभागी
 भण्डार  के  शीघ्र  ही  खोल  जाने  की  आजा  है  ।
 1967-68  में  मध्य  प्रदेश  सरकार  से

 ग्रपन  यहां  एक  नया  सुपर  बाजार  खोलने  के
 लिए  कोई  प्रस्ताव  प्राप्त  नहीं  हुआ  है  ।

 Central  Warehouses  in  Madhya
 Pradesh

 8310.  Shri  J.  Sundar  Lal:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state  the  expenditure  in-
 curred  on  the  Central  Warehouses  in
 Madhya  Pradesh  annually?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  An  Amount  of
 approximately  Rs,  2.43  lakhs  has  been
 spent  on  the  running  of  the  Central
 Warehouses  in  Madhya  Pradesh
 during  the  year.  1966-67,

 Vang  Mahotsava  in  Southern  States

 8312.  Shri  8.  A.  Agadi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Vana  Mahotsava  cele-
 brations  are  being  conducted  regular-
 ly  in  the  Southern  States  of  Mysore,
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 Madras  and  Andhra  Pradesh  every year;
 (b)  if  so,  since  when  and  whether

 tamarind  tree  plantation  has  been
 included  in  the  programme;  and

 (c)  if  so,  the  number  of  tamarind
 trees  so  planted  by  each  of  the
 Southern  State,  year-wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  amd  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (c).  In-
 formation  is  being  collected  from  the
 States  concerned  and  will  be  laid  on
 the  Table  of  the  Sabha  when  receiv-
 ed.

 Price  of  Tamarind

 8313,  Shri  8S.  A.  Agadi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  steep  rise  in  price  of  tamarind
 in  the  Southern  States  of  the  coun-
 try;

 (b)  if  so,  the  percentage  in  rise  in
 present  price  as  compared  to  the
 prices  prevailing  during  1945-46;

 (c)  whether  any  efforts  have  been
 made  for  the  plantation  of  tamarind
 trees  in  the  Southern  States;  and

 (d)  if  so,  the  number  of  tamarind
 trees  so  planted  during  the  recent
 years  uptodate  in  Mysore,  Madras  and
 Andhra  Pradesh?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Yes,  Sir.

 (b)  No  comparative  data  is  avail-
 able  for  comparing  the  present  price
 with  the  prices  that  prevailed  in
 1945-46,

 (c)  and  (d).  The  information  is
 collected  ang  will  be  placed  om

 the  Table  of  the  Sabha,
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 Reservation  of  Seats  for  Scheduled
 Castes  and  Scheduled  Tribes  in  Bihar

 Legislative  Axsembly

 8314,  Shri  Kartik  Oraon:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 957  and  962  General  Elections,  there
 was  one  seat  reserved  for  Scheduled
 Castes  and  two  seats  reserved  for
 Scheduled  Tribes  but  in  967  General
 Elections,  there  were  two  seats  reserv-
 ed  for  Scheduled  Castes  and  none
 for  Scheduled  Tribes  in  the  District
 of  Hazaribagh  for  the  Bihar  Legisla-
 tive  Assembly;  and

 (b)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Law  (Shri  D.  R.  Chavanj:  (i)
 Yes,  Sir.

 (b)  The  percentage  of  Scheduled
 Castes  population  to  the  total  had
 increased,  while  of  Scheduied  Tribe
 Population  had  decreased,  in  Hazari-
 bagh  district.  Reserved  seats  for
 the  Scheduled  Castes  were  distribut-
 ed  among  the  districts  on  the  basis
 of  Scheduled  Caste  population  and
 Hazaribagh  district  became  entitled  to
 two  such  seats.  But  since  under
 section  9(l)(d)  of  the  Delimitation
 Commission  Act,  ‘1962,  reserved  seats
 for  the  Scheduled  Tribes  had  to  be
 located  in  areas  where  the  proportion
 of  their  population  was  the  largest,
 this  district  could  not  be  given  any
 such  seat,

 Research  in  Community  Development
 ‘8315.  Shri  Jyotirmoy  Basu:

 Shri  C,  K.  Chakrapani:
 Shri  E.  K.  Nayanar:
 Shri  P.  P.  Esthose:
 Shri  Satya  Narain  Singh:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  a  special  fund  of  Rs,  0
 lakhs  to  promote  study  and  research
 in  Community  Development  and  al-
 lied  subjects  has  been  created  by  his
 Ministry  and  University  Grants  Com-
 mission;
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 (b)  if  so,  how  many  Universities  in-
 West  Bengal  have  approached  to  get
 share  of  this  fund;

 (c)  how  many  Universities  in  West
 Bengal  has  been  given  grants;  and

 77868

 (d)  the  names  of  Universities  in
 West  Bengal  which  have  not  ap-
 proached  for  the  grant?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 M.  §.  Gurupadaswamy):  (a)  A  special
 fund  of  Rs.  0  lakhs  under  the  Uni-
 versity  Grants  Commission,  contribut-
 ed  initially  in  equal  proportions  by
 the  Commission  and  the  former  Minis-
 try  of  Community  Development  and
 Cooperation,  has  been  set  up  for  pro-
 niuting  programmes  of  graduate  and
 post-graduate  courses,  advanced
 studies  and  research,  seminars  and
 workshops,  and  libraries  anq  publi-
 cations  through  Universities  in  the
 subjects  of  Community  Development,
 Cooperation  and  Panchayati  Raj.

 (b)  and  (c).  The  Universities  of
 Kalyani,  Calcutta  and  North  Bengal
 have  submitted  proposals  for  ‘inder-
 taking  a  research  study,  strengthen-
 ing  the  library  and  award  of  research
 fellowship  respectively.  These  pro-
 posals  are  being  examined  by  the
 University  Grants  Commission.

 (d)  The  Universities  of  Burdwan,
 Jadavpur,  Visva-Bharati  and  Rabin-
 dra  Bharati  have  so  far  not  appro-
 ached  for  assistance  under  the  scheme.

 Jodhpur-Udaipur-Bombay  Alr  Service

 83I6,  Shri  Onkar  Lal  Bohra:  Will
 the  Minister  of  Tourism  and  Civil
 Aviation  be  pleased  to  state:

 (a)  whether  there  is  any  scheme  to-
 introduce  Jodhpur-Udaipur-Bombay
 air  service:  and

 (b)  if  so,  when?

 The  Minister  of  Tourism  and  Civik
 Aviation  (Dr.  Karan  Singh):  (a)  No,.
 Sir,  not  at  present.

 (b)  Does  not  arise.
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 राजस्थान में  छोटी  सिचाई  योजता  कार्यक्रम  के
 लिए

 8317.  भी  झोंकार लाल  बोहरा  :  क्‍या
 खाद्य तथा  कृषि  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  चालू  वर्ष  में  छोटी  सिंचाई  योजनाशों
 के  लिए  केन्द्रीय  सरकार  राजस्थान  को  कितनी
 सहायता  दे  रही  है;  भौर

 (ख)  इस  सहायता  में  वृद्धि  करने  के
 लिए  सरकार  का  विचार  क्या  कार्यवाही  करने
 काहै?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्रालय  में  राज्य-मन्त्री  (श्री  झन्ना

 साहिब  बिन्दे):  (क)  और  (ख)  967-68
 की  झवधि  में  राजस्थान  के  लिए  लघु  सिंचाई
 की  योजनाओं  के  लिए  287.  68  लाख  रुपए
 का  व्यय  स्वीकार  किया  गया  है  7  राज्यों
 के  लिए  (जिन  में  राजस्थान  भी  शामिल  हूं  )
 अधिक  धन  का  नियतन  करने  के  प्रश्न  पर
 भारत  सरकार  विचार  कर  रही  है  ।

 fulfilment  of  dailyrequiremenis  of
 the  People

 8318.  Shri  Jyotirmoy  Basu:
 Shri  E.  K.  Nayanar:
 Shri  Ganesh  Ghosh:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due
 to  high  prices  and  non-availability  of
 daily  requirements,  the  people  are
 frustrated  resulting  in  cases  of  loot-
 ing  of  articles  in  Bihar,  U.P.,  Orissa,
 ‘West  Bengal  and  other  places  in  the
 country;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  meet  the  daily  require-
 ments  of  the  people?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahi)  Shinde):  (a)  Some  cases
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 of  looting  of  foodgrains  and  ether
 articles  have  been  reported  from
 some  of  the  States.  Without  examin-
 ing  each  case  carefully,  it  is  difficult
 to  say  what  precisely  are  the  causes
 for  such  incidents.

 (b)  Does  not  arise.

 Sugar  requirement  of  Assam

 8319,  Shrimati  Jyotsna  Chanda:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  sugar  mills  at
 Dergaon  in  Assam  is  able  to  cater  to
 the  needs  of  Assam;  and

 (b)  if  not,  how  much  etra  quantity
 of  sugar  is  supplied  to  Assam  month-
 ly  for  consumption  in  Assam?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No,  Sir.

 (9)  The  quantities  of  sugar  allotted
 to  Assam  from  factories  in  other
 States  during  the  last  three  months
 are  as  under:—

 May  967  3886  tonnes
 June  967  3785  tonnes
 July  967  3566  tonnes

 The  balance  monthly  quota  of  As-
 sam  was  released  from  the  Dergaon
 factory.

 Indian  Merchant  Navy
 8320.  Shri  Nitiraj  Singh

 Chaudhary:
 Shri  G.  S.  Mishra:
 Shri  Nathu  Ram  Ahirwar:
 Shri  N.  K.  P.  Salve:

 Will  the  Minister  of  Transport  and
 shipping  be  pleased  to  state:

 (a)  the  present  total  tonnage  of
 Indian  merchant  navy;  7

 (b)  the  total  tonnage  required  for
 India’s  trade;  and

 (c)  the  steps  taken  to  increase  the
 tonnage  of  Indian  merchant  navy  80
 that  entire  Indian  trade  could  be
 handled  by  it?
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 The  Minister  of  Transport  and
 Shipping  (Dr.  V.  K.  R.  V.  Rao):  (a)
 .88  million  GRT  as  on  ‘1-7-1967,

 ए7्शया

 (b)  and  (०).  There  is  no  question of  the  entire  Indian  trade  ie,  export

 ane  an
 import  trade,  being  handled  by

 In  bottoms,  Our  rightful  share
 can

 vit
 only  50  per  cent  for  which

 the  estimated  total  shipping  tomnage requirement  is  4.5  million  GRT.

 During  the  year  (1965-66,  Indian
 ships  carried  about  3  per  cent  of  our
 total  overseas  trade.  This  percentage
 will  improve  with  the  acquisition  of
 large  bulk  carriers  and  tankers
 fur  the  movemen.  of  bulk  com-
 modities  like  mineral  ores,  food
 grains  and  petroleum  products.  To
 achieve  this  end,  the  draft  outline  of
 the  Fourth  Five  Year  Pian  envisages

 a  tentative  target  of  3  million  GRT
 in  operation  and  0.5  million  GRT  on
 order  or  construction  by  the  end  ul
 the  Plan  period.  It  is  estimaieg  that
 if  this  target  is  achieved,  our  shure
 in  the  overseas  trade  will  go  up  to
 30  per  cent  and  thereafter  we  can
 expect  to  reach  the  target  of  50  per
 cent  by  the  end  of  the  Fifth  Plan
 period.

 So  far  as  acquisition  of  India-built
 ships  is  concerned,  the  capacity  at
 Hindustan  Shipyard  Ltd.  has  been
 fully  booked  upto  the  end  of  the
 Fourth  Plan  period;  at  the  same  time
 every  effort  is  being  made  to  step
 ‘up  the  output  of  this  shipyard.  As
 regards  acquisition  of  ships  from
 abroad,  the  main  difficulty  is  that
 of  foreign  exchange  for  which  suit-
 able  sources  of  credit  have  to  be
 located.  Subject  to  availability  of
 external  resources  and  the  project
 ‘being  viable,  acquisition  of  ships  from
 abroad  is  permitted  from  time  ‘to  time.
 For  instance,  in  the  recent  past
 Government  have  approved  the  acqui-
 elticn  of  2  tankerg  and  5  buik  car-
 riers  from  Yugoslavia.

 Seed  Farms

 -832l,  Shri  Nitiraj  singh
 Chaudhary:
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 Shri  G  8,  Mishra:
 Shri  N.  हू,  P.  Salve:
 Shri  Natha  Ram  Ahirwar:

 Will  the  Minister  of  Food  ang
 Agriculture  be  pleased  to  state:

 (a)  the  names  of  places  and  States
 where  Government  or  Government
 approved  seed  farms  are  situated;

 (b)  the  quantity  of  the  seeds  n:ade
 available  by  these  farms  directly  to
 cultivators  or  through  the  National
 Seeds  Corporation  during  the  last
 three  years,  State-wise;

 (c)  whether  it  is  a  fact  that  it  is
 not  feasible  to  locate  seed  farms  in
 all  States  und  if  ४०,  the  reasons
 therefor;

 (d)  whether  the  total  demand  of
 seeds  is  met  by  the  above  seed  farms
 and  the  National  Seeds  Corporation;
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 (e)  if  not,  the  steps  proposed  to
 be  taken  to  meet  the  demands?

 The  Mintster  of  State  In  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (e).  The
 required  information  is  being  collect-
 ed  and  will  be  placed  on  the  Table
 of  the  Sabha  as  soon  as  it  is  receiv-
 ed.

 National  Highway  No.  26

 8323.  Shri  Nitiraj  Singh
 Chaudhary:

 Shri  G.  5.  Mishra:
 Shri  N.  K.  P.  Salve:
 Shri  Nathu  Rem  Ahirwar:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  the  names  of  rivers,  rivulets  and
 nallahs  on  National  Highway  No.  26
 between  Sagar  and  Narsinghpur  on-
 which  there  are  no  bridges;  and

 (9)  when  the  pacca  culverts  are
 likely  to  be  provided  on  these  rivers,
 rivulets  and  nallahs?

 The  Deputy  Minister  In  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  There  are  only
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 three  unbridged  crossings  on  Sagar-
 Narsinghpur  Section  of  National
 Highway  No.  26,  namely,  over  Karan-
 jua  nallah  at  mile  29/5,  Sonar  river
 at  mile  30/5  and  Jhunku  nallah  at
 mile  40/4.

 (b)  The  work  on  the  construction
 of  the  bridges  across  the  Karanjua
 nallah  and  Sonar  river  is  in  progress
 and  is  likely  to  be  completed  by  the
 end  of  968  The  work  on  the  con-
 struction  of  a  bridge  a  little  down
 stream  of  the  confluence  of  the  Jhun-
 ku  nallah  and  the  Sukhchain  nallah,
 which  has  been  taken  up  by  the  State
 Government,  Is  also  likely  to  be  com-
 Pleted  by  the  end  of  1968.

 Distribution  of  Tractors  and
 Tillers  to  Agriculturists

 Power

 8324,  Shri  D.  N.  Deb:
 Shri  E.  R.  Singh  Deo:
 Shri  D.  Amat:
 Shri  G.  C.  Naik:
 Shri  N.  K.  Sanghi:
 Shri  ¥.  A.  Prasad:
 Shri  D.  N.  Patodia:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  entrust  the  pri-
 vate  sector  with  the  distribution  of
 tractors  and  power  tillers  to  agricul-
 turists;

 (b)  if  so,  the  details  thereof;  and

 (९)  when  the  decision  is  likely  to
 be  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (c)  Im-
 ports  of  tractors  and  power  tillers  are
 already  taking  place  through  private
 agencies  ang  the  extent  to  which
 public  sector  institutions  can  be  en-
 trusted  with  distribution  of  such
 machinery  is  under  examination.

 Wheat  supply  from  Australia

 $325.  Shri  dD  N.  Deb:
 Shri  RB.  BE.  Singh  Deo:
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 Shri  0.  Amat:
 Shri  G.  C.  Naik:
 Shri  N.  KE.  Sanghi:
 Shri  Y.  A,  Prasad:
 Shri  D.  N.  Patodia:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  the
 Secretary  of  the  Food  Department
 visited  Australia  recently;

 (b)  if  so,  the  purpose  of  his  visit;
 (c),  whether  the  Government  of

 ‘Australia  have  given  any  assurance
 with  regard  to  the  supply  of  food-
 grains  to  India;  and

 (d)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-.

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Yes,  Sir.

 (b)  To  finalise  the  purchase  of
 wheat  from  that  country  and  to  gen-
 erally  discuss  the  food  needs  of  India
 with  the  officials  of  the  Government
 of  Australia.

 (९)  and  (d).  A  quanity  of  75,000
 long  tons  of  Australian  wheat  was
 purchased  on  +14-7-1967.  The  Govern-
 ment  of  Australia  have  made  a  gift
 of  150,000,  tonnes  of  wheat  on  25-7-67.
 The  shipments  have  started  and  these
 quantities  will  all  be  shipped  siortly
 and  are  expected  to  arrive  at  Indiam
 ports  during  August  and  September,.
 ‘1967,

 Use  of  Dakota  by  Private  Air
 Companies

 8326.  Shri  Samar  Guha:  Will  the
 Minister  of  Tourism  and  Civil  Avia-
 tion  be  pleased  to  state:

 (a)  whether  Government  are  aware-
 that  private  air  companies  still  use
 Dakota  type  of  planes  for  carrying.
 passengers  and  goods;  and

 (b)  if  so,  the  steps  taken  to  check
 these  Dakotas  for  their  air  worthiness
 and  when  the  last  check  was  made
 in  this  regard?
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 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  Yes,
 Sir.  In  fact,  Indian  Airlines  are  also
 using  Dakota  aircraft  for  similar

 purposes.
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 (b)  The  Civil  Aviation  Department
 has  a  system  for  ensuring  the  con-
 tinued  airworthiness  of  all  aircraft  in
 4ervice  with  scheduled  and  non-sche-
 duled  operators.  Every  aircraft  has
 to  be  inspected  by  an  officer  of  the
 Aeronautical  Inspection  Directorate
 before  it  can  be  granted  a  Certificate
 of  Airworthiness,  In  the  case  of
 Dakotas,  the  Certificate  of  Airworthi-
 ness  is  valid  for  twelve  months.
 After  each  period  of  twelve  months,
 8  fresh  inspection  followed  by  a  fresh
 Certificate  of  Airworthiness  becomes
 necessary.  The  date  of  the  last  check
 varies  with  each  such  aircraft  depend-
 ing  on  when  it  was  last  inspected,  but
 every  Dakota  aircraft  is  inspected  for
 airworthiness  once  in  twelye  months.

 impact  of  Community  Development
 Schemes  on  Rural  People

 8327.  Shri  Samar  Guha:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  have  made
 any  thorough  survey  about  works  of
 community  projects  ang  block  deve-
 sopment  schemes  to  make  a  factual
 study  of  the  impact  of  such  works  on
 improving  the  economic,  social  and
 cultural  condition  of  the  rural  people
 of  India;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  whether  Government
 propose  to  make  such  a  study?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Commanity
 Development  and  Cooperation  (Shri
 M.  5.  Gurupadaswamy):  (a)  and  (b).
 Appraisal  of  the  impact  of  Community
 Development  Programme  has,  from
 ‘ts  inception,  been  a  continuing  pro-
 cess,  Thus,  from  954  to  1960,  the
 Programme  Evaluation  Organisation
 carried  out  annual  concurrent  evalua-
 tions  touching  different  aspects  of  the

 a
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 programme,  besides  instituting  hench-
 mark  and  repeat  surveys  in  selected
 Blocks  in  order  to  carry  out  studies
 in  depth.  With  the  completion  of
 coverage  of  the  rural  areas  by  the
 C.  9,  Programme,  the  Programme
 Evaluation  Organisation,  has  in  the
 recent  years,  concentrated  more  on
 intensive  problem-oriented  studies  of
 selected  programmes  of  rural  develop-
 ment,  such  as  of  Rural  Manpower  and
 Applied  Nutrition,  under  implemen-
 tation  in  C.  D.  Blocks.  These  apart,
 a  wide  range  of  studies  bearing  on
 Community  Development  and  its  al-
 lied  flelds,  have  been  carried  out  by
 the  National  Institute  of  Community
 Development,  Universities  ang  other
 organisations.

 (९)  Does  not  arise.

 Supplementing  of  Food  requirements
 of  West  Bengal

 8328.  Shri  Samar  Goha:  Will  tne
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  in  dealing
 with  the  food  situation  in  West  Bengal
 have  made  survey  to  know  to  what
 extent  food  requirement  of  that  State
 could  be  supplemented  by  other  items
 of  food  like  fish  and  meat;

 (b)  if  so,  whether  Government  pro-
 pose  to  render  any  help  to  the  Gov-
 ernment  of  West  Bengal  in  increasing
 their  output  of  fish  and  meat;  and

 (९)  the  steps  taken  to  increase  sup-
 ply  of  fish  and  meat  from  other
 Indian  States  to  West  Bengal?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No  Survey
 has  been  made  by  Government  of
 India  regarding  requirements  of  fisb
 in  West  Bengal  to  supplement  the
 diet  of  the  people  of  the  State.  A
 general  survey  has  made  of  the  re-
 quirements  of  fish  in  Calcutta  but  not
 for  the  State  of  West  Bengal.  The
 requirements  of  meat  have  not  been
 surveyed.
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 (b)  and  (c).  An  outlay  of  Rs.  450
 lakhs  has  been  provided  in  the  fourth
 plan  for  fisheries  development  pro-
 grammes  for  increasing  fish  produc-
 tion  in  the  State.  The  West  Bengal
 State  Fisheries  Development  Corpora-
 tion  with  an  outlay  of  Rs.  l  crore  has
 also  been  established.  The  Central
 Fisheries  Corporation,  in  the  share
 capital  of  which  the  centre  and
 several  States  have  participated,  has
 its  Headquarters  in  Calcutta  and  has
 been  established  with  the  primary
 objective  of  increasing  the  fish  sup-
 Ply  to  West  Bengal.  It  has  been
 attempting  to  increase  the  supply  of
 fish  from  other  States  to  West  Bengal.
 Schemes  for  development  of  sheep
 and  goat,  poultry  and  piggery  have
 been  proposed  in  the  Fourth  Five
 Year  Plan  with  an  outlay  of  Rs.  127,75
 lakhs,  Rs.  43.6  lakhs  and  Rs,  12
 lakhs  respectively.

 Production  of  Aus  Paddy  in
 West  Bengal

 8329.  Shri  Samar  Guha:  Will  the
 Minister  of  Food  and  Agriculiure  be
 pleased  to  state:

 (a)  whether  Government  have  got
 reports  of  total  output  of  Aus  Paddy
 this  year  in  West  Bengal;

 (9)  the  total  production  of  this
 year’s  Auspaddy  as  compared  to  last
 year’s  yield;

 (c)  the  likely  surplus  of  Aus  paddy
 expected  to  come  to  market;  and

 (d)  the  extent  to  which  such  mar-
 ketable  surplus  is  likely  to  be  success-
 fully  procured  by  the  West  Bengal
 Government  and  what  will  be  the  im-
 pact  of  such  procurement  on  the  food
 situation  in  West  Bengal?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No  Sx.

 (9)  Does  not  arise.

 (९)  and  (a).  It  is  toc  early  to  make
 an  assessment.
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 Orissa  State  Eoaq  Transport
 Corporation

 8330.  Shri  Chintamani  Panigraht:
 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  Government  have  given
 its  contribution  to  the  Orissa  State
 Road  Transport  Corporation;

 (b)  if  so,  the  amount  contributed;
 (c)  whether  the  corporation  has

 started  functioning;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  ang  Shipping  (Shri
 छात्रा  Darshan):  (a)  to  (dd.  The  in-
 formation  is  being  obtained  from  the
 State  Government  concerned  and  will
 be  laid  on  the  table  of  the  House.

 National  Highway  No.  5

 833l.  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  estimates  for  the  im-
 provement  of  National  Highway  No.
 5  in  Orissa  have  obtained  technical
 approva]  and  financial  sanction  from
 the  Central  Government;

 (b)  if  so,  the  estimated  cost  thereof;
 and

 (c)  if  not,  the  reasons  for  the  delay
 in  according  approval?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  to  (c).  The  esti-
 mated  cost  of  the  works  as  sanctioned
 for  the  improvement  of  National  High-
 way  No.  8  in  Orissa  State  by  the
 Government  of  India  since  Ist  April,
 1947,  the  date  on  which  the  Central
 Government  assumed  financial  res-
 ponsibility  for  the  development  of
 National  Highways  as  provided  till  the
 end  of  the  3rd  Five  Year  Plan  is
 Rs,  440  lakhs  approximately.  The
 possibility  of  sanctioning  additional
 estimates  for  the  improvement  of  this
 National  Highway  depends  on  the
 availability  of  funds  in  the  Fourth
 Five  Year  Plan,  when  finalised.
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 Paradeep  Port

 8338,  Shri  Chintamani  Panigrahi:
 Will.the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  scouring  of  a  very  rapid  and
 serious  nature  by  the  tidal  waves  of
 the  breakwaters  of  the  Paradeep  Port
 has  caused  serious  concern  to  the
 authorities;

 (b)  if  so,  the  steps  taken  to  pre-
 vent  this  scouring;

 (c)  whether  Government  are  also
 aware  of  the  difficulties  of  unloading
 of  ships  carrying  wheat  at  aradeep
 at  present;

 (d)  if  so,  the  measures  taken  in  the
 matter;

 (e)  the  steps  taken  to  improve  the
 loading  and  unloading  of  other  mer-
 chandise  in  the  Paradeep  Port;  and

 (f)  whether  township  programme
 will  be  implemented  during  the  Fourth
 Plan?

 The  Minister  of  Transport  and
 Shipping  (Dr.  V.  K.  R.  V.  Rao):  (a)
 Due  to  the  construction  of  break-
 waters  at  Paradeep  Port,  the  northern
 movement  of  the  littoral  drift  along
 the  coast  near  the  Port  has  been  in-
 terrupted.  The  northern  shoreline  of
 the  Port  has,  therefore,  been  deprived
 of  its  natural  nourishment.  Erusion
 by  the  tidal  waves  is  felt  especially
 during  the  monsoon  period.  The
 breakwaters  themselves  are  not  aff-
 ected  by  the  tidal  waves.

 (b)  As  an  immediate  measure,  it  is
 proposed  to  provide  a  rubble  revet-
 ment  to  the  affected  coast.  Temporary
 Measures  such  as  sand-bagging  and
 fourishment  by  lorries  are  also  being
 considered,

 As  8  permanent  measure,  a  sand
 pump-cum-shore  based  dredger  has
 been  ordered  for  installation  on  the
 south  side  of  the  southern  breakwater
 to  pump  out  regularly  the  accretion.  of
 sand  and  transport  it  by  means  of  a

 pipeline  ;to  the  north  of.  the  northern
 breakwater  to  nourish  the  coast,

 (c)  to  (e),  As  Paradeep  wag  envi-
 saged  in  the  first  stage  only  as  a
 mono-commodity  port,  there  is  only
 one  iron  ore  berth  at  the  Port,  Ships,
 other  than  ore  ships,  have  also to  be
 handled  at  this  berth.  Difficulties  are,
 therefore,  being  experienced  in’  the
 absence  of  proper  port  facilities  in
 handling  these  ships,  The  construc-
 tion  of  a  general  cargo  berth  with
 ancillary  facilities,  to  meet  the  de-
 mands  of  general  merchandise  includ-
 ing  foodgrains,  is  under  active  consi-
 deration,  Meanwhile,  the  buoy  berth,
 which  is  nearing  completion,  would
 meet  the  immediate  needs  of  cargo
 other  than  ore,

 (f)  In  view  of  paucity  of  funds,  it
 is  proposed  to  construct  immediately
 only  the  minimum  essential  additional
 buildings  at  Paradeep  Port.  Further
 development  of  the  township  would
 depend  on  the  availability  of  funds
 from  year  to  year,

 ऐश्कोर्ट्स  लिमिटेड  द्वारा  बनाया  गया  हल

 8333.  श्री  रघुवोर  सिंह  शास्त्री  :  क्‍या

 खाद्य तथा  कृषि  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  ऐस्कोर्ट्स  लिमिटेड  ने

 एक  नया  हल  बनाया  है  जो  भारतीय  किसानों

 के  लिये  बहुत  उपयोगी  है;

 (ख)  उस  हल  की  मुख्य  विशेषताएं
 क्‍या  हैं;

 (ग)  कया  सरकार  ने  इस  की  उपयोगिता

 की  जांच  की  है;

 (घ)  यदि  हां,  तो  क्या  सरकार  बडे
 पैमाने  पर  इस  के  उत्पादन  को  बड़ावा  देगी

 प्रौर

 (=)  भारतीय  स्थिति  के  लिए  उपयोगी

 सस्ते  हल  बनाने  के  लिये  सरकार  क्या  कार्यवाही
 कर  रहो  है  ?
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 ere,  कृषि,  सामुदाधिक  विकास  तथा
 सहकार  मनन्‍्त्रासय  में  राज्य  मन्‍्ती  (भी  भक्ा-
 साहिब  शिन्‍्दे)  :  (क)  एस्कोर्ट्स
 लिमिटेड,  कृषि  प्रधान,  फरीदाबाद  के  टूल
 आर  नामक  इस  फ्रेम  को  हल,  रिजर,  तलेक्षक
 (लैवलर),  डिजक-हैरो  श्रादि  जैसे  विभिन्न

 कृषि  औजार  बनाने  के  लिये  एक  फ्रेम  तैयार
 किया  है|  इस  फ्रेम  को  मैसस  वोलटस  लिमिटेड
 द्वारा  विषणित  ऑटो  फ्रेम  और  “नायर  फ्रेम  को
 नैनीताल  के  समीप  निर्मित  किया  जा  रहा  था
 जैसे  टूल  बार  या  फ्रेमों  से  बेहतर  समझा
 जाता  है।  मैससे  एसकोर्ट्स  ने  इस  फ्रेम  को
 “बलवन  हल”  नाम  दिया  है।

 (ख)  फ्रेमों  की  सभी  किस्में  जिसमें
 “बलवन”  हल  भी  शामिल  है  का  महत्व  यह  है
 कि  विभिन्न  कृषि  कार्यों  के  लिये  उस  के  साथ
 लगाए  जा  सकते  हैं।  इन  श्रौजारों  के
 श्रतिरिक्त  एक  ट्रेंलर  भो  इस  के  पीछे  लगाया
 जा  सकता  है  |

 (ग)  मैसर्ज  एसकोर्ट्स  लिमिटेड  से

 अनुसन्धान  एवं  परीक्षण  केन्द्रों  मे ंकुछ  अपने
 बलवन  हल  भेजने  के  लिये  भ्रनुरोध  किया  गया
 है।  ज्योंही  वे  अनुसन्धान  केन्द्रों  को  मिल
 जायेंगे  उन  का  परीक्षण  किया  जाएगा  ।

 (घ)  भ्रनुसन्धान  एवं  परीक्षण  केन्द्रों
 से  परीक्षण  रिपोर्ट  आने  पर  ही  बड़े  पैमाने  पर
 'इस  के  उत्पादन  का  प्रश्न  उठाया  जाएगा  |

 (ड)  बलवन हल  तथा  एक  या  दो  श्न्य
 सम्बद्ध  वस्तुओं  का  मूल्य  2,100  रुपये  बताया
 गया  है  |  हल्के  मोल्ड  बोर्ड  हल  जो  भारतीय
 किसानों  के  लिए  उपयुक्त  हैं,  अब  भारत  में
 बड़े  पैमाने  पर  बनाए  जा  रहे  हैं  शर  प्रति  हल
 25  रुपए  से  35  रुपए  तक  के

 मूल्य  पर  उपलब्ध  हैं।  ये  हल्के  मोल्ड
 ओ  हल  विभिन्न  राज्यों  में  कई  फर्मों  द्वारा
 बनाए  जाते  हैं  |

 Appointment  of  Officials  of  the  Official
 Language  (Legislative)  Commission

 8334.  Shri  Yajna  Datt  sharma;
 Shri  Bal  Raj  Madhok;
 Shri  Brij  Bhushan  Lal:
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 Shri  J,  8,  Singh;
 Shri  Ram  Singh  Ayarwal:
 Shri  Onkar  Lal  Berwa:
 Shri  Beni  Shanker  Sharma:
 Shri  Bharat  Singh  Chauhan:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Law  Secretary  of  the  Government  of
 India  recommended  a  Senior  legal
 adviser  to  fill  the  vacancy  of  the  office
 of  the  Judge-Advocate-General  in  the
 Navy,  but  in  spite  of  this  recommen-
 dation,  the  post  was  filled  by  a  person
 from  the  Official  Language  Commis-
 sion,  who  had  no  experience  in  legal
 advising;

 (b)  whether  it  is  also  a  fact  that  to
 fill  the  vacancy  in  the  office  of  the
 Assistant  Legislative  Council,  the
 Ministry  recommended  a  name  as  pro-
 motion  job  which  the  office  requires
 but  it  was  rejected  and  a  person  from
 the  Official  Language  (Legislative)
 Commission  was  appointed  who  had
 only  translating  experience;

 (९)  whether  it  is  further  a  fact  that
 in  the  case  of  Superintendent  (Legal)
 in  Bombay,  also  a  promotion  job,  in-
 structions  have  been  issued  that  a  per-
 son  from  a  particular  State  should  be
 found  for  the  posts;  and

 (d)  if  the  reply  to  parts  (a)  to  (c)
 above  be  in  the  affirmative,  the  action
 which  Government  propose  to  take  to
 set  matters  right?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  D,  R.  Chavan):  (a)
 No,  Sir.  The  Ministry  of  Defence
 which  is  concerned  with  the  appoint-
 ment  in  question,  asked  for  the  ser-
 vices  of  a  suitable  officer  of  this  Mini-
 stry.  After  considering  the  claims  of
 qualified  and  suitable  officers  of  both
 the  Departments  of  this  Ministry  and
 after  taking  due  account  of  the  acute
 shortage  of  officers  in  the  Depart-
 ments,  this  Ministry  recommended  the
 name  of  a  Deputy  Draftsman  who  was
 fully  qualified  for  the  post  and  who
 had  adequate  experience  of  legal  mat-
 ters,  This  name  has  been  accepted  by
 the  Ministry  of  Defence.
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 (b)  No,  Sir,  The  vacancy  is  pro-
 eosed  to  be  filled  on  a  long  term  basis
 by  direct  recruitment  in  consultation
 with  the  Union  Public  Service  Com-
 mission.

 (c)  No  Sir.  The  vacancy  of  Super-
 intendent  (Legal)  in  Bombay  is  re-
 served  for  direct  recruitment  in  ac-
 eordance  with  the  rules.  No  instruc-
 tions  have  been  issued  as  mentioned
 in  the  question,

 (d)  Does  not  arise.

 D.M.S,  Depot  Managers

 8335.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  mumber  of  part-time
 depot  managers  and  assistants  em-
 ployed  by  the  Delhi  Milk  Scheme;

 (b)  the  number  of  male  and  female
 employees  and  the  area  of  their  res-
 pective  operation;

 (c)  the  qualifications  prescribed  for
 the  Depot  Managers  and  assistants;

 (d)  the  method  of  their  recruitment
 and  salaries  paid  to  them;

 (e)  the  weekly  off  days  or  holidays,
 if  any,  availed  of  by  them:  and

 (f)  the  quantum  of  compensation,  if
 any,  paid  to  them  for  working  on
 Sundays  andlor  holidays?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahip  Shinde):  (a)  As  on  31-7-67:
 Depot  Managers,  857,  Depot  Assistants,
 0I7,  Total  1874,

 (b)  Depot  Managers  Depot  Assistants Male  Female  Male  Female
 223  634  256  5  n  ५६५

 The  area  of  milk  depots  is  not  de-
 marcated.  The  token  holders  draw
 their  supply  of  milk  from  the  depots
 nearest  to  their  residences,
 884  (Ai)  LS—6.

 (e)  (a)  Depot  Manager

 (i)  Must  be  a  student  of  class  XI
 or.above  and  over  48  years  of
 age,

 (il)  Some  experience  of  work  as
 Depot  Assistant.

 (9)  Depot  Assistant:

 Must  be  studying  in  Class  X  or
 above  and  over  6  years  of
 age.

 (0)  Depot  Assistant.—Recruitment
 to  the  post  of  Depot  Assistant  is:  made
 on  the  basis  of  selection  made  by  a
 Selection  Committee  of  the  Delhi  Milk
 Scheme  from  amongst  eligible  candi-
 dates  whose  names  are  sponsored  by
 ‘he  Employment  Exchange.

 Depot  Manager—Experienced  and
 eligible  Depot  Assistants  are  inter-
 viewed  by  the  Selection  Committee  of
 the  Delhi  Milk  Scheme  and,  if  found
 fit,  are  promoted  to  the  posts  of  Depot
 Manager.

 A  Depot  Manager  gets  a  fixed  re-
 muneration  of  Rs,  50  pnt,  and  a  Depot
 Assistant  Rs.  25  p.m.

 (e)  and  (f).  Weekly  offs  are  allowed
 to  the  Depot  staff.  If  required  to  work
 on  such  off  days  also,  they  are  paid
 Wages  On  pro-rata  basis.

 Calout  Aerodrome

 8336.  Shri  A.  Sreedharan:
 Shri  Mangalathumadom:
 Shri  P,  Viswambharan:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  Government  have
 taken  the  final  decision  regarding  the
 construction  of  the  aerodrome  at
 Calicut;

 (b)  if  so,  the  nature  of  the  decision
 taken:  and
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 (c)  if  not,  when  the  final  decision
 will  be  taken?

 The  Minister  of  Toeriem  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (c)  While  it  is  difficult  to  state  pre-
 cisely  when  a  final  decision  will  be
 taken,  every  effort  will  be  made  to
 reach  a  conclusion  quickly.

 Complaints  against  Food  Corporation
 4m  Kerala

 $357,  Geel  ry  Sreedbaran:
 8  ®.  Vishwambharan:
 Shei  Mangalathumadom:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaint  about  the  func-
 tioning  of  the  Food  Corporation  in
 Kerala;

 (b)  if  so,  the  broad  details  of  the
 complaints  received;

 (c)  whether  Government  have  en-
 quired  into  the  complaints;  and

 (d)  if  so,  the  findings  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  amd  Cooperation  (Shri
 Annasahib  Shinde):  (a)  There  were

 no  complaints  relating  to  any  import-
 ant  or  serious  matters.  Three  com-
 Plaints  relating  to  minor  matters  were
 received,

 (b)  to  (d).  The  first  of  the  com-
 plaints  related  to  a  port  handling  con-
 tract  at  Cochin  awarded  by  the  Food
 Corporation.  This  was  locked  into
 and  it  was  found  that  the  matter  was
 sub-judice.  The  second  complaint  re-
 lated  to  a  report  that  some  directly
 recrulted  staff  in  Kerala  were  being
 retrenched.  It  was  found  that  this
 was  not  true,  The  third  related  to
 bags  of  rice  received  from  Andhra
 Pradesh  damaged  due™to  rains.  It
 wes  found  that  prompt  action  has
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 been  taken  in  this  matter.  The  bags
 were  opened,  grains  dried  and  reeon-
 ditioned  and  issued.

 Food  aid  to  Sikkim

 $838.  Shri  D.  N.  Deb:
 fri  ee  BR.  Singh  Deo:
 Shei  Aiam  Das:
 Shri  Redabrata  Barua:
 Shri  N.  xz.  Sanghi:

 Will  the  Minister  of  Feed  amd  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Government  of
 Sikkim  have  recently  requested  the
 Government  of  India  to  send  food  aid
 to  tide  over  their  difficulties;  and

 (b)  if  so,  the  steps  Government
 have  taken  to  send  the  required  aid
 to  Sikkim?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annabaglb  Shinde):  (a)  A  request
 was  received  to  expedite  the  supply
 of  foodgrains  particularly  rice  te
 Sikkim.

 (b)  Arrangements  have  been  made
 to  expedite  the  supplies.

 बहुष्रयोजनीय  भण्डार

 8339.  श्री  विद्याधर  बाजपयों  :  बया
 ete  wan  कृषि  मंती  यह  बताने  की  कृपा

 करेंगे  किः

 (क)  पिछले  वर्ष  विभिन्‍न  राज्यों  में

 केन्द्रीय  सहायता  के  प्रस्तगंत  कितने  सहकारी

 बहुप्रयोजनीय  भण्डार  मंजूर  किये  गये  थे  ;

 (ख)  इन  में  से  फितने  भण्डार  चालू
 हो  गये  हैं  ;  झौर

 ग)  कितने  भण्डार  घाटे  पर  चल  रहे
 हैं  तथा  कितने  मुनाफ  पर  हें  ?

 साध,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मन्त्रालय  में  राज्य  भरती  (शी  एम०
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 शणस०  गुस्यकत्वामों  :  (क)  i966-67  (0)  if  so,  the  steps  taken  to  ensure
 में  भारत  सरकार  5  सहकारी  बहु-विभागी
 -अण्डारों  को  राज्य  सरकारों  के  माध्यम  से
 विज्तीय  सहायता  मंजूर  की  |

 (ख)  40  बहु-विभागी  भण्डारों  ने
 काम  करना  शुरू  कर  दिया  है।  आशा  है  कि
 शेष  oL  बहु-विभागी  भण्डार  शीघ्र  चालू
 हो  जायेंगे  ।

 (ग)  बहुत  से  बहु-विभागी  भण्डारों  को

 चालू  हुए  भरी  एक  वर्ष  भी  पूरा  नहीं  हुआ  है  |
 लाभन्हानि  का  पता  उन  के  हिसाब  की  जांच
 (भाडिट)  हो  जाने  के  बाद  ही  चलेगा  |
 2  भण्डारों  के  बारे  में  अन्य  प्रकार  से  प्राप्त
 सूचनाओं  से  पता  चला  है  कि  झ्ाठ  भण्डारों
 को  घाटा  हुआ  है  |

 Soil  Conservation  in  Himachal
 Pradesh

 8340.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state  the  amount  of  loans  and
 grants  proposed  to  be  given  to  Hima-
 che]  Pradesh  for  soil  conservation  for
 the  year  1967-687

 The  Minister  of  State  in  the  Minis-
 ‘try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  The  amount  of
 loans  and  grants  proposed  to  be  given
 to  Himachal  Pradesh  for  Soil  Conser-
 vation  for  the  year  1967-68  is  as  fol-
 ‘Jows:—

 Grants  Rs.  8.964  Takhs
 Loans  Rs,  6.250  lakhs

 Rs.  88.24  lakhs

 safety  and  proper  treatment  to  tourists
 visitmg  Kashmir?

 The  Minister  of  Tourism  and  Civil
 Aviation  (in.  Karan  Singa):  (a)  ar
 (b).  Government  have  not  received
 any  reports  of  tourists  being  manhand-
 led  or  ill-treated  by  boatmen  or  hawk-
 ers,  However,  during  the  demonstra-
 ons  in  Srinagar  on  the  ith  June  in
 connection  with  the  Arab  Israeli  con-
 flict,  some  foreigners  and  tourists  were
 ‘uanhandled.  One  fore:gner  wio  lod-
 ged  a  claim  for  compensation  was
 given  suitable  monetary  assistance  by
 the  State  Government.  The  State
 Government  are  anxious  to  ensure
 that  tourists  are  given  protection,  as-
 sistance  and  encouragement,  and  the
 Government  of  India  will  render  all
 co-operation  to  the  State  Government
 in  this  respect,

 Minar  Irrigation  Projects  in  Orissa
 8342.  Shri  Chintamani  Panigtahl

 Will  the  Minister  of  Food  and  Agri.
 culture  be  pleased  to  state

 (a)  whether  any  extra  amount  has
 been  allotted  fo  Orissa  for  executing
 minor  irrigation  projects  in  the  State
 during  1967-68;

 (b)  if  so,  the  amount  thereof;  and

 (c)  the  amount  originally  allotted
 for  this  purpose?

 The  Minister  of  State  in  the  Minis-
 try  of  Rood,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No.

 Tourists  in  Kashmir
 8341,  Shri  Balraj  Madhok:

 Shri  Sharda  Nand:
 Shrimati  Shakuntala  Nayar:
 Shri  Yajna  Datt  Sharma;

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (ma  whether  it  is  a  fact  that  a  num-
 ber  of  cases  of  manhandling  and  ill-
 treaiment  to  tourists  by  boatmen,
 hawkers  and  others  have  been  report-
 ed  from  Kashmir  during  the  last  two
 twonths;  ana

 (b)  Does  not  arise,

 (c)  Rs.  267.00  lakhs,
 Development  of  Tourism  in  Union

 Territories

 8343.  shri  Hem  Raj;  Will  the  Minis-
 ter  of  Tourism  and  Civil  Aviation  be
 pleased  to  state:

 (a)  the  amount  of  loans  and  grants
 proposed  to  be  given  to  the  various
 Union  Territories  for  the  development
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 of  Tourism,  during  the  year  1967-68
 vcintory-wise;

 (b)  whether  it  is  proposed  to  widen
 and  strengthen  the  Airstrip  at  Bhun-
 tar  to  make  it  fit  for  all  the  year
 round  service  to  Kulu  Valley;  and

 (c)  if  so,  the  estimated  cost  thereof?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  The
 question  of  giving  grants  or  loans  to
 the  Union  Territories  without  Legis-
 latures  i.e,  Delhi,  A  &  N  Islands,  L.M.
 &  A.  Islands,  Chandigarh,  Dadra  &
 Nagar  Haveli  and  NEFA  does  not  arise
 as  the  budgets  of  these  Union  Terri-
 tories  form  part  of  the  Central  Budget.
 In  regard  to  the  other  Union  Terri-
 tories  also  which  have  Legislatures
 i.e.  Manipur,  Tripura,  Himachal  Pra-
 desh,  Goa,  Daman  and  Diu  and  Pon-
 dicherry,  no  grants  or  loans  are  given
 for  individual  schemes  or  sectors  of
 development,  such  as  tourism,  They
 are  given  grants-in-aid  to  meet  the
 overall  deficit  in  their  revenue  esti-
 mates  and  loans  to  meet  their  net
 capital  expenditure  (expenditure
 minus  recoveries),

 (b!  An  all-weather  .unway  at
 Bhuntar  (Kulu)  has  recently  been
 constructed  at  a  cost  of  Rs.  2.9  lakhs.
 The  location  of  theBirstrip  does  not
 permit  any  further  expansion.  There
 is,  therefore,  no  proposal  to  further
 widen  and  strengthen  the  airstrip.

 (c)  Does  not  arise,
 Jammu-Srinagar  Highway

 ‘8344,  Shri  Bal  Raj  Madhok:
 Shri  Yajna  Datt  Sharma:
 Shri  Sharda  Nand:
 Shrimati  Shakuntala  Nayar:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  the  total  amount  spent  on  the
 improvement  of  Jammu-Srinagar
 Highway  during  the  last  five  years;

 (b)  whether  Government  have  con-
 sidered  the  proposal  of  an  alternative
 Highway  to  Srinagar  via  Kishtwar
 and  Sinthan  Pass  to  relieve  pressure
 ‘on  Jammu-Srinagar  Highway;  and

 AUGUST  8,  967  Written  Answers  78go:

 (c)  if  so,  the  decision  arrived  at?

 The  Deputy  Minister  in  the  Migis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  The  necessary
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha  in
 due  course.

 (b)  and  (९),  Yes,  Sir.  As  the  pro-
 posed  route  from  Chamba  to  Srinagar
 via  Bhaderwah-Kishtwar-Sinthan  pass
 and  Anantnag  was  to  pass  through
 high  altitudes,  which  remains  snow-
 bound  for  nearly  five  to  six  months
 in  the  year,  the  construction  of  the
 road  along  this  route  was  not  con-
 sidered  useful.

 Roads  and  Bridges  in  Union
 Territories

 8345.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Transport  and  Shipping  be-
 pleased  to  state  the  loans  and  grants
 proposed  to  be  given  to  the  various
 Union  Territories  for  the  construction
 of  Roads  and  Bridges  during  the  year
 ‘1967-68,  Territory-wis2?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  The  question  of  giv-
 ing  grants  or  loans  to  the  Union  Terri-
 tories  without  Legislatures  (i.e,
 Delhi,  Andaman  and  Nicobar  Islands,
 Laccadive,  Minicoy  and  Amindivi
 Islands,  Chandigarh  and  Dadra  and
 Nagar  Haveli)  would  not  evidently
 arise  as  their  budgets  are  part  of  the
 Central  Budget.  As  regards  the  Union
 Territories  with  Legislatures  (i.e.
 Manipur,  Tripura,  Himachal  7

 — Goa,  Daman  and  Diu  and  ndi-
 cherry),  no  grants  or  loans  are  given
 to  them  for  individual  items,  such

 as  roads  and  bridges.  They  are  given
 grants-in-aid  to  meet  the  overall
 deficit  in  their  revenue  estimates  and
 loans  to  meet  their  net  capital  ex-
 penditure  (ie.  expenditure  minus
 recoveries),  The  overall  provision
 that  exists  in  the  Central  Budge:  for
 the  grant  of  such  loans  and  grants-in-
 aid  during  1967-68  is  shown  in  the
 attached  statement.
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 Name  of  the  Union  7
 Territory  Govt.  Budget  Estimates  96758

 Grants  Loans.

 (Rs.  in  lak  hs)
 Himachal  Pradesh  2092.42  944.02
 Manipur  .  ‘  788.49  256.70
 Tripura  2  .  +  न  009,  ०6  338.92
 Pondicherry  .  200.96  747.53
 Goa,  Daman  &  Diu  554.62  553.98

 2.  In  addition,  the  following  provi-
 signs  have  been  made  for  grants  and
 loans  in  the  Central  Budget  for  1967-
 €3  in  respect  of  certain  Plan  and  non-
 Fian  Schen.es  sponsored  by  some  en.
 tral  Ministries:

 Rs.  65.49  lakhs
 Rs.  92.7  lakhs

 Grants
 Loans

 The  amounts,  if  any,  that  might  be
 given  out  of  these  provisions  to  these
 Union  Territories  is  not  yet  known.

 Community  Development  Blocks  in
 Himachal  Pradesh

 $346.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  the  number  of  Community
 Levelopment  Blocks  which  have  been
 pened  so  far  in  Himachal  Pradesh
 end  whether  they  are  equal  in  size
 and  population;

 (b)  the  special  assistance  given
 during  1967-68  as  project  aid  and  if
 sO,  to-how  many  blocks,  District-wise;
 and

 (ec)  the  steps  Government  propose
 to  take  to  make  these  blocks  uniform
 in  population?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  anf  Cooperation  (Shri
 M.  S,  Gurupadaswamy):  (a)  and  (c).
 There  are  69  C.D.  Blocks  in  Himachal
 Pradesh;  in  the  nature  of  things,  the
 size  or  population  coverage  of  blocks,

 as  indeed  of  other  administrative  units
 cannot  be  uniform;  special  local  con-
 dition,  geographical,  ecological  and
 others,  necessarily  make  for  some
 variations,

 (b)  During  1967-68,  all  the  blocks
 would  get  their  pro-rata  share  of  the
 C.D.  schematic  outlay  for  the  year;  no
 special  assistance  is  envisaged.

 Minor  Irrigation  Works  in  Himachal
 Pradesh

 ‘S847,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state  the  amount  of  loans  and
 grants  praposed  to  be  given  to  Hima-
 chal  Pradesh  for  minor  irrigation
 works  for  the  year  1967-68?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  (Shri
 Annasahib  Shinde):  In  the  Annual
 Plan  ‘1967-68,  an  outlay  of  Rs.  65.00
 lakhs  has  been  approved  by  the  Plan-
 ning  Commission  for  minor  irrigation
 schemes  in  Himachal  Pradesh.  For
 plan  schemes,  Himachal  Pradesh  is
 entitled  to  00  per  cent  grant-in-aid
 while  for  non-plan  schemes,  a  grant-
 in-aid  equivalent  to  the  net  deficit  is
 given.  For  schemes  involving  capital
 expenditure  00  per  cent  loan  is  given.
 The  provision  for  minor  irrigation
 works  in  the  Union  Territory’s  budget
 (both  plan  end  non-plan)  is  Rs.  5.24
 lakhs  and  the  Union  Territory
 Adminisigetion  would  recive  grasta
 in-aid  to  the  tune  of  the  net  expendi-
 ture.  Similarly,  the  budget  provision
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 for  minor  irrigation  schemes  involving
 capital  expenditure  is  Rs,  0  lakhs
 and  the  Union  Territory  Administra-
 tion  is  eligible  for  00  per  cent  loan
 assistance  for  such  schemes.

 Bus  Service  in  Delhi

 8348.  Shri  छ.  R,  Singh  Deo:
 Siri  D.  Amat:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  it  is  a  faet  that  the
 Delhi  Administration  have  approach-
 ed  the  Central  Government  for  the
 loan  ‘of  services  of  experts  either  from
 Bombay  or  Madras  to  review  the
 transport  services  in  the  capital  and
 suggest  measures  for  streamlining  the
 bus  services  in  the  capital;

 (b)  whether  Government  have  con-
 sidered  the  request;  and

 (c)  if  so,  with  what  result?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhskt  Darshan):  (a)  to  (c).  No  such
 formal  proposal  has  been  received
 from  the  Delhi  Administration  so  far.

 वर्षा  कम  होगे  पर  सिचाई  सुविधाएं

 8349.  श्री  सिद्धेधवर  प्रसाद:  क्‍या
 लाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देश  के  वे  भाग  कौन  कौन से  हैं,
 जहां  कृषि  की  दृष्टि  से  श्भी  तक  पर्याप्त
 वर्षा  नहीं  हुई  है;  और

 (ख)  उत्त  क्षेत्रों  मे ंसिचाई  की  सुविधाझों
 की  व्यवस्था  करने  के  लिए  क्‍या  विशेष  प्रवन्ध
 किये  जा  रहे  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्रालय  में  राज्य  मन्त्री  (सी  ्मन्ना-
 साहिब  शिस्दे)  :  (=)  वेधशालाझों  के
 महानिदेशक  के  कार्यालय से  प्राप्त  सूचना  के

 AUGUST  8,  4987  Written  Answers  I  7894.

 झनुसार  निम्नलिखित  उप-प्रभागों  में  जून,
 19678  2  भगस्त,  967  तक  की  भवधि  में

 जो  वर्षा  हुई  है  वह  इस  समय  की  सामान्य  वर्षा
 की  तुलना  में  20  प्रतिशत  कम  थी,  उत्तरी  तथा
 दक्षिण  झ्रासाम,  पश्चिमी  बंगाल  में  गंगा  का
 क्षेत्र,  उड़ीसा,  बिहार  (पठार  तथा  मैदान)
 पूर्वी  उत्तर  प्रदेश,  पंजाब  (हरियांणा  तथा
 दिल्‍ली  सहित),  जम्मू  तथा  काश्मीर  और
 पश्चिमी  मध्य  प्रदेश  ।  परन्तु  इस  के  पश्चात्‌
 भी  इन  क्षेत्रों  में  जो  वर्षा  हुई  हैं  वह  कृषि:
 कार्यों  के  लिए  पर्याप्त  है  t

 (ख)  कुंए  खोदना,  कुझों  का  बोरिंग,
 करना  व  उनको  गहरा  करना,  |  पम्फ्सैंट'
 लगाना,  फिल्टर  प्वाइन्ट  नलकूपों  की  व्यवंस्था
 करना  झादि  भूमिगत  जल  की  ऐसी  योजनाओं
 पर  विशेष  बल  दिया  जता  है  जिनसे  निश्चित
 तथा  शीघ्र  सिंचाई  व्यवस्था  हो  सके  |  इन
 योजनाझ्रों  के  महत्व  को  दृष्टि  में  रखते  हुए
 राज्यों  को इस  बात  के  लिए  तैयार  किया  गया

 है  कि  वे  चालू  वित्तीय  वर्षा  की  भ्रवधि  में  लघु
 सिंचाई  योजनाझों  के  लिए  स्टेट  प्लान  सीमा
 उपबन्ध  को  90  करोड़  रुपए  से  बढ़ा  कर
 लगभग  03  करोड़  रुपए  कर  दें  ।  अधिक
 वित्तीय  नियतन  करने  का  प्रश्न  भारत  सरकार
 के  विचाराधीन  है  ।  सहकारी  क्षेत्र  से  लघु
 सिंचाई  योजनाझ्रों  के लिए  घन  की  व्यवस्था
 करने  के  विषय  में  भी  भरसक  प्रयास  किए
 जा  रहे  हैं  1

 Special  Sugar  Quotas
 835l.  Shri  Virendrakumar  Shah:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  total  quota  of  sugar  ailot-
 ted  by  the  Central  Government  to
 bulk  consumers  like  biscuits  and  con-
 fectionary  manufacturers  and  baby
 food  manufacturers  whose  products
 are  consumed  all  over  the  country
 during  the  first  half  of  967  in  the
 State  of  Gujarat;

 (b)  the  allocation  of  sugar  made  to
 them  from  the  State's  stock  during
 the  above  period;
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 (c)  what  was  their  total  require-
 ment  of  sugar  during  the  above
 period;

 (d)  the  extent  to  which
 requirement  was  not  met;  and
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 their

 (e)  how  far  the  sugar  requirement
 of  similar  factories  in  other  parts  of
 the  country  were  met  from  (i)  cen-
 tral  stocks,  (ii)  State  stocks,  and  (iti)
 the  extent  to  which  their  requirements
 were  not  met  in  the  first  half  of  19877

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agrictitare,  Commonity
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  total
 quantity  of  sugar  allotted  directly  by
 the  Central  Government  during  the
 first  half  of  967  to  biscuit  and  con-
 fectionery  manufacturers  in  Gujarat
 was  66  tonnes.  No  sugar  was  allotted
 to  baby  food  manufacturers,

 (b)  to  (d),  The  information  is  not
 available.

 (e)  The  total  quantity  of  sugar
 allotted  directly  by  the  Central  Gov-
 ernment  to  biscuit  and  confectionery
 Manufacturers  and  baby  food  and
 condensed  milk  manufacturers  situat-
 ed  in  other  States  during  the  first  half
 of  967  was  16,588.1  tonnes.

 Information  in  respect  of  the  quan-
 tity  allotted  by  the  State  Govern-
 ments  and  the  extent  to  which  the
 requirements  were  not  met  is  not
 available.

 बिहार  में  पटसन  वैवा  करने  वाले  क्षेत्रों  में
 सड़कों  का  निर्माण

 8352.  भी  भध्रुभानन्द  ठाकुर:  क्‍या
 ere  तथा  क्च  मंत्रा  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्या  पटसन  उत्पादकों  से  उनके
 श्रपने-अपने  क्षेत्रीं  क ेविकॉस  के  लिये,  विशेषत:
 वहां  पर  सड़कें  बनाने  के  लिये,  कुछ  राशि
 वसूल  की  जाती  है;
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 (@)  यदि  हां,  तो  इस  प्रकार  प्रति  वर्ष
 कितनी  राशि  वसूल  की  जाती  है;

 (ग)  उन  क्षेत्तों  में,  स्थान-वार,  क्‍या
 क्या  विकास  कार्य  आरम्भ  किये  गये  हैं  जौर
 इन  क्षेत्रों  से झब  तक  कितनी  राशि  वसूल  की
 जा  चुकी  है;

 (घ)  क्‍या  यह  सच  है  कि  बिहार  के
 सहरसा  तथा  पृणिया  क्षेत्रों  में  जहां  सबसे
 अधिक  पटसन  पैदा  होता  है,  इस  राशि  से
 सड़क  निर्माण  कार्य  वांछनीय  सीमा  तक
 क्रियान्वित  नहीं  किया  जा  सका  है;  और

 (=)  यदि  हां,  तो  क्या  इस  पिछड़े
 हुए  सीमा  क्षेत्र  क ेविकास  के  लिये  सरकार  का
 विचार  तुरन्त  कार्यवाही  करने  का  है  प्रौर
 यदि  हां,  तो  कब  ?

 ere,  कृषि,  सामुवायिक  विकास  तथा

 सहकार  सम्वालय  में  राज्य  मस्त्री  (भी  प्रन्ना-

 साहिब  दिष्दे)  :  (क)  से  (=).  जानकारी

 इकट्ठी  की  जा  रही  है  और  मिलते  ही  सभा

 पटेल,पर  रख  दी  जायेगी  ।

 Rates  in  Delhi  Restaurants
 8354.  Shri  D.  C,  Sharma:  .Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  te
 restaurants  in  New  Delhi  are  charg-
 ing  exorbitant  rates  for  snacks,  drinks
 and  meals;

 (b)  whether  any  check  is  main-
 tained  on  the  prices  of  eatables  served
 in  the  restaurants;  and

 (c)  if  not,  the  steps  taken  or  pro-
 posed  to  be  taken  to  check  the  rise
 in  prices  in  restaurants  in  New  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Developnemt  and  Cooperation  (Shri
 Annaahib}  Shinde):  (a)  and  (b).  Ne
 check  is  maintained  on  the  prices  of
 eatables  served  in  the  restaurants  in
 New  Delhi.  The  rates  charged  by
 them  vaty  from  restaurant  to  restau-
 rant  depending  upon  the  facilities
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 extended,  Jocation  and  quality  of  food
 and  service  étc.

 (c)  A  meeting  of  various  restau-
 rants  is  being  convened  by  Delhi
 Administration  to  discuss  the  matter.

 Pipes  Supplied  to  Assam
 8355.  Shri  Dhireswar  Kalita:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  gave  some  lakhs  feet  of  agri-
 cultural  pipes  to  the  State  Govern-
 ment  of  Assam  in  1952;

 (b)  whether  it  wag  in  the  nature
 of  a  gift  or  sold  to  the  State  Govern-
 ment  of  Assam  and  if  so,  on  what
 conditions;

 (c)  whether  Government  are  aware
 that  there  a  commission  of  enquiry
 was  appointed  to  look  into  this  deal;
 and

 (d)  if  80,  the  findings  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  to  (d).  The
 information  is  being  collected  and
 would  be  laid  on  the  Table  of  the
 Sabha  as  soon  as  collected.

 Production  of  CasheWnuts

 8956,  Shri  B,  N.  Shastri:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  ad
 hoc  Committee  was  constituted  by
 Government  to  suggest  Ways  and

 means  for  increasing  cashewnut  pro-
 duction;

 recommendations (b)  if  the
 thereof;

 80,

 (e)  whether  any  survey  has  been
 made  regarding  the  suitability  of  land
 and  climate  for  the  production  of
 cashewnuts;

 (d)  the  total  acreage  of  land  under
 cashewnuts  cultivation;  and
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 (९)  the  proposed  increase  in  the
 acreage?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  In  pursuance
 of  recommendation  made  by  Board
 of  Trade  in  February,  ‘1964,  a  Study
 Group  on  Cashew  was  set  up  by  the
 Ministry  of  Commerce  under  the
 chairmanship  of  Dr.  P.  S.  Lokanathan
 to  look  into  the  question  of  Cashew
 exports  and  Cashew  production.

 (b)  The  recommendations  made  by
 the  group  with  regard  to  production
 are  as  follows:

 qd)  By  the  end  of  the  Fourth  Five
 Year  Plan,  India  should  be
 able  to  produce  3,28,000  tonnes
 of  raw  nuts  and  thus  count
 on  the  availability  of  1,78,000
 tonnes  of  indigenous  raw  nuts
 for  processing  and  export
 after  making  allowance  for
 1,50,000°  tonnes  towards  wast-
 age  and  indigenous  consump-
 tion.
 Since  much  will  depend  oa
 the.  performance  of  Maha-
 rashtra,  Mysore  and  Orissa
 which  have  embarked  on
 ambitious  programmes  of
 cashew  cultivation  during  the
 Fourth  Plan,  it  was  suggested
 that  the  Joint  Consultative
 Committee  of  the  Ministries
 of  Food  and  Agriculture  and
 Commerce  should  watch  the
 progress  of  cashew  cultivation
 of  these  States  and  review
 the  programmes  from  time  to
 time.
 At  least  in  the  initial  stage,
 the  Government  will  have  to
 offer  sufficient  inducement  to
 cultivators  to  bring  more  land
 under  cashew  production.  One
 important  step  towards  this
 measure  would  be  to  lift  the
 ceiling  on  land  under  the
 Land  Reforms  Act,  as  is
 already  done  in  the  case  of
 tea  and  rubber,

 (2)

 (3)
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 (4)  Since  the  present  financial
 assistance  offered  to  cashew
 cultivators  is  far  too  inade-
 quate,  it  was  suggested  that
 such  cultivators  be  offered  an
 advance  of  Rs,  200  per  acre,
 of  which  25  per  cent  may  be
 an  outright  grant  and  the
 remaining  75  per  cent  may
 be  treated  as  a  loan.  The
 interest  on  such  loans,  which
 should  not  be  more  than  6  per
 cent  should  not  be  charged
 for  the  first  5  years.  The
 repayment  of  loans  should  be
 in  8  annual  instalments  start-
 ing  from  the  sixth  year  or
 even  later.
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 5)  By  way  of  assistance  to
 cashew  cultivators  in  the
 matter  of  soil  fertilisation,  a
 special  mixture  should  be  got
 prepared  for  free  distribution
 to  cultivators—the  cost  of
 preparing  this  mixture  being
 shared  equally  by  the  Cen-
 tral  and  the  State  Govern-
 ments.

 Considering  that  9,38,000  acres
 of  additional  land  is  proposed
 to  be  brought  under  cashew
 cultivation  during  the  Fourth
 Plan,  a  provision  of  Rs.  9.38
 crores  will  have  to  be  made
 in  the  Fourth  Plan  towards
 the  expenditure  on  cashew
 research  and  development
 towards  grants  and  loans  to
 cashew  cultivators.

 (c)  The  Study  Group  had  collected
 information  from  various  State  Gov-
 ernments  in  regard  to  area  at  present
 under  Cashew  cultivation  and  those
 that  could  be  brought  under  Cashew
 cultivation  during  the  Fourth  Plan
 period.  Though  the  members  of  the
 Study  Group  toured  the  concerned
 States,  they  depended  mainly  on  the
 data  furnished  by  the  State  Govern-
 ments  in  regard  to  suitability  of  the
 new  land  to  be  brought  under  cashew
 cultivation.

 (a)  191,645  hectares  in  1963-64,
 (Latest  available  figure).

 6)
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 (e)  The  Study  Group  recommended
 an  additional  area  of  9,38,000  acres  to
 be  brought  under  fresh  cultivation
 during  the  Fourth  Plan  period.  This
 was  considered  by  the  Cashew  Deve-
 lopment  Council  which  recommended
 the  area  to  be  brought  in  forest  and
 non-forest  area  as  6,00,000  acres,

 77900

 expenditure  on  Refreshinent  of
 Passengers  by  LA.C.

 8357.  Shri  B.  N.  Shastri:  Will  the
 Minister  of  Tourism  and  Civil  Avia-
 tian  he  pleased  to  state:

 (a)  the  expenditure  per  passenger
 incurred  by  the  Indian  Airlines  Cor-
 poration  on  refreshments  on  Delhi-
 Calcutta  and  Calcvtta-Gauhati  routes;
 and

 (b)  its  percentage  of  the  total  ex-
 penditure  incurred  by  the  Indian  Air-
 lines  Corporation  on  the  ammenities  of
 passengers  on  these  routes?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  and
 (b).  The  Corporation  do  not  maintain
 records  of  flightwise  cost  of  meals.
 The  average  cost  on  meals  per  pas-
 senger  is  Rs.  3.66,  and  its  percentage
 of  the  total  expenditure  incurred  on
 amenities  of  passengers  is  46.5  per
 cent.

 Supply  of  Foodgraing  to  Assam

 8358.  Shri  B.  N.  Shastri:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (ay)  whether  the  Government  are
 aware  that  the  quota  of  wheat  allot-
 ted  to  Assam  is  not  moving  as  per
 time  schedule;  and

 (b)  if  so,  the  steps  Government  pro-
 ase  tc  take  to  expedite  the  wnovetmen
 of  foodgrains  to  Assam?

 Annasahip  Shinde):  (a)  and  (b).  Prior
 to  the  month  of  June,  1967,  the  move-
 ment  of  the  quota  allotted  to  Assam
 was  not  according  to  schedule  in  view
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 of  the  inadequate  availability  of  im-
 Ported  wheat  at  Calcutta  and  other
 ports.  During  the  months  of  June
 and  July,  1987,  however,  the  move-
 ment  to  Assam  was  stepped  up  and
 the  despatches  of  wheat  to  Assam
 were  in  accordance  with  the  allot-
 ments  made.  This  pace  of  movement
 will  continue  during  the  present  month
 also,

 Classification  of  Restaurants  and
 Eating  Houses

 $359.  Shri  Jyotirmoy  Basu:
 Shri  K.  Haldar:
 Shri  P,  ए,  Esthose:

 Will  the  Minister  Minister  of  Tour-
 ism  and  Civil  Aviation  be  pleased  to
 state:

 (a)  whether  there  is  any  classifica-
 tion  of  restaurants  and  eating  houses
 catering  to  the  tourists;

 (b)  if  so,  whether  there  is  any  price
 gradation  on  the  basis  of  classifica-
 tion;  and

 (९)  if  not,  whether  Government
 propose  to  classify  these  in  order  to
 check  the  prices?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh:.  (a;  Res-
 tauirants  and  eating  houses  considered
 suitable  for  catering  to  the  require-
 ments  of  foreign  tourists,  are  approv-
 ed  by  the  Government.  There  is  no
 system  of  classification  for  such  esta-
 blishments.

 (b)  No,  Sir.
 (c)  There  is  no  such  proposal  at

 present.

 Dr.  Dharma  Teja’s  Dealings  with
 M/s  Mitsubishi  Heavy  Industriey  Ltd.

 of  Japan
 8360.  Shri  Jyotirmoy  Basu:

 Shri  K.  Haldar:
 Shri  P.  P.  Esthove:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  M/s  Mitsubishi  Heavy
 Industries  Ltd..  hip  builders  firm

 Written  Answers  AUGUST  8,  987  Written  Answers  17902.

 of  Japan,  had  provided  Dr.  Dharma
 Teja  with  fictitious  and  undated
 vouchers,  which  helped  him  to  de-
 fraud  the  Central  Government;

 (b)  whether  Government  are  in  pos-
 session  of  such  documents  or  photo-
 states  of  it;  and

 (c)  whether  Government  have
 cautioned  all  the  Ministries  and  De-
 partments  with  regard  to  the  said
 Japanese  firm?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V.  EK.  R.  V.  Rao):  (a)  to
 (ey.  The  matter  is  under  enquiry  and
 some  of  its  aspects  may  have  a  bearing
 on  the  civil  proceedings  against  Dr.
 Teja  in  a  New  York  Court.  It  will
 be  possible  to  arrive  at  a  conclusion
 with  regard  to  the  matter  referred
 to  after  the  civil  suit  has  been  con-
 cluded  and  the  detailed  scrutiny  of
 the  accounts  of  the  Jayanti  Shipping
 Company  since  its  inception  now  in
 progress  has  been  completed.  There-
 after  such  further  action  as  may  be
 necessary  in  the  circumstances  will
 be  considered.

 Procurement  of  rice  in  Andhra
 Pradesh

 836l.  Shri  V.  Narasimha  Rao:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  quantity  of  rice  procured  in
 Andhra  Pradesh  in  1966-67  and  the
 rate  paid  per  quintal  to  the  paddy
 growers  by  the  State  Finance  Corpo-
 ration;  and

 (b)  the  States  to  which  the  procur-
 ed  rice  was  exported  and  the  quantity
 reserved  for  emergency  requirement
 in  the  State?

 The  Minister  of  State  in  the  Minis-

 Annasahip  Shinde):  (a)  During  1966-
 67  rice  and  paddy  are  being  procured
 in  Andhra  Pradesh  by  the  Food  Cor-
 poration  of  India.  Upto  the  3rd  Aug-
 ust,  5,33,886  rice  tonnes  of  rice  and
 paddy  had  been  procured  by  them.
 In  addition  they  had  also  procured
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 31,609  tonnes  of  seed  paddy.  Payment
 for  paddy  and  rice  is:  made  according
 to  statutorily  ‘fixed  prices.
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 (9)  3,36,361  rice  tonnes  of  rice  and
 paddy  have  been  supplied  to  Kerala,
 Mysore,  Goa,  Maharashtra,  West
 Bengal,  Madras  and  to  Defence.  The
 entire  quantity  of  seed  paddy  has  been
 sent  to  Bihar.  ‘1,97,525.  tonnes  have
 been  retained  for  the  State  reserve.

 Tourism  during  fourth  plan

 362.  Shri  N.  K.  Sanghi:
 Shri  ¥.  A.  Prasad:
 Shri  D.  N.  Patodia:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a),  the  allocations  made  under  the
 Fourth  Plan  for  creating  better  tour-
 ist  facilities  at  the  places  of  tourists
 interest  in  the  country;  and

 (b)  the  amount  to  be  spent  for
 Providing  such  facilities  in  Rajasthan,
 Andhra  Pradesh  and  Madras?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  An
 allocation  of  Rs.  25  crores  has  been
 made  in  the  Fourth  Plan  for  develop-
 ing  tourist  facilities  in  the  country.

 (b)  The  amounts  allocated  for  pro-
 viding  tourist  facilities  in  Rajasthan,
 Andhra  Pradesh  and  Madras  in  the
 fourth  Plan  are  Rs.  58.00  lakhs
 Rs.  49,50  lakhs  and  Rs.  73.50  lakhs
 respectively
 Foreign  tourists  who  visited  Andhra

 Pradesh  and  Madras  in  1966-67
 8363.  Shri  ¥.  A.  Prasad:  Will  the

 Minister  of  Tourism  and  Civil  Avia-
 tiom  be  pleased  to  state:

 (a)  whether  Government  haive
 made  any  assessment  to  find  out  the
 number  of  foreign  tourists  who  visit-
 ed  places  of  tourist  interest  in  Andhra
 Pradesh  and  Madrag  during  the  year
 1966-67;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Tourism  and  Civil

 Aviation  (Dr.  Karam  Singh):  (a)  and

 SRAVANA  17,  Written
 Answers

 (b).  The  Department  of  Tourism  com-
 piles  statistics  of  the  number  of  for-
 eign  tourists  visiting  India.  No  statis-
 tics  are  maintained  of  the  number
 visiting  each  State.  The  data  on  the
 number  of  foreign  tourists  who  visited
 Places  of  interest  in  Andhra  Pradesh
 and  Madras  during  1966-67  is  there-
 fore  not  available.  A  statewise  sample
 survey  of  fordign  tourists  from  North
 America,  Western  Europe,  Australia
 and  Japan  was  however  conducted  in
 the  year  962  when  it  was  estimated
 that  about  2.3  per  cent  of  the  total
 number  of  foreign  tourists  from  these
 countries  visited  Andhra  Pradesh  and
 20  per  cent  visited  Madras  during
 that  year.
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 राजस्थान  के  मरस्यल  का  विकास

 8364.  श्री  झॉकार साल बोहरा लाल  बोहरा  :  क्‍या
 ताथ  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  दक्षिण-पश्चिम  पाकिस्तान
 सीमा  के  साथ  लगते  हुए  राजस्थान  के  विशाल
 मरुस्थल  क्षेत्र  का  विकास  करके  उसे  अनाज
 पैदा  कर  सकने  वाला  क्षेत्र  बनाने  के  उद्देश्य
 के  लिये  कोई  योजना  बनाने  का  सरकार  को
 विचार  है।  और

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 खाद,  थि,  सासुवाधिक  विकास  तथा

 सहकार  मल्त्रालय  में  राज्य  मस्त्री  (भी  झझा

 साहिब  बिस्वे):  (क)  और  (ख).  जो,  हां।
 राजस्थान  नहर  परियोजना,  जिसको  क्िया-
 न्विति  हो  रहो  है  प्रौर  जिसका  उद्देश्य  राजस्थान
 के  मरुस्थल  का  विकास  करके  उसे  भ्रन्न  के
 भण्डार  में  परिणित  करना  है,  पर  अनुमानत:
 84  करोड़  दयये  व्यय  होंगे  ।  राजस्थान

 नहर  के  कमाण्ड  क्षेत्र  में  50  लाख  एकड़  भूमि
 आयेगी  ।  परियोजना  का  प्रथम  चरण
 I970-7  तक  पूरा  हो  जायेगा  |  प्रथम

 चरण  को  भ्रवध्ति  में  22  मोल  लम्बे  राजस्थान
 फोडर  नहर  तथा  उसकी  वितरण  प्रणाली  पूरी
 की  जायेगी  ।  चतुर्थ  योजना  की  प्रवधि  में
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 क्षेत्र  क ेसमन्वित  विकास  के  लिये  i0  करोड़
 रुपये  की  व्यवस्था  की  गई  है  ।  परियोजना
 का  दूसरा  चरण  977  तक  पूरा  हो  जायेगा
 और  उस  अवधि  में  नहर  का  निर्माण  22  मील
 से  शुरू  करके  उसे  तथा  उसकी  वितरण
 प्रणाली  को  पूरा  करना  है  |

 महाराष्ट्र  की  प्रायातित  गेहूं  की  मांग

 8365.  शी बेवराव  पाटिल :  क्‍या
 ा  तथा  क््थि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 ic”  (क)  महाराष्ट्र  की  आयातित  गेहूं  की
 मासिक  मांग  क्‍या  है;

 (ख)  क्या  महाराष्ट्र  सरकार  ने  झनुराध
 “किया  है  कि  भ्रायातित  गेहूं  का  वर्तमान  कोटा
 बढ़ा  दिया  जाये;  और

 (ग)  यदि  हां,  तो  उनको  मांग  पर  क्‍या

 कार्यवाही  की  गई  है  ?

 re,  कृषि,  सामुदायिक  विकास  तथा
 सन्त्रालय  में  राज्य-मन्त्रो  (भी  प्रज्ञा-

 साहिब  िस्दे)  :  (क)  महाराष्ट्र  सरकार  से
 विशिष्टल:  आयातित  भ्नाजों  की  कोई  निय-
 मित  मासिक  मांग  प्राप्त  नहीं  हुई  है  |  पंचांग
 वर्ष,  967  में  अब  तक  7  से  8  लाख
 मीटरी  टन  खाद्यान्न  मांगे  गये  थे  ।  पुनः  मई  से
 सितम्बर,  967  तक  की  अवधि  के  लिये
 प्रति  मास  .45  से  7.50  लाख  मीटरी
 टन  खाद्यान्न  मांगे  गये  है  1

 (ख)  जीहां।

 (ग)  महाराष्ट्र  को  खाद्यान्नों  की  सप्लाई
 अन्य  राज्यों  की  सापेक्ष  झआवश्यकताञों  को
 ध्यान  में  रख  कर  सीमित  उपलब्धि  से  यथा-
 सम्भव  अ्रधिक  से  अधिक  की  जा  रही  है  |

 Foreign  Tourists  in  Rajasthan
 3366.  Shri  D.  N.  Patodia:

 Shri  N.  K.  Sanghi:
 Will  the  Minister  of  Tourlam  and

 Civil  Aviation  be  pleased  to  state:
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 (a)  whether  Government  have  made
 any  assessment  to  find  out  the  number
 of  foreign  tourists  who  visit  places
 of  tourists  jnterest  in  Rajasthan  every
 year;

 (b)  whether  there  has  been  any
 decline  in  the  number  of  tourists  who
 visited  Rajasthan  during  the  last  three
 years;

 (c)  whether  Government  have  tried
 to  find  ovt  the  causes  for  the  same;
 and

 (d)  if  so,  the  remedial  steps  taken
 or  proposed  to  be  taken  in  the  matter?

 The  Minister  of  Tourism  ang  Ofvil
 Aviation  (Dr.  Karan  Singh):  (a)  A
 sample  survey  of  the  yjumber  of
 foreign  tourists  visiting  each  State
 Was  made  in  1962.  This  survey  was
 confined  to  the  tourists  fram  North
 America,  Western  Europe,  Australia
 and  Japan.  It  was  then  estimated  that
 about  6.2  per  cent  of  the  tourists
 from  these  countries  visited  the  State
 of  Rajasthan,  Of  these,  approximately
 93  per  cent  visited  Jaiprr  and  5  per
 cent  visited  Udaipur.  This  assess-
 ment  has  not  been  made  in  subse-
 quent  years.

 (b)  There  is  no  reason  to  hold  that
 there  hag  been  such  a  decline  except
 for  a  period  during  the  Indo-Pakistan
 conflict.

 (९)  and  (d).  Do  not  arise.

 Urea  Fertilizer  from  Japan
 8367.  Shri  EK.  P.  Singh  Deo:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Japan
 has  offered  to  India  seven  million  yen
 credit  for  the  purchase  of  urea  fer-
 tilizer;  and

 (b)  if  so,  the  terms  of  the  credits?

 Cooperntion  (Shri
 Annasahib  Shinde):  (a)  Yes,  Sir.
 Japan  has  offered  yen  credit  equiva-
 lent  to  7  million  dollars.
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 (b)  The  loan  is  repayable  over  a
 periog  of  5  years  inclvding  five
 year’s  grace  and  carries  an  interest
 of  5.75  per  cent  per  annum.  The  clos-
 ing  date  of  the  loan  will  be  31-3-1969.,
 The  loan  is  a  part  of  food  aid  to  India
 and  is  meant  for  the  purchase  of  urea
 fertilizer  of  Japanese  manufacture.
 Automobile  Association  of  Upper  India

 8368.  Shri  Jyotirmoy  Basu:  Will  the
 Minister  of  Transport  and  Shipping
 be  pleased  to  state:
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 (a)  the  form  of  patronage  Govern-
 ment  extend  to  the  Automobile  As-
 sociation  of  Upper  India:  and

 (b)  whether  Government  in  any
 way  exercise  any  control  over  its
 functions,  finance  etc?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  The  Association
 has  been  recognised  by  the  Delhi  Ad-
 ministration  for  the  purpose  of  is-
 suing  driving  licences  under  the  Motor
 Vehicles  Act,  1939,  collection  of  tax
 under  the  Delhi  Motor  Vehicles  Taxa-
 tion  Act,  1962,  and  the  issue  of  tax-
 tokens  to  its  members.

 (b)  The  accounts  of  the  Association
 relating  to  collection  of  Motor  tax
 and  fee  for  conducting  driving  tests
 and  issuing  driving  licences  are  sub-
 ject  to  audit  by  the  Delhi  Administra-
 tion.

 बिहार  के  पटसन  उगाने  वाले  क्षेत्रों  में
 सड़कों  का  निर्माण

 8368  के.  श्री  गुणानन्व  ठाक्र:
 क्या  खाद्य  तथा  क्च  मंत्रों  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  सड़कों  का  निर्माण  करने  के
 लिये  सरकार  द्वारा  बिहार  में  पटसन  उगाने
 वाले  क्षेत्रों  को  प्रति  वर्ष  कितना  भ्रनुदान
 दिया  जाता  है;

 (ख)  बिहार  के  पूणिया  तया  सहरसा
 जिले  के  पटसन  गाने  वाले  क्षेत्रों  में  उक्त
 अनुदान  से  शब  तक  कितने  मौल  लम्बी  सड़क
 बनाई  गई  है;
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 (7)  क्‍या  यह  सच  है  कि  उक्त  अनुदान
 का  बड़े  पैमाने  पर  दुरुपयोग  किया  गया  था;
 श्रौर

 (घ)  यदि  हां,  तो  सरकार  ने  इस  बारे
 में  क्‍या  कार्यवाही  की  है  ?

 खाद्य,  कृषि,  सामवयिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य-मंत्री  (श्री  प्रन्ना-
 साहिब  दिन्दे )  :  (क)  से  (घ).  जानकारी

 इकट्ठी  की  जा  रही  है  और  मिलते  हो  सभा
 पटल  पर  रख  दी  जायेगो  ।

 Fruit  preservation  Factories  in  Assam
 8368-B.  Shrimatj  Jyotang  Chanda:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  names  of  the  fruit  preser-
 vation  factories  in  Assam  with  their
 capacities;

 (b)  whether  any  of  them  has  receiv-
 ed  Government  help;  and

 (c)  whether  Government  have  any
 scheme  to  develop  this  industry  in
 Assam  for  boosting  up  exports?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  A  statement
 is  laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No,  LT-37l/
 67).

 (b)  Yes,  Assistance  has  been  forth-
 coming  from  the  State  Government
 and  National  Cooperative  Develop-
 ment  Corporation.

 (c)  Messrs  Assam  Fruit  Products
 Ltd,  have  been  granted  Industrial
 Licence  to  manufacture  Pineapple  and
 Orange  products  on  a  large  scale  at
 Silchar,  This  plant,  when  set  up,  shall
 be  able  to  export  products  to  foreign
 countries.

 समाजवादी  देशों  के  पोतों  द्वारा  कमोंगन  की
 धदावगी

 a3zes—.  श्री  भोगेख  का:  क्‍या
 परिचहुस  तथा  सौबहन  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  समाजवादी
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 देशों  के  पोत  एजेन्टों  को  पोतों  पर  लादे  गये
 माल  के  लिये  कमीशन  की  अदायगी  के  विषय

 में  प्रक्रिया  का  पूरी  तौर  से  पालन  नहीं  करते  हैं;

 प)  यदि  ऐसा  है  तो  क्‍या  इसके
 परिणामस्वरूप  उन  देशों  के  साथ  भारतोय
 ब्यापार  पर  प्रभाव  पढ़ता  है;  और

 (ग)  यदि  ऐसा  है  तो  इस  सम्बन्ध  में
 सरकार  क्‍या  कार्यवाही  करने  का  विचार
 रखती  है  ?

 परिवहन  तथा  नौवहन  सस्त्री  (ate  ate
 ‘howe  Who  राब)  :  (क)  अमो  तक
 ऐसे  किसो  मामले  को  सूचना  नहीं  मिली  है  1

 (ख)  शौर  (ग).  प्रश्न  नहीं  उठता  ।

 मध्य  प्रदद्ा  क ेलिए  बिदव  बेंक  तहाथता

 8368.-घ.  श्री  to  Wo  दीक्षित:
 क्या  wre  तथा  कृषि  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  को  सरकार  ने
 बनरोपण,  विस्तार  तथा  वन  संरक्षण  हेतु
 राज्य  के  लिये  विश्व  बैंक  से  कुछ  वित्तीय
 महायता  प्राप्त  करने  के  लिये  केन्द्रोय  सरकार
 पर  जोर  डाला  है;  और

 ख़)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  ने  क्या  प्रगति  को  है  ?

 खाद्य,  कृषि,  सामुबापिक  विकास  तथा
 सहकार  मन्त्नालय  में  राज्य-मन्त्री  (श्री  झप्ना-
 साहिब्र  बिछे)  :  (क)  जी  नहीं  1  वन  विभाग
 के  लिये  विश्व  बैंक  से  वित्तीय  सहायता  लेने  हेतु
 प्रध्य  प्रदेश  सरकार  का  कोई  प्रस्ताव  नहीं  है।
 फिर  भो  मध्य  प्रदेश  के  वतों  का  काफो  भाग

 पूर्वानिवेश  सर्वेक्षण  के  यू  ०  एन०  स्पैशल  फंड
 ओजैक्ट  जो  शब  चालू  है  के  अन्तर्गत  झाता  है  ।

 (ख)  प्रश्न  ही  नहीं  होता  ।
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 12,06  hrs,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 RerorTep  DeEporrTaATion  oF  IWDIAN

 NATIONALS  FROM  SINGAPORE

 शी यचाराल भित  (देहरादून)  in  प्रध्यक्ष
 महोवय,  मैं  भ्रविलम्बनीय  लोक  महत्व  के
 निम्नलिखित  विषय  की  श्रोर  बैदेशिक-कार्य
 मन्त्री  का  ध्यान  दिलाता  हूं  और  प्रार्थना  करता

 हैं  कि  वह  इस  बारे  में  एक  वक्‍तव्य  दें  —

 “सिगापुर  से  भारतीय  राष्ट्रजनों  के
 देश  निकाले  का  समाचार  i

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  Following  the
 British  decision  to  withdraw  their
 troops  from  the  base  in  Singapore
 there  has  been  apprehension  that  the
 ensuing  retrenchment  would  adverse-
 ly  affect  large  numbers  of  Indians  in
 Singapore.  There  have  also  been
 some  press  reports  which  in  general
 conveyed  the  impression  that  Indians
 in  Singapore  have  been  singled  out
 for  discriminatory  treatment.

 I  should  like  to  keep  the  House
 informed  of  the  position  in  this  re-
 gard.  There  are  approximately  29,000
 currently  employed  in  the  base  in
 Singapore  of  whom  about  6,000  are
 Indian  nationals.  According  to  the
 Singapore  authorities  retrenchment
 during  the  next  year  wii]  affect  bout
 2,500  people,  and  by  970  about  15,000
 might  be  unemployed,

 The  Singapore  Government's  pri-
 mary  responsibility  will  be  towards
 their  own  citizens  including  those  of
 Indian  origin.  They  have,  however,
 stated  that  they  would  provide  work
 permits  to  non-Singapore  citizens  also
 in  case  they  find  alternative  employ-
 ment.  They  have  also  said  that  the
 latter  category  will  be  free  to  stay
 on  in  Singapore,  if  tney  so  desire.
 Singapore  has  no  intention  of  forcibly
 deporting  non-citizens,  or  for  that
 matter  Indians  in  particular.
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 Some  press  reports  have  appeared
 indicating  *hat  the  Singapore  Gov-
 erament  might  make  things  gqiffieult
 for  Singapore  nationals  of  Indian  yri-
 gin  by  preventing  their  families
 from  re-entering  Singapore  in  cases
 when  such  families  have  been  away
 from  the  country  for  a  congidepeble
 time.  In  point  of  fact  the  Immi-
 gration  (Prohibition  of  Entry)  Oniler
 of  296  enables  the  Singapore  Gov-
 ernment  to  prohibit  the  entry  of  the
 wife  of  Singapore  citizen  who  has
 been  living  separately  from  her  hus-
 band  for  a  continuoys  period  of  five
 vears.  This  Ordinance  applies  to
 families  of  Singapore  citizens  irres-
 pective  of  their  origin.  The  recent
 announcement  on  the  subject  does
 not  therefore  appear  to  be  any  new
 policy  decision,  mor  can  it  be  cans-
 trued  as  discriminatery  against  people
 of  Indian  origim  im  Singapore,  as  it
 applies  to  all  citizens  of  Singapore.

 There  have  also  been  press  reports
 suggesting  that  inducements  are  being
 offered  to  Singapore  citizens  of  Indian
 origin  to  renounce  their  citizenship
 and  return  to  India,  On  July  23rd,
 one  of  the  Singapore  leaders  in  a
 speech  advised  Singapore  citizens
 facing  unemployment  to  take  this
 opportunity  to  seek  re-union  with
 their  families.  He  added  that  the
 Singapore  Government  would  facili-
 tate  withdrawal  of  their  gratuity  and
 provident  fund  even  though  they
 might  not  have  reached  the  age  of
 55,  provided  they  were  to  “leave  the
 country  with  no  intention  of  coming
 back”.  It  was,  however,  made  quite
 clear  that  should  any  such  persons
 wish  to  continue  to  stay  in  Singapore,
 the  Government  would  look  after
 ‘hem  “without  any  discrimination”.
 We  have  also  been  assured  by  the
 Singapore  Government  that  there  was
 nothing  in  these  remarks  to  indicate
 that  they  were  intendeg  to  apply  to
 persons  of  Indian  origin  alone.

 In  view  of  the  concern  that  was
 felt  regarding  the  future  of  Indjans
 in  Singapore,  the  matter  was  taken
 up  with  the  Singapore  Government
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 and  with  the  High  Commissioner  af
 Singapore  in  Delhi.  The  Goyagn-
 ment  of  Singapore  has  clarified  that
 it  is  definitely  not  their  intention  to
 discriminate  in  ‘any  manner  against
 people  of  Indian  origin.  The  Prime
 Minister  of  Singapore,  Mr.  Lee  Euan
 Yew  has  himself  assured  us  on  this
 point.  We  have  accepted  the  assur-
 ance  of  the  Government  of  Singapore
 and  we  feel  that  they  will  be  imple-
 mented  both  in  letter  and  spirit.  On
 owr  part  we  sball  continue  to  cogpe-
 rate  with  them  to  ensure  that  Indjans
 in  Singapore  remain  fully  conscious
 of  their  rights  and  responsibilities.
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 We  have  also  made  it  clear  that
 any  Singapore  citizen  of  Indian  origin
 cannot  automatically  claim  Indian
 nationality  merely  by  penouncing  their
 Singapore  citizenship.  They  would
 become  stateless  ons  and  would
 have  to  fulfil  the  conditions  laid  down
 for  Indian  citizenship  before  being
 entitled  to  it.

 Singapore  shares  with  us  a  common
 dedication  to  the  principle  of  a  multi-
 racial,  multi-lingual  and  secular  so-
 ciety,  and  we  in  India  have  watghed
 with  admiration  the  dynamism  and
 imagination  with  which  the  Govern-
 ment  of  Singapore  under  its  present
 leadership  has  been  taking  steps  to
 build  up  the  country  on  these  lines.
 We  are  confident  that  they  will  con-
 tinue  to  follow  these  policies  which
 have  helped  greatly  to  consolidate  the
 friendly  relations  between  our  two
 countries.

 May  I]  make  one  appeal  to  the
 House?  We  are  engaged  in  very
 delicate  talks  both  here  and  in  Singa-
 pore  with  regard  to  this  problem  and
 I  will  appeal  to  the  Members  of  this
 House  not  to  say  anything  which
 make  the  Singapore  Government  feel
 that  we  are  interfering  with  their
 internal  affairs.  Singapore  has  been
 a  very  friendly  country.  We  have
 had  assurances  and  I  am  sure  this
 problem  will  be  tackled  in  the  spixit
 in  which  the  Prime  Minister  down-
 wards  have  said  it  will  be  tackled.
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 at  यशपार्ुण्ह  :  मन्त्री  महोदय  ने
 हाउस  को  यह  इनफार्मेशन  दी  है  कि  उन  लोगों
 की  क्‍या  हैल्प  की  जा  रही  है  ।  वहां  करोब
 बीस  हज़ार  भारतीय  मूल  के  लोग  हैं  ।  ये  ऐसे
 लोग  हैं  जिन  को  वहां  की  नागरिकता  नहीं
 मिल  सकी  है  1  मैं  जानना  चाहता  हूं  कि  क्या
 यह  सही  नहीं  है  कि  वहां  के  प्राइम  मिनिस्टर
 एक  चीनी  हैं  ?  एक  चीनी  प्राइम  मिनिस्टर
 हिन्दुस्तानियों  के  प्रति  जो  रुख  रख  सकता  है
 उसको  यह  हाउस  अच्छों  तरह  से  जानता  है
 और  कभी  भी  उसको  स्वीकार  नहीं  कर  सकता
 Kea.

 कछ  झाततोय  हवस्य  :  नहीं  ।

 श्री  यशारालसिह  :  इसके  झलावा  वहां
 की  कैबिनेट  के  लेबर  मिनिस्टर  ने  साफ  यह
 कहा  है  कि  कोई  हिन्दुस्तानी  जो  यहां  का  नाग-
 रिक  है  वह  अपने  परिवार  के  लोगों  को  ला
 नहीं  सकता  है  ।  ऐसी  व्यवस्था  में  श्राप  तो
 दोस्ती  का  होल  पीटते  रहें  और  दूसरे  लोग
 हमारी  जड़ें  काटते  रहें  यह  कब  तक  बरदाश्त
 किया  जा  सकता  है  ?

 Shri  M,  C.  Chagla:  My  hon,  friend
 has  done  what  I  appealed  to  the
 Houge  not  to  do.  The  Prime  Minister  of
 Singapore  is  a  great  friend  of  India
 and  he  is  a  very  able  man.  He  has
 administered  that  country,  as  we  said,
 with  great  dynamism  and  with  a  great
 sense  of  fairplay  to  all  those  who  had
 become  Singapore  citizens.  He  has
 been  saying  that  no  people  are  more
 welcome  in  Singapore  than  Indians
 who  have  acquired  Singapore  citizen-
 ship.  Therefore,  I  appeal  to  my  hon.
 friends  not  to  indulge  in  these
 things.

 श्री  हुकम  वन्  कछुवाय  (उज्जैन)  :

 इसको  रिकार्ड  में  स ेनिकाला  जाए  |

 Shrimati  Tarkeshwari  Sinha
 (Barh):  His  remarks  may  be  expung-

 ed.
 Mr,  Speaker:  No,  no.  Hon.  Mem-

 bera  should  not  misuse  their  privilege
 like  this  and  after  that  it  cannot  be
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 simply  removed.  The  Speaker  has
 not  got  that  power  under  any  rule  to
 simply  white  wash  everything  and
 remove  everything.  For  that  you
 must  change  the  rules.
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 श्री  झटजल  बिहारो  वाजपेयी  (बलरामपुर):
 उनसे  कहा  जाए  कि  वह  कहें  कि  उनका  मतलब

 यह  नहीं  था  |

 Mr.  Speaker:  Members  must  be
 careful.

 शी  रबी  राय  (पुरी)  :  मैं  सवाल  करने से
 पहले  मन्त्री  महोदय  को  याद  दिलाना  चाहता  हूं
 कि  सिंगापुर  का  असली  नाम  सिहपुर  है  जो
 भारतीय  नाम  है  1  962  में  चीनी  आक्रमण
 के  बाद  एक  चीज़  सामने  शाई  है  1  हिन्दुस्तानी
 लोग  विदेशों  में  जहां  जहां  हैं--ग्रदन  का
 सवाल  तो  सामने  झा  चुका  है--इंडोनेशिया
 है,  नैरोबी  है,  तथा  दूसरे  देश  हैं  सब  जगह  से
 उनको  निकाला  जा  रहा  है  ।  उन  देशों  का  यह
 जो  रुख  है  यह  ठीक  नहीं  है  मैँ  जानना  चाहता
 हूं  कि  इस  सिलसिले  में  क्या  कोई  अध्ययन
 आपने  किया  है  कि  चीनी  झ्ाक्रमण  के  बाद  से
 भारतीय  लोगों  के  साथ  इस  तरह  का  बरताव
 क्यों  किया  जा  रहा  है,  भ्रगर  किया  है  तो
 उसका  कया  नतीजा  निकला  है  और  नहीं  क्रिया
 है  तो  क्‍यों  नहीं  किया  है

 श्री  नाथ  पाई  (राजापुर)  :  कब  करने
 जा  रहे  हैं?

 श्र;  रबी  राय:  कब  करने  जा  रहे  हैं  ?

 Shri  M.  C.  Chagla:  [  myself  went
 to  Singapore  recently  and  met  Indian
 citizeng  there.  I  had  talks’  with  some
 of  them.  I  want  to  assure  the  House
 that  the  Indians  there  are  very  happy
 and  many  of  them  are  flourishing.

 क्री  फिवि  कुमार  शास्  (अलीगढ़  k
 सिंगापुर  में  जो  भारतीय  बसे  हैं  वे  कितनी
 पीढ़ियों  से  वहां  हैं  शौर  उतकी  कुल  सम्पत्तियां
 वहां  पर  कितनी  है  ?
 Shri  न,  C.  Chagia:  There  are  some

 who  are  there  for  generations.  Some
 have  gone  recently,  I  do  not  know
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 about  the  value  of  their  property.  I
 would  like  to  have  notice.

 श्री  शिव  चन्द  शझा  (मधुबनी)  :  मन्त्री
 महोदय  ने  भ्रपने  बयान  में  कहा  है  कि  अगले
 साल  पज्चीस  सौ  हिन्दुस्तानी  बेकार  हो  जाएंगे
 और  970  तक  पन्द्रह  हज़ार  अ्नएम्प्लाय
 हो  जायेंगे  ।  मैं  जानना  चाहता  हूं  कि  इन
 पक्चीस  सौ  और  पन्द्रह  हज़ार  में  कितने

 हिन्दुस्तानी  ऐसे  हैं  जो  झ्ालरेडी  सिंगापुर  के
 सिटीजन  हैं  और  कितने  सिटीज़न  नहीं  हैं  ?
 957  में  वहां  जो  सिटीज़नशिप  बिल  पास

 किया  गया  था  उसमें  कहा  गया  था  कि  जो
 कामनवेल्थ  के  नागरिक  हैं  वे  दो  साल  के  भ्रन्दर
 रजिस्ट्रेशन  करवा  लें  और  वे  नागरिक  हो
 जायेंगे  ।  मैं  जानना  चाहता  हूं  कि  ऐसे  कितने

 हिन्दुस्तानी  लोगों  ने  रजिस्ट्रेशन  के  लिए
 एप्लाई  किया  कितनों  को  नागरिकता  प्रदान
 की  गई  झर  कितनों  को  नागरिकता  प्रदान
 नहीं  की  गई  ?

 Shri  M.  rom  Chagla:  My  hon.  friend
 has  misunderstood  the  answer  ]  have
 given.  I  said,  the  total  number
 working  on  the  British  bases  is  30,000
 and  15,000  will  become  redundant  by
 1970.  Of  these  30,000  working  at

 the  base,  only  6,000  are  Indian  natio-
 mals.  I  am  sorry  I  am  not  in  a
 position  to  say  at  present  how  many
 are  Singapore  citizens  and  how  many
 of  them  have  not  yet  acquired  Singa-
 pore  citizenship.  We  are  getting
 those  figures.  About  the  other  part
 of  the  question,  we  have  been  assur-
 ed  that  if  any  Indian  national  ap-
 plies  for  Singapore  citizenship  and
 satisfies  the  conditions  laid  down  for
 the  acquisition  of  Singapore  citizen-
 ship,  he  will  be  granted  that  citizen-
 ship.

 aft  ो०  प्र०  त्यागी  (मुरादाबाद)  :
 जो  भारतीय  लोग  वहां  रह  रहे  हैं  शौर  जिन्होंने
 वहां  की  नागरिकता  भी  ले  ली  है  और  उनके
 जाल  बच्चे  तवा  स्त्रियां  चार  पांच  साल  से  या
 उससे  ज्यादा  भर्से  से  इधर  ही  रह  रहे  हैं  भोर
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 वहां  की  सरकार  उनके  बाल  बच्चों  को  झाने
 की  भ्नुमति  नहीं  दे  रही  है  ऐसे  भारतीय
 झगर  विवश  होकर  भारतीय  नागरिकता
 लेना  चाहें  और  यहां  झाना  चाहें  तो  क्या  इसके
 सम्बन्ध  में  भारत  सरकार  ने  कुछ  विचार
 किया  है  ?

 Shri  M.  C.  Chagla:  The  usual  pat-
 tern  of  Indian  behaviour  in  Singapore
 at  least  with  regard  to  workers  is,
 they  acquire  Singapore  citizenship,
 work  there  till  they  retire,  get  their
 provident  fund,  come  back  and  join
 their  family  in  Qndia.  Their  fami!-
 lies  remain  in  India.  As  regards  the
 question  of  the  family  going  to  join
 them  in  Singapore,  this  matter  will
 be  decided  according  to  the  Singa-
 pore  law.  But  again,  we  have  been
 assured  that  there  will  be  no  discri-
 mination  with  regard  to  the  entry  of
 families  between  Indians  and  citizens
 of  other  Asian  origin.
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 क्रो  झो०  प्र०  त्यागों  :  मेरा  प्रश्न  दूसरा
 था  1  जहां  तक  मेरी  जानकारी  है  कुछ  भारतीय

 ऐसे  हैं  जिनके  परिवार  यहां  रहते  हैं  भौर  वे

 खुद  वहां  काम  करते  हैं  ।  उन्होंने  वहां  की
 सिटीजनशिप  भी  ले  ली  है  1  वे  भगर  भपनी
 धर्म  पत्नी  को  बुला  कर  वहां  भपने  पास  रखना

 चाहें  तो उनकी  इतनी  सहायता  तो  कम  से  कम
 श्राप  कर  दें  और  भगर  उनकी  स्त्री  वहां  नहीं  जा
 सकती  है  तो  वैसी  स्थिति  में  भ्रगर  वे  भारतीय
 नागरिक  बनना  चाहें  तो  मैं  जानना  चाहता  हूं
 कि  गवर्नमेंट  उनकी  क्‍या  मदद  करेगी  ?

 Shri  का  0.  Chagla:  As  regards  tak-
 ing.  up  Indian  citizenship,  if  they
 renounce  Singapore  citizenship  they
 become  stateless  persons.

 Mr.  Speaker:  What  the  hon.  Mem-
 ber  asks  is,  if  he  has  already  taken  citl-
 zenship  there  and  his  family  is  here
 what  is  the  help  that  this  Govern-
 ment  is  giving  for  him  to  take  his
 family  there?

 Shri  M,  C.  Chagla:  The  normal  pat-
 tern  is  to  leave  the  family  behind,  go
 and  work  there,  after  retirement  get
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 the  provident  fund  and  then  come
 back  and  join  the  family  here.  There-
 fore,  the  problem  does  not  arise.  If
 they  want  to  get  their  families  there,
 as  I  said,  this  would  be  regulated  by
 the  Singapore  law  and  there  would
 be  no  discrimination,  As  regards
 citizenship....

 श्री  श्रो०  No  त्यागी  :  अ्रध्यक्ष  महोदय
 यह  इन्डाइरेक्ट  वे  में  उनको  निकालने  का
 रास्ता  है।  भ्रगर  वह  अपने  परिवार  को  सिटि-
 अन  बनाना  चाहते  हैं  वहां  का,झौर  परिवार
 फो  वहां  नहीं  ले  जाने  पायेंगे

 12.22  hra.
 RE,  DISPOSAL  OF  NOTICES  FROM

 MEMBERS

 Some  hon.  Members  rose—

 Mr.  Speaker:  Let  us  proceed  now—
 Dr.  ४.  K.  R.  V.  Rao—

 Shri  Nath  Pai  (Rajapur):  Sir,  I  rise
 to  a  point  of  order,

 डा०  राम  भूनोहर  लोहिया  (कन्नौज).
 मेरा  व्यवस्था  का  प्रश्न  नियम  5  झअन्तर्गत

 है  अध्यक्ष  के  प्रादेश  नियम  iis  के  अन्तगंत,
 Mr,  Speaker:  I  have  not  received

 anything.
 Shri  Nath  Pai:  You  have  received

 from  me.

 Bre  रास  भनोहर  लोहिया  :  लेकिन  मैं
 नियम  बता  रहा  हूं  ।  अध्यक्ष  के  भ्रादेश-नियम
 25  के  भ्रन्तर्गत  |  मुझे  क्या  मालूम  था  कि  यह

 करने  वाले  हैं  जो  मैं  श्राप  को लिखता  ?  यह  जो
 बयान दे  रहे  हैं  भ्रगर  वह  किसी  ऐसी  चीज  के
 ऊपर  है  जिसका  कि  मैंने  ज़िक्र  किया  था  अपने
 भाषण  में  भौर  उसके  जवाब  में  मन्त्री  महोदय
 ने  गलतबयानी  की  थी  तब  यह  बयान  तभी
 दे  सकते  हैं  जबकि  में  उसके  ऊपर  कछ  कह  लूं
 तब  यह  उत्तर  दे  सकते  हैं  |

 Shri  Nath  Pai:  Sir,  under  the  rules
 I  am  required  to  draw  your  atten~-
 ton,  before  the  list  of  business  is  en-
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 tered  into,  under  rule  225,  that  you have  to  dispose  of  the  notices  we  have
 given.

 Mr.  Speaker:  Should  I  dispose  them
 of  on  the  floor  of  the  House?  I  would
 request  the  hon,  Member  to  advise  me
 on  this.

 Shri  Nath  Pai:  Not  at  all.
 Mr.  Speaker:  Am  I  to  dispose  of  all

 the  notices  I  have  received  on  the
 floor  of  the  House?  I  am  prepared  to
 do  it  if  that  ig  the  desire  of  the
 House,

 Shri  Nath  Pai:  Sir,  there  is  a  lot  of
 confusion  between  you  and  us  some-
 times;  all  the  credit  should  not  come
 to  us,  you  have  a  lion's  share  in  it.

 Mr.  Speaker:  I  do  not  accept  that
 on  any  day  all  the  notices  that  are
 received  should  be  disposed  of  on  the
 floor  of  the  House.  I  am  not  prepared
 to  accept  that.  I  do  not  think  any
 Speaker  is  capable  of  doing  it.

 Shri  Nath  Pal:  Sir,  you  do  not  say
 what  the  matter  is.  The  House  does
 not  know  what  the  matter  is.

 Mr,  Speaker:  I  have  the  paper  with
 me,  What  is  the  use  of  raising  it  in
 the  House  and  asking  me  to  take  a
 decision?

 Shri  Nath  Pai:  From  yesterday's
 proceedings,  I  do  not  see  which  mat-
 ter  you  have  kept  pending.

 Mr.  Speaker:  I  would  request  the
 hon.  Member  to  hear  me  for  a  minute.

 Shri  Nath  Pai:  Why  a  minute,  Sir,
 the  whole  day  I  will  sit  with  you.

 Mr.  speaker:  I  want  the  hon.
 Member  to  hear  me  so  that  I  need  not
 say  every  time  “please  sit  down”.  All
 that  I  am  saying  is,  if  I  had  given
 permission  I  would  have  myself  re-
 quested  him  to  raise  it,  As  the  hon.
 Member  himself  knows,  30  to  40  noti-
 ces  are  given  every  day.  I  do  not
 want  to  mention  what  the  notice  is
 about.  I  have  the  paper  with  me.
 Only  when  it  is  permitted  and  due
 notice  is  given,  #  can  be  raised  in  the
 House.
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 Shrj  Nath  Pai:  I  have  given  several
 notices.  I  do  not  know  what  you  are
 disallowing.  Sir,  kindly  bear  with  me
 patiently  for  a  minute.  There  was  an
 adjournment  motion.

 Mr,  Speaker:  I  am  only  worried
 that  if  I  allow  the  hon.  Member  now
 it  will  become  a  practice.

 Shri  Nath  Pai:  I  have  gone  very
 carefully  through  tthe  record.  It  is
 on  page  30326.  You  say:  “There  are
 three  matters  pending  before  me”.
 Earlier  to  that  you  say,  in  reply  to
 my'  question,  “I  am  having  it  in  con-
 sideration”.  If  you  say  it  has  been
 disposed  of,  I  will  not  try  to  raise  it.
 You  have  not  disposed  it  of,  that  is
 my  submission,  and  therefore  my
 right  arises.  I  am  quite  clear.

 Mr.  Speaker:  Even  then  he  has  no
 right  to  raise  it  here  in  this  way.
 He  himself  says  that  I  have  not  dis-
 posed  it  of.  Anyway,  he  may’  raise
 it.  I  do  not  want  to  object.

 Shri  Nath  Pai:  Mr.  Speaker,  I
 would  like  to  know  which  matter  you
 have  disallowed.  Why  don’t  you  at
 least  clarify?

 Mr.  Speaker:  If  the  hon.  Member
 had  asked  me  I  would  have  told  him.
 He  never  asked  me  at  any  stage.  On
 the  floor  of  the  House  he  begins  rais-
 ing  it.

 Shri  Nath  Pai:  It  is  not  that  I  did
 not  do  that.  I  am  sorry  we  are  com-
 ing  to  this  level.  I  asked  through  pro-
 per  channel  and  I  was  told  yesterday’
 that  my  privilege  motion  js  being  held
 by  you.  The  privilege  motion
 arises  out  of  the  reply  of  Shri  Chagla;
 mine  was  against  him.  Today  I  have
 given  notice  of  a  motion  of  contempt
 of  the  House  against  him  that  when
 my  motion  hag  been  held  by  you  88
 pending,  a  clarification  has  been  given
 by  his  Ministry.  Now,  Mr.  Speaker,
 where  do  we  stand?  There  is  my  ad-
 journment  motion  and  there  is  my
 calling  attention  notice  and  other
 notices.  Which  of  them  have  you
 allowed,  disallowed  or  kept  pending?

 Mr,  Speaker:  I  am  not  going  to  tell
 pefore  the  House;  you  should  kindly
 excuse  me.
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 Shrj  Nath  Pai:  You  will  kindly

 excuse  me  by  enlightening  me  on
 this  point.

 Mr,  Speaker:  I  do  not  want  to  do
 it  here  in  the  House.  I  have  got  a
 number  of  notices  from  you  and,  a8
 you  have  yourself  stated,  I  have  not
 given  any  decision.  If  you  raise  it  in
 the  House,  what  can  I  do?  I  can  only
 say  that  I  have  not  come  ¢o  any  deci-
 sion.

 Shri  Nath  Pai:  At  .30  today  I  re-
 ceived  a  message  that  my  motion  of
 contempt  against  Shri  Chagla  has
 been  disallowed.  That  ig  the  latest
 information  I  nave  got.  I  am  ‘making
 enquiries  about  my  other  motions.  I
 beg  of  you  that  we  must  get  in  writ-
 ing  your  decisions  on  these  motions
 because  you  were  saying  repeatedly
 yesterday  that  you  will  inform  me
 through  the  proper  channel.  I  want  to
 know  whether  my  motion  is  being
 withheld,

 Mr.  Speaker:  That  is  a_  different
 point.  Yesterday,  it  was  about  ship-
 ping.

 Shri  Nath  Pai:  That  was  the  con-
 fusion.

 Mr.  Speaker:  I  have  got  so  many
 notices  before  ‘me,  One  is  about  All
 India  Ports  and  Docks  Workers.

 Shri  Nath  Pai:  That  is  an  adjourn-
 ment  motion.

 Mr,  Speaker:  When  I  reccive  80
 many  adjournment  motions,  some  are
 disallowed.  Now,  will  you  kindly  sit
 down?  I  want  to  be  guided  by  the
 House  about  the  procedure  that  has
 to  be  followed  in  these  cases.  If  you
 want  to  change  the  existing  practice,
 I  have  no  objection.  Every  member
 who  has  given  notice  of  a  motion  can
 raise  it  in  the  House,  whether  it  is
 admitted  or  not.  Let  us  have  it
 every  day.  I  have  no  objection.  But,
 surely,  if  Shri  Nath  Pai  alone  raises
 it  and  some  other  members  are  not
 allowed  to  raise  it,  I  will  pe  put  in  a
 very  delicate  and  embarrassing  posi-
 tion.  Because,  I  get  every  day  30  or
 40  notices  and  I  tell  all  the  members
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 “no,  I  am  not  allowing  them  and  you
 hall  not  be  allowed  to  raise  them  in
 the  House”.  Now,  if  Shri  Nath  Pai
 raises  it  and  I  allow  it,  while  not
 allowing  others,  my  position  will  be-
 come  difficult,  If  everyday  this  hap-
 pens,  what  am  I  to  do?  After  all,  each
 day  I  would  be  disposing  of  40  cal-
 ling  attention  notices  and  adjourn-
 ment  motions.  If  every  day  every
 member  raises  on  the  floor  of  the
 House  whatever  I  might  have  done  in
 respect  of  their  notices,  rejecting  or
 admitting  them,  what  would  be  my
 position.  The  House  or  the  Rules  Com-
 mittee  may  tell  me  what  I  have  to
 do.  I  will  follow  it.  I  have  no  ob-
 jection,  Every  day,  immediately  after
 the  question  hour,  every  member  can
 get  up  and  say  what  he  wants  about
 his  notice.

 Shri  Nath  Pai:  If  we  get  conflicting
 messages  from  your  office,  what  are
 we  to  do?

 Mr.  Speaker:  Where  is  the  conflict-
 ing  message?

 Shri  Nath  Pai:  My  motion  of  pri-
 wilege  is  being  kept  pending.  Is  it  90?

 Mr,  Speaker:  I  cannot  answer  your
 question  in  the  House.  I  refuse  to
 answer  it  here.

 Sbrj  Nath  Pai:  Then  where  do  I
 stand?  Why  don’t  you  tell  me  what  is
 allowed  and  what  is  not  allowed.

 Mr.  Speaker:  Then  I  can  under-
 stand.  If  you  want  intimation....

 Shri  Nath  Pai:  That  is  what  I  am
 asking  all  the  time.

 Mr.  gpeaker:  I  accept  the  sugges-
 tion.  In  the  Secretariat  there  may  be
 a  little  delay.  Anyhow,  we  can  do  it.
 At  10,30,  or  0.45  I  saw  this  privilege
 motion.  The  office  might  have  taken  a
 little  time  wo  send  the  communication
 in  writing.

 Shri  Nat,  Pai:  Unless  we  get  &
 communication  how  do  we  know  the
 fate  of  our  notices?
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 Mr.  Speaker:  If  it  is  the  desire  of
 the  members,  I  will  try  to  see  that
 members  gre  informed  of  the  position.

 Shri  Hem  Barua  (Mangaldai):
 There  ig  a  lot  of  dross  accumulating
 in  your  portals.  When  the  question  of
 the  finances  of  the  Nizam  came  up
 during  question  time  one  day,  you
 said  that  you  will  allow  half  an
 hour  discussion.  Immediately,  I  gave
 notice  of  a  half  an  hour  discussion,  Up
 till  now  I  have  not  been  informed  as
 to  what  happened  to  my  notice.  At
 the  same  time,  we  have  got  8  notice
 from  your  office,  telling  us  that  we
 should  not  table  short  notice  ques-
 tions  since  short  notice  questions  for
 the  rest  of  the  present  session  have
 already  been  fixed  up.  Now,  my  sub-
 mission  is  this.  Instead  of  putting
 down  one  short  notice  question  a  day,
 you  can  allow  two  short  notice  ques-
 tions,

 Shri  Chintamani  Panigrahj  (Bhu-
 baneswar:  Sir,  I  have  also  given
 notice  of  so  many  calling  attention
 and  short  notice  questions.  None  of
 them  seem  to  have  been  admitted.

 Mr.  Speaker:  Now,  we  will  take  up
 papers  to  be  laid  on  the  Table.

 2.30  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Report  or  SHIPPING  DEVELOPMENT  FUND
 CoMMITTEE  AND  STATEMENT  CORRECT-
 ING  CERTAIN  INFORMATION  GIVEN  ON
 25  Juty  967  RE.  REPATRIATION  OF
 Dr.  DHARMA  TEJA

 The  Minister  of  Transport  and
 Shipping  (Dr.  V.  K.  R.  V.  Rao):  Sir,
 I  beg  to  lay  on  the  Table:—

 qd)  A  copy  of  the  Report  and  Cer-
 tifled  Accounts  of  the  Shipping

 with  the  Audit  Report
 under  sub-section  (6)  of  section
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 6  of  the  Merchant  Shipping
 Act,  1958.

 (2)  A  statement  correcting  certain
 information  given  by  him  in
 the  House  on  the  25th  July,
 967  during  the  discussion  on
 the  statement  regarding  Repat-
 riation  of  Dr.  Dharma  Teja.
 [Placed  in  Library.  See  No,  LT-
 1347/67].

 Mr.  Speaker:  Next,  Shri  K.  K.  Shah.

 Shri  Nath  Pai  (Rajapur):  Sir,  I  do
 not  think  you  are  following  the  rules
 this  time.  You  had  told  us  then  that
 after  the  statement  is  made  by  the
 Minister  concerned,  you  will  allow  us
 an  opportunity  to  ask  questions....

 ..Mr,  Speaker:  That
 not  yet  been  made.

 statement  has

 Shri  Nath  Pai:  It  is  laid  on  the
 Table.

 Mr.  Speaker:  This  is  differen.  He
 is  yet  to  come  to  that.

 Shri  8,  M.  Banerjee  (Kanpur):  Sir,
 I  want  to  speak  on  sub-item  (2)  of
 item  4  of  the  agenda.  The  hon,  Minis-
 ter  has  laid  a  statement  on  the  Table,
 correcting  some  information  given  by
 him  on  the  floor  of  the  House  on  25th
 July  1967.  Here  I  would  point  out  that
 the  earlier  statement  was  made  by
 the  Minister  as  early  as  25th  July.
 Today  it  is  8th  August  and  he  is  cor-
 recting  it  now.  Previously  it  was
 Tuled  by  the  Chair  that  if  there  was
 any  apparent  mistake  committed  un-
 consciously  or  consciously,  inadver-
 tently  or  otherwise,  it  should  be  cor-
 rected  jmmediately.  He  is  correcting
 the  answer  which  he  gave  on  the
 25th  today  knowing  fully  well  that  the
 House  is  going  to  adjourn  on  the  20
 so  that  there  is  not  time  left  for
 discussion.  So  I  will  only  request  you
 to  see  that  it  is  not  gone  in  future,
 REPORT  OF  THE  ness  CouNncrL  oF  INDIA

 For  1968,  (Novemsrr-Decrmaer)
 The  Deputy  Minister  In  the  Ministry

 ‘of  Information  and  Sroadcasting

 Papers  Laid  SRAVANA  I7,  889  (SAKA)  Papers  Laid  7924

 (Shrimati  Nandiai  Satpathy):  sir,  on
 behalf  of  Shri  K.  K.  Shah,  I  beg  to
 lay  on  the  Table—

 A  copy  of  the  Report  of  the  Press
 Council  of  India  for  the  year
 966  (November-December)
 under  section  8  of  the  Prese
 Council  Act,  1965.  [Placed  in
 Library.  See  No,  LT-348/
 67.)

 Report  oF  THE  COMMISSIONER  OF
 RAILWAY  SAFETY  For  ‘1965-66,  Papers
 UNDER  SUB-RULE  (5)  OF  RULE  8  oF
 THE  AIR  CORPORATIONS  RULEs,  rrc.
 The  Deputy  Minister  in  the  Ministry

 of  Tourism  and  Civil  Aviation  (Shri-
 mati  Jahanara  Jaipal  Singh):  Sir,  on
 behalf  of  Dr.  Karan  Singh,  I  beg  to
 lay  on  the  Table—

 (l)  A  copy  of  the  Report  of  the
 Commissioner  of  Railway
 Safety  on  the  working  of  the
 Railway  Inspectorate  for  the
 year  1965-66.  [Placed  in  Li-
 brary,  See  No,  LT-349/67].

 (2)  A  copy  each  of  the  following
 papers  under  sub-rule  (5)  of
 rule  3  of  the  Air  Corporations
 Rule,  ‘1954:

 (i)  Summary  of  Budget  Esti-
 mates  for  Revenue  ang  Ex-
 penditure  of  Air  India  for
 the  year  1967-68,

 (ii)  Summary  of  Actuals  for  the
 year  ‘1965-66,  Budget  Esti-
 mates  and  Revised  Lati
 mates  for  the  year  1966-67
 and  Budget  Estimates  for
 the  year  l967-68  under
 Capita]  of  Air  India.

 [Placed  in  Library.  See  No,  LT-
 1350/67.)

 (iii)  Summary  of  Budget  Eati-
 mates  of  Revenue  and  Ex-
 penditure  of  the  Indian  Air-
 lines  Corporation  for  the
 year  1967-68.

 (iv)  Summary  of  Actuals  for  the
 year  ‘1965-66,  Budget  Esti-
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 mates  and  Revised  Estimates
 for  the  year  1966-67  and
 Budget  Estimates  for  the
 year  1967-68  under  Capital
 of  the  Indian  Airlines  Cor-
 poration.

 {Placed  in  Library.
 ‘1350/67.]
 STATEMENT  REGARDING  IDIKKI  HypRo-

 ELectaic  PRoJEctT
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  Sir,  I  beg  to
 lay  on  the  Table—

 A  statement  regarding  Idikki
 Hydro-Electric  Project  in
 Kerala.  [Placed  in  Library.
 See  No,  LT-35/67].

 AnnuaAL  Report  oF  INDIAN  CENTRAL
 OILSEEDS  COMMITTEE  FOR  THE  YEAR
 ‘1965-66,  Ec.

 See  No.  LT-

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  Sir,  I  beg  to  lay
 on  the  Table—

 {l)  A  copy  of  the  Annual  Report
 of  the  Indian  Central  Oilseeds
 Committee  for  the  year  1965-
 66.  [Placed  in  Library,  See
 No.  LT-352/67.]

 (2)  A  copy  of  the  Annual  Report
 of  the  Indian  Lac  Cess  Com-
 mittee  for  the  ‘year  1965-66.
 [Placed  in  Library.  See  No.
 LT-353/67.]

 (3)  A  copy  of  the  Report  of  the
 Indian  Central  Tobacco  Com-
 mittee  for  the  period  Ist  April,
 965  to  30th  September,  1965.
 [Placed  in  Library.  See  No.
 LT-354/67.]

 44)  A  copy  each  of  the  following
 Notifications  under  sub-section
 (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  955:—

 The  Andhra  Pradesh  Rice
 and  Paddy  (Restriction  of

 AUGUST  8,  967  B.A.C.  Report  5926

 Movement)  Second  Amend-
 ment  Order,  1967,  published
 in  Notification  No.  G.S.R.
 776  in  Gazette  of  India
 dated  the  25th  July,  1967,
 G.S.R.  67  published  in
 Gazette  of  India  dated  the
 26th  July,  ‘1967,

 [Placed  in  Library.  See  No.
 1355/67.)

 (ii)

 LT-

 NOTIFICATIONS  UNDER  MOTOR  VEHICLES
 Act,  939

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  Sir,  I  beg  to  lay  on
 the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (3)  of  section  33  of  the
 Motor  Vehicles  Act,  939:—

 (i)  The  Delhi  Motor  Vehicles
 (Second  Amendment)  Rules,
 967  published  in  Notifica-
 tion  No.  F.  3(39)  ‘/68-67-
 Transport  in  Delhi  Gazette
 dated  the  Ist  June,  1967.

 The  Delhi  Motor  Vehicles
 Rules  (Fourth  Amendment)
 Rules,  1967,  published  in
 Notification  No,  F.  3(10)/
 65-66-Transport  in  Delhi
 Gazette  dated  the  22nd  June,
 1967.

 (2)  Two  statements  showing  rea-
 sons  for  delay  in  laying  the
 above  Notifications.

 [Placed  in  Library,  See  No,  LT-
 1356/67.)

 (ii)

 3.32  bra,

 BUSINESS  ADVISORY  COMMITTES
 SeventH  Report
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 the  Seventh  Report  of  the  Business
 Advisory  Committee.

 Shri  M.  BE.  Masani  (Rajkot):  Sir,
 would  you  permit  me  to  say  a  word
 on  the  Business  Advisory  Committee’s
 Report  which  the  hon.  Minister  has
 presented?  I  am  sorry  to  learn  that
 it  has  not  been  decided  to  drop  for  the
 time  being  the  Unlawful  Activities
 (Prevention)  Bill.  May  I  appeal  to

 the  hon,  Minister  and  the  Government
 to  recognise  that  this  is  a  highly
 controversial  measure.  It  is  coming  at
 the  fag  end  of  the  session.  Many
 things  of  more  urgent  importance  to
 the  country  which  could  be  usefully
 ‘discussed  are  getting  left  out  for  lack
 of  time.  I  do  appeal  to  the  Govern-
 ‘ment  even  now  not  to  press  this  con-
 troversia]  measure.  Let  there  be  fur-
 ther  thought  on  jt  and  let  a  little  time
 be  released  for  other  things.  I  hope,
 by  the  afternoon  they  will  reconsider
 the  matter.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 fully  support  Shri  Masani.  This  Bill,
 the  Unlawful  Activities  (Prevention)
 Bill  is  a  most  controversial  Bill  and
 this  should  be  postponed  to  the  next
 session,  This  Bill  should  be  dropped
 and  in  its  place  we  should  have  a  dis-
 cussion  on  the  R.  K.  Hazarj  Report.
 Everybody  wants  that  this  Bill  should

 tbe  dropped.

 थी  झटल  बिहारी  बाजपेयी  (बलरामपुर):
 काल  कीौस्थिति  है  भारत  सरकार  के  पास  सुरक्षा
 में  उमका  समर्थत  करता  हुं।  अभी  देश  दे  सकट
 काल  की  स्थित  है।  भारत  सर  कार  के  पास  सुरक्षा
 अधिनियम  है  |  झगर  कोई  ऐसी  परिस्थिति
 'पैदा  हो  जाय  जिसका  सामना  करना  ज़रूरी

 हो  तो  सरकार  के  शस्त्रागार  में  काफ़ी  हथियार
 हैं  शत:  यह  नया  बिल  इस  सैशन  में  लाने  की
 जरूरत  नहीं  है  t

 Shri  Surendranath  Dwivedy  (Ken-
 ‘drapara):  We  all  associate  ourselves
 with  this  demand.

 Shri  S.  A.  Dange  (Bombay  Central
 South):  Sir,  we  associate  ourselves
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 with  this  request  because  the  formu.
 lations  in  this  Bill  are  so  wide  that
 no  lawful  activity  will  be  left  in  this
 country  if  it  is  passed  now.

 Mr.  Speaker:  Shri  Masani  to  pre-
 sent  the  Fourth  Report  of  the  Public
 Accounts  Committee,

 Shrj  8.  M,  Banerjee:  What  is  the
 reply  of  the  Government?

 Shri  Surendranath  Dwivedy:  Ap-
 peal  is  made  all  right  but  what  is  the
 reply  of  Government?

 Mr.  Speaker:  Let  us  see.  They  will
 perhaps  consider  it.

 Dr.  Ram  Subbag  Singh:  It  is
 possible  now  to  accede  to  it,

 Mr,  Speaker:  He  says  that  it  is
 not  possible  now.

 Shri  Nath  Pai  (Rajapur):  Who  said
 it?

 not

 Dr,  Ram  Subhag  Singh;  I  said  it.

 Mr,  Speaker:  The  Minister  said  it
 Unlawful  activity  is  not  of  the
 Speaker!

 2.34  hrs,
 PUBLIC  ACCOUNTS  COMMITT

 FourtH  REPORT

 Shri  M.  R,  Masani  (Rajkot):  Sir,  I
 beg  to  present  the  Fourth  Report  of
 the  Public  Accounts  Committee  re-
 garding  Action  taken  by  Government
 on  the  recommendations  of  the  Com-
 mittee  contained  in  their  Sixty-Fourth
 Report  (Third  Lok  Sabha)  regarding
 Purchase  of  Defective  Tyres,

 श्री  मधु  लिमये  (मुंगेर):  झष्यक्ष  महोदय
 नं०  l  8  बारे  में  मझे  कुछ  कहना  है  ।  श्री

 मीनू  मसानी  जी  ने  जो  पब्लिक  एकाउन्टस
 कमेटी  की  रपट  भ्रभी  मेज़  पर  रखी  है  वह  कोई
 मामली  रपट  नहीं  है।  भाषके  निर्देश  पर  पब्लिक

 एकाउन्टस  कमेटी  में  कहा  गया  था  कि  डिफे-
 क्टिव  टायसं  के  बारें  में  सरकार  ने  पब्लिक
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 [at  aq  लिमये]
 एकाउण्टस  कमेटी  की  64वीं  रपट  पर  क्‍या
 कार्यवाही  की  है,  उस  पर  वह  जांच  करे  |  मैं
 आपका  ध्यान  दिलाना  चाहता  हूं  कि  जिस
 मेजर  सिंह  ग्राफिसर  कमांडिंग  मलाड , , ,

 Mr,  SpeakeF:  You  are  going  into
 the  merits  of  it.

 श्री  मघु  लिमये  :  भाप  भ्रध्यक्ष  महोदय,
 मेरी  प्रार्थना  सुनिये  ।  यह  रपट  झब  झाई  है,
 शनिश्चर  को  यह  सत्र  खत्म  होने  जा  रहा  है
 इस  लिये  मैं  निवेदन  कर  रहा  हूं  कि  मैंने  भाफि-
 सर  कमांडिग  मलाड--मेजर  सिंह  का  मामला
 उठाया  था  और  मुझे  झाश्वासन  मिला  था  कि
 उसके  बारे  में  जांच  की  जायगी  ।  लेकिन  ब
 पब्लिक  एकाउण्टस  कमेटी  ने  कहा  है  कि  30
 नवम्बर  को  उनकी  रपट  श्ाती  है  और  पब्लिक
 एकाउणप्टस  कमेटी  कहती  है  कि  मेजर  सिंह
 के  खिलाफ  ाप  जांच  करिये,  लेकिन  ताज्जुब
 की  बात  है  कि  .6  दिसम्बर

 श्री  झटल  बिहारी  वाजपेयी  (बलरामपुर  ):

 यह  कौन  सी  रिपोर्ट  है  ?

 श्री  मधु  लिमये  :  डिफेक्टिव  टायरस  का,
 बह  सेना  की  सुरक्षा  का  मामला  है  |

 श्री  झटल  बिहारी  वाजपेयो  :  रिपोर्ट  तो
 झभी  मेज  पर  रखी  गई  हे,  यह  इन  के  पास  कैसे

 कागई है?

 थी  मघ  लिमये  :  मैंने  ग्रभी  देखा  है,  उस
 में  बया  है  ।  मेज  से  लिया  ny

 Mr.  Speaker:  Both  of  you  will
 please  sit  down.  It  has  been  present-
 ed  only  just  now.  I  would  request
 Mr.  Madhu  Limaye  to  write  to  me
 about  that.

 शमी  सघु  लिसये  :  शनिश्चर  को  यह  सत्र
 खत्म  हो  जायगा  |  कल  9  प्रगस्त  है--भ्रगस्त
 क्रान्ति  का  दिन  ।  लेकिन  सेना  में  इतनी  सड़ान
 शा  गई  है  कि  हम  लोग  चिन्तित  2  tT

 Mr.  Speaker:  You  write  to  me  about
 that  and  we  can  fix  some  time  for  a
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 discussion,  half-an-hour  or  whatever
 it  is.

 aft  wa  लिमये  :  असल  में  यह  प्रिवलेज
 का  मामला  है,  कल  मुझको  उठाने  दीजिये  +
 पब्लिक  शुकाउण्ट्स  कमेटी  की  सिफारिशों  का
 जब  अपमान  होंता  है

 “mOU  JON  tzeyteds:  “IL

 2.35  brs,
 STATEMENT  RE  THREATENED
 STRIKE  BY  ALL  INDIA  PORT  AND
 DOCK  WORKERS  FEDERATION  AT

 MAJOR  PORTS

 Mr,  Speaker:  You  need  not  read
 the  whole  thing.

 The  Minister  of  Tramsport  and  Ship-
 ping  (Dr.  V.  K.  BR.  V.  Kao):
 ‘This  is  a  long  statement.  I  lay  the
 statement  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-4357/
 67].

 Shri  Nath  Pai  (Rajapur):;  Sui,  मं
 have  gone  through  the  statement  laid
 on  the  floor  of  the  House  by  the
 Minister  of  Transport  and  Shipping.
 May  4  request  you  to  have  a  careful
 look  at  u%  My  adjournment  motion
 arises  out  of  the  acceptance  of  the
 failure  on  the  part  of  the  Govern-
 ment,  You  must  not  have  had  enough
 time  to  read  the  statement.  Kindly
 look  at  p.  2  of  the  statement....

 Mr,  Speaker:  He  has  just  laid  it  on
 the  Table.  You  read  it  carefully.

 Shri  Nath  Pai:  I  have  read  it  most
 carefully.  I  have  been  supplied  with
 acopy.  I  am  the  man  concerned  with
 the  adjournment  motion,  I

 vote
 got

 an  extremely  good  point  to  submit  to

 you.
 Mr,  Speaker:  Why  submit  it  here?

 Shri  Nath  Pai:  The  adjournment
 motion  is  pending  with  you.

 Mr,  Speaker:  That  is  true.  Are  you
 going  to  convince  me  here?
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 Shri  Nath  Pai:  He  has  convinced
 you.  My  adjournment  motion  arises
 out  of  the  acceptance  of  the  failure
 on  the  part  of  the  Government,  Why
 should  I  take  your  time  and  the  time
 of  the  House  if  my  task  jis  facilitated
 by  the  Minister?  If  you  kindly  look
 at  p,  2,  there  is  an  admission  of  fai-
 lure  on  the  part  of  the  Government
 and  prima  facie  my  adjournment
 motion  becomes  admissible,  This  is
 aboyt  the  communication  from  the  All
 India  Port  and  Dock  Workers’  Federa-
 tion  that  was  sent  to  the  Government
 on  the  5th  June.  Today,  I  think,  you
 will  not  hold  me  wrong,  if  I  tell  you
 it  is  8th  August.  This  document  has
 been  lying  with  the  Government  of
 India  for  more  than  seven  weeks.  I
 do  not  think  I  am  wrong.  You  will
 perhaps  agree  with  me.  In  view  of
 the  fact  that  the  Government  was
 alerted  by  the  Port  and  Dock
 Workers’  Federation  that  if  their
 legitimate  demands  are  not  conceded
 and  the  Government  do  not  open
 negotiations,  they  will  be  compelled
 to  go  on  strike  which  they  have  been
 avoiding  in  the  past.  It  is  a  most  res-
 ponsible  and  a  patriotic  body  of  trade
 union.  It  is  this  Government  which
 ig  culpably  guilty  of  neglecting  their
 duty  for  the  last  seven  weeks.

 This  is  what  the  Minister  says  on
 the  last  page  of  his  statement.  He
 says:

 “We  have,  therefore,.  invited
 the  representatives  of  the  Federa-
 tion  for  talks  with  us  this  even-
 ing.”

 If  the  letter  giving  a  warning  of  a
 strike  decision  was  received  seven
 weeks,  back,  why  did  the  Govern-
 ment  allow  the  conditions  to  deterio-
 rate  to  this  day  when  the  strike  be-
 comes  inevitable?  If  this  is  not  the
 failure,  if  this  is  not  the_negligence
 of  duty,  may  I  know  what  is  this?  I
 submit  to  you  that  you  be  pleased  to
 admit  my  adjournment  motion  in
 view  of  the  clear-cut  admission  of  the
 failure  on  the  part  of  the  Govern-
 ment,

 Shri  8,  M.  Banerjee  (Kanpur):  The
 hon.  Minister  in  his  statement  hes
 stated...  .

 Strike  by  Port  SRAVANA  1,  889  (SAKA)  Re.  Unlawful
 Activities  (Preven-

 tion)  Bill
 Mr.  Speaker;  Are  we  dicussing  the-

 statement  now?  If  we  are  discussing.
 the  statement,  I  will  have  to  call
 others  also,

 Shri  8.  M.  Banerjee:  Even  after
 this  statement,  the  strike  is  going  to
 take  place  on  the  l0th.  Today  igs  8th
 and  there  is  no  time  left.  I  would
 request  you  that  after  going  through
 the  statement  yourself,  you  may  also:
 come  to  the  conclusion  that  there  is
 a  failure  on  the  part  of  the  Govern-
 ment  and  that  the  strike  would  have
 been  averted  if  the  Government  was
 more  vigilant  in  the  beginning.  I
 submit  to  you  that  an  adjournment
 motion  may  kindly  be  admitted  by
 you,

 Shri  S.  Kundu  (Balasore):  Sir,  this
 is  a  very  important  thing.  No  useful
 purpose  will  be  served  unless  the
 Minister  meets  their  representatives
 with  an  open  mind.  2  lakh  workers
 are  involved  here.  There  have  been
 assurances  given  in  the  past  and  they
 have  not  been  implemented.  Wher
 you,  Sir,  were  also  the  Minister-
 incharge,  at  that  time,  you  also  had
 given  some  assurances.  Now,  this
 Minister  is  there.  The  assurances  are
 given  but  they  are  not  implemented.
 My  only  appea]  to  the  hon,  Minister
 is  that  he  must  have  an  open  mind
 and  try  to  see  that  the  assurances
 which  have  been  given  are  imple-
 mented.
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 2.40  hrs,

 RE.  UNLAWFUL  ACTIVITIES
 (PREVENTION)  BILL

 Shri  N.  Sreekantan  Nair  (Quilon):
 May  I  submit  something?

 Mr,  Speaker:  I  have  allowed  them
 to  submit.  He  may  also  submit.

 Shri  N.  Sreekantan  Nair:  Not  about
 that.  This  is  about  the  Business  Ad-
 visory  Committee’;  report.  The  time
 allotted  for  Unlawful  Activities  (Pre-
 vention)  Bil  is  only  five  hours,  There
 are  235  amendments  suggested  by  the
 various  members  of  this  House.  Those
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 (Shri  N.  Sreekantan  Nair)
 members  should  at  least  be  allowed  to
 make  out  what  they  mean  by  their
 amendments.  So,  more  time  should
 be  allotted  for  this  Bill,  if  it  is  going
 to  be  taken  up  and  discussed.

 77५33

 RE.  MOTION  FOR  ADJOURNMENT

 Shri  Hem  Barua  (Mangaldai):  After
 -you  have  heard  Mr,  Nath  Pai  and  the
 other  members  of  this  House,  I  think
 the  best  course  open  for  you  is  to
 allow  the  adjournment  motion,

 Mr,  Speaker:  He  can  also  allow  it
 on  my  behalf.

 Shri  Hem  Barua:  I  was  making  a
 humble  submission  to  you.  But  you
 are  saying......

 Mr,  Speaker:  Leave  it  to  me.  If
 he  has  suggested,  I  have  heard  him,  I
 have  heard  patiently  all  the  members;
 I  have  not  objected  to  anybody.

 RE.  ANNUAL  REPORT  OF  THE
 INDIAN  CENTRAL  OILSEEDS

 COMMITTEE,  FOR  1965-66

 Shri  Ranga  (Srikakulam):  I  am
 sorry,  I  am  going  back  to  item  8  of
 the  agenda  paper,  about  papers  laid
 on  the  Table.  You  will  kindly  see,
 Sir,  that  all  these  Reports  are  long
 ovedue.  Let  them  not  make  that  mis-
 take  once  again,  Mr,  Kamath  used
 to  draw  attention  to  these  things.
 They  do  not  seem  to  have  become
 any  the  wiser.

 Mr.  Speaker:  Mr.  Fakhruddin  Ali
 Ahmed.

 An  bon,  Member:  What  is  your
 ruling?

 Mr.  Speaker:  There  is  no  ruling.
 There  ig  no  point  of  order.

 AUGUST  8,  967  S.C.  &  S.T.  Reports
 (M.)

 Shri  Nath  Paj  (Rajapur):  What  has
 happened  to  the  adjournment  motion?
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 Shri  Hem  Batua  (Mangaldai):  You
 should  enlighten  us  about  the  position
 of  the  adjournment  motion.

 Shri  Nath  Pai:  Is  it  pending?

 28.42  brs,

 PUBLIC  WAKFS  (EXTENSION  OF
 LIMITATION)  AMENDMENT  BILL*

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.A.
 Ahmed);  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  amend  the  Public
 Wakfs  (Extension  of  Limitation)  Act,
 1959.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  amend  the  Public
 Wakfs  (Extension  of  Limitation)
 Act,  1959."

 The  motion  was  adopted.

 I  introduce  the Shri  ह  A,  Ahmed;
 Bill.

 (12,42-1/2,  hrs,
 MOTION  RE.  FOURTEENTH  AND

 FIFTEENTH  REPORTS  OF  THE
 COMMISSIONER  FOR  SCHE-
 DULED  CASTES  AND  SCHE-
 DULED  TRIBES  FOR  1964-65  AND
 965-66—contd.

 Mr,  Speaker:  We  had  alloted  seven
 hours  for  the  discussion  of  the  Reports
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes,  but  we
 have  already  taken  seven  hours  and
 twenty  minutes.  May  I  now  request
 the  Minister  to  reply?

 थी  हुकस  काम्य  कछवाय  :  (उज्जेन)
 भ्रध्यक्ष  महोदय,  इस  पर  दो  घंटे  का  समय
 बढ़ाया  जाये  |

 *Published  in  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated
 B-8-67,
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 The  Minister  of  -  Parliamentary
 Affairs  and  Communications  (Dr.  Ram
 Subbag  Singh):  We  have  suggested
 that  one  more  hour  be  given  for  this
 motion,

 Mr,  Speaker:  One  more  hour  is
 already  given.  Seven  hours  were  al-
 loted,  but  we  have  already  taken
 seven  hours  afd  twenty  minutes  and
 I  am  sure  that  the  Minister  will  take
 about  40  minutes......

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta);  I  have  told  the
 Deputy-Speaker  that  I  would  take  20
 to  25  minutes.

 Mr,  Speaker;  All  right.  Then  two
 or  three  more  members  can_  speak.
 The  Minister  will  reply  at  2  O’  Cock.

 2.433  hrs.

 RE:  MOTION  FOR  ADJOURNMENT
 7  (Query)

 Shri  Surendranath  Dwivedy  (Ken-
 ‘drapara):  Am  J]  to  understand  that
 you  have  not  given  any  decision  about
 the  adjournment  motion?

 Mr,  Speaker:  I  do  not  give  here  at
 all.  I  may  allow  or  disallow.  But  on
 the  floor  of  the  House  I  am  not  going
 to  say  anything.  I  wish  I  had  been
 convinced  about  it  inside  my  Cham-
 ‘ber,  so  that  there  could  have  been
 ‘some  argument;  I  could  have  argued
 the  case  inside  the  Chamber........
 (Interruptions).  The  same  thing  hap-

 ‘pened  about  Neiveli  strike  notice  and
 all  that.  I  discussed  and  asked  them:
 if  every  threatened  notice  of  strike  is
 Bive  as  an  adjournment  motion,  what
 ‘would  happen.  The  same  thing  hap-
 pened  about  Ranchi  also,  I  have  to
 convince  myself  by  talking  about  it  in
 the  Chamber;  on  the  floor  of  the

 Re.  Motion  for  SRAVANA  I7,  889  (SAKA)  S.C.  &  S.T,
 Reports  (M.)

 House  I  cannot  do  it,  Unfortunately
 I  cannot  place  my  views  here.  If  I
 do,  it  will  become  a  debating  table

 I  will  not  be  able  to  argue.

 Shri  Surendranath  Dwivedy;  We
 shall  discuss  the  matter  with  you,

 Shri  Hem  Barua  (Mangaldai):
 When  we  came  to  your  Chamber  this
 morning,  you  were  not  there;  you
 were  late.
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 22.44)  hrs.

 MOTION  RE.  FOURTEENTH  AND
 FIFTEENTH  REPORTS  OF  THE
 COMMISSIONER  FOR  SCHE-
 DULED  CASTES  AND  SCHE-
 DULED  TRIBES  FOR  1964-65  AND
 965-66—contd,

 Mr,  Speaker:  Mr.  Sadhu  Ram,

 भी  साध्राम  (फिल्लोर):  प्रध्यक्ष

 महोदय,  शैडयूल्ड  कास्ट्स  श्लौर  शैडयूल्ड
 ट्राइब्स  कमिश्नर  की  रिपोर्ट्स  जो  कि  हाउस
 के  सामने  पेश  हैं  उन  के  सम्बन्ध  में  कई
 माननीय  सदस्य  बोल  चुके  हैं  भ्लौर  मैं  शाप  का

 शुक्रगुजार  हूं  कि  आप  ने  मुझे  भी  उस  पर
 बोलने  का  थोड़ा  समय  दिया  t

 सन्‌  96  की  मर्दमशुमारो  के  हिसाब
 से  सैशस  के  हिसाब  से  हमारे  भाई  कोई  20,
 22  करोड़  के  करीब  बेठते  हैं।  5  करोड़  क॑
 लगभग  शैडयल्ड  ट्र।इब्स  हैं  प्रौर  0  करोड़

 शैडयूल्ड  कास्ट्स  हें  और  5  करोड़  प्रदर
 बैकवर्ड  क्लासेज़  हैं  इस  देश  में  ऐसे  प्रादमी

 हैं  जिनके  साथू  ब्रभी  तक  इंसानियत  का  सलूक
 नहीं  होता  है  ।  शइयूल्ड  कास्ट्स  के  लोग  जो
 गांवों  में  रहते  हैं,या  शहरों  में  रहते  हैं  उन  को
 झ्रादमियत  का  दर्जा  नहीं  मिलता  है  1  इसलिए
 झ्राजादी  भ्राने  के  बाद  उन  के  लिए  जो  सीटें
 रिज  की  थीं  भप्तेम्बलियों  में  प्रौर  पालियामेंट
 में  सीटें  रिजर्व  करने  के  बाद  उन  के  नुमायन्दे
 प्बो  झाते  हैं  वद  इसलिए  भेजे  गये  कि  पह
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 पिछड़े  हुए  लोगों  को  कुछ  नुमायन्दगी  मिले
 और  वह  अपने  उन  गरोब  भाइयों  को  जिनको
 कि  हजारों  सालों  से  गुलाम  रक्खा  गया  है
 इस  देश  में  उन  के  लिए  कुछ  काम  कर  सकें
 झोर  ग्राने  वाले  समय  में  उन  को  इंसानियत
 का  दर्जा  दिलाने  के  लिए  वह  श्पनी  जद्दोजहद
 करें  ।  इसलिए  उन्हें  नुमायन्दगी  दो  गई  थी
 श्राज़ादी  आने  के  बाद  उन  लोगों  की  शौर
 उस  को  वजह  से  शेड्यूल्ड  ट्राइब्स  गौर  शेड्यूल्ड
 कास्ट्स  के  लोग  रिजर्व  सीटों  पर  कामयात्र
 होकर  जाते  हैं  -  मगर  इन  सोटों  पर  कामयाब
 हो  जाने  के  बाद  पालियामेंट  में  या  किसो
 श्रसेम्बली  में  उन  की  आवाज  को  सुना  नहीं
 जाता  है  |  गवर्नमेंट  ध्यान  नहीं  देती  है  तो
 इस  का  मतलब  यह  हो  जाता  है  कि  उन  का
 प्रतिनिधित्व  करने  का  कोई  सवाल  सामते
 नहीं  रखते  हैं  |  मैं  यह  अर्ज  करना  चाहता  हूं
 कि  लोक  सभा  में  टोटल  हरिजन  मेम्बर  07
 हैं  जिन  में  से  76  रिजर्व  सोटें  शैड्यूल्ड  कास्ट
 को  हैं  39  शैड्यल्ड  ट्राइब्स  की  हैं  ।  गवर्नमेंट
 बैचैज़  के  ऊपर  47  शैंड्यूल्ड  कास्टस  के  श्रौर
 9  मैम्बर्स  शैडयूल्ड  ट्राइब्स  के  बैठे  हुए  हैं  1

 इस  का  मतलब  यह  हो  गया  कि  66  मैम्बर्स
 इस  वक्‍त  गवर्न॑मेंट  बैचैज़  पर  हैं  ग्रौर  07  में
 से  बाक़ो  के  मैम्बर्स  अपोज़ोशन  में  है  मैम्बर्स

 शैड्यूल्ड  कास्टस  दौर  शडयूल्ड  द्राइब्स  के
 यहां  रिजर्व  सोटों  पर  आये  हुए  हैं  इस
 पालियामेंट  में  तो  मतलब  यह  बनता  है  कि
 एक  चौथाई  508  टोटल  पालियामैंटरी  सीटों
 में  से  107-108  हैं  इस  का  मतलब  यह
 बनता  है  कि  पांचवां  हिस्सा  इस  देश  के  यह  लोग

 हैं  दौर  जो  रिज़रवेशन  होता  है  वह  पापुलेशन
 के  हिसाब  से  होता  है  ।  इसलिए  पांचवे  हिस्से
 के  लोग  इस  देश  के  जो  तक़रीबन  पांचवे  हिस्से
 से  कुछ  थोड़े  से  ज्यादा  हैं  क्योंकि  सेंशस  में  कुछ
 लोगों  ने  गलतियां  को  हैं  ।  पिछली  दफ़े  में
 मध्य  प्रदेश  में  हम  ने  इस  बात  को  अपील  की
 थी  कि  शैड्यूल्ड  कास्ट  लोगों  को  सेंशस  में
 जितनी  अ्रसली  पापुलेशन  थी  उस  से  कम
 “दिखाई  गई  थी  ।  मैं  यह  समझता  हुं  कि  देश  में
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 जो  बाक़ो  लोग  हैं  उन  के  ग्रलावा  वह  सारे
 के  सारे  ग्रपना  कुछ  न  कुछ  धंघा  करते  हैं
 काम  करते  हैं  -  वह  बेचारे  गरीब  लोग  जिनके
 कि  पास  ज़मीन  नहीं  जिनके  कि  पास  दुकान
 नहीं,  जिनके  पास  मकान  नहीं,  जिनके  पास

 कुछ  चोज़  नहीं,  उन  का  धंधा  तो  एक  ही  है
 कि  वह  यह  बच्चों  का  प्रोडक्शन  ज्यादा  करते
 हैं,  झौरों  की  अपेक्षा  हमारे  भाई  बच्चे  ज्यादा
 पैदा  करते  हैं  ।  कोई  इंडस्ट्री  में  तरक्की  करता

 है  और  भ्रन्य  चीज़ों  में  तरक्की  करता  है  लेकिन
 यह  हरिजन  लोग  जैसा  मैं  ने  कहा  पापुलेशन
 बढ़ाने  में  ज्यादा  तरक्की  करते  हैं  ।  झगर  कोई
 लोग  यह  कहें  कि  हम  ने  हिन्दुस्तान  की  भ्राबादी
 को  बढ़ाया  है  शड्यूल्ड  कास्टस  और  शैड्यूल्ड
 ट्राइब्स  के  लोगों  ने  नहीं  बढ़ाया  है  तो  मैं  उस
 को  क़तई  ग़लत  मानता  हूं  ।  हिन्दुस्तान  की
 आबादी  के  हिसाब  से  जैसे  इस  देश  की  ग्राबादी
 बढ़ी  है  उस  हिसाब  से  गर  देखा  जाय  तो

 हिन्दुस्तान  में  इस  वक्‍त  शैड्यूल्ड  कास्टस  शौर

 शैड्यूल्ड  ट्राइब्स  की  अाबादो  5  कराड़  से
 किसी  तरह  से  कम  नहीं  है  5  करोड़
 की  आबादी  में  यह  ग्रदर  बंकवर्ड  क्लासैज  जमा
 कर  लिये  जाये  दो  मेरा  खयाल  है  कि  वह
 करीब  20-22  करोड़  के  जाकर  बैठते  हैं
 जिन  पर  कि  जुल्म  किया  गया,  जिन्हें  कि  दबा
 कर  रक्खा  गया  भ्रौर  जिनको  कि  इंसानियत
 का  दर्जा  झाज  तक  नहीं  मिला  है।  20  साल  की
 झ्राजादी  ो  जाने  के  बाद  20  साल  हमारी
 गवनंमेट  बन  जाने  के  बाद  शैड्यूल्ट  कास्ट्स
 कमिश्नर  की  रिपोर्ट  यह  साबित  करती  है

 ब्रौर  47  पेज  पर  बतलाया  भया  है

 कि  ्राज  तक  उनके  साथ  क्‍या  सलूक  हो

 रहा  है  कितनी  छुप्राछूत  शौर  पश्रनटचेलिटी

 हटी  है  ?  इसने  सावित  कर  दिया  हूँ  कि  यह्‌

 बिलक्‌ल  1  परसेंट,  आधा  परसेंट  भी  यह

 'छुप्ाछूत  व  श्रनटचेब्लिटी  जो  सवर्ण  हिन्दू  व

 ष्प्न्य  दूसरे  भाई  झ्रभी  तक  उनके  साथ  बत्तंते

 रहे  हू  वह  ग्रनटचेब्लिटी  दूर  नहीं  हुई  है  ।
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 इसकी  मिसाल  इस  किताब  से  मिल  जाती  &
 मैं  बहुत  लम्बी  तकरीर  नहीं  करना  चाहता
 क्योंकि  हाउस  के  पास  बहुत  थोड़ा  टाईम
 है  भर  मुझे  बहुत  से  प्वाइंटस  अर्ज  करने
 हैं।  शैडयूल्ड  कास्ट्स  कमिश्नर  की  रिपोर्ट
 इस  बात  को  साबित  करती  है  कि  अभी

 इस  देश में  'छुन्माछूत  बहुत  है  |  वह  यहां
 तक  है  कि  कोई  शैडयूल्ड  कास्टस  का  आदमी
 धोती  पहन  कर  किसी  गांव  में  नहीं  जा
 सकता,  जूता  पहन  कर  वह  बाजार से  नहीं
 गुजर  सकता,  किसी  कुए  से  पानी

 नहीं  ले  सकता,  स्कूलों  में  उन  के  बच्चों
 को  अलग  बिठाया  जाता  है  और  उन
 से  बैगार  ली  जाती  है।  कब्रिस्थान  में  मुर्दे
 ले  जाने  के  लिये  भी  उनसे  बेगार  ली  जाती

 है  1  एसी  कई  मिसाल  हैं  कि  शर्म  आती  है
 कि  आजादी  श्रा  जाने  के  बाद  इस  देश  में

 यह  हाल  है।  झगर  यही  हाल  रहना
 है  तो  आजादी  ब्राने से  कुछ  नहीं  होता  है  |
 15-20  करोड़  ग्रादमियों  को  इस  तरह

 से  दबा  कर,  इन्सानियत  से  बुरी  दशा  में
 उन्हें  रखा  जाये,  यह  हमारे  लिये  शर्म
 की  बात  है।

 मैं भ्र्ज  करना  चाहता  हूं  कि  हमारी
 जिम्मेदारी  इस  बात  में  शौर  ज्यादा  बढ़
 है  क्‍योंकि  हम  गवरनंमैंट  की  तरफ  बैठे

 हुए  है  ।  हमारी  गवर्नमैंट  को  दूसरें
 लोगों  का  क्रिटिसाइज  करना,  उस  पर

 एतराज  करना,  जायज  है,  लेकिन  हम  भी
 अपनी  गवर्नमैंट  को  आागाह  करना  चाहते
 हैं  कि  पता  नहीं  वह  किस  स्वप्न  में  रहती
 है  कि  उसको  20  करोड़  आदमियों  की
 खबर  नहीं  है  कि  उन  लोगों  की  हालत  क्‍या

 है  श्रौर  पहनने  को  कपड़ा  नहीं  है  1  अगर  आप

 हरिजन  वस्तियों  में  जाये  तो  श्राप  को  मालूम
 पड़ेगा  कि  उन  के  रहने  के  लिये  मकान

 नहीं  हैं,  खाने  के  लिये  रोटी  नहीं  है  ।
 मैं  कैसे  इस  गवर्नमैंट  क ेलिए  कहूं  कि  उससे

 मुल्क  की  तरकी  की  है  जब  भ्राजाद  हो  जाने
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 के  बीस  साल  बाद  भी  हिन्दुस्तान  के
 गरीब  लोगों  को,  पिछड़े  हुए  लोगों  को,
 वीकर  सेक्शन  को,  वह  रोटी  कपड़ा
 शौर  मकान  भी  मूहेया  नहीं  कर  सकी  है  ।
 इस  के  लिये  बहुत  जरूरी  है  कि  प्लैनिंग
 जब  होती  है,  फाइव  इझर  प्लेन  जो
 बनती  हैं  उन  में  इन  लोगों  के  लिये  ज्यादा-
 रुपया  रक्खा  जाये।  यह  मुतालबा  बहुत
 जायज  है।  और  मैं  समझता  हूँ  कि  जब
 तक  ऐसा  नहीं  किया  जायेगा  तब  तक  इस
 देश  में  जो  समाजवाद  का  तारा  दिया
 जाता  है  वह  गलत  साबित  होगा  और  इस
 के  रहते  हुए  अगर  यह  सोचा  जाये  कि
 200  वर्षों  में  भी  समाजवाद  झा  सकेगा  तो
 बह  नहीं  हो  सकता  I

 इस  के  झलावा  जहां  तक  सविसेज
 का  सवाल  है,  यह  कहां  गया  था  कि
 उन  को  नौकरियों  में  रिजर्वेशन  दिया
 जायेगा,  लेकिन  जितन  लोग  भी  यहां  बोले
 हैं,  चाहे  वह  अपोजीशन  के

 हो  या  गवर्नमैंट  बेचेज  के,  सब  ने  साबित
 कर  दिया  है  कि  प्रभी  तक  उन  लोगों  को
 नौकरियों  में  पूरा  परसेन्टेज  नहीं  मिला  है,
 और  हम  को  इस  बात  का  बड़ा  दुःख  महसूस
 होता  है।  श्ाज  उन  को  परसेन्टज है  59
 क्लास  में  द्रौर  251  क्लास  2 में  |
 उन  लोगों  को  जो  2h  परसेन्ट  रिजर्व
 सीटें  दी  गई  थी  नौकरियों में,  उन  की

 हालत  झाज  तक  यह  है  ।  गवर्नमैंट  हमारे
 ऊपर  एहसान  बहुत  करती  है  कि  यह
 किया  है  वहू  किया  हैं,  लेकिन  i5-20
 करोड़  श्रादमियों  का  हाल  यह  है  कि
 अभी  तक  उन्हें  कहीं  जमीन  नहीं  मिली  1
 जमीन  आप  के  पास  बहुत  काफी  बेकार  पड़ी  है
 मगर  उन  को  दी  नहीं  जा  रही है  |  हमारी
 गवर्नमैंट  यह  कह  सकती  है  कि  झांज.  तो
 नौ  स्टेट्स  में  नान  कांग्रेस  गवर्नमैंट  हैं  ।
 लेकिन  में  कहना  चाहता  हूं  कि  कांग्रेस  गवर्न॑-
 मैंट  तो  पिछले  दो  चार  महीनों  में  ही
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 बदली  हैं  ।  पिछली  दफे  शेडयूल्ड
 कास्टस  कमिश्नर  की  रिपोर्ट  पर  बोलते

 हुए  मैंने  यह  भ्रल्फाज  कहे  थे  कि  उन्हे  जमीन
 दी  जाये।  एक  तरफ  तो  हमारे  यहां  ग्रकाल

 पड़  रहा  है  श्रोर  हम  अमरीका  से  जा  कर
 भीख  मांगते  हैं,  लेकिन  दूसरी  तरफ  जो

 हमारे  काश्त  करने  वाले  लोग  हैं,  उन  को
 जमीन  नहीं  मिलती  1  जमीन  बेकार  पड़ी
 हैं  लेकिन  उन  को  नहीं  दी  जा  रही  है  |  जो
 लैंडलेस  लोग  है  उन  को  जमीन  नहीं  मिलती

 है  1

 मैं  एक  और  भी  दुःख  महसूस  करता

 हूं  कि  हमारी  पालियामैंट  का  बजट  सेशन
 तीन  या  सवातीन  महीने  होता  है,
 लेकिन  शडयूल्ड  कास्टस  और  शैड्यूल्ड
 द्राइव्ज  के  मसले  को  हल  करने  के  लिये
 दो  तीन  साल  बाद  जो  शडयूल्ड  कास्टस
 कमिश्नर  की  रिपोर्ट  है  उस  पर  विचार
 करने  के  लिये  हम  एक  या  दो  दिन  नहीं
 निकाल  सकते  1  एक  यह  भी  डिस्क्रिमिनेशन
 देश में  बल  रहा  है।  मैं  समझता  हूं  कि

 यह  नहीं  होना  चाहिये  और  इस  के  लिये
 ज्यादा  से  ज्यादा  टाइम  दिया  जाना  चाहिये।
 जिन  लोगों  में  से  सयासत  के  चलाम  वाले
 निकल  कर  प्राये  हैं,  उन  की  पूरी  बात

 सुनने  के  लिये  क्‍्रगर  गवर्नमैंट  के  पास  टाइम
 नहीं  है  तो  यह  बड़े  दुःख  की  बात  है।

 मैं  यह  श्र्ज  कर  रहा  था  कि  जमीन  का
 जो  मसला  है  वह  हल  नहीं  हुआ,  सविसेज
 का  मसला  हल  नहीं  हुआ  ।  उन  लोगों  को
 ज्यादा  से  ज्यादा  रियायतें  दी  जाये  तभी
 जा  कर  समाजवाद  का  नारा  पूरा  होगा,
 नहीं  तो  समाजवाद  को  लाने  की  बात  तो
 क्या,  कोई  भी  सुधार  नहीं  हो  सकता  L

 चूंकि  बहुत  ज्यादा  कहने  का  वक्‍त  नहीं
 है  इस  लिये  मैं  योड़े  में  ध्रपने  सुझाव
 सामने  रखना  चाहता  हूं  |  चूंकि  मैं  गवर्नमेंट
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 बेंचेज  की  तरफ  बैठा  हुमा हूं  इस  लिये
 मैं  मश्वरे  के  तौर  पर झर्ज  करना  चाहता
 हैं  कि  एक  पालियामेंन्ट्री  कमेटी  मुकरंर  कर
 दी  जाये  शेडयूल्ड  कास्टस  और  शेडल्ड
 द्राइव्ज  के  लिये,  जो  गवर्नमेंट  को
 अपनी  रिपोर्ट  पेश  करे  श्राज  जो  भी

 हालत  इन  पिछड़े  हुए  लोगों  की  है  उप्त  को

 दुरुस्त  करने  के  लिये  एक  पालियामेंद्री
 कमेटी  जरूर  कायम  होनी  चाहिये  |

 इन  लोगों  को  जो  स्कालरशिपस  दिये
 जाते  है  वह  समय  पर  दिये  जायं  फिर

 यह  इतना  विशाल  मसला  इस  देश  के  लिये
 हैं  कि  इस  के  लिये  एक  सेपरेट  मिनिस्ट्री
 प्रगर  नहीं  बनाई  जायेगी  तो  मैं  विश्वास

 नहीं  करता  कि  इन  लोगों  के  मसले
 कभी  हल  हो  सकेंगे  ।  मैंने  पहले
 भी  अपने  प्लैनिंग  और  सोशल  वेलफेयर
 मिनिस्टर  श्री  भ्रशोक  मेहता  से  कहा  था
 कि  बह  बहुत  बिजी  आ॥रादमी  हैं,  वह  काम

 बहुत  झच्छा  करते  हैं,  लेकिन  उन  के  पास

 बहुत  ज्यादा  काम  है,  इस  लिये  मैं  पुरजोर
 मांग  करता  हुं  कि  इस  काम  के  लिये
 एक  सेपरेट  मिनिस्ट्री  बनाई  जाये।

 इस  के  बाद  मैं  यून  पी०  एस७०  सौ०
 के  बारे  में  बतलाता  हूं  कि  हां  पर
 शेड्यूल्ड  कास्टस  और  शेडथूल्ड  ट्राईव्स  के
 रिजर्वेशन  को  पूरा  करने  के  लिये  कोई  मेम्बर
 नहीं  है  |  स्टेट  पब्लिक  सबिस
 कमिशन्स  में  भी  कोई  मेम्बर  नहीं  है  |
 सवाडिनेट  सेलेबशन  बोर्ड  में  कोई  मेम्बर
 नहीं  है।  जब  यह  हालत  है  तो  उन  लोगों  का
 रिजर्वेशन  कैसे  पूरा  होगा  ?

 प्लेनिंग  कमिशन  प्लैनिंग  में  जो  रुपया
 उन  लोगों  के  लिये  मखसूस  करे  वह  उन  की
 झ्राथादी  क ेलिहाज  से  दिया  जाना  चाहिये
 और  उन  की  झाधिक  तरकको के  लिये
 स्माल  स्केल  इंडस्ट्रीज  कायम  की  जायें  +
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 उनको  ग्रान्ट  दी  जाय,  उनकी  कोप्मापरेटोज
 सोसायटीज  बनाई  जाये  प्रगर  यह  सारे
 काम  उन  लोगों  के  लिये  नहीं  किये  जायेंगे
 तो  झाने  वाला  समाज  यह  इजाजत
 नहीं  देगा  कि  यह  sa5-220
 करोड़  झादमी  बैठे  रहे,  हम  उन  की  तरफ

 चुपचाप  देखते  रहे  और  समाजवाद  का
 नारा  लगाते  रहें  -  इस  तरह  से  न  जाने  कब
 प्रापका  समाजवाद  का  नारा  पूरा  होगा
 शौर  कब  उन  लोगों  की  तरक्की  होगी  ।

 पालियामेट  के  अन्दर  प्रतिनिधित्व
 के  लिये  और  मिनिस्ट्री  के  अन्दर  प्रतिनिधित्व
 की  अगर  मैं  मांग  करूं  तो  उस  का  यह
 मतलव  न  समझा  जाये  कि  मैं
 मिनिस्टर  बनना  चाहता  हूं।  लेकिन  मैं  यह
 जरूर  चाहता  हुँ  कि  उन  को  उन  को  ग्राबांदी
 के  लिहाज  से  हर  तरह  को  सहायता  होनी
 चाहिये  और  हर  जगह  प्रतिनिधित्व  मिलना

 चाहिये  ।

 Mr,  Speaker;  The  hon.
 will  sit  down  now,

 Member

 We  are  adjourning  for  lunch  now.
 After  lunch  the  Minister  will  reply.

 33  brs.
 The  Lok  Sabha  then  adjourned  for

 Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 lunch  at  four  minutes  past  Fourteen

 of  the  Clock.

 {Mr.  Deputy-Sreaker  in  the  Chair]
 MOTION  RE.  FOURTEENTH  AND

 FIFTEENTH  REPORTS  OF  THE
 COMMISSIONER  FOR  SCHE-
 DULED  CASTES  AND  SCHE-
 DULED  TRIBES  FOR  1964-65  ANT’
 965-66—contd.

 liamentary
 Affairs  and  Communications  (Dr.  Ram
 Subhag  Singh):  Sir,  I  would  humbly
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 suggest  that  members  might  be  al-
 lowed  to  speak  till  3  P.M,  amd  after
 that  the  Planning  Minister  might
 reply.  7

 Mr.  Deputy-Speaker:  There  js  a
 suggestion  that  the  debate  should
 continue  till  3  O'clock  and  I  request
 the  hon,  Minister  to  reply  at  3  P.M.
 No  further  extensions  should  be  ask-
 ed  for.

 Shri  8.  Kamdappam  (Mettur):  The
 extended  time  must  be  shared  by  the:
 Opposition  also,

 Mr,  Deputy-Speaker:  We  shall  try:
 to  accommodate,

 Shri  C.  M,  EKedarig  (Mandvi):  Mr.
 Deputy-Speaker,  Sir,  I  am  thankful
 to  you  for  giving  me  time.  At  the
 outset  I  am  happy  that  the  depart-
 ment  is  in  charge  of  Mr,  Asoka  Mehta
 who  is  wedded  to  the  cause  of  social
 welfare  and  he  ig  trying  to  do  his
 level  best  to  the  backward  classes.
 It  cannot  be  denied  that  the  Five  Year
 Plans  have  helped  the  development  of
 tribals,  but  due  to  lack  of  integration
 of  schemes  and  effective  implementa-
 tion,  the  impact  on  the  tribal  economy
 has  not  been  commensurate  with  the
 expenditure  incurred.  After  intro-
 duction  of  the  panchayati  raj,  all
 development  schemes  including  tribal
 programmes  are  impleménted  through
 the  panchayati  raj  bodies  in  the  dis-
 tricts.  This  has  also  created  adminis-
 trative  problems  about,  relations  of
 officials  and  non-officials,  location  of
 schemes,  allotment  of  funds,  responsi-
 bility  for  implementation,  etc.

 Article  46  of  the  Constitution  says:.

 “The  State  shall  promote  with
 special  care  the  educational  and
 economic  interests  of  the  weaker
 sections  of  the  people,  and  in
 particular,  of  the  scheduled  castes
 and  the  scheduled  tribes  and  shall
 protect  them  from  social  injustice
 and  all  forms  of  exploitation.”

 In  accordance  with  this  policy,  the
 Central  Government  have  tried  its
 level  best.  They  have  invented  ail-
 sided  development  programmes  in  the-
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 (Shri  0.  M.  Kedaria]
 form  of  multipurpose  tribal  develop- ment  blocks,  The  Central  Govern-
 ment  first  thought  of  having  480  tribal
 development  blocks.  But  at  the  end
 of  the  third  five  year  plan  only  7
 were  actually  implemented.  Under
 7.  D.  Block  there  is  an  area  of  50  to
 200  square  miles  earmarked  for  a
 Population  of  25,000,  That  means,  66
 Per  cent  are  covered  py  these  tribal
 blocks.  But  what  about  other  sec-
 tions.  The  population  not  covered  by
 the  tribal  blocks  is  still  in  an  under-
 developed  condition.  So,  in  the
 fourth  plan,  the  Central  Government
 have  thought  of  an  Area  Approach
 Scheme  which  contemplates  both
 -concentration  of  effort  in  the  tribal
 devlopment  plocks  and  a  more  inte-
 grated  perspective  in  terms  of  a
 larger  operational  area.  But  there
 also  whatever  funds  are  to  be  spent

 -on  the  tribal  development  blocks  will
 not  actually  be  spent  towards  the
 amelioration  of  the  tribals.  In  the
 third  five  year  plan,  in  all  Rs,  ‘1761
 lakhs  were  allotted  for  the  tribal
 blocks,  But  in  the  first  four  years  of
 the  third  plan  only  Rs,  743  lakhs  were
 spent  and  at  the  end  of  the  fifth  year
 -of  the  plan  Rs.  1017  lakhs  were
 spent.  This  shows  how  the  scheme
 ig  not  working  according  to  the  sche-
 duled  programme,  The  schemes  are
 implemented  in  a  haphazard  way  and
 the  benefits  do  not  go  to  the  class  for
 whom  the  schemes  are  implemented.  I
 would  like  that  a  well-thought-out
 programme  should  be  worked  out.  I
 am  happy,  our  Minister  has  now  in-
 vented  a  new  set-up  in  the  adminis-
 ‘tration  with  a  post  of  Director-
 “General  who  is  to  implement  al]  the
 ‘schemes.  According  to  the  Constitu-
 tion,  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes  is
 to  investigate  and  report  to  the  Pre-
 sident.  I  hope  that  this  will  work

 well,  but  it  is  my  impression
 that  if  there  is  non-official  agency  to
 look  after  the  schemes  of  scheduled

 -eastes  and  scheduled  tribes,  the  official
 agencies  alone  will  not  work,  because
 we  find  at  the  end  of  77  years  that

 ‘the  schemes  are  not  implemented
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 Properly,  I  request  the  Government
 that  on  the  basis  of  the  Estimates
 Committee,  the  PAC  and  the  Public
 Undertaking  Committee,  a  parliamen
 tary  committee  consisting  of  members
 of  Parliament  may  be  set  up  to  loot
 after  all  the  schemes  which  are  imple
 mented  by  the  Centre,  by  thg  State
 or  by  local  bodies,  It  will  then  sug-
 gest,  advise  and  guide  the  Govern-
 ment.  It  is  my  earnest  request  that
 this  may  be  implemented,

 Under  article  344  of  the  Constitution
 special  rights  are  yen  to  Scheduled
 Castes  and  Scheduled  Tribes.  At  the
 end  of  1970,  these  rights  may  be  ex-
 tended,  There  is  a  special  provision
 under  article  275  of  the  Constitution
 which  has  a  very  wide  scope  for
 specia]  and  further  funds  to  be  sup-
 Plied  for  the  amelioration  and  wel-
 fare  of  the  Backward  Classes,  Till
 now  the  Parliament  has  not  done  any-
 thing  in  this  respect.  I  request  the
 Department  of  Social  Welfare  to  ap-
 proach  the  Central  Government  for
 further  funds  because  when  we  ap-
 proach  the  State  Governments  they
 say  that  the  schemes  which  are  not  in-
 cluded  in  the  Five  Year  Plans  and
 which  are  not  within  the  Five  Year
 Plans;  they  are  not  able  to  implement
 those  schemeg  whatever  they  may  be.
 For  example  when  we  appraoch  them
 under  agro-industrial  policy,  loans  to
 be  granted  towards  the  share  capital,
 the  State  Governments  are  handicap-
 ped.  Similarly,  when  we  approach
 them  for  the  processing  society  for  the
 amelioration  of  the  Backward  Classes,
 there  also  they  are  handicapped.
 Therefore,  the  Central  Government
 may  be  approached,  under  article  275
 of  the  Constitution,  for  further  more
 funds,  so  that  their  problems
 may  be  solved  and  within  the  Sche-
 duled  time  limit,  progress  may  be
 achieved.

 Sir,  the  tribal  economy  ig  generally
 based  on  agriculture  and  forest.  Gene-
 rally,  the  tribals  live  in  forest

 _ hill  areag  and,  as  far  as  the  agricul:
 tural  economy  is  concerned,  it



 हक!  के  S.C.  &  S.T.

 concerns  more  with  shifting  cultiva-
 tion.  In  the  forest,  under  the  old
 forest  policy  formulated  in  ‘1894,  there
 Were  some  special  privileges  and
 tights  for  the  tribals.  Later  on  that
 was  formulated  in  934  wherein  privi-
 leges  werc  treated  as  concessiong  for
 the  tribals,  Under  the  new  policy  the
 rights  were  withdrawn  and  only  the
 concessions  remained,  According  to
 the  policy  relating  to  concessions  to
 tribals,  they  are  to  get  permits,  licences
 and  permissions.  The  result  is  this
 that  the  tribals  are  very  much  haras-
 sed  by  the  forest  officers.  Therefore,
 whatever  concessions  and  rights  were
 there  for  the  tribals,  should  be  res-
 tored.  The  concessions  and  rights
 relating  to  free  timber  for  housing,
 cultivation  etc,  should  also  be  given
 to  them,  The  rights  for  lifting  of
 leaves,  free  timber  for  their  houses
 etc.,  that  were  withdrawn  should  be
 given  back  to  them.

 There  is  one  More  point  that  I  would
 like  to  bring  to  the  notice  of  the
 House.  By  the  implementation  of  the
 big  national  projects,  because  most
 of  the  projects  are  located  in  the
 tribal  areas,  most  of  the  tribal  people
 in  these  areas  are  displaced.  There
 is  no  provision  in  these  projects  for
 rehabilitating  these  persons  who  are
 displaced.  About  4,l3  families
 were  displaced  and  62,238  acres  of
 land  are  taken  away,  Out  of  this
 only  3477  families  have  been  rehabili-
 tated  and  834  acres  of  land  are
 granted.  I  suggest  that  the  Central
 Government  should  take  special  care
 for  the  rehabilitation  of  these  people
 and  rehabilitation  schemes  should  be
 included  in  the  project  itself  and
 adequate  financial]  provision  must  be
 made  for  them.

 Lastly,  I  congratulate  the  Minister
 of  Social  Welfare  who  is  enthusiasti-
 cally  carrying  out  all  the  schemes.  In
 future,  we  hope.  there  will  be  no
 complaints.  हि

 Mr.  Deputy-Speaker:  Before  I  call
 the  next  hon.  Member  I  would  make
 One  request.  As  the  hon  Minister  is
 taking  note  of  every  suggestion  that
 is  made  on  the  floor  of  the  House,  as
 884  (D)  L.S.D.—8.
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 far  as  possible  repetition  of  the  same
 suggestion  should  be  avoided  so  as  to
 Save  time,  Secondly,  everybody
 should  restrict  his  remarks  to  five
 minutes  as  far  as  possible,  I  have  to
 accommodate  some  Members  from  this
 side  also.  Shri  Barupal.

 श्री  हुकम  चन्द  कछवाय  :  उपाध्यक्ष
 महोदय,  लगातार  पांच  ब्यवित  वांग्रेम  से
 बोल  चुके  ।  कल  एन्ड  भी  कांग्रेस  सदस्य  ने
 किया  था  और  श्राज  प्रारम्भ  भी  वही  किए
 हैँ  7  हमको  भी  मौका  मिलना  चाहिए  ।

 उपाध्यक्ष  महोंवय  :  हम  कोशिण  करेंगे।

 श्री  हुकम  चन्द  कछवाय  :  श्राप  कोशिश
 करोगे  लेकिन  दोगे  नहीं  ।

 श्री  qo  ला०  बारुपाल  (गंगानगर)  :
 उपाध्यक्ष  महोदय,  मैं  आपका  शीर  संप्तदीय
 कार्य  मंत्र  का  बहुत  आाभारी  हूं  कि  उन्होंने
 आदिवासियों  अर  हरिजनों  की  भावना  प्रों  की
 कदर  करते  हुए  एक  घंटें  को संध  बढ़ाया  |
 मैं  ज्यादा  समय  नहा  लूंगा  1  मैं  अपनों  सरकार
 से  यह  प्रार्था  कर  रहा  हुं  कि  जितने  लोगों
 ने  चाहे  बह  आदिवासी  हों  चाह  हरिजन  हों
 चाहे  दूसरे  लोग  हों,  उन्होंने  श्रादिवासियों
 अर  हेरिजनों  के  सम्बन्ध  में  जो  सुझाव  दिये
 हैं  सरकार  को,  उनके  ऊपर  सरकार  'प्रमल  करे
 तो  अच्छी  बात  है।  964—65  की  रिपोर्ट
 पर  आज  967  में  विचार  किया  जा  रहा  है,
 इसी  से  आप  समझ  सकते  हैं  कि  इनकी  कितनी
 उपेक्षा  की  जाती  है  ।  बहुत  से  लोगों  ने  कहा  कि

 बहुत  से  हंरिजन  आर  आदिवासा  ईसाई  बन
 जाते  हैं  ।  में  इस  सम्वन्ध  में  हिन्दुओं  की
 उपेक्षा  बृत्ति  क ेऊपर  एक  संकेत  करना  चाहता
 हूं  कि  :

 हिन्दुओं  भ॑  अगर  बेहज्वाई  न  होती  tr
 तो  भारत  में  श्राई  तआाही  न  होती  ॥
 अगर  प्यार  दिल  से  ्रछूतों  को  करते  ny
 तो  यह  कीम  प्यारं।  ईसाई  नहोंती  ॥
 कटा  करके  चोंटी  न  बनते  विधर्मी
 झगर  इनमें  यों  दबदबाई  a  होती  ww
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 थ्गर  पाठ  गीता  का  इन  को  पढ़ाते।
 तो  कुरां  बाइबिल  की  पढ़ाई  न  होती  ।॥।
 मन्दिरों  में  इन्हें  गर  रुकावट  न  होती  |
 तो  मसजिद  में  सुरती  लगाई  न  होती  ॥।

 अहिंसा  धर्म  का  जो  उपदेश  देते  ।
 आज  गउओं  की  गरदन  कटाई  न  होती  A

 यह  न  ईसाई  बनते  न  मुसलमान  बनते  ।
 झौर  श्ाज  इन्हीं  को  मनोवृत्ति  के  कारण

 हिन्दुस्तान  के  दो  टुकड़े  हुए,  नहीं  कोई  और
 कारण  नहों  था  1  हम  न  अछूतिस्तान  चाहते
 हैं  न  सिखिस्तान  चाहते  हैं  |  हम  चाहते  हैं
 कि  एक  हिन्दुस्तान  हो  ।  लेकिन  ग्राजादी

 हुए  आज  बीस  साल  हो  गए  और  बीस  साल  के
 बाद  भी  यह  कहना  पड़  रहा  है  कि  झ्राप  केवल
 झगर  यह  रिजरवेशन  न  रखते  तो  हमारे  जैसे
 गरीब  श्रादमी  पार्लियामेंट  में  न  होते  ।  लेकित
 यह  स्थिति  यहां  है  कि  हमारे  जेसे  50-80  या
 सौ  संसद  सदस्य  झा  जाते  हैं,  कुछ  विधान
 सभाझ्रों  में  आ  जाते  हैं  लेकिन  बाकी  हरिजनों
 झौर  आदिवासियों  की  स्थिति  ज्यों  की  त्यों
 बनी  हुई  है  ।  मेरा  आपसे  निवेदन  है,
 विशेष  कर  के  योजना  मंत्री  से
 मैं  कहना  चाहता  हुं  कि  इस  योजना  को  आप
 को  समाजवादी  तर।के  से  लेना  पड़ेगा  |
 ध्भी  तक  आपकों  योजना  पूंजीवादी  तराके
 की  है  |  अ्रगर  ग्रापको  क्रांतिक/री  कदम
 उठाने  हैं  तो  आपको  एक  आ।थिक  क्रांति
 करनी  पड़ेगो,  ग्रापको  एक  सामाजिक  क्रांति

 करनी  पड़ेगी,  आपको  धामिक  क्रांति  करनी
 पड़ेगी  ग्रौर  प्  तक  इन  के  प्रन्दर  परिवर्तन
 नहीं  करेंगे  इस  ६श  का  उत्थान  नहीं  हो  सकता  |

 कुछ  भाइयों  ने  कहा  कि  अन्तर्जातीय
 विवाह  होना  चाहिए  |  मैं  इस  बात  में  विश्वास
 करता  हूं  कि  मनुष्य  मात्र  सब  एक  हैं  ।लेकिन
 जहां  पर  एकतरफा  छूट  होगी  प्रन्तर्ज्ातीय  विवाह
 की  तो  मनृष्य  की  नेचर  होती  है  भड़कीली
 चीज़ों  की  तरफ,  श्राडम्बर  की  तरफ़  पूंजी  की
 तरफ  जाने  की  शौर  हमारे  बच्चे  बौर  प्रौरत  तो
 गरीब  हैं,  वह  सारे  के  सारे  ऊंचे  लोग  उनको
 उठा  कर  ले  जायेंगे  भ्रोर  हम  गरीबों  के  पास
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 कोई  भी  हरिजन  लड़की  नहीं  प्रायेगी  ।
 झगर  हमारी  स्थिति  सुदृढ़  है  भ्ौर  मैं  प्रापसे

 कहना  चाहता  हूं,  मैं  भ्ाज  संसद  का  सदस्य  हूं,
 मेरे  लड़का  नहीं  है,  मेरे  पास  जमीन  भी  है,
 मैं  कुछ  छिपाना  नहीं  चाहता,  पालियामेंट  का
 सदस्य  बनने  के  बाद  कितने  ही  उच्च  जाति
 के  लोगों  ने  मुझे  आफर  किया  कि  हम  अपनी
 लड़की  देना  चाहते  हैं  7  लेकिन  मैंने  कहा  कि
 अगर  करूंगा  तो  मैं  अपनी  जाति  में  करूंगा
 क्योंकि  कोई  गरीब  आयेगा  तो  कम  से  कम
 रोटी  तो  खायेगा  ।

 मैं  आपसे  कहना  चाहता  हूं,  हरिजनों
 की  नोकरियों  में  क्या  हालत  है,  यह  आपके
 सामने  है  ।  लेकिन  क्‍या  कुचक्र  चलाया
 जाता  है  कि  हरिजन  लड़का  जब  मैट्रिक  में
 ग्राता  है  तो  उसको  कम  से  कम  तीन  साल  तक
 फंल  कर  दिया  जाता  है  जानबझ  कर
 रिमाक  ान्दा  दे  दिया  जाता  है,  क्‍योंकि  वह
 चाहते  हैं  कि  पांच  वर्ष  की  जो  रिजवेंगन  इनको
 मिलो  हुई  है,  वह  पूरी  न  होने  पावे।  ।.  क्योंकि
 अगर  वे  लोग  पढ़  लेंगे,  तो  आगे  बढ़ेंगे,  तरवकी
 करेंगे,  इसलिये  हर  तरह  की  रुकावटटे  इसमें
 डालते  हैं  ।  इस  हिन्दु  समाज  की  कौन  कौन
 सी  खुराफात  आपको  बताऊं  ।  हम  तो  सिर्फ

 यह  चाहते  हैं  कि  हमको  जमीन  दो,  .विजनेस  दो,

 हमारी  प्राथिक  स्थिति  में  सुधार  करों--
 इस  के  झलावा  हम  कुछ  नहीं  चाहते  हैं  t

 हम  रिजर्वेशन  भी  नहों  चाहते  हैं,  रिजवेशन
 मांगना  नालायक  ग्रादमियों  का  काम  है,
 लेकिन  श्ाज  श्रागे  बढ़ने  के  लिये  हमकों  ज्ञो
 मौका  नहीं  दिया  जाता  है,  वह  मौका  हम  को
 मिलना  चाहिये  |

 राजपूती  किसी  के  बाप  की  नहीं  है  1

 हम  भी  उनसे  श्रच्छे  काम  करके  दिखा  सकते

 हैं।  मैं  खुद  एक  मिलिद्री  मैन  हूं,  रिटायड  हूं
 शौर  एक  चमार  का  लड़का  हुं--बड़े  बड़े
 ठाकुरों  का  मैंने  मुकाबला  किया  है  कम्पीटीशन
 में,  इसी  पालियामेंट  के  दो  तीन  राजाओं
 के  मुकाबले  में  मैंने  स्वर्गीय  पंत  जी  के  नाम  का
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 बहल  लिया  ।  आप  हमको  मौका  नहीं  देते  हैं
 आगर  हमको  मोका  मिले  तो  कम्पीटीशन  से
 जी  हम  भागे  ञ्  सकते  हैं  ।

 आज  जो  छात्रवृत्ति  सरकार  की  तरफ
 शे  दो  जाती  है,  वह  हमको  नहीं  मिल  पाती
 है  |  दूसरे  लोग  छात्रवृत्ति  को  बढ़ाने
 के  लिपे  कहते  हैं,  लेकिन  मैं  यह  कहता  हूं
 शक  जिंततों  छात्रवृत्ति  इस  समय  रखी  गई  है
 अगर  वही  ईमानदारी  से  हमें  मिल  जाये  तो
 डोह  है।  यह  बड़े  शर्म  की  वात  है,  ड्  मरने
 को  बात  है,  आप  इपको  ठोक  नहीं  करेंगे  तो
 कौन  करेगा  ।

 आप  जो  आदेश  निकाली  हैं,  प्रान्तीय
 सरकारें  उनको  अपने  यहां  लागू  नहीं  करती
 हैं  ।  हम  कब  तक  इस  तरह  से  चली  रहें,
 कब  तक  भोख  मांगते  रहें  |  झ्राप  इस  बात
 को  समझ  लीजिये  कि  अब  जमाना  बदल

 रहा  है,  करान्तिकारी  जमाना  चल  रहा  है,
 चषर  वाले  हों  या  उधर  वाले  हों,  मैं  सब  को

 कहता  हूं  कि  ग्रादिवासी  शौर  हरिजन  हिन्दुस्तान
 को  समाज  के  प्राग  हैं  ।  इन्होंने  अपना

 नसब  कुछ  समाज  को  दिया  है,  लेकिन  इस  समाज
 ने  इन  को  क्‍या  दिया--दरिद्वता,  ग्रछृतपन,
 आउेलता  ।  कभो  हमारा  नाम  आदिवासी
 रख  देते  हैं,  कमी  हरिजन  कर  देते  हैं,  जिसकी
 जो  -मर्जी  आती  है,  वही  नाम  धर  देते  हैं  ।

 I5  वर्ष  से  इस  पालियामेंट  का  मेम्बर  हूं--
 बाबू  जगजीवन  राम  कहते  हैं  कि  चमारों  की

 चड़  आई  है--मैं  उनको  क्या  कहूं,  मेरी  समझ
 में  नहीं  ता  कि  क्या  चढ़  झाई  है  ।  मेरे

 कहने  का  लात्प्  यही  है  कि  जिघर  हरिजन  भौर
 'आादिय्रासी  रहेंगे  उधर  ही  पलड़ा  भारी  रहेगा,
 जिनके  साथ  ये  रहेंगे  उन्हीं  की  जयजयकार
 होगी  पवि  वह  कांग्रेस  हो  या  दूसरे  लोग  हों  ।
 सनकी  उपेक्षा  होगी  तो  न  काँग्रेस  की  सरकार
 रहेगी  “शौर  न  दूसरों  की  सरकार  रहेंगी  t

 ot  सटन  दस  (मुरैना)  :  उपाध्यक्ष
 “महोदय,  सब  से  पहले  मैं  हमारे  जो  नेतागण
 हो  चुके  हैं  उनकी  विचारधारा  ्रापके  सामने

 अनिवेदन  करता  चाहता  हूं  ।  उनका  कथन  है
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 कि  कोई  मतुष्य  या  तो  निरोग  रहेगा  या  रोगी  1
 यह  नहां  हो  सकृता  कि  वह  तिहाई
 निरोग  हो  श्ौर  दो  तिहाई  रोगी  |

 इसी  तरह  से  यह  राष्ट्र  भी  या  तो  सारे  का  सारा
 स्वतन्त्र  रहेगा  या  सारे  का  सारा  परतन्त्र ।
 यह  नहीं  हो  सकता  कि  देश  4  कुछ  लोग
 स्त्रतन्त्र  रहें  श्रीर  शेष  परतन्त्  |  देश  की

 अनुसूचित  जातियां  और  आदिम  जातियां
 यदि  गुलाम  और  परतन्त्र  रहेंगी  तो  बड़े  कहे
 जाने  वाले  लोग  भी  स्वामी  श्रोर  स्वाधीन  न
 रह  सकेंगे  ।

 उपाध्यक्ष  महोदय,  छुतपन  के  सम्बन्ध  में
 मैं  निवेदन  करूं  कि  संविधान  की  प्वीं  घारा
 के  द्वारा  छृतपन  का  श्न्त  कर  दिया  गया  है,
 इसको  वहन  करने  वालों  को  दण्डनीय  ्रपराधी
 माना  जायेगा  i  परन्तु  श्रीमन्‌,  मुझे  बड़े  दुख
 शौर  आश्चर्य  के  साथ  कहना  पड़ता  है  कि
 स्व्रतन्त्रता  की  प्राप्ति  के  20  वर्ष  बाद  भी

 छुप्राछू  का  श््न्त  नहीं  हुआ,  भारत  सरकार
 इस  कलंक  को  भिटा  नहीं  पाई  है।  ग्रस्पृश्यता
 का  कम  होना  तो  दूर  रहा,  यह  प्रनेकों  रूप  में
 हमारे  देश  में  बढ़ता  जा  रहा  है,  जिसके  कारण

 प्रनुसूचित  जातियों  शौर  ग्रनुसूचित  प्रादिम
 जातियों  को  पग  पग  पर  भश्रपमान  ही  नहीं,
 अनेकों  कष्ट  बौर  प्रत्याचार  भी  भोगने
 पड़ने  हैं  ।

 कहा  जाता  है  कि  बड़े  बड़े  शहरों  में

 प्रस्पृश्यता  का  अन्त  हो  गया  हैं,  लेकिन  यह
 बात  सत्य  से  परे  है  1  श्राज  भी  दफ्तरों  में,
 सरकारी  बस्तियों  में  तथा  सार्वजनिक  व्यवहारों
 में  इसका  नंगा  नाच  देखने  को  मिल  जाता  है  1
 इन  जातियों  के  पढ़े-लिखे  व्यक्तियों  के  साथ

 झपृस्श्यता  के  कारग  ही  व्यंगात्मक  तथा
 ग्रममानजगक  व्यवहार  किये  जाते  हैं  ।  इस
 वर्ग  के  संभी  सरकारी  कमंचारियों  झो  वार्षिक
 निपोर्ट  जान  बूझ  कर  बराब  की  जाती  हैं,
 उनकी  पाबति  में  रुकाबट  चत्ती  जाती  है  तथा
 इस  जाति  के  अफसरों  जपा  कर्मचारियों

 को  अनेकों  झूठे  मामलों  में  साते
 का  प्रयत्न  करके  इन्हें  नौकरियों  से  काया
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 जाता  है  तया  इन  पर  झूठे  मुकदमे  चलाये
 जाते  हैं  तथा  इनकी  ग्रामों  में  तो  बेहद  दयनीय
 दशा  है,  इनको  अनेक  प्रकार  से  सताया  जाता
 है  और  इनके  साथ  घोर  प्रत्याचार  किया
 जाता  है  ।  चरागाहों,  सार्वजनिक  कुओ्रों,
 तालाबों  से  ्ाज  भी  पानी  नहीं  लाने  दिया
 जाता  तथा  पहले  की  तरह  की  रुकावर्ट  डाली
 जाती  हैं।  ऐसे  एक  नहीं  हजारों  उदाहरण  हैं
 जहां  इन  लोगों  को  सवर्ण  हिन्दुप्रों  की  श्रोर  से
 झनेकों  प्रकार  के  कम्ट  भोगने  पड़ते  हैं  1
 यह  तथ्य  अनुसूचित  जातियों  की  जो  रिपोर्ट
 आई है  उप्ते  भजोमांति  प्रकेट  है  ।  सरकारी
 नौकरियों  में  समान  अवसर  और  सरकारी  पदों
 पर  निधुक्ति  के  अधिकार  से  दलित  जातियों
 तथा  आदिवासी  जातथों  को  सदियों  से  वं  चित
 रखा  गया  है  और  वही  दशा  वर्तमान  में  भी
 है  |  स्व०  माननीय  पंडित  नेहरू  जी  तथा
 न्य  नेताओ्रों  ने  यह  मृक्‍त  कण्ठ  से  स्त्रीकार
 किया  है  कि  दलित  जातियों  की  आधिक
 तथा  शिक्षा  सम्बन्धी  पिछड़ी  ग्रवस्था  है,  अतः
 उन्हें  हर  प्रकार  से  सम्बन्धित  संरक्षण  की
 झावबसपेकता  है।  नौकरियों  में  सनान  अवसर
 की  नीति  से  इन  जातियों  की  वर्तमान  दशा  में
 कोई  लाभ  नहों  होगा,  क्योंकि  ये  प्रतियोगिता
 में  दूसरों  से  मुकाबला  नहीं  कर  सकते  ।
 जो  मुकाबला  भी  कटे  हैं उन्हें  प्रधिकारीगण
 ब्वनी  पुदानी  मनोवृत्ति  के  कारण  अयोग्य
 ठहरा  देते  हैं।  इसलिए  जब  तक  इनके  लिए
 पदों  पर  नियुक्ति  के  लिए  स्थान  सुरक्षित  न

 हों  शौर  उन  सुरक्षित  स्पानों  पर  इनके  सर्व-
 श्रेष्ठ  उन्मीदवारों  को  नियुक्ति  की  कोई
 सन्तोषप्रद  व्यवस्था  न  हो  तब  तक  इस  धारा  से

 उन्हें  कोई  सहायता  नहीं  मिल  सकती  |
 इनकी  झवस्था  को  सुधारने  के  लिये  सब  से

 पहले  शिक्षा  की  ग्रावश्यकता  है,  उनके  बाद
 इतमें  नवीन  तथा  सम्माननोय  उद्योगों  व
 व्यवतायों  फे  विकास  को  आवश्यकता  है  |
 जब  ये  लोग  लाभ-प्रद  उद्योग  घन्सें  और  उच्च
 व्यवप्ताय  करने  लगेंगे  शौर  सरकारी  उच्च
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 पदों  पर  कार्य  करने  लगेंगे,  तभी  इनका  सुधार
 होगा  ।

 उपाध्यक्ष  महोदय,  अस्पृश्यता  निवारण
 के  हेतु  अनुप्ूचित  जातियों  तथा  अनुसूचित
 आदिम  जातियों  के  आयुक्त  महोदय  को  रिपोर्ट
 द्वारा  जो  प्रिफारिश  को  गई  है,  उप  पर  तुरन्त
 अ्रसरका रक  अमल  किया  जाय  ।  मेरे  क्षेत्र  में
 अ्रधिक  से  अधिक  संद्या  में  ग्रादिवासी  तथा
 हरिजतों  को  झाबादी  है,  मैं  मौरेता  क्षेत्र  से
 आया  हूं,  वहां  पर  दस्युश्रों  का इतता  जोर  है  कि
 उपसे  हरिजत  आदिवासों  हो  नहीं,  बल्कि
 सबर्ण  जातियां  भो  अनेक  प्रकार  से  भयभोत्त
 हैं।  उप  क्षेत्र  में  उद्योग  धन्धे  स्थापित  करने
 की  विशेष  रूप  से  आवश्यकता  है,  क्योंकि  वहाँ
 की  हश्जित  जातियां  हो  नहों,  बल्कि  सभो
 लोग  बड़े  गरोब  हैं  तथा  बेकारों  के  कारण
 ही  उतको  डक  वी  आदि  के  कार्य  करने  पड़ते  हैं
 यदि  वहां  पर  कोई  फबा  उद्योग  धन्धा  खोल
 दिया  जाय,  जितसे  वहां  के  हरिजन,  झ्रादिवासी
 ही  नहीं,  बल्कि  सवर्ण  गरीब  लोगों  को  भी  काम
 मिल  सके  तो  उतसे  डकैती  समस्या  के  हल  करने
 में  बड़ो  सहायता  मिल  सकती  है  Lt

 जाति-भेद  को  शोघ्र  से  शोघ  मिटाया
 जाय  |  सरकार  जाति-भेद  को  किसो  भी
 रूप  में  स्वोकार  न  करे  अर्थात्‌  जाति  के  कारण
 नतो  कितो  को  कोई  रियायत  दी  जाय  शौर
 नन  किसी  पर  कोई  रुकावट  लगाई  जाय  ॥
 सब  के  लिये  उन्नति  के  अवसर  हों  ।  सरकारी
 नौकरियों,  भूमि  खरीदना,  सेना  शौर  पुलिस,
 सरकारो  नौकरियों  में  भरती  होना  किसी  जाति
 विशेष  के  मनुष्यों  का  इजारा  न  हो  ।

 जित  प्रकार  जनगणना  में  सवर्ण  हिन्दुओं
 का  जात्ति'  का  खाना  निकाल  दिया  गया  है,.
 उतो  प्रकार  सरकारी  कागजातों  में  से  इन  के

 हरिजन,  श्ादिवासी  विभिन्न  नामों  का  सकना

 निकाल  दिया  जाय  |  अस्पृश्यता  निवारण  का

 दृढ़ता  से  पालन  किया  जाय  ।
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 उपाध्यक्ष  महोदय,  हमारे  जो  सरकारी
 नौकर  हैं,  अधिकारों  लोग  हैं  उनको  पदोन्नति
 वो  दूर  रहो  ऐसा  खयाल  किया  जाता  है
 बनते  मैंने  पहले  कहा  कि  उनका  रिकार्ड  खराब
 कर  दिया  जाता  है  1  इसो  को  मैं  एक  मित्ताल
 आपके  सामने  रखता  हुं  ।  एक  व्यक्ति
 मनोहर  लाल  यादव  भिंड  जिले  में  गोहद  तहसील
 में  वापतौल  विभाग  में  इंस्पैक्टर  था  ।  उसके
 कामों  से  खुश  होकर  भ्रखबारों  में  उसको
 चड़ो  प्रशंसा  को  जातो  रही  लेकिन  जब  उन्हें
 यह  मालूम  हुमा  कि  वह  हरिजन  है,  अछूत
 जाति  का  है  तो  पहले  उसका  वहां  से  रायपुर
 कन्सफर  कर  दिया  लेकिन  वहां  जाकर  भो  उसने

 कंट्रोलर  इनचार्ज  का  ग्रच्छा  काम  अं  ज।म  दिया
 और  LL  महीने  तक  वह  अच्छी  तरह  वहां  पर
 काम  करता  रहा  ।  प्रब  अच्छे  काम  के  लिए
 उचित  तो  यह  था  कि  उसकी  पदोन्नति  को
 जाती,  लेकिन  जब  उसकी  तरक्की  होने  का
 आवतर  आया  तो  से  बजाय  तरक्‍को  देने  के

 अब बिलासपुर  जिले  में  जांजगोर  तहसोल  में

 पहुंचा  दिया  गया  और  ग्राज  वह  वहां  पर  7  वर्ष
 के  पड़ा  हुआ  है  ।  न  तो  उसकी  कोई  पदोन्नति
 को  जाती  है  और  न  उस  का  ट्रान्सफर  किया
 जाता  है  ।

 Mr,  Deputy-Speaker:  Mr,  Katham.
 We  have  hardly  halg  an  hour  left,  but
 there  are  ten  more  names.  So,  I
 would  request  the  hon.  Member  to
 finish  in  five  minutes,

 Shri  B.  N.  Katham  (Jalpaiguri):  I
 thank  you  very  much  for  giving  me
 the  opportunity  to  take  part  in  this
 debate.  I  would  not  have  taken  the
 time  of  the  House  if  I  had  had  no  res-
 ponsibility  for  my  constituency  where
 therp  are  a  large  number  of  Schedul-
 ed  Castes  and  Scheduled  Tribes.

 I  have  heard  the  hon.  members  who
 poke  on  this  debate  for  the  last  two
 days,  and,  by  and  large,  I  agree  with
 those  hon.  members  who  advocated  for
 Detterment  of  the  conditions  og  the
 Scheduled  Castes  and  Scheduled

 “Tribes.
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 The  problems  of  the  Scheduled
 Castes  and  Scheduled  Tribes  are  the
 same  everywhere  in  the  country.  They
 have  not  got  sufficient  scope  for  their
 economic  development,  Almost  all
 of  them  live  in  rural  greas  and  forests,
 Therefore,  unless  the  entire  agricul-
 tural  community  is  uplifted,  the  poor
 lot  of  the  Scheduled  Castes  and  Sche-
 duled  Tribes  is  not  going  to  be  im-
 proved.  Everybody  will  admit  that
 they  do  not  get  facilities  from  Gov-
 ernment  in  respect  of  agricultural
 loan  for  their  agriculture.  Many  of
 them  are  so  poor  that  they  cannot
 provide  sufficient  security  or  mort-
 gage  required  fér  getting  loans.  The
 result  is  that  90  per  cent  of  them  do
 not  get  loans  from  Government,  All
 credit  facilities  for  other  schemes  like
 small  scale  industries,  fisheries,  etc.,
 could  not  be  availed  of  by  them  for
 want  of  securities.

 In  respect  of  their  educational  faci-
 lities,  I  may  point  out  that  the  pro-
 gramme  of  compulsory  primary  edu-
 cation  as  provided  by  the  Constitu-
 tion  has  not  spread  to  the  interior
 tribal  villages,  Their  literacy  has  not
 increased  to  any  appreciable  degree..

 I  am  glad  that  the  Government  have
 ultimately  come  to  realise  that  func-
 tionary  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes  is
 not  sufficient  for  the  measures  to  be
 taken  for  the  development  of  Schedul-
 ed  Castes  and  Scheduled  Tribes.
 Therefore,  they  are  proposing  to  have
 a  Director-General  appointed  to  ini-
 tiate  and  implement  the  developmer-
 tal  programmes  in  respect  of  Schedul-
 ed  Castes  and  Scheduled  Tribes,  I
 very  much  welcome  all  these  steps
 taken  by  our  Government,

 At  present,  all  the  developmental
 programmes  are  formulated  by  the
 State  Governments  at  their  sweel  will,
 Even  the  Centrally  sponsored  schemes
 which  are  fully  financed  by  the  Cen-
 tral  Government  are  also  prepared
 and  sanctioned  by  the  State  Govern-
 ments.  From  thig  position  one  can
 easily  understand  that  the  Centre  has
 no  hand  in  development  matters
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 although  this  Government  is  directly
 responsible  to  Parliament,  I  am  sure
 that  this  anomaly  will  now  go  and  the
 Director-General  will  be  responsible
 to  the  Centra]  Government  for  the
 developmental  programmes  regarding
 Scheduled  Casteg  and  Scheduled
 Tribes,

 Although  fifteen  years  have  passed
 since  the  appointment  of  the  Com-
 missioner,  no  substantial  development
 has  been  achieved  for  the  Scheduled
 Castes  and  Scheduled  Tribes,  Their
 economic  position  remains  the  same  as
 it  was  previously.  Even  their  ele-
 mentary  needs  like  drinking  water
 supply,  primary  education,  public
 health,  village  roads,  etc,  have  not
 been  sufficiently  provided.

 Now  I  come  to  my  State,  namely,
 West  Bengal,  In  West  Bengal  the
 Population  of  Scheduled  ‘Tribes  is
 more  than  20  lakhs,  but  substantial
 amounts  have  not  been  spent  for  their
 development.  Sufficient  numbers  of
 tribal  developmen,  blocks  have  not
 been  started.  Large  pocket;  inhabi-
 ted  by  tribals  like  Meches,  Ravas,
 Garos,  Uraos,  Mundas,  Saotals  are  yet
 to  be  covered  by  such  blocks.

 Therefore,  I  request  the  hon,  Minis-
 ter  to  see  that  the  newly  appointed
 Director  takes  the  necessary  steps  to
 provide  such  development  blocks  in
 the  areas  where  there  37९  tribal  peo-
 Ple  who  have  not  so  far  benefited  by
 the  facilities  to  the  Scheduled  Tribes
 in  general,

 Here,  I  want  to  draw  the  attention
 of  Government  toa  particular  scheme.
 It  relates  to  a  proposal]  submitted  by
 a  large  section  of  the  tribal  and  Sche-
 duled  Caste  people  numbering  over
 50,000  persons,  to  construct  a  road
 through  the  tribal  villages,  connecting
 National  Highway  No.  3  in  Jalpaiguri
 ang  Cooch-Behar  districts.  This  road
 will  serve  as  a  vital  link  road  from
 the  interior  tribal  areas  to  the  Nation-
 al  Highway.

 I  may  draw  your  attention  to  the
 fact  that  the  tribal  areas  of  my  con-
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 stituency  are  very  packward  in  com—
 munication,  Therefore,  I  very  strongly
 urge  the  Central  Government  to  tale
 up  this  programme  as  a  Centrally—
 sponsored  scheme  for  which  I  think
 only  g  sum  of  Rs.  20  lakhs  will  be
 required.  The  People  have  already
 urged  the  State  Government  in  this.
 regard  but  there  is  no  proper  response:
 from  the  State  Government.

 There  is  urgent  need  for  2  tribal
 development  block  in  the  district  of
 Jalpaiguri  for  the  economic  develop-
 ment  of  the  tribal  people  there,

 There  is  a  large  concentration  of
 tribal  people  in  Kumargram  Thana
 area,  Kamakshaguri  is  a  centrally
 located  place  in  the  tribal  areas  of
 th.  eastern  part  of  Jalpaiguri  district.
 I  dg  not  know  why  Government  have
 not  so  far  started  a  tribal  development
 block  in  this  area.

 The  development  of  North  Bengal
 will  not  be  complete  with  this  block
 alone.  Therefore,  I  suggest  that  an-
 other  block  should  be  provided  in  the
 Cooch-Behar  district,  There  is  a
 eoncentration  of  tribal  people  im
 Tufanganj  area  in  Cooch-Behar  dis-
 trict  where  another  blocks  should  be
 started  as  early  as  possible,

 I  know  that  I  am  going  into  details
 but  I  cannot  help  saying  that  develop-
 ment  measures  should  be  taken  along:
 these  lines,  keeping  in  view  the  parti-
 cular  needs  of  the  tribal  people.

 I  fervently  hope  that  the  Director-
 General  will  keep  these  suggestions  in
 mind,

 Mr.  Deputy-Speaker:  Now,  Shri
 Siddayya.  The  hon.  Member  should
 confine  his  remarks  to  five  minutes.

 Shri  Siddayya  (Chamarajanagar):
 I  cannot  finish  in  five  minutes.  If  I
 have  to  finish  in  five  minutes  then  I
 would  rather  keep  quite.

 Mr,  Deputy-Speaker:  Let  him  take
 his  time.  Then,  what:  can  I  do?
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 Shri  Siddayya:  In  five  minutes  it
 is  not  possible  for  me  to  do  justice  to
 the  subject.

 Last  year,  when  the  report  for  1963-
 64  was  discussed  in  this  House,  the
 Deputy  Minister  of  Social  Welfare  who
 had  initiated  the  debate  had  promised
 that  she  would  reply  to  the  debate  in
 the  end.  That  promise  has  not  been
 fulfilled  so  far.  There  was  no  diffi-
 culty  in  her  getting  at  least  ten  or
 fifteen  minutes  and  then  giving  a  re-
 ply.  This  merely  shows  the  amount
 of  interest  that  Government  are  evine-
 ing,  with  regard  to  matters  connected
 with  Scheduled  Castes  and  Scheduled
 Tribes.

 This  year,  we  find  that  the  reports
 for  1964-65  and  1965-66  are  being  dis-
 cussed.  There  was  a  conventipn  in
 this  House  that  before  the  report  for
 a  particular  year  was  discussed,  a
 report  on  the  action  taken  on  the  re-
 port  of  the  previous  year  used  to  he
 laid  on  the  Table  of  the  House  inva-
 riably.  Last  year,  when  the  report
 for  ‘1963-64  was  discussed  in  the  House,
 on  that  very  day,  namely  the  l8th
 August,  1966,  the  Deputy  Minister  had
 placed  on  the  Table  of  the  House  a
 statement  showing  action  taken  on
 the  report  for  the  previous  year.  But
 this  time  that  convention  has  been
 given  the  go-by.

 An  hon.  Member:
 been  taken.

 Shri  Siddayya:  Without  that  state-
 ment  showing  the  action  taken  on  the
 report  for  the  previous  year.  we  can-
 not  fruitfully  discuss  ‘hese  reports.
 This  shows  that  the  interest  taken  by
 Government  is  decreasing  gradually.

 An  hon.  Member:  Topple  it  down,
 Shri  Siddayya:  I  may  also  point  out

 that  in  the  Second  Lok  Sabha,  a  copy
 of  the  statement  showing  action  taken
 on  the  previous  reports  was  not
 merely  placed  on  the  Table  of  the
 House  but  was  also  supplied  to  each
 Member.  In  the  Third  Lok  Sabha  the
 statement  was  only  laid  on  the  Table
 of  the  House  and  some  copies  were
 kept  in  the  Library  of  Parliament,  but
 copies  were  not  supplied  to  the  Mem-

 No  action  has
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 bers.  In  the  Fourth  Lok  Sabha,  nei-
 ther  the  statement  is  supplied  to  Mem.
 bers  nor  is  it  placed  on  the  Table  of
 the  House.  That  shows  the  progress.
 that  we  have  made  drring  all  these
 years.  I  think  no  purpose  can  be
 served  by  discussion  without  a  state-
 ment  showing  the  action  taken  on.
 Previous  recommendations  I  have
 tabled  an  amendment  to  the  motion
 moved  by  the  hon,  Minister  suggest
 in  the  appointment  of  a  committee  of
 Parliament  to  keep  a  watch  on  the
 implementation  of  the  various  recom-
 mendations  made  by  the  commissioner
 from  time  to  time,

 I  have  gone  through  all  the  Reports
 of  the  Commissioner  and  I  find  that
 from  the  very  inception  of  his  office,
 he  has  been  complain‘ng  that  States
 are  not  sending  reports  in  time  and
 even  where  they  Jo  the  reports  are
 incomplete.  This  is  the  handicap
 under  which  he  has  heen  workine  all
 these  years  and  I  qn  not  think  the
 Government  has  in  :ny  way  helped
 him  to  discharge  handicaps.  I  fell  that
 In  spite  of  these  hand.  ops.  T  fell  that
 all  the  three  Commissioners  who  had
 held  this  office  so  far,  .ave  cone  their
 job  well.  They  have  maintained  their
 independent  status  aid  have  piven
 very  valuable  reports.

 Coming  to  the  im»vlementation  of
 the  recommendations  if  you  go
 through  the  statement  ~f  action  taken
 on  reports,  you  will  ind  that  some
 States  have  not  replied  at  all.  some
 have  given  vague  rer:  es  some  have
 just  said  ‘noted’.  ‘unde:  consideration’,
 ‘may  be  considered’,  ‘kept  in  view’,
 ‘agreed  in  principle’  etc.  This  is  the
 way  these  recommendations  have  been
 treated  by  State  Gov-  :nments  50
 you  find  that  among  the  State  Govern-
 ments  some  are  gpod.  some  bad  and
 some  very  indifferent  also.

 I  will  give  one  or  two  instances.  I
 take  my  own  State,  Mysore.  Cut  of
 23l  recommendations  in  the  Report  for
 ‘1962-63,  only  8  have  been  replied  to,
 not  a  question  of  having  implemented
 them  even.  About  the  others,  I  do
 not  know  what  has  happened.  I  do
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 not  know  whether  the  Commissioner has  written  to  them,  whether  the  Gov-
 ernment  of  India  have  followed  it  up to  get  the  replies  from  them,

 If  you  scrutinise  the  recommenda-
 tions—I_  will  go  back  to  the  action taken  on  the  Report  for  96-62—
 these  are  very  simple  recommenda-
 tions  which  any  State  Government
 could  easily  have  implemented,  but
 which  they  have  not  done.  For  ex-
 ample,  recommendation  No,  2  says that  inscriptiong  should  be  engraved on  all  public  wells  warning  people
 against  prevention  of  use  of  these
 wells  by  Harijans,  and  that  if  any- one  did  so,  he  will  be  punished  under
 the  Untouchability  (Offences)  Act.
 The  Mysore  Government  have  accept- ed  the  recommendation  and  also  stat-
 ed  that  boards  may  be  put  on  the  wall
 of  public  wells  to  this  effect.  My  hon,
 friends  from  Mysore  will  corroborate
 me  when  I  say  that  nothing  has  been
 done  and  this  is  still  on  paper  only.

 Another  very  simple  recommenda-
 tion,  preliminary  also,  is  No.  6—licen-
 ces  should  be  issued  to  haircutting
 saloons  and  restaurants  on  condition
 that  they  display  in  a  prominent  place a  notice  that  there  will  be  no  discri-
 mination  against  Harijans.  The  action
 taken  -by  the  Mysore  Government  is
 that  panchayats  and  local  boards  have
 been  asked  to  implement  this.  This
 was  done  in  1961-62,  But  so  ‘ar  no-
 thing  has  been  done.

 I  can  go  on  quoting  instance  after
 instance  in  this  vein,  but  the  time  at
 my  disposal  is  short.  Let  me  take  up
 implementation  by  the  Central  Gov-
 ernment.  One  ofsthe  recommenda-
 tions  in  the  1962-63  Report  is  that  the
 Social  Welfare  department  should
 make  arrangements  to  give  training  to
 scheduled  castes  and  scheduled  tribes
 for  ministerial  posts  in  the  Central
 Secretariat  Training  School  at  Delhi.
 Four  years  have  passed:  still  the  Cen-
 tral  Government  have  not  done  any-
 thing.  On  the  other  hand,  they  are
 atking  State  Governments  to  imple-
 ment  some  of  the  other  recommenda-
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 tions.  Since  the  Central  Government themselves  do  not  implement  the  re-
 cdmmendation  Pertaining  to  them
 made  by  the  Commissioner,  what
 moral  right  have  they  to  ask  State
 Governments  to  implement  them?

 Another  recommendation  refers  to
 the  reservation  to  be  made  for  sche-
 duled  castes  and  scheduled  tribes  in
 statutory  organisations,  semi-govern-
 ment  institutions  and  public  sector
 undertakings.  The  Central  Govern-
 ment  did  not  acccet  it  as  it  is.  They
 referred  it  to  the  Law  Ministry,  That
 Ministry  took  its  own  time  to  give  its
 opinion.  Now  they  have  said  that  it
 can  be  made  applicable.  It  is  only
 after  this  that  instructions  have  been
 given  to  all  the  departments.  We
 find  in  the  Report  that  of  the  many
 institutions  covered  by  this,  only  63
 statutory  bodies  have  agreed  to  imple-
 ment  it,  not  that  they  have  actually
 implemented  it.  I  find  they  are  em-
 ployed  only  in  class  three  and  class
 four;  in  class  one  they  have  not  made
 any  reservations,  and  the  Central
 Government  has  not  done  anything  so
 far  in  regard  to  that.

 Coming  to  the  High  Courts  and  Sup-
 reme  Court,  I  do  not  mean  to  say  that
 Judges  should  be  appointed  without
 qualifications,  but  in  the  class  one  and
 class  two  posts,  also  class  II]  and  IV,
 is  there  any  reservation?  They  are
 considered  to  be  fountains  of  justice,
 and  even  in  the  foundtains  of  justice,
 the  scheduled  castes  and  scheduled
 tribes  have  not  been  able  to  get  jus-
 tice.  Only  recently  I  think  the  Home
 Minister  has  requested  the  Supreme
 Court  and  High  Courts  to  make  re-
 servations,

 There  was  a  seminar  arranged  by
 the  Planning  Commission  in  964
 which  made  very  valuable  recommen-
 dations  which  have  been  incorporated
 by  the  Commissioner  in  his  report.
 The  recommendation  refers  to  the
 appointment  of  a  central  executive
 authority  to  nominate  candidates
 against  reserved  vacancies.  The  ac-
 tion  taken  as  found  in  the  report  08



 7963  SC.  &  ST.

 that  the  Director-General  of  Employ-
 ‘ment  and  Training  himself  nominates
 the  candidates  to  the  reserved  seats,
 and  therefore  there  is  no  need  to
 have  a  duplicate  authority.  I  put  a
 question  to  the  Labour  Minister,  Un-
 starred  Question  No,  3783  on  28th
 June,  1967,  and  the  Labour  Minister
 has  categorically  denied  it.  Yet,  our
 friend  Mr.  Vidya  Charan  Shukla  was
 again  repeating  yesterday  that  there
 is  a  central  executive  authority  which
 is  able  to  do  it.  He  has  misied  the
 House  by  giving  wrong  information.
 That  shows  how  the  Government  is
 functioning.

 In  958  there  was  a  conference  of
 Chief  Ministers  under  the  chairman-
 ship  of  Pantji,  who  was  the  Home
 Minister  then.  A  resolution  was  pas-
 sed.  It  is  a  very  simple  resolution,
 that  the  mame  Harijan  should  be  re-
 moved  from  the  existing  institutions,
 hostels  or  colonies  wherever  it  exists,
 because  it  had  reference  to  untouch-
 ability.  Not  only  were  the  Chief
 Minister  party  to  this  resolution,  but
 also  the  Government  of  India  because
 the  Home  Minister  was  also  present
 and  it  was  under  his  chairmanship
 that  it  was  done.  But  even  today  you
 find  in  so  many  schools,  hostels  etc.,
 that  the  name  Harijan  is  stil]  there.
 Not  only  that.  In  the  Central  Gov-
 ernment  they  have  got  a  Central  wel-
 fare  Board  for  Harijans.  Even  today
 it  is  called  ag  the  Central  Harijan
 ‘Welfare  Board.

 Mr.  Deputy-Speaker:  May  I  request
 him  to  conclude?

 ghri  Siddayya:  I  will  take  only  two
 minutes.  I¢  if  is  useful,  I  will  speak,
 Otherwise,  I  will  keep  quiet.

 In  the  last  report,  i.e.  I965-66  re-
 port,  the  Commissioner  has  made  a
 recommendation,  a  very  important

 one,  that  to  enable  this  organisation,
 de.  the  Commissioner,  to  function
 effectively,  action  has  to  be  taken  to
 fill  all  the  vacant  posts  and  sanction
 some  additional  posts  in  the  regional

 .offices,  Do  you  know  the  action  taken
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 by  the  Government?  Instead  of  help-
 ing  the  Commissioner  by  giving  him
 the  required  posts,  they  have  actually
 abolished  all  the  17  regional  offices  in
 the  various  States,  and  my  own  feel-
 ing  is  that  thereby,  instead  of  helping
 him,  they  want  to  curtail  his  ability
 to  make  his  report.  The  Commis-
 sioner  has  got  a  unique  position  under
 the  Indian  Constitution.  My  own
 feeling  is  that  he  is  the  campion  of
 the  safeguards,  provided  for  the  sche-
 duled  castes  and  scheduled  tribes  in
 the  Constitution.  If  he  is  not  given
 the  adequate  staff  that  he  requires,  I
 think  he  will  fail  to  do  his  duty  pro-
 perly,  and  therefore  J  request  the
 Minister  to  reconsider  the  whole  de-
 cision,  and  give  him  all  the  facilities
 which  he  requires  including  these  7
 regional  offices  which  he  had  till  yes-
 terday  in  all  the  States.  The  point
 now  is  how  to  get  the  recommenda-
 tion  implemented.  The  state  govern-
 ments  are  not  implementing  itg  nor  is
 the  central  government  implementing.

 +The  constitution-makers  were  very
 wise  in  making  a  provision  that  this
 report  should  be  placed  on  the  Table
 ofthe  House  each  year.  The  opdject  of
 making  such  9  provision  is  to  make
 Parliament  responsible  for  implement-
 ing  it.  Since  the  whole  House  cannot
 di  it,  it  should  appoint  a  parliamen-
 tary  committee  which  the  commissio-
 ner  has  also  recommended.  There-
 fore,  my  amendment  for  the  appoint-
 ment  of  a  parliamentary  committee  is
 very  important  and  I  hope  the  govern-
 ment  will  accept  that  amendment  and
 that  the  whole  House  would  support
 the  appointment  of  this  committee.

 aft  भोलह  प्रसाद  (बांसगांव):  सब  से

 पहले  तो  मैं  यह  कहना  चाहता  हूं  कि  सरकारी
 नौकरियों  में  भ्रन्तर्जातीय  विवाह  करने  वालों

 को  प्राथमिकता  दी  जाएं,  इसको  एक  योग्यता
 भाना  चाए।  जब  तक  यह  काम  नहीं  होगा
 तब  तक  जातपात  और  भेद  भाव  खत्म  नहीं

 होगा।  बैसे  तो  सामाजिक  और  सांस्कृतिक
 कान्ति  का  होना  झावश्यक  है  |
 लेकिन  मैं  समझता!  हूं  कि  यह  छप्राछृत
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 का  जो  मामता  है  यह  सामाजिक  है  नहीं
 है  बल्कि  बहुत  कुछ  प्राथिक  है  ।
 चार  हजार  मासिक  पाने  वाला  ग्रादमी
 जोकि  चाहे  ब्राह्मण  ही  हो  वह  एक
 हजार  पाने  वाले  ब्राह्मण  के  यहां  अपने  लड़के
 या  लड़की  की  शादी  नहीं  करना  चाहता  है,
 उसके  यहां  रिश्ता  जोड़ना  नहीं  चाहता  है।
 इसी  तरह  से  एक  हजार  पाने  वाला  जो  हरिजन
 हैं  बह  कम  वेतन  पाने  वाले  हरिजन  के  यहां
 भ्रपना  रिश्ता  नहीं  जोड़ना  चाहता  है  और
 जोड़ता  भी  नहीं  है।  मैं  ब्राह्मणों  श्रौर  हरिजनों
 से  भी  कहना  चाहता  हूं  कि  अगर  यही  स्थिति
 रही  तो  देश  रसातल  को  चला  जाएगा।

 श्राप  यह  भी  देखें  कि  i970  8  रिजर्वेशन
 समाप्त  हो  रहा  है।  सभी  कांग्रेसियों  के
 रिश्तेदार  नौकरियों  में  पड़े  हुए  हैं।  970
 के  बाद  उन  को  कात  पकड़  कर  नौकरियों  से
 निकाल  दिया  जाएगा।  जितने  बजीर  हैं
 सब  के  रिश्तेदार  नौकरियों  में  हैं  ग्रौर  जब  यह
 रिजर्वेशन  समाप्त  होगा  तब  उनके  इन
 रिश्तेदारों  को.  कान  पकड़  कर  निकाल
 दिया  जाएगा।

 हरिजनों  के  नाम  पर  जो  संस्थाएं  बनी

 हुई  हैं  वे  हरिजनों  की  भलाई  के  कोई  काम

 नहीं  कर  रही  हैं।  मैं  उदाहरण  देता  हूं।
 हरिजन  सेवक  संघ  है।  दलित  वर्ग  संघ  है।
 ईश्वर  शरण  'प्राथम,  इलाहाबाद  है।  भारतीय
 दलित  सेवक  संघ,  पूना  है।  भारतीय  रेड
 क्रास  सोसाइटी,  नई  दिल्‍ली  है।  हिन्दू
 स्वीपर्स  |  सेवक  समाज,  नई  दिल्‍ली  है।  ये
 जो  सब  संस्थाएं  हैं  ये  कांग्रेस  क ेलिए  वोट
 बटोरू  दफ्तर  हैं।  ये  हरिजनों  की  भलाई
 के  कुछ  भी  काम  नहीं  करती  हैं  भौर  इन  को
 बीस  वर्ष  में  जितना  घन  मिला  है,  जितनी

 सहायता  मिली  है  उसको  ये  खा  पका  कर
 बैद  गई  हैं।  हरिजनों  की  जो  स्थिति  है  वह
 वैसी  की  वैसी  है  -  इस  तरह  से  जो  रुपया  दिया
 जा  रहा  है  उसका  कुछ  भी  लाभ  हरिजनों
 को  नहीं  मिल  रहा  है  और  देश  रसातल  को
 जा  रहा  है।
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 हरिजनों  के  साथ  क्‍या  क्या  प्रत्याचार
 होते  हैं  इसको  श्राप  देखें।  ia  जलाई  को
 श्रम  सेवा  पुनर्वास  मंत्रालय,  गोरखपुर  ने
 अपने  यहां  के  तीन  लोग्र  डिबरीजन  क्लकंस,
 जिन  के  नाम  हैं  रामजी  प्रसाद,  परदेसी  भौर
 राम  करन  नोटिस  दे  दिपा  है  कि  उनकी
 सेवायें  5  प्रगस्त,  967  से  समाप्त  कर  दी
 जाएंगी।  सात  श्रादमी  वहां  हैं  जिन  में  से
 तीन  को  निकाला  जा  रहा  है।  इसको  आप
 देखें।  झगर  इसी  तरह  से  चलता  रहा  ौर
 यही  रवेया  आपका  रहा  तो  970  तक
 जितने  शैड्यल्ड  कास्ट  लोग  दफ्तरों  में  हैं
 जब  उनके  लिए  रिजवेशन  समाप्त  होगा
 तो  उनको  कात  पकड़  कर  बाहर  कर  दिया
 जाएगा।  जैसा  मैंने  पहले  कहा  है  कि  हरिजनों
 को  ऊपर  उठाने  का  एक  ही  तरीका  है  कि
 अन्तर्जातीय  विवाह  को  [प्रोत्साहित  किया
 जाए  और  इसको  एक  यो'यत्ा  माना  जाए
 सरकार  नारी  के  लिए

 एक  साजी:  :दःय  :  अपनी  गवर्नेनेट
 से  शुरू  कीजिये  t

 क्रो  से  हु  प्र  Roa  बन्धु  अपने  साधनों
 शौर  झपनी  बुद्धि  और  अपनी  कमेंठता  पर  जीत
 कर  नहीं  शाए  हैं  दूसरे  के  साधतों  श्रौर  बद्धी
 न्र  कर्मझ?ा  पर  जी:  कर  8  है  श्रौर  दलाल
 पार्टी  के  अध्यक्ष  बने  हुए  हैं।  अगर  इन
 दलालों  ने  हरिजनों  की  समस्या  को
 सुलझाने  की  कोशिश  की  होती.  इस  समस्या
 को  ह  करने  की  कोशिश  की  होती  तो  ग्राज
 तक  यह  समस्या  हल  हो  गई  होती  ।  हरिजनों
 को  जो  सुविधायें  मिलती  हैं  वे  हरिजनों
 के  सवण  खा  गए  हैं  |हिसलिए  में  कहना  चाहता
 हूं  कि जब  तक  सरकार  सही  नीति  नहीं  बनाती
 है,  हरिजनों  की  समस्‍यायें  हल  नहीं  हो  सकती
 हैं  -  इसके  लिए  यह  झावश्यक  है  कि  भ्रन्तर्जातीय
 विवाह  करने  वालों  को  नौकरियों  में  प्राथमिकता
 दी  जाए,  जो  व्यक्ति  श्रन्तर्जातीय  विवाह  करें
 उनको  पहले  सरकारी  नौकरी  दी  जाए।

 मैं  यह  भी  कहना  चाहता  हूं  कि  जिस  तरह
 से  रोज़गार  में  ्गषने  हरिजनों  के  लिए  सीटें,
 'रिज्दे  की  हैं  उसी  तरह  से  कोटा,  परमिट
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 लाइसेंस  शादि  के  मामने  में  भी  इनके  लिए
 कोटा  'रिजरबे  कर  दिया  जाना  चाहिए।
 झ्राजकल  हरिजन  दो  ही  मुख्य  काम  करो  हैं
 सुर  पालना  झौर  पाखान  साफ  करना  |
 पहले  मुर्गी  भी  पाला  करते  थे  लेकिन  अब
 सवर्धों  ने  भी  मुर्गी  पालने  का  काम  शुरू  कर
 दिया  है।  सम्रर  पाजना  और  पाखात।  साफ
 करता  सवर्णों  ने  तड़ीं  शुरू  किया  है।  वे  नी
 दुसरे  उद्योग  धन्धों  में  हिस्ता  ले  सकें।  इसक
 जिए  शह  जरूरी  है  कि  परमिट,  लाइसेंप,  कोटा
 श्रादि  में  उनको  भी  हिस्पा  मिलने  (इंटरप्संज)
 उधर  तो  बारात  हैं  श्रौर  हम  दो  चार  ही
 आदम।  हैं  इस  तरफ  ।  लेकिन  जो  सही  बात
 हैं  वह  तो  कहनी  ही  पड़ती  हूँ  ।

 एक  साननोय  सदस्य:  आप  की  सरकारें
 क्या  कर  रही  हैं  ?  उनको  कहिये  न  1

 श्री  मोलहू  प्रसाद  :  हमारी  सरकारें  जो
 कररदी  हैं,  धड़ल्‍ले  से  कर  रही  है  L  नौ  प्रान्तों
 में  श्राप  की  सरकारें  गिर  गई  है।  श्राट  में
 अभी  हैं।  वे  भी  गिर  जायेंगी ।  वे  भी  चारों
 खाने  चित  गिर  जायेंगी।  i972  art
 दीजिये,  श्रापकी  सरकार  यहां  भी  खत्म  होने
 वाली  है।

 मैं  मंत्री  महोदय  से  अन्त  में  इतनी  ही
 प्रार्थना  करता  हूं  कि  वह  एक  संसदीय  समिति

 नियुक्त  करें जो  सारे  काम  हो  रहे  हैं  देश  में
 उनका  निरीक्षण  करे ।  वह  समिति  जो  काम
 हो  रहे  हैं  उन  में  सुधार  के  भी  सुझाव  दे।
 अगर  झापने  ऐसा  नहीं  किया  तो  जितनी
 ये  कमाऊ  खाऊ  संस्थायें  हैं  ये  हीं  सारा  रुपया
 हड़प  कर  जायेंगी  और  हरिजनों  के  कल्याण
 का  कोई  काम  नहीं  होगा।

 थी  तु०  रा.  (ग्रराश्या)  :  शैड्यू नड  कास्ट
 कमिश्नर  को  रिपोर्ट  पर  बहस  हो  रही  है
 बहस  के  दौरान  में  हरिजनों  शौर  नान-
 हरिजनों  ने  भी  बहुत  से  सुझाव  दिए  हैं  ।
 समय  कम  है  और  बातें  कहने  को  बहुत  ज्यादा
 हैं  ।  इसलिए  मैं  मुख्य-मुख्य  बातों  की  तरफ
 ही  अ।पक।  ध्यान  भ्राकर्तित  करूंगा  ।

 हमारे  नता  सोचतेथे  स्वराज्य  के
 पहले  ओर  स्वराज्य  के  बाद  भी  कि  हरिजनों
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 के  ऊपर  सामांजिक  ,  श्राथिक  प्रौर  राज-ः
 नोतिक  अत्याचार  हुए  हैँ  और  उत  प्रत्या
 चारों  के  कारण  वे  इतने  पोड़ित  हो  गए
 हैं  कि  उनको  शक्ल  मनृष्य  को  तो  है
 लेकिन  उतको  स्थिति  जानवरों  से  भो  बदतर
 है।  इत  बास्तें  संविधान  में  कुछ  विशेष

 सुविधायें  हरिजनों  और  ग्रादिवासियों  को
 दो  गई  थीं।  लेकिन  बोस  साल  में  जो

 सुविधायें  दी  गई  हैं  वे  अपर्याप्त  ही  सिद्ध

 हुई  हैं  शौर  इन  वर्षों में  जो  फंड  इनकी
 भलाई  के  लिए  मुहैया  किये  गये  हैं  उतका
 या  तो  पूरा  इस्तेमाल  नहीं  हुआ  झौर  गअगर

 हुआ  भो  है  तो  गलत  इस्तेमाल  हुआ  है
 हरिजनों  को  ब्रागें  बढ़ाने  में  जो  कुछ  किया
 जाना  चाहिये  था  इन  फंइज  की  सहायता
 से  नहीं  किया  गया  1  क्‍योंकि  इन  गलत
 इस्तेमाल  हुमा!  इसका  कारण  यह  हैकि
 हमारे  जो  नेता  लोग  हैं  ब्रौर  जिनके  माध्यम
 से  यह  काम  करवाया  जा  रहा  है  उनके
 दिलों  और  दिमागों  में  यहो  बात  हैकि
 इनवर्गों  के  ऊपर  वे  दया  कर  रहेहैं।  हम
 भो  यहो  समझ  रहे  थे  कि  यह  दया  वाली
 बात  है।  जो  दे  दें  सो  ले  लो।  लेकिन
 स्थिति  यह  नहीं  है।  यह  मर्जी  और  दया
 को  वात  नहीं  है  |  यह  दस  करोड़
 आबादी  की  बात  है,  उन  आबादी  की
 बात  है  जिसको  हालत  बहुत  हो  वदतर
 है,  जिसको  सामाजिक  स्थिति  बहुत  ही
 खराब  है।

 यह  कहा  जाता  हैकि  प्रस्पृश्यता  का
 श्रन्त  हो  रहाहै।  हो  सकता  है  कि  यह
 बात  जहां  तक  शहरों  का  सम्बन्ध  है,  कुछ
 ह॒द  तक  सहां  हो।  लेकिन  देह्तों  में  ग्राप
 जायें,  गांवों  में  श्राप  जायें  तो  आपको
 छ्राछत  वैस्तेही  देखने  को  मिलेगी  जैसे

 पहले  मिला  करती  थी  ।  आप  जानते  हो  हैं
 कि  हिन्दुश्तान  शहरों  का  देश  नहीं  है।
 हिन्दुस्तान  गांवों  का  देश  है।  गांवों  के
 अन्दर  बहो  स्थिद्ति  श्राज  भो  है  जो  पहले
 थी  t  मैं  एलानिया  तौर  पर  कहता  हुं  कि
 सामाजिक  क्षेत्र  में  कार्य  करने  वाले  जितने'
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 [श्री  qo  राम]
 भो  नेतागण  हैं चाहे  वे  इस  पार्टी  से
 सम्बन्ध  रखते  हों  या  उधर  वालो  किसी
 पार्टोे  से  सम्बन्ध  रखते  हों,  जो  उन्होंने
 सामाजिक  कान्ति  लाने  के  प्रयत्न  पहले  किये
 थे  उनमें  अब  ढील  ा  गई  है।  इसका

 “कारण  वोट  का  डर  है।  हम  लोग
 वोकर  सैक्शंज  अफ  सोसाइटो  से  ताल्लुक
 रखते  हैं।हम  में  राजनीतिक  चेतना  अभो
 जागी  नहीं  है।  हम  में  जागृति  पैदा  नहीं  हुई

 -है।  जो  कुछ  कोई  कह  देता  है  उप्तपर
 हम  लोग  विश्वास  कर  लेते  हैं  ।  जो  गांवों
 के  अन्दर  अत्याचार  कर  रहेहैं  वहो  बोद्स
 कमांड  करते  हैं,  वही  जिधर  चाहते  हैं
 वोट  दिला  देते  हैं।  इसमें  समाजवादी
 आचरण  भो  नहीं  रह  जाता  है।  जितने
 भो  इलेक्शन  लड़ने  बाले  लोग  हैं,  चाहे  वे
 कांग्रेस  पार्टी  फेहों  या  अपोजोशन  पार्टीज
 केहों,  जो  भो  पालियामैंट  के  लिए  या
 असैम्बलो  के  लिए  इलेक्शन  लड़ते  हैं
 उनमें  सैक्रिकाइस  की  भावना  नहीं  रह  गई
 है,  जो  भावना  उनमें  पहले  हुआ  करती  थी
 अब  नहीं  है।  सभो  राजनोतिक  पार्टियों  में
 यह  कमजोरो  शा गई  है।  जिस  रफ्तार
 से  एक  समय  में  क्रान्ति  हिन्दुस्तान  में  चलती
 थी  श्राज  वह  नहीं  चलती  है  ।
 उपाध्यक्ष  महोदय,  मूल  रूप  से  हमारी  समस्या
 क्या  है?  हमारी  समस्या  है  ग्राथिक  और
 सामाजिक  1  लेकिन  आथिक  समस्या  की
 ओर  हमारा  झुकाव  नहीं  होता  an  मैं  देखता
 हैं  कि  एक  आदत  सी  बन  गईं  है  जब  तक
 आन्दोलन  नहीं  किया  जाता  है,  जोर
 नहीं  दिया  जाता  है  तब  तक  सुनवाई  नहीं
 होती  |  तक्सलबाड़ी  में  कुछ  गड़बड़  हुई
 तो  ब्प्ड्ते  हैं  कि  भूमि  को  भूख  जगी  है
 शरीर  उनकों  भूमि  दो।  शौर  विनोबा  जी
 को  भो  प्रेरणा  कहां  से  मिली  थी  ?  कम्यू-
 निस्टों  ने  तेलंगाना  में  आन्दोलन  किया  था।

 वह  गलत  दिशा  में  कम्यूनिस्ट  लोग  ले  गए।
 'ज्षेकिन  बिनोबा  जी  ने  प्रेरणा  बहीं  से
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 लोथी।  'इन'  वर्गों  को  प्रेरणा  कहां  से
 आई ?  तोकहा  है:

 भूछे  भजन  नहोय  गोपाला  |
 ले  लो  अपनों  कंठी  माला।|  और
 वह  क्‍या  जानेपीर  पराई,

 हलुआ  पूरी  खाते  हैंजो।
 होतो  कौसी  तड़प  भूख  की,
 माहन  भोग  उड़ाते  हैं  जो  Ht

 aa  उसी  सन्दर्भ  में  जो  हमारी
 दिक्‍कतें  हैं  वह  मैं  सामने  लाना  चाहता
 हूं।  आखिर  जो  हम  ने  टागेद्स  लिए  उन
 टागड्स  को  पूरा  नहीं  करने  का  कारण
 क्या  है?  कारण  है,  हम  नेताझ्नों  में  भी  झाज
 ढिलाई  है  और  जो  हमारी  काम  करने
 वाली  मशीनरी  है  उस  में  भी  ढिलाई  शाई
 है।  और  इस  ढिलाई  शाने  का  नतीजा
 यही  होगा,  गलत  दिशाओं  में  हरिजनों  को
 लोग  ले  जायेंगे  क्‍योंकि  जो  समाज  विरोधी
 तत्व  हैं  जिसका  खतरा  है  झाप  को  चीन  का
 शौर  पाकिस्तान  का  वह  इस  का  फायदा
 उठाएंगे  ।  कहा  जाता  है  कि  नक्‍सलबाड़ी
 में  लोगों  को  उकसाया  गया।  लेकिन  मेरा
 पेट  भरेगा,  हम  को  सामाजिक  झ्ाजादी
 मिलेगी  तों  गलत  दिशा  की  शोर  हम
 झपना  कदम  नहीं  उठाएंगे  -  लेकिन  हम
 भूखे  रहते  हैं,  हमारे  ऊपर  अत्याचार
 होता  है  तो  किसी  के  बहकावे  में  आकर
 नाजायज  काम  भी  कर  बैठते  हैं  -  समय
 ज्यादा  नहीं  हैं  मैं  व्यौरेवार  कहना
 चाहता  था।

 झाज  कया  हालत  है  ?  कहा  जाता  है
 है  भ्रछृतोद्धार  करने  के  लिए  मंदिरों  को
 खोलो  ।  भरे  बाबा  मन्दिरों  को  मत
 खोलो  ।  मन्दिर  श्रपने  बन्द  रहने  दो,
 पत्थर  की  मूर्तियों  को  कैदखाने  में  पड़ा
 रहने  दों।  हमारे  लिए  तो  ज्ञान  का  मन्दिर
 खोल  दो  1  हम  खुलवा  लेंगे  मन्दिरों  को
 शौर  मस्जिदों  को।  हम  देख  लेंगे  धर्म

 कै  ठेकेदारों  को।  जब  तक  रूद्दानी  ताकत
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 नहीं  भ्रायेगी  संरक्षण  से  और  कनून
 के  बल  पर  से  जो  समाज के  भ्रन्दर  भग्रन्धविश्वास
 है  उस  पर  हम  विजय  नहीं  प्राप्त  कर  सकते
 हैं।  हमारे  लिये  ज्ञान  का  मन्दिर  खोलने  का
 क्या  मतलब  है  ?  हरिजन  सेवक  संघ
 या  झौर  गैर-सरकारी  संस्थाओं  के  माध्यम
 से  जो  पैसा  खर्च  कर  रहे  हैं,  20  साल  का,
 26  साल  का  अनुभव  बता  रहा  है  कि  उन
 का  गलत  इस्तेमाल  किया  गया  ।
 उन  रुपयों  को  कहीं  हरिजन  हास्टेल  खुलवाने
 के  नाम  पर  और  कहीं  किसी  नाम  पर.
 खर्च  किया  गया।  यह  भी  मैंने  सुझाव  दिया
 इस  के  पहले  कि  इस  से  पृश्रकता  की  भावना
 आ  रही  है।  आप  चाहते  हैं  कि  हरिजनों  को
 हरिजनों  के  रूप  में  देखना  ?  अगर  हरिजनों
 को  हरिजन  के  रूप  में  ही  देखना  चाहते  हैं  तो

 दूसरी  बात  #  नहीं  तो  मनुष्य  मनुष्य  हैं  यह
 समझ  कर  के  और  वर्ग-विहीन  और  वर्ण-
 विहीन  समाज  की  स्थापना  चाहते  हैं  तो
 फिर  आप  को  आमूल  परिवर्तत  करना
 होगा  एजूकेशन  में  !  यह  क्या  हरिजन  छात्राधास
 बना  रहे  है  ?  हरिजन  छात्रावास  क्‍या  ?
 क्या  हरिजनस्तान  बनाना  चाहते  हैं?
 हरिजन  छात्रावास  का  क्‍या  मतलब  ?
 श्राप  जनरल  हास्टेल  में  इस  वर्ग  के
 लड़कों  को  जगह  दीजिए  और  पूरा  का
 पूरा  खर्च  दीजिए  तब  तो  संस्कृति  का
 श्रादान  प्रदान  हो  सकेगा  नहीं  तो  कूड़े  करकट
 को  हरिजन  छात्रावास  में  आप  ने  रख  दिया,
 जिनके  बाल  बच्चों  को  पढ़ने  को  भ्रादत  नहीं
 थी,  जिन  को  इस  प्रकार  से  रहने  की  आदत
 नहीं  थी,  जिनको  मनुष्य  के  रूप  में  समझा
 नहीं  जाता  था  उन  को  आप  ने  वहां  रख
 दिया  तो  उस  से  संस्कृति  का  आदान  प्रदात
 क्या  होगा  ?  इस  तरह  तो  एक  हरिजनस्तान
 श्राप  बना  रहे  हैं।  हम  चाहते  हें  कि
 जनरल  तरीके  से  जहां  सवर्ण  शौर  ऊंची
 जाति  के  लड़के  रहते  हों  वहीं  उन  को  रखा
 जाय  ।  पचास  वह  रहें,  पचास  यह  रहें
 जिस  में  हीनता  की  भावना  उन  के  प्रन्दर
 नश्ाये।  जब  तक  हम  हीनता  की  भावना
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 कोप  खत्म  नहीं  करेंगे  तब  तक  इस  समाज

 का,  कल्याण  नहीं  कर  सकेंगे।

 उपाध्यक्ष  महोदय,  झापके  माध्यम  से
 मैं  यह  कहना  चाहता  हूं  कि  रेकमेंडेशन
 पर  रेकमेंडेशन  हो  रही  हैं,  सिफारिशें  हो
 रहीं  है  ।  यह  तो  वैसे ही  सिफारिशें हो  रहीं
 हैं  जैसे  हमारे  धर्म  के  नेता  लोग  भी  बहुत
 सी  सिफारिशें  कर  गए  कि  जीवात्मा  को
 तकलीफ  मत  देना  ।  दूसरे  को  सताना  नहीं
 किसी  दूसरे  मजहब  वाले  को  सताना  नहीं
 लेकिन  हमारे  पैगम्बरों,  हमारे  ऋषियों,
 महषियों  की  भी  वाणी  नहीं  रहीं  वैसे  ही
 करोड़ों  श्रौर  लाखों  रुपया  खर्च  करके
 रिपोर्ट  तैयार  की  जाती  हे  सिफारिश  की
 की  जाती  है।  लेकिन  मुश्तैदी  क ेसाथ  उस
 सिफारिश  पर  अमल  नहीं  किया  जाता,
 सिर्फ  वाद-विवाद  के  लिए  एक  रस्मी  तौर
 पर  यहां  पालियामेंट  के  टेबल  पर  लाया
 जाता  हैनकि  कार्यान्वित  करने  के  लिए
 जो  इस  के  अमूल्य  सजेशन्स  हैं,  इस  की

 बहुमूल्य  सिफारिशें  हैं  उन  पर  शमल
 किया  जाय  ।  हम  ने  देखा  है  बहुत  सावधानी
 से  देखा  है  इन  की  रिपोर्ट  को।  उन  लोगों
 ने  मेहनत  की  है।  लेकिन  मैं  आप  को
 बताऊ  मैं  बद्ध रे  आता  हूं  ?  मैं  पूर्णिया
 से  आता  हूं  ,  जहां  पर  लोगों  को  कोसी  ने
 कालाजार  औझौर  न्योंमानिया  से  बरबाद  कर
 दिया ।  रेगिस्तानन  पड़ा  है  |  लेकिन  अब  भी
 लाखों  लाख  एकड़  जमीन  सरकार  की  बची

 हुई  है  7  मगर  20  साल  से  एक  मामूली  सी
 समस्या  भी  हमारी  हल  नहीं  कर  सके  कि
 इतनी  जमीन  गरीब  हरिजनों  को  दे  सकें
 जिस  में  कि  वह  झोपड़ी  बनाकर  रह  सकें ।
 झोपड़ी  के  अंदर  रहने  लायक  जमीन  भी
 नहीं  मिल  सकी  ।  लखों  लाख  एकड़  जमीन
 पड़ती  पड़ी  हुई  है  और  सरकार  कहती  हैं
 कि  शझन्न  उत्पादन  करो।

 मैंने  देखा  खास  कर  के  मुसहर  जाति
 को  जिस  की  बस्तियों में  पश्राप  जायेंगे  तो
 500  शौरतें  जो  प्राप  के  सामने  झायेंगी:'.
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 [श्री  तु०  राम]
 उन  में  दो  चार  को  तो  शायद  श्राप  देखेंगे
 कि  उनको  साड़ो  फटी  न  हो,  नहीं  तो
 सौ  सौ  चिथड़े  लगे  हुए  होंगे  और  पांच  पांच,
 सात  सात  साल,  श्राठ  श्राठ  साल  के  बच्चे,
 बहे  वह  लड़के  हों  या  लड़किांय
 वह  नंगे  आप  के  सामने  ब्ायेंगे  |  बौर  खाने
 के  लिये  क्‍या  है?  आठ  दाने  मजदूरी  ।  मुझे
 उस  मुमहरनी  ने  बताया  था  ।  इस  महंगाई
 के  जमाने  में  भी  वड़े  बड़े  जमींदार  और

 पूंजीपति  दो  दो  हजार  बाधा  जमीन  जोतने
 वाले  जो  धर्म  के  ठेकेदार  हैं  वह  श्राठ  आने

 मजदूरी  दे  कर  हमारो  लाचारी  और  विवशता
 का  नाजायज  फायदा  उठा  रहे  हैं।
 उन्होंने  मुझ  से  कहा  कि  क्‍या  वह  दिन
 आयेगा  कि  जब  हम  को  रुपये  और  2  रुपये
 मजदूरी  आप  दिला  सकेंगे  ?  मेंते  कहा  कि  मैं

 तुम्हारे  सवाल  को  पःलियामेंट  में  रखूंगा,  देश
 के  नेताप्रों  के  सामनें  रखूंगा  ।  तो  मैं  ग्राप  से
 अपोल  करना  चाहता  हूं  और  आप  के  माध्यम
 से  सरकार  से  यह  कहना  चाहता  हूं  कि

 बहुत  दर्दताक  स्थिति  है  ।  और  अब  वह
 समय  झा  गया  है  कि  बदलती  हुई  राजनीति
 को  पृष्ठभूमि  में  है  ।  गंभीरता  से
 इस  समस्या  का  समाधान  करना  होंगा
 तब  तो  शांति  रहेगी  ।  नहीं  तो  जो  क्रान्ति
 का  विप्लव  बराने  वाला  है,  सत्यानाश
 का उस  में  हमारा  और  समाज  का
 सब  का  सर्वताश  हो  जायगा।  इन  शब्दों
 के  साथ  मैं  अपनो  बात  समाप्त  करता  हूं  ।

 Mr.  Deputy-Speaker:
 Minister.

 The  hon.

 ‘Shri  C.  Chittybabu:  Sir,  may  I  sub-
 mit

 Mr.  Deputy-Speaker:  ‘Your  party
 hag  taken  32  minutes.  I  am  sorry,  I
 «annot  extend  the  time  any  more.  It
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 is  very  difficult.  Kindly  excuse
 me  (interruptions)

 श्री  हुकम  श्वन्द  कछवाय  :  उपाध्यक्ष
 महोदय,  मुझ  भा  टाइम  मिलना  चाहिए  |

 Shri  C,  Chittybabu:  Sir,  you  pro-
 mised  me  an  opportunity.

 Mr.  Deputy-Speaker:  It  is
 question  of  any  promise.

 not  a

 Shri  C,  Chittybebu:  You  have  given
 5  minutes  and  20  minutes  to  others
 but  you  are  denying  me  an  opportu-
 nity.

 Mr.  Deputy-Speaker:  The  member
 who  concluded  his  speech  just  now
 said  that  he  will  take  only  3  minutes.
 But,  while  he  was  speaking,  other
 Members  encouraged  him  to  take
 more  time.  It  is  not  fair.  In  that
 way,  it  is  not  possible  to  give  oppor-
 tunity  to  others.

 Shri  V.  Krishnamoorthi  (Cudda-
 lore):  He  is  asking  only  ior  ten
 minutes.

 Mr.  Deputy-Speaker:  I  will  give
 him  3  minutes.  Please  resume  your
 seat.  Nobody  finishes  in  five  minutes.
 It  is  a  question  of  some  time  limit,
 some  end  of  a  debate.  We  have  ex-
 yended  the  time  twice.  How  is  it
 possible  to  extend  it  further?

 Shri  0.  Chittybabu  (Chingalaput):  *

 Mr.  Deputy-Speaker:  Sir,  I  am
 ashamed  that  persons  belonging  to  the
 ruling  party  have  spoken  in  great
 hurry  about  the  problem  of  the  back-
 ward  sections  of  people.  The
 speeches  which  ought  to  have  been
 made  by  us,  who  sit  in  the  opposition,
 have  been  mrade  by  them.  [I  am  real-
 ly  ashamed  that  the  members  ot  the
 ruling  party  have  themselves  Lioad-
 cast  to  the  whole  world  that  joc:  peo-

 **Translation  of  the  original  speech  delivered  in  Tamil.
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 pic  have  been  made  to  remait:  back-
 ward  people  in  this  country.  When
 it  is  tound  that  members  of  the  Cong-
 ress  party  are  making  speeches  which
 ougat  to  be  made  by  us,  the  doubt
 arises  whether  there  was  Congress
 Tule  in  this  country  for  tweuty  years.
 We  are  not  able  to  understand  how
 fas  the  Government  have  implement-
 ed  the  schemes  which  it  has  drawn  up
 fourteen  times.  Members  of  the  Con-
 gress  party  have  spoken  that  the
 schemes  for  ensuring  the  welfare  of
 the  bazkward  sections  of  society  have
 not  been  implemented.  We  ire  not
 only  surprised  that  all  the  parties  are
 agrecd  on  this  issue,  but  thai  it  is  an
 indication  of  the  achievement  of  the
 Congress  Government  in  this  regard.
 It  is  amazing  that  members  of  the
 Congress  party  have  pinpointed  to  the
 world  the  failures  of  the  Congress
 ministers  in  this  regard.  I  want  to
 refer  to  one  matter  here.  In  Madras
 many  huts  were  destroyed  by  fire  and
 when  Shri  Annadurai,  Chief  Minister
 of  Madras,  asked  for  funds  telegraphi-
 cally,  Prime  Minister,  Shrimati  Indira
 Gandhi  gave  Rs.  50,000.  But  when
 the  Deputy  Prime  Minister  Shri
 Morarji  Desai  visited  Madras  and
 when  he  addressed  a  mammoth  pub-
 lic  meeting,  he  did  not  say  a  word  of
 consolation  to  the  backward  class  peo-
 Ple  who  were  affected  by  those  fires.
 On  the  other  hand,  he  spoke  disparag-
 ingly  of  the  scheme  to  give  them  doles.
 I  ask  a  straightforward  questinn.  The
 Deputy  Prime  Minister  is  not  able  to
 say  a  word  of  consolation  to  the  back-
 ward  people  who  were  homeless  and
 were  on  the  streets,  But  he  is  able
 to  ask  (Interruptions).  But

 ‘he  is  able  to  ask  whom  “Anna's”  re-
 :-gime  has  helped.

 The  labourer  working,  in  a  shop  has
 ‘at  least  a  shop  act.  But  the  Govern-
 ment  is  not  able  to  help  the  person
 who  works  in  the  field.  I  consider  it
 my  duty  to  ask  that  an  agricultural
 acheme  should  be  brought  forward  for
 his  protection.

 ‘Reference  has  been  made  that  there
 is  untouchability  among  the  backward
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 class  people.  What  is  its  reason?
 There  is  casteism  in  the  country.
 What  has  been  done  by  you  to  abolish
 it?  What  opportunities  have  you  pro-
 vided  for  inter-caste  marriages?  Is  the
 Government  prepared  to  encourage
 inter-caste  marriages  and  to  settle  one
 person  belonging  to  the  backward
 class  by  the  side  of  each  house  in  the
 ‘Agrahara’?  I  also  ask  whether  Con-
 gress  is  prepared  to  seat  a  person  be-
 longing  to  the  backward  class  in  the
 place  of  the  Prime  Minister,  Shrimati
 Indira  Gandhi?  When  there  was  a
 contest  for  the  office  of  President  this
 Government  was  not  ready  to  sponsor
 a  person  belonging  to  the  backward
 class  as  the  Congress  candidate.  But
 the  country  is  watching  the  manner  in
 which  you  are  helping  the  backward
 class  people.  There  is  only  one  way
 to  remedy  the  situation.  People  from
 al]  sections  in  the  country  should  un-
 seat  Congress  from  the  pedestal  of
 power  at  the  Centre.  Unless  this  is
 done,  I  assert  most  emphatically  in
 this  House  the  welfare  of  backward
 class  people  cannot  be  ensured,  I
 thank  you  for  the  opportunity  provid-
 ed  to  me.

 Mr,  Deputy-Speaker:  The  hon.
 Minister.

 श्री  हुकम  ष्वन्वं  कछवाय  :  -याध्यक्ष

 महोदय,  झाप  मु  प्रे  बोलने  का  मौका  द॑जिये  ।

 Mr.  Deputy  Speaker:  Please  resume
 your  sent;  not  a  minute  now.

 श्री  हुकम  म्द  कछवाय  :  पाने  मुझे
 कल  से  प्राश्वासन  दिया हुआ  है,  मैं  तब  से

 बराबर  बंड्रा  हुआ  हूं  ।

 Mr.  Deputy-Speaker:  I  appeal  to
 group  leaders.  I  have  given  more
 time  to  your  group.  This  is  not  fair,

 sf  ger  we  कछवाप :.  प्रातने

 मुझे  कल  से  प्राश्वासन  fim  हुआ  है।
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 [att  gat  चन्द  कछवाय]
 झ्राज  भी  झ्ाप  ने  कहा  था  कि  मौका  देंगे,
 अब  मुझे  बोलने  का  मौका  देना  पड़ेगा  ।

 उपाध्यक्ष  महोवय  :  नहीं  मिलेगा  |

 शनी  हुकम  चन्द  कछवाय  :  झाप  ने  औरों
 को  दिया  है,  मुझे  भो  दीजिये  ।

 उपाध्यक्ष  महोदय  :  ग्रापक्ता  टाइम
 खत्म  हो  गया  है  ।

 श्री  हुकम  चन्‍्द  कछवाय  :  टाइम  तो
 कांग्रेस  का  खत्म  हुआ  है,  हमारा  टाइम
 बत्म  नदीं  हुआ  है  ।  आपने  हम  को  फितना
 समय  दिया  है  ?  आपने  समय  से  ज्यादा
 कांग्रेस  पप्टा  को  दिया  है,  उन  का  समय
 समात  हो  गया  है  |  हम॑  ाप  बोलने  दोजिये,
 हमें  बोलने  के  लिये  समय  दना  पड़ेगा  |

 An  hon,  Member:  Let  him  be  given
 an  opportunity.

 Mr.  Deputy-Speaker:  It  is  not  possi-
 ble.  Your  party’s  time  is  over  and
 now  you-  plead  for  someone  else  ito
 speak.  How  can  you  control  the
 House  like  this?  Do  you  want  to  have
 the  debate  indefinitely?  There  must
 be  some  limit.  I  appeal  to  party  lea-
 ders,  Every  group  leader  is  trying
 to  encourage  someone.  This  is  unfair.

 श्री  हुकम  ग्बम्द  कछवाय  :  मेरे  लिये
 झप  ऐसी  बात  करते  हैं,  दूसरों  के  लिये  नहीं
 करते  हैं  ।  कांग्रेस  पार्टी  के  सब  लोगों  को
 आपने  बुलवाया,  कल  जितने  लोगों  ने  वाक
 झ्राउझट  किया,  प्त  सब  को  बोलने  दिया  ।
 आप  मुझे  भी  पांच  मिनट  दीजिये  ।

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  Mr.  Deputy-
 Speaker,  Sir,  I  am  grateful...
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 भी  हुकम  चन्द  कछुवाय  :  ाप  मुझे
 पांच  मिनट  दीजिये  ।

 उपाध्यक्ष  महोदय  :  श्रापको  वक्‍त  नहीं
 मिलेगा  ।

 श्री  हुकम  चन्द  कछवाय  :  मैं  वाक-
 श्ाउंट  करूं,  'स्वाध्यक्ष  महोदय  |

 Mr.  Deputy-Speaker:
 you  to  decide.

 That  is  for

 श्री  हुकम  चन्द  कछवाय  शाप  पक्षपात
 क्यों  करते  हैं,  उपाध्यक्ष  महोदय  ।  आप
 कांग्रेस  क  वोट  से  चुत  कर  झाये  हैं,  इसोलिये
 ऐसा  बाल  करते  हैं  ny

 Mr.  Deputy-Speaker:  There  is  some:
 limit  to  a  debate.  I  extended  the
 time  thrice.  Even  though  the  Speaker
 announced  that  the  Minister  will  he
 called  at  2  O'  Clock,  I  extended  the
 time  again.  I  tried  to  accommodate
 some  Members.

 श्री  हुकम  चन्द  कछवाय  मैं  वल  से  लगा-
 तार  बैठा  हुआ

 हूं  ।  मैंने  कल  नो  निबंदन  किया
 था  |  कल  आपने  आश्वासन  दिया  था  और
 मैं  इल्तजार  में  बडा  रहा,  तोन-तीन  चिट्ठयां
 झ्रापकों  मैंने  लिखीं,  फिर  भो  आप  मुझे  मौका
 नहीं  देना  चाहते  हैं  ।

 Mr.  Deputy  Speaker:  The  hon.
 Minister  may  continue  his  speech.

 Shri  Asoka  Mehta:  Mr.  Deputy-
 Speaker,  Sir,  I  am  grateful  to  the
 hon.  Members.

 श्री  हुकम  नव  कछवाय  :  कांग्रेस  के
 वोट  से  चुन  कर  बैठे  हो,  इस  लिये  धौंस  से
 बैठाना  चाहते  दो  |

 Shri  Asoka  Mebta:  I  am  cratefuk
 to  the  hon.  Member....

 श्री  हुकम  चन्द  कछवाय:  उपाध्यक्ष

 महोदय,  झापको  समय  मूझे  देना  होगा  t
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 Mr.  Deputy-Speaker:  It  is  not  pos-
 sible.  I  appeal  to  the  group  leaders.
 If  you  continue  like  this,  ग  will  have
 to  take  action.

 झो  हुकम  चम्द  कछवाय  :  आपने  प्ररों
 को  बुलवाबा  है,  मुझ  समव  व्यां  नहीं  दना
 चाहते  है  ।

 Mr.  Deputy-Speaker:  There  must
 be  some  discipline,  some  order,  in  the
 House.  There  is  another  Member  on
 this  side  also  who  wants  to  speak.
 I  have  got  seven  chits  with  me.

 att  हुकम  re  कछवाय  :  यह  अनुशासन
 मेरे  लिये  हो  है  क्‍या?  कांग्रेस  के  लोगों  के
 लिये  नहीं  है  ।

 Mr.  Asoka  Mehta:  I  am  grateful  to
 the  hon.  Members  who  have  partici-
 pated  in  this  discussion.  I  am  also
 grateful  to  them  for  the  very  valu-
 able  suggestions  they  have  mide.

 श्री  हुकम  ष्चस्द  कछुवाय  :  कल  जब  समय
 बढ़ाया  गया-:अर  के  लोगों  ने  वाक-अ।उट
 किया  था,  हू  .लिये  समय  बढ़ाया  गया  |  कल
 मेरा  प्रस्ताव  भा  था  कि  दो  घन्डें  समय  बढ़ाया
 जाय,  तब  अपने  मुझे  कहा  था  कि  मुझे  भी
 बोलने  का  मौका  देंगे  |

 Mr.  Deputy-Speaker:  There  should
 be  some  limit  to  it.  You  ought  to
 realise  it.  Yesterday,  your  party
 representative  came  here  and  re-
 presented  and,  though  the  time  of
 your  party  was  exhausted,  I  gave  a
 few  minutes.  May  I  read  out  that
 here?

 श्री  हुकम  चन्द  कछवाय  :  27  ध्यक्ष

 मद्वोदय,  आप  नुजे  बोलते  दय  ।

 थी  रामगोपाल  शाल  वाले  (3,  सन्दनी
 चौक)  :  जब  दूसरों  को  समय  दिया  हूँ  तो
 उन  को  भा  दिलवा  दोजिये  ।  इतने
 समय  में  तो  वे  बोल  लेते  ।

 Mr.  Deputy-Speaker:  I  will  not
 give  him  a  second.
 884  (Ai)  LSD—9.
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 भी  हुकम  ष्चम्द  कछवाय  :  आप  मेरी  बात

 सुनना  नहीं  चाहते  हैं  ।  हम  देखते  हैं  कि  आप
 किस  तरह  से  कार्यवाही  चलाते  हैं  ।  झापने
 मुझ  बुलवाने  का  ग्राश्वासन  दिया  था  ।

 Shri  Asoka  Mehta:  I  cannot  speak
 when  the  other  gentleman  is  also
 speaking.  I  can  continue  only  if
 the  House  is  interested  in  my  reply.
 I  have  no  desire  to  continue  if  the
 other  gentleman  also  goes  on  speak-
 ing.

 Shri  Sheo  Narain  (Basti):
 point  of  order.

 st  हुकम  चन्द  कछवाय  :  ग्राप  मुझे
 पांच  मिनट  दाजिये  ।  झापने  मुझे  इस  का
 दो  बार  आश्वासन  दिया  है  -  कल  भी  दिया
 है  और  झ्ाज  भा  दिया  है  ।

 Mr.  Deputy-Speaker:  I  will  not  give.
 att  हुकम  चन्द  कछवाय  :  आप  ने  कहा

 था  कि  मुझे  बोलने  का  समय  देंगें  इसलिए
 आप  अपने  आश्वासन  को  पूरा  कीजिये  और
 मुझे  भी  बुलवाइये  ।

 On  a

 उपाध्यक्ष  महोदय  :  शब  और  किसी
 को  भी  चांस  नहीं  दिया  जा  सकता  था  ।
 मिनिस्टर  साहब  को  बुला  लिया  गया  है  और
 वह  बोल  भा  रहे  हैं  ।

 Shri  Asoka  Mehta:  I  am  grateful
 to  the  hon.  members  of  this  House
 who  have  participated  in  this  dis-
 cussion  and  who  have  made  very  valu-
 able  suggestions...  .

 श्री  हुकम  बन्द  कछवाय  :  झाप  ने  कल
 भा  आश्वासन  दिया  -था  और  श्राज  भी  दिया
 है  1  मैं  शैडयूल्ड  कास्ट  का  हूं  मुझे  मौका  दिया
 जाय  |

 aay  awe  OH  ‘ey‘ads-<yndeq  AL
 and  I  told  him  that  his  Group  had
 taken  more  time  than  what  was  allot-
 ted  and  that,  if  we  extended  further,
 if  we  could  accommodate,  we  would
 see.  Nobody  finishes  his  speech  in
 five  minutes.  I  received  slips  from
 persons  belonging  to  Scheduled
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 (Mr.  Deputy-Speaker]
 Castes  and  Scheduled  Tribes.  They  Mr.  Deputy-Speaker:  Will  he  be-
 have  legitimate  grievances.  I  tried  lieve  me?  Mr.  Chakrapani  is  there.
 to  accommodate  every  one  from  this
 side  as  well  as  from  that  side,  But
 henceforward  it  is  not  possible.

 sit  जगन्नाथ  राव  जोशों  (भापाल)  :

 यह  2  घड़े  इत्त  पर  समय  बड़ाने  का  प्रस्ताव  श्री
 कछवाय  ने  हो  किया  था  इसलिए  पांच  मिनट
 का  समय  ड्  दे  देता  चाहिए  ।

 Mr.  Deputy-Speaker:  Mr.  foshi,  it
 is  not  fair.  If  he  cannot  control  his
 Party-man,  it  ig  for  him  to  decide
 as  to  what  he  should  do.

 at  हुकम  च्वन्व  कछवाय  :  उपाध्यक्ष
 महोदय,  क्या  आप  मुझे  नहों  बुलायेंगे  ।  यह  जो
 दो  घंटे  बढ़वाये  थ  वह  इसालिए  बढ़वाये  थे
 कि  जो  लोग  बोलने  से  रह  गये  हैं  जन्हों  लोगों
 को  बुलाया  जायेगा  और  उस  में  मैं  भी
 शामिल  हूं.  .

 Mr.  Deputy-Speaker:  Can  we  allow
 this  defiance?  There  must  be  some
 limit...  (Interruption).  There  is
 No  point  in  conducting  the  House
 like  this.  He  will  please  resume  his
 seat.

 श्री  जगन्नाथ  राव  जोशी  :  पांच  मिनट
 इन्हें  दे  दें  ।

 Mr.  Deputy-Speaker:  Mr.  Joshi,  shall
 I  take  the  extreme  step?  Shall  I
 name  him?  (Interruptions),  We  have
 tried  to  accommodate  him  on  every
 occasion,  This  is  not  fair.  Mr.  Joshi
 may  ask  him  to  voluntarily  withdraw
 or...

 श्री  हुकम  ष्वन्व  कछवाय  :  झ्राप  मुझे  नहीं
 येगें  ?  तब  मुझे  दो  बार  आश्वासन  क्‍यों

 दिया  था  ?  आप  मुझे  बौंत  देते  हैं  घौंप  में

 मुझे  रखना  चाहते  हैं  ?

 श्री  जान्गाथ  राव  जोशी  :  क्‍या  पांच
 मिनट  का  समय  नहीं  दिया  जा  सकता  है  ?

 His  representative  care.  I  said  that,
 time  permitting,  I  would  accommo-
 date  all.  Beyong  that,  I  have  said
 nothing.  The  hon.  Minister  may  con-
 tinue.

 Shri  Asoka  Mehta:  I  am  grateful  to
 the  hon.  members  of  this  House
 who  have  participated  in  this  discus-
 sion  and  who  have  made  valuable
 suggestions...

 श्री  हुकम  च्वन्द  कछबवाय  :  मेरे  ऊपर  घौं+
 जमाते  हो  |  क्या  वह  2  घंटे  इसलिये  झ्राप  ने

 बढ़ाये  थे  ?

 Mr.  Deputy-Speaker:  Will  Mr.
 Madhok  do  something  about  him?  I
 do  not  want  to  take  the  extreme  step.

 Shri  Asoka  Mehta:  I  can  «nder-
 stand  the  indignation  and  anger.  .

 श्री  हुकम  ग्वन्व  कछवाय  :  उपाध्यक्ष

 महोदय,  तो  ाप  मुझे  नहीं  बुलायेगें  |  देखूंगा
 कि  आप  कैसे  कार्यवाही  चलाते  हैं  ?

 Shri  Sheo  Narain:  He  should  be
 named.

 Shri  Asoka  Mehta:  I  can  understand
 the  indignation  and  anger  that  some
 members  have  felt...

 oft  हुकम  ष्वन्व  कछवाय  :  यह  दो  घंटे
 मैंने  उन  से  लड़  कर  बढ़वाये  थे  और  मुझे
 ही  उन्होंने  नहीं  बुलाया  ।

 Shri  Asoka  Mehta:  I  can  very  well
 understand  the  indignation  and  «anger
 fell  by  some  hon.  members.  (Inter-
 ruptions).  The  fact  that  indignation
 and  anger  were  expressed  is  itself  an
 indication  of  the  awakening  and  the
 strength  that  this  segment,  l0  mil-
 lion  people,  have  gathered  for  them-
 selves.

 Some  hon.  members  pointed  out
 that  there  had  been  some  change
 in  the  motion  that  we  had  tabled;
 while  in  the  past  the  motion  used  to
 be  “That  the  House  takes  into  con-
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 sideration  this  Report.  a  now  it  is,
 “That  this  House  takes  note  of  the

 at  हुकम  चन्द  कछवाय  :  क्या  यह  दो
 घंटे  आप  ने  इसां  लिए  बढ़ाये  थे  कि  उधर
 के  तो  सत्र  लोगों  को  बोलने  दिया  श्रोर  मुझे
 को  बनने  नहीं  दिया  ?

 Shri  Asoka  Mehta:  The  reuson  for
 the  change  has  been  that  the  Secre-
 tariat  of  Lok  Sabha  had  suggested  to
 us  that  it  might  be  better  to  use  the
 expression  ‘takes  note  of’  rather  than
 ‘takes  into  consideration’.  If  the  hon.
 Members  desire  that  we  should  use  the
 expression  ‘takes  into  consideration’,
 we  shall  not  have  the  slightest  ohjec-
 tion.

 शी  हुकम चनन्‍्द  कछवाय :  मैं  एँड्यूल्ड
 कास्ट  काहूं  |  मैंनें ही  यह  दो  घंटे  का  समय
 बढ़वाया  झोर  मुझ  हो  पांच  मिनट  का  समय
 भी  झाप  बोलने  के  लिए  नहीं  दे  रहे  है।
 देंबूंगा  कि  आप  कंसे  कायंवाही  चलाते  हैं  ।

 Shri  Asokz  Mehta:  I  am  aware  of
 the  fact  that  in  the  past  there  had
 been  some  delay  in  presenting  the
 report  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 before  the  House.  But  this  time  we
 have  made  every  effort  to  see  that
 the  earlier  delay  is  eliminated.  I
 would  like  to  assure  the  House  that
 the  next  report  of  the  Commissioner
 would  be  placed  on  the  Table  of  the
 ‘House  during  the  next  budget  session
 we  hope  that  every  year  the  report
 will  be  presented  to  the  House  at  the
 time  of  the  budget  session.  I  sm  sure
 hon.  Members  have  also  noticed  that
 the  report  has  been  organised  in  a
 somewhat  more  meaningful  manner
 and  this  process  of  organising  the
 report  in  8  manner  whereby  the
 ‘House  will  be  able  to  draw  the  maxi-
 mum  benefit  will  be  continued.

 It  has  been  said  that  in  the  past
 there  was  the  practice  of  laying  on
 the  Table  of  the  House  or  circulating
 a  note  embodying  the  various  steps
 taken  by  Government  to  implement
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 the  recommendations  made  by  the
 commissioner  and  that  on  tis  uvcca-
 sion  it  has  not  been  done.  That  is
 not  a  fact.  The  report  for  1964-65
 contains  a  detailed  note  about  the
 sieps  that  were  taken  on  the  earlier
 reports,  As  for  the  two  reports  that
 the  House  is  discussing,  it  is  not  yet
 possible  for  Government  to  say  what
 steps  will  be  taken,  because  the  final
 steps  are  taken  only  after  taking  into
 account  the  discussions  that  takeplace
 in  this  House  as  well  as  in  the  other
 House.  But,  here  again  I  would  like
 to  assure  the  House  that  a  brief  re-
 port  on  the  steps  taken  by  Govern-
 ment  on  the  various  recommendations
 will  be  placed  before  the  November-
 December  session  of  Parliament  this
 year,  as  well  as  in  future.  On  both
 these  points,  namely  the  regularity
 of  submitting  the  reports  and  the
 regularity  of  submitting  a  note  on
 the  sleps  taken,  I  can  assure  you  that
 the  time-table  that  J  have  indicated
 will  be  adhered  to.

 Then,  a  number  of  hon.  Members
 have  suggested  that  there  should  be
 a  committee  of  Parliament  of  both
 Houses,  a  small  compact  committee
 which  should  Took  into  the  recom-
 mendations  wade  by  the  Commissioner
 and  generally  be  able  to  advise  and
 gitide  the  Department  of  Social  Wel-
 fare  in  the  onerous  responsibilities
 that  have  been  entrusted  to  it.  I
 welcome  the  suggestion.  But  I  would
 beg  of  those  who  have  moved  various
 amendments  not  to  press  those
 amendments,  because  I  accept  the
 suggestion  that  such  a  committee  be
 set  up.  But  what  the  exact  shape  of
 the  committee  should  be  and  what
 precisely  should  be  the  nature  and
 character  of  the  committee  has  to  be
 decided  in  consultation  with  the  Spea-
 ker  and  perhaps  the  Chairman  of  the
 other  House  also,  Therefore,  I  would
 request  those  hon.  Members  who  have
 moved  amendments  that  they  need
 not  press  their  amendments,  because
 the  suggestion  has  been  accepted  and
 T  hope  that  such  a  committee  will  be
 set  up  in  the  near  furure.
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 Shri  Bal  Raj  Madhok  (South
 Delhi):  May  I  make  one  sugestion?
 In  these  matters  I  find  that  people
 think  that  it  is  only  the  concern  of
 the  Scheduled  Castes  and  Scheduled
 Tribes.  I  would  submit  that  it  is
 the  concern  of  the  whole  country.

 Shri  Asoka  Mehta:  That  is  one  of
 the  things  that  I  have  to  discuss  with
 various  people.  I  would  like  to  the
 committee  to  be  a  small  and  compact
 one.  Of  course,  the  representatives
 of  the  Scheduled  Cas:es  and  Sche-
 duled  Tribes  will  be  there,  but  there
 will  be  others  also.  I  hope  some  of
 the  leaders  of  the  various  parties  will
 also  join  the  committee  so  that  it
 nay  be  able  to  give  maximum  sup-
 port  to  the  implementation  program-
 me  that  we  want  to  put  through.

 It  has  been  suggested  that  some
 resolutions  be  adopted.  I  am  afraid
 it  is  not  possible  for  this  House  to
 adopt  any  resolution  on  the  Commis-
 sioner’s  report,  because  apart  from  the
 Commissioner's  report,  we  have  some
 advisory  committees,  and  we  alsv
 have  to  consult  the  S.ates,  and  deci-
 sions  have  to  be  taken  after  taking
 into  consideration  a  -variety  of  facts
 and  factors.

 Another  suggestion  has  been
 made  that  there  may  be  a  single
 Ministry  to  look  after  all  the
 problems  and  ali  the  interests  of
 the  Scheduled  Castes  and  Scheduled
 Tribes.  I  wish  it  were  possible  to
 set  up  such  a  Ministry,  but  I  am
 afraid  it  ig  not  a  feasible  proposition.
 Matters  pertaining  to  education  will
 inevitably  be  aealt  with  by  the  Edu-
 cation  Ministry,  matters  concerning
 agriculture  must  necessarily  be  dealt
 with  in  the  Agriculture  Ministry  and
 so  on  and  so  forth.  It  is  just  not
 possible  to  have  all  these  matters  brou-
 ght  within  the  purview  of  one  single
 ministry  or  department.  Let  us  also
 realise  that  a  large  number  of  State
 Governments  are  also  concerned  with
 these  matters.  Therefore,  what  we  are
 trying  to  do  is  to  co-ordinate  these
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 various  activities  and  efforts  as  close-
 ly  as  possible.

 I  can  assure  you  that  all  that  has
 been  discussed  here  and  the  various
 suggestions  made  have  already  been
 conveyed  to,  and  have  been  carefully
 considered  by,  the  Prime  Minister,
 the  Deputy  Prime  Minister,  the  Home
 Minister  and  other  colleagues  of  mine
 concerned.  Many  members  belonging
 to  the  s.heduled  castes  and  scheduled
 tribes  have  expressed  their  dissatis-
 raction  about  the  inadequacy  of  re-
 presentation,  not  only  in  the  services,
 but  in  various  high  political  positions
 in  the  country.  On  this  point  also,
 I  do  not  think  it  is  necessary  for  me
 fo  point  out  that  the  Prime  Minister
 and  the  Home  Minister  who  are  pre-
 sent  here  as  well  as  other  colleagues
 of  ours  in  Government  are  fully
 aware  of  the  deep  feelings  among  the
 scheduled  castes  and  scheduled  tribes,
 the  legitimacy  of  their  aspirations
 and  have  a  keen  desire  to  respond
 to  these  aspirations  and  to  meet  them
 jo  the  best  of  our  ability.

 I  would  further  poin,  out  that  yes-
 terday  my  colleague  the  Minister  of
 State  in  the.Home  Ministry  gave  a
 detailed  analysis  ef  what  is  being
 done  to  provide  employment  opportu-
 nities  to  persons  belonging  to  the
 scheduled  castes  and  scheduled  tribes
 in  government  service,  as  well  aa
 outside.  As  he  pointed  out,  we  have
 set  up  a  small  group  in  which  the
 Home  Minister  and  I  are  taking  very
 keen  interest  and  I  would  like  to
 assure  the  House  on  behalf  of  him-
 self  and  myself  that  we  are  going  te
 pursue  this  matter  in  a  very  deter-
 mind  manner  in  the  coming  months
 not  only  in  the  government  services,
 but  in  other  services  also.  It  is  our
 desire  and  determination  to  see  that  the
 legitimate  rights  and  aspirations  of
 this  2  per  cent  of  the  Indian  people
 are  fully  met  and  satisfied,

 The  ‘1965-66  Report  has  made  I3I
 recommendations.  Ags  to  what  stepe
 have  to  be  taken  about  them,  what
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 follow-up  action  has  to  be  taken,  I
 have  got  all  these  things  worked  out
 here,  but  it  is  not  possible  for  me  to
 indicate  these  things  just  now  till  I
 have  held  further  consultations  with
 the  members  themselves,  as  well  as
 the  privilege  and  opportunity  of
 knowing  from  the  House  and  the  other
 what  they  have  to  say  about  it.

 As  far  as  education  is  concerned,
 ]  realise  that  for  that  for  these  0
 miliion  people  belonging  to  the  sche-
 duled  castes  and  scheduled  tribes  all
 tha’  needs  ta  be  done  has  not  been
 done,  Let  us  realise  that  Indian  is  a
 very  Jarge  country,  a  very  poor
 country,  and  the  changes  we  are  try-
 ing  to  make  and  the  transformation
 we  seek  to  achieve  cannot  be  brought
 about  at  a  speed  and  in  a  manner
 which  would  satisfy  all  of  us.  But
 may  I  point  out  that  if  we  look  to
 what  we  have  been  doing  for  provid-
 ing  educational  facilities  to  the  young
 men  and  women  of  these  communities,
 we  will  find  that  the  provision  for
 education  has  been  increased  four-fold
 from  the  First  Plan  to  the  Third.  As
 regards  the  provision  made  for  post-
 matric  scholarships,  it  has  becn  in-
 creased  nine-fold  between  the  First
 and  Third  Plans.

 My  very  good  friend,  Shri  S.  M.
 Jushi,  was  rightly  indignant  about
 the  condition  of  the  scheduled  castes
 and  scheduled  tribes.  I  share  his
 sense  of  sorrow,  frustration  and  in-
 dignation,  but  We  must  realise  side  by
 side  what  is  being  done.  Today
 there  are  a  hundred  thousand  stu-
 dents  be'onging  to  these  communities
 stu-lying  in  universities.  35  years  ago
 when  Shri  Joshi  and  I—were  students
 in  Bombay  University,  what  was  the
 total  number  of  students  in  those
 days  studying  in  the  universities?
 The  number  was  only  slightly  more
 than  100,000  or  120,000  the  number
 that  we  are  having  today  belonging
 to  the  scheduled  castes  ani  scheduled
 tribes  alone.  [  am  talking  only  of
 university  students.  Did  we  feel  at
 that  time  that.  we  were  completely
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 neglected?  Dig  we  feel  that  we  did
 no.  have  within  us  the  strength  and
 the  power  to  change  the  world?  You
 and  I  and  Mr.  Joshi,  when  we  were
 Part  of  the  100,000  or  120,000  students
 studying  in  the  universities,  we  felt
 that  we  had  within  us  the  compe-
 tence,  the  confidence,  the  strength  to
 work  out  a  certain  scheme  of  things
 wad  rebuild  our  country  nearer  to  our
 heart’s  desire.  I  say  today  that  from
 amongst  the  0  million  scheduled
 vastes  and  scheduled  tribes  people
 there  are  the  same  number  (100,000),
 of  young  men  and  women  studying
 in  the  universities,  and  it  is  out  of
 their  strength,  and  confidence,  that  a
 new  social  order  is  going  to  be  creat-
 cd.  So,  while  we  should  recognise
 tua:  a  lot  has  still  to  be  done,  we
 must  not  underrate  what  has  already
 been  done.

 Le:  us  look  at  this  question  of  pro-
 vicing  land  to  the  landless  people.

 श्री  हुकम  ष्यन्व  कछवाय  :  उन  को  पढ़ने
 के याद  नीकरों  नहीं  मिलती  ।

 Shri  Asoka  Mehta:  I  have  listened
 for  nine  hours  without  once  opening
 my  mouth,

 I  realise  that  there  is  a  tremendous
 lan¢  hunger.  I  realise  that  the  num-
 ber  of  landless  people  among  the
 seneduled  cas‘es  is  almost  00  per
 cent  more  than  among  the  rest  of
 the  population.  Having  realise  that,
 I  must  point  out  that  during  the  last
 I5  years  about  0  million  acres  are
 reported  to  have  been  distributed  to
 landless  agricultural  workers,  out-of
 which  about  3.9l  million  acres  or  39
 per  cent  had  been  allotted  to  the
 sf  yeduled  castes  and  scheduled  tribes.
 tor'yfive  per  cent  of  the  total  num-
 ver  of  beneficiaries  belong  to  the  cate-
 yor,  of  scheduleg  castes  and  scheduled
 tribes.  I  do  not  want  to  take  too
 much  of  your  time  on  this  point.

 It  ig  often  said  that  the  people  are
 not  getting  their  scholarships  in  time.
 I,agree,  that  may  be  happening,  but
 let  us  realise  that  over  six  lakhs
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 (Shri  Asoka  Mehta]
 scholarships  have  been  given  in  the
 last  5  years.  Out  of  these  six  lakhs, even  if  one  or  two  or  five  per  cent  do
 not  receive  the  stipends  in  time—of
 coulse,  it  is  something  to  be  correct-
 ed,  ॥  is  something  which  is  unfortu-
 nate.—what  about  the  95  per  cent  of
 tne  people  or  more  who  have  received
 it  in  time?  Otherwise,  how  do  these
 fizures  come  up?  How  is  it  that
 there  are  hundreds  of  thousands  of
 students  today  who  have  matriculated
 graduated,  who  have  achieved  the
 highest  educational  qualifications  that
 any  one  can  ‘aspire  to?  Therefore,
 while  I  shall  always  welcome  all  sug-
 gestions.  all  information  that  indi-
 cate  aberrations  in  our  efforts  at  im-
 plementing  things,  I  would  beg  of  the
 House  to  realise  that  ultimately  all
 these  things  have  to  be  viewed  in  the
 correct  perspective,

 श्री  हुकम  चन्‍्द  कछवाय  :  जो  मंत्री
 आता  है,  आश्वासन  देता  है  लेकिन  होता  कुछ
 नहीं  है  ।  इस  बीस  साल  में  कुछ  भा  नहीं  ढुझा
 है  1

 Shri  Asoka  Mehta;  The  next  point
 to  be  realised  is  that  as  far  as  the
 scheduled  tribes  are  concerned,  tri-
 Bal  blocks  have  been  set  up,  and  20
 lakhs  of  tribal  population  are  covered
 by  these  bincks.  Sumewung  like
 Rs.  6  or  Rs.  8  crores  have  been
 spent  on  them.  We  want  to  cover
 about  a  crore  more  of  people,  if  pos-
 sible  during  the  current  plan  period
 or  at  least  during  wie  next  live  years,
 and  that  would  cover  the  bulk  of  the
 tribal  population.

 There  are,  however,  two  difficulties
 which  ust  be  realised.  The  first
 difficulty  is  that  the  finances  that  are
 made  available  for  special  program-
 mes  fo-  scheduled  castes  and  sche-
 duled  tribes  are  in  the  nature  of  sup-
 plementary  provisions,  and  they  must
 not  be  treated  as  substitutes  for  the
 share  that  should  go  to  the  scheduled
 castes  and  scheduleg  tribes  from  the
 general  development  programmes.
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 Unfortunately,  this  does  not  always
 happen.  In  State  after  State,  in  dis-
 (rict  after  district,  in  Panchayat  after
 panchayat  there  is  a  tendency  to  use
 them  as  substantive  provisions,

 si  हुकम  चन्द  कछवाय  :  इस  का  दोषी
 कौन  है  ?

 Shri  Asoka  Mehta:  The  opposition rarties  are  also  in  power,  and  when
 they  look  into  the  functioning  of
 their  own  States,  they  will  find  that
 these  difficulties  are  there  that  arise
 out  of  our  gocial  structure.  To  change
 that  social  structure  is  necessary,  but
 the  social  structure  is  not  going  to  be
 changed  merely  by  talking  about
 blowing  it  up.  Here  is  a  social  trans-
 formation,  which  is  necessary,  and  I

 am  sure  Mr.  Joshi,  Mr.  Madhok,  and
 Mr.  Dange  understand  its  implications
 as  much  as  Mr.  Chavan  or  I  do.
 Tuherefore  merely  showing  anger  is
 no  good.  Anger  is  meaningful  if  it  is
 dynamised  for  changed,  but  it  has  no
 meaning  if  if  is  merely  an  efferves-
 cence  ail  the  time,  Therefore,  I
 would  like  this  Parliamentary  com-
 ruttve  to  be  appointed  to  help  the
 Department  of  Social  Welfare  in
 secing  that  the  special  provisions
 made  for  scheduled  castes  and  tribes
 are  treated  88  supplementary  provi-
 sions  and  are  not  treated  as  substan-
 tive  provisions.

 Secondly,  our  economy  is  passing
 through  very  difficult  conditions.
 With  the  limited  resources  available,
 the  first  claim  is  made  by  agriculture
 or  productive  schemes  and  social  ser-
 vices  invariably  tend  to  suffer.  No
 matter  which  particular  party  is  in
 power,  I  am  prepared  to  throw  out
 a  challenge  that  there  is  not  a  single
 State  Government  today  which  has
 provided  as  much  for  social  welfare
 or  for  the  welfare  of  the  backward
 classes  this  year  as  they  did  last  year.
 Not  because  they  have  no  desire  to
 do  it;  but  when  resources  shrink  a
 eertain  priority  has  to  be  observed.

 Unterruptions.)  No  matter
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 even  if  the  most  critical  gentlemen
 sit  down  tomorrow  and  decide  priori-
 ties,  they  will  find  that  productive
 efforts  have  to  be  given  8  certain
 higher  priority  than  welfare  because
 welfare  services  need  wealth  to  be
 generated  and  if  the  generation  of
 wealth  suffers,  you  cannot  create  the
 services  needed  for  welfare.

 I  realise  twenty  years  are  over.
 But  I  can  assure  the  hon.  Members
 that  we  should  not  look  at  the  future
 in  terms  of  the  past;  that  would  be
 a  telescopic  mis-adventure.  Poten-
 lialities  for  growth  have  been  built
 up  and  in  the  future,  our  movement
 and  our  progress  will  be  faster.  But
 that  does  not  mean  that  dissatisfaction
 will  be  less.  I  can  envisage  growing
 dissatisfaction  in  the  next  twenty
 years.  Dissatisfaction  occurs  only
 when  people  are  educated  and  peo-
 ple  are  trying  to  improvc  themselves.

 I  would  also  like  to  say  just  one
 word  to  Prof.  Swell.  He  allowed
 himself  to  be  carried  away  by  a  cer-
 tain  inflammatory  speech  made  by
 an  hon.  member  on  the  opposite  side.
 But  he  should  realise  that  after  all
 if  he  and  his  friends  are  to  live
 peacefully  and  happily  in  Assam,
 the  people  of  the  hills  and  the  people
 of  the  valley  must  live  together  and
 work  together  and  there  must  be  a
 certain  amount  of  understanding  bet-
 ween  them.  (Interruptions)  I
 did  not  interrupt  you  when  you  were
 speaking;  you  can  ask  me  a  question
 at  the  end  if  you  like.

 Shri  Swell  (Autonomous  Districts):
 We  never  say  we  want  to  live  peace-
 fully  within  Assam;  we  say  we  want
 to  live  peacefully  within  India.

 Shri  Asoka  Mehta:  If  you  have  to
 live  in  peace,  give  us  two  months  in
 which  we  will  try  to  evolve  a  conse-
 ses.  Is  this  something  of  a  betrayal
 of  the  plighted  word?  After  all  the
 Government  can  carry  out  their  word
 only  in  context  of  an  atmosphere  of
 goodwill.  Would  Prof.  Swell  like  it
 when  something  is  imposed  upon  him,
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 and  upon  his  patriotic  colleagues?
 He  would  lixe  that  he  should  be  per-
 suaded,  he  should  be  brought  round
 to  the  acceptance  of  whatever  is  being
 proposed  by  mutual  exchange  of
 ideas  and  understanding.  Is  it  too
 much  to  ask  that  two  months  be
 given  to  bring  around  the  l0-2  mil-
 lion  people  living  in  Assam?  They
 have  waited  patiently,  I  admire  their
 patience.  I  admire  the  goodwill  with
 which  my  friends  from  the  hill  dis-
 tricts  have  waited.  If  we  request
 them:  give  us  two  more  months  in
 which  a  final  solution  may  be  search-
 ed,  which  would  receive  the  ready
 acceptane  of  the  people  of  Assam,  is
 it  betraying  the  plighted  word?  Is  it
 necessary  to  turn  round  and  say  that
 this  will  happen  and  that  will  hap-
 pen?  We  are  fully  aware  of  the
 strength  and  the  weaknesses  of  every
 section  of  our  people  This  Govern-
 ment  is  no  interested  in  exploiting
 the  weaknesses  of  any  section,  this
 government  is  anxious  to  mobillse  the
 strength  of  every  section  of  our  peo-
 ple.  Let  me  assure  Prof.  Swell  that
 if  we  have  asked  for  two  months,
 these  two  months  have  been  asked
 for  in  order  that  the  final  solution
 that  is  proposed  is  capable  of  readier
 and  more  responsible  implementation
 than  would  be  the  case  if  the  Home
 Minister  were  to  issue  a  flat  tomorrow
 I  would  again,  through  Prof.  Swell,
 convey  to  his  colleagues  that  the
 greater  the  co-operation  they  extend
 to  us  during  the  next  two  months,
 the  better  and  the  greater  will  be  our
 ability  to  help  them  in  solving  the
 difficult  and  very  important  problems
 in  that  part  of  our  country.

 Lastly,  I  would  like  to  thank  all
 the  hon.  members  for  the  very  valu-
 able  suggestions  they  have  made.
 Let  me  assure  them  that  we  shall
 give  them  the  fullest  consideration.
 If  the  Prrme  Minister  would  agree  to
 have  a  scheduled  caste  or  scheduled
 tribe  person  as  Minister  in  charge  of
 the  Department  of  Social  Welfare,  J
 would  be  very  happy.  But  so  long
 as  I  am  in  charge  of  this  department,
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 f@hri-  Asoka  Mehta]
 ZI  can  assure  them  that  I  shall  not  be
 found  wanting  in  trying  to  meet  their
 Jegitimate  aspirations  and  I  shall
 always  be  ready  to  gain  in  under-
 standing  and  insight  by  the  wisdom
 and  experience  that  they  possess.

 Shri  Swell:  Sir,  I  appreciate  the
 sentiments  and  the  righteous  indig-
 nation  of  my  esteemed  and  respected
 friend  and  colieague,  Mr,  Asoka
 Mehta.  But  I  would  like  to  put  the
 record  straight.  Our  case  has  never
 been  that  we  want  to  live  within
 Assam.  Our  case  is  that  we  want  to
 live  within  India  as  equal,  trusted
 partners  of  this  great  country.  That
 is  a  big  difference.  Mr.  Asoka  Mehta
 has  referred  to  a  period  of  2  months.
 I  understand  that.  But  my  under-
 standing  was  that  it  is  no  longer  two
 months  now;  it  is  just  3  weeks.  May
 I  know  whether  there  has  been  any
 further  revision  in  the  mind  of  the
 Government  with  regard  to  the  time-
 limit  of  3lst  August,  which  is  set?

 Mr.  Deputy-Speaker:  I  allowed
 your  question,  but  I  do  not  want  to
 continue  the  debate.  If  [  allow  him
 to  reply  to  your  question,  other  ques-
 tions  will  be  there  and  it  will  be
 another  debate.

 Shri  Swell:
 question,  Sir.

 It  is  a  very  puinted

 Mr.  Deputy-Speaker:  You  should
 understand  my  difficulty.  We  must
 put  an  end  to  this  debate  somewhere
 at  some  time.  How  long  can  it  be
 continued?

 Shri  Bal  Rej  Madhok:  Let  him  as-
 sure  that  he  will  write  to  them.

 श्री  सोलहू  प्रसाद  :  क्या  सरकार  इस  पर
 विचार  कर  रही  है  कि  जो  लोग  अन्तंजातीय
 विवाह  करें  उनको  सरकारी  नौकरियों  में
 प्राथमिकता  दी  जाएगी  ।  इसका  उत्तर  मंत्री
 महोदय  ने  नहीं  दि-॥  है  ।
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 भी  रामाबतार  शात्त्री :  उगध्यम
 महोदय,  कंज  मेने  कहा  था  कि  सरकार  ने  ढे  बर

 कमिशन  की  निुक्ति  की  थी  शौर  बहुत  खर्चा
 कर  के  उस  कमिशन  ने  अपनी  रिपोर्ट  तैयार
 की  |  बहुत  भ्रच्छी  बातें  उस  स्प्रोर्ट  में  हैं  1
 अरएव  मैं  जानना  चाहता  हूं  कि  उस  रिपोर्ट
 की  जो  कुछ  अच्छी  सिफारिशें  हैं  उनको  लागू
 करने  में  सरकार  के  रास्ते  में  क्या  कठिताइयां
 हैं  ?  इसका  जवाब  नहीं  दिया  गया  है  a  मैं
 चाहता  हुं  कि  इसका  जवाब  दिलवाया  जाए  ।

 ओ  हुकम  बन्द  कछवाय  :  धर्म  परिवतंन
 की  काफी  यहां  चर्चा  हुई  है  ।  विदेशी  मिश्तरियों
 द्वारा  लाखों  लोगों  का  धर्म  परिवर्तन  किया
 जा  रहा  है,  उनकी  मजबूरी  का  उनकी  गरोबी
 का  लाभ  उठाया  गया  है,  उनको  बोमारी  में
 उनको  सहाता  दे  कर  उनका  बर्म  परिवर्तन
 किया  गया  है  |  इसके  वार  में  मंत्नों  महोदय
 ने  कुछ  नहीं  कहा  है  |

 एक  सवाल  लोकर  समिति  के  वारे  में  भी
 उठाया  गया  है  |  उस  रिपोर्ट  के  आधार  पर
 बिल  बनाने  की  जरूरत  थी।  मैं  जानना  चाहता
 हैँ  कि  सरकार  ने  पुतवितार  करके  कोई  बिल
 बनाने  का  विचार  किया  है  या  नहीं  किया  है।

 बहुत  से  माननीय  सनस्प्रों  ने  एक  सं  पदोय
 समिति  बनाने  की  बात  भी  कहा  है  जो  राज्यों
 के  अन्दर  जा  कर  देख  सके  कि  किस  र,ज्य  को
 कितना  रुपया  दिया  गया  है,  किस  राज्य  ने
 क्या  काम  हरिजनों  आदिवासी  के  कल्याण
 के  लिए  किया  है  झोर  ठोक  ढंग  से  इस  काम
 को  करवा  सके  ।  मैं  जानन।  चाहता  हूं  कि
 क्या  श्राप  समिति  बनाने  को  तैयार  हैं  ?

 Shri  Dhireswar  Kalita  (Gauhati):
 I  want  to  put  just  one  question.

 Mr.  Deputy-Speaker:  Now,  no  more
 questions.  If  I  permit  you,  there  are
 several  others  who  want  to  put  ques-
 tions.  Hon.  Members  should  realise
 my  difficulty.  We  have  to  take  up
 another  item  now.

 Shri  Dhireswar  Kalita:  Sir,  many
 hon.  Members  have  raised  the  ques-
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 ton  regarding  extension  of  reserva-
 tion.  The  hon.  Minister  has  to  reply
 to  that.

 Mr.  Deputy-Speaker:  He  is  going  to
 ‘take  into  consideration  every  sugges-
 tion  made  by  hon.  Members.  The
 questions  put  now  will  also  be  con-
 sidered  and  whatever  is  possible  will
 be  done.  Hon.  Members  can  write
 to  him,  communicate  with  him  and
 talk  to  him.  But  this  is  not  the  way.
 I  cannot  continue  the  debate  like  this.

 श्री  रामावतार  शास्त्री :  जब  आपने
 सवाल  पूछने  की  इजाजत  दी  है  तो  जवाब
 भा  दिलवाइये  |

 Mr.  Deputy-Speaker:  If  ne  begins
 to  reply  to  the  questions  from  Shri
 Swell  onwards,  it  will  take  one  more
 hour.  It  is  not  possible.

 Shri  DhiresWar  Kalita:  Sir,  I  rise
 to  a  point  of  order.  If  you  allow
 questions  to  be  put,  you  must  also
 allow  the  Minister  to  reply.

 Mr.  Deputy-Speaker:  As  I  said  in
 the  beginning,  when  Shri  Swell  put
 his  questions  and  several  others  got
 up,  the  Minister  will  consider  all  the
 suggestions  made.  This  is  not  a  point
 of  order.  I  cannot  continue  this  de-
 bate  like  this.

 I  shall  now  put  the  amend:nents  to
 the  vote  of  the  House.  The  ‘irst
 one  is  by  Shri  Frank  Anthony.

 The  question  is:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regrets  the  stultification  of
 the  guarantees  given  to  the  Anglo-
 Indian  Community  under  article

 .333  of  the  Constitution.”  ६)

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  next  one
 4s  by  Shri  Siddayya.  The  question  is:

 That  at  the  end  of  the  motion,  the
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 following  be  added,  namely:—
 “and  is  of  opinion  that  a  com-

 mittee  of  Members  of  Parliament
 be  constituted  to  keep  a  watch
 on  the  implementation  of  6
 recommendations  of  the  Commis-
 sioner  for  Scheduled  Castes  and
 Scheduled  Tribes  by  the  Central
 Government,  State  Governments
 ang  the  Union  territories.”  (2)

 The  motion  was  negatived,

 Shri  Siddzyya:  Sir,  I  want  to  have
 a  division  on  that  amendment.

 Mr.  Deputy-Speaker:  After  the
 appeal  of  the  Minister  and  announce-
 ment  of  appointment  of  a  committee,
 I  do  not  know  what  more  you  want,

 Shri  Siddayya:  He  has  accepted  my
 amendment  in  principle.  Why  १०९६४  he
 not  accept  the  amendment  itself?

 Mr.  Deputy-Specker:  He  has  made
 an  appeal  accepting  your  suggestion.
 You  did  not  also  challenge  my  deci-
 sion  when  the  motion  was  negatived.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Sir,  you  are  making  a  mnis-
 take.  While  voting  is  on  you  cannot
 canvass  like  this.  It  is  not  for  the
 Chair  to  do.  He  has  asked  for  a  divi-
 sion.

 Mr.  Deputy-Speaker:  Next  is  Shri
 Thakur's  amendment.  The  question
 is:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “and  places  on  record  its  general
 approval  and  acceptance  of  the
 recommendations  contained  there-
 in  and  calls  upon  the  Central
 Government,  State  Governments,
 Union  territories  and  other  admi-
 nistrative  agencies  to  adopt  them
 and  to  carry  them  out  with
 determination  and  promptitude
 and  is  of  opinion  that  a  standing
 Parliamentary  Committee  be  set
 up  with  '  full  investigatory
 powers  to  look  after  the  safe-
 guards  for  the  Scheduled  Castes,
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 Scheduled  Tribes  and  other  Back-
 ward  Classes.”  (3)

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  I  will
 put  the  amendment  of  Shri  Kansari
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 That  at  the  end  of  the  motion,  the

 “and  is  of  opinion  that
 safeguards  provided  in  the  Con-

 following  be  added,  namely:—

 the

 stitution  for  Scheduled  Castes  and
 now

 Haldar  to  the  vote  of  the  House.  The
 question  is:

 Division  No,  77]

 Adichan,  Shri  P.  C.
 Amin,  Shri  Ramchandra

 J.
 Atam  Das,  Shri

 Banerjee,  Shri  S.  M.
 Basu,  Shri  Jyotirmoy
 Behera,  Shri  Baidhar
 Bhagaban  Das,  Shri
 Brij  Bhushan  Lal,  Shri

 Chandra  Shekhar  Singh,
 Shri

 Chittybabu,  Shri  C.
 Daschowdhury,

 B.  K.
 Shri

 Deiveekan,  Shri
 Deo,  Shri  K.  P.

 Singh
 Deo,  Shri  R.  R.  Singh
 Devgun,  Shri  Hardayal
 Dhirendranath,  Shri

 Dipa,  Shri  A.
 Dwivedy,  Shri

 dranath

 Fernandes,  Shri
 George

 Suren-

 Goel,  Shri  Shri  Chand
 Gowda,  Shri  M.  H.
 Gowder,  Shri  Nanja
 Gupta,  Shri  Indrajit

 Haldar,  Shri  EK.

 Jena,  Shri  D.  D.
 Jha,  Shri  5S.  CG
 Joshi,  Shri  Jagannath

 Rao
 Joshi,  Shri  S.  M.

 Scheduled  Tribes  are  not
 fully  implemented.”

 being

 The  Lok  Sabha  divided.

 AYES

 Kachwai,  Shri  Hukam
 Chand

 Kalita,  Shri  Dhireswar
 Kapoor,  Shri  Lakhan

 Lal
 Khan,  Shri  H.  Ajmal
 Kirutinan,  Shri
 Krishnamoorthi,  Shri  V.
 Kuchelar,  Shri  G.
 Kundu,  Shri  Ss.

 Limaya,  Shri  Madhu

 Madhok,  Shri  Bal  Raj
 Madhukar,  Shri  K.  M.
 Majhi,  Shri  M.
 Mangalathumadom,  Shri
 Masani,  Shri  M.  R.
 Mayavan,  Shri
 Meetha  Lal,  Shri
 Meghachandra,  Shri  M.
 Menon,  Shri  Vishwa-

 natha
 Modak,  Shri  B.  K.
 Mody,  Shri  Piloo
 Mohammad  Ismail,  Shri
 Mohammed  Sheriff

 Shri
 Molahu  Prasad,  Shri
 Mukerjee,  Shri  H.  N.

 Naik,  Shri  G,  C.
 Nair,  Shri  N.  Sreekantan
 Nair,  Shri  Vasudevan
 Nayar,  Shri  K.  हू.
 Nihal  Singh,  Shri

 Pandey,  Shri  Sarjoo
 Patel,  Shri  J.  IL
 Patil,  Shri  N.  R.
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 Rajaram,  Shri
 Ram  Charan,  Shri
 Ram  Gopal,  Shri
 Ramamovorthy,  Shri  P.
 Ramamurti,  Shri  P.
 Ramji  Ram,  Shri
 Ranga,  Shri
 Ranjit  Singh,  Shri
 Ray,  Shri  Rabi
 Roy,  Shri  Chittaranjan

 हि
 Sambhali,  Shi  Ishaq
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 Sharda  'Nand,  Shri
 Shastri,  Shri  R.
 Shastri,  Shri  Raghuvir

 Singh
 Shastri,  Shri  Sheopujan
 Siddayya,  Shri
 Singh,  Shri  J.  B.
 Sivasankaran,  Shri
 Somani,  Shri  N.  K.
 Somasundaram,

 Ss.  0.
 Sondhi,  Shri  M.  L.
 Subravelu,  Shri
 Suraj  Bhan,  Shri

 Shri

 Tyagi,  Shri  O.  P.

 Vidyarthi,  Shri  R.  s.
 Viswambharan,  Shri  P.
 Viswanathan,  Shri  G.

 Xavier,  Shri  8,

 Yadav,  Shri  Ram  Sewak
 Yashpal  Singh,  Shri
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 Ahirwar,  Shri  Nathu
 Ram

 Arumugam,  Shri  R.  5,

 Babunath  Singh,  Shri
 Bajpai,  Shri  Shashibhu-

 shan
 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  हे,
 Barupal,  Shri  P.  L.
 Bhandare,  Shri  R.  D.

 Chanda,  Shri  Anil  K
 Chanda,  Shrimati  Jyot-

 sna
 Chaturvedi,  Shri  R.  L.
 Chaudhary,  Shri  Nitiraj

 Singh
 Chavan,  Shri  Y,  B.

 Das,  Shri  N.  T.
 Dass,  Shri  C.
 Deoghare,  Shri  N.  R.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  B.  D.
 Dhillon,  Shri  G.  5.
 Digvijai  Nath,  Shri

 Dixit,  Shri  G.  rom

 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  हू,  R.
 Ganpat  Sahai,  Shri
 Ghosh,  Shri  Bimalkanti
 Girja  Kumari,  Shrimati
 Gupta,  Shri  Ram  Kishap

 Hazarika,  Shri  J.  N.
 Himatsingka,  Shri

 i6  hrs.

 Mr.  Deputy-Speaker:
 to  ascertain........

 Some  hon.  Members:

 Mr.  Deputy-Speaker:
 pens  js  that  though  hon.
 press  their  buttong  correctly,  it  is  not
 recorded  there  or  some  hon,
 bers  press  it  wrongly.  Sometimes  it

 I  would  like

 No,  no,
 What
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 Jadhav,  Shri  V.  N.
 Jaggaiah,  Shri  K.
 Jagjiwan  Ram,  Shri

 Kamala  Kumari,  Shri-
 mati

 Katham,  Shri  8,  N.
 Kedaria,  Shri  C.  M.
 Khan,  Shri  M.  A
 Kinder  Lal,  Shri
 Krishnan,  Shri  G.  Y.
 Kureel,  Shri  B.  N.

 Laskar,  Shri  N,  R.

 Mahadeva  Prasad,  Dr.
 Maharaj  Singn,  Shri
 Mahida,  Shri  Narendra

 Singh
 Mehta,  Shri  Asoka
 Mehta,  Shri  P.  M.
 Melkote,  Dr,
 Menon,  Shri  Govinda
 Minimata,  Shrimati

 Agam  Dass  Guru
 Mudrika  Singh,  Shri

 Oraon,  Shri  Kartik

 Pahadia,  Shri
 Panigrahi,  Shri  Chinta-

 mani
 Parmar,  Shri  Bialjibha,
 Partap  Singh,  Shri
 Patil,  Shri  A,  V.
 Patil,  Shri  Deorao

 Rajasekharan,  Shri

 Reports  (M.)  I8000-

 Ram,  Shri  T.
 Ram  Dhan,  Shri
 Ram  Kishun,  Shri
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Randhir  Singh,  Shri
 Rane,  Snii
 Rao,  Shri  Muthyal
 Reddi,  Shri  G.  8.
 Reddy,  Shri  Surendar
 Rohatgi,  Shrimati  Sushi-

 la
 Roy,  Shri  Bishwanath

 Sadhu  Ram,  Shri
 Saigal,  Shri  A.  Ss.
 Sanjit  Rupji,  Shri
 Sankata  Prasad,  Dr.
 Sarma,  Shri  A,  T.
 Sayyad  Ali,  Shri
 Sen,  Shri  P.  5.
 Shah,  Shrimati  Jayaben
 Shankaranand,  Shri
 Shastri,  Shri  B.  N.
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinkre,  Shri
 Shiv  Chandika  Prasad,

 Shri
 Supakar,  Shri  Sradha-

 kar

 Tiwary,  Shri  K.  N.

 Uikey,  Shri  M.  G.

 Verma,  Shri  Balgovind
 Verma,  Shri  Prem

 Chand

 appears  that  after  pressing  the  button
 some

 hap-
 Members

 Mem-

 Mr.  Deputy-Speaker:
 only  way.  The  result  is  not  going  to
 be  changed.  The  machine  is  not  work-
 ing  .(Interruption).
 I  will  declare  it.

 people  .(Interruption).  We
 will  have  to  distribute  slips.

 Some  hon.  Members:  No.

 That  is  the

 If  you  want.
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 Some  Hon.  Members:  Yes.

 Mr,  Deputy-Speaker:  Because  it  is
 not  correct,  I  want  it  to  be  done  again.
 But  I  declare  it.  “Ayes”  have  9  and
 “Noes”  have  89,

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Dr,  Ram

 ‘Subhag  Singh):  I  challege  it....
 (Interruptions).

 Mr.  Deputy-Speaker:
 rect  .(Interruption).
 It  has  been  challenged.  I  will
 distribute  slips....  (Interruption).  I
 have  declared  the  count;  I  have  not
 said  anything  about  the  motion.
 (Interruptions),  It  has  been  chal-
 lenged.  I  will  have  to  take  vote  a
 second  time.

 Some  hon.  Members:  No,  no.  (Jnter-
 Tuptions)

 Mr.  Deputy-Speaker:  There  is  the
 procedure,...  (Interruptions).  I  have
 not  declared  the  result.  Have  I

 declared  the  result?  (Interruption).
 Shri  Surendranath  DWivedy:  It  is

 a  great  responsibility  on  you.  You
 cannot  act  like  this....  (Interruptions)

 It  is  not  cor-

 Some  hon,  Members:  The  Lobby
 doors  have  been  opened...  .(Inter-
 ruptions).

 Mr.  Deputy-Speaker:  I  have  not
 ordered  the  Lobby  doors  to  be  opened.
 The  Lobby  doors  have  not  been  open-
 ed.  (Interruptions).

 Shri  Madhu  Limaye  (Monghyr):  On
 a  point  of  order,  Sir.

 Mr.  Deputy-Speaker;  There  is  a
 point  of  order.  I  will  listen  to  him.

 Shri  M,  R.  Masani  (Rajkot):  Rule
 367B(3)  is  quite  clear.  This  parti-
 cular  sub-rule  says:

 “(c)  The  result  of  the  Division
 shall  be  announced  by  the
 Speaker  and  it  shall  not  be  chal-
 lenged,”

 There  is  no  way  of  ordering  a  vote
 again  so  far  as  this  motion  is  con-
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 cerned.  The  vote  cannot  be  re-
 ordered,

 Mr.  Deputy-Speaker:
 declared  the  result.

 I  have  rot

 Shri  Surendranath  Dwivedy:  ‘You
 have  declared  the  result.  (Interrup-
 tions).

 sit  मषु  लिसये  :  मेरः  व्यवस्था  का  प्रश्न
 है  ।  श्राप  पहले  मेरा  बात  सुनिए  t  कृपया
 नियम  367  (7)  का  दूसरा  हिस्सा  पह़िये
 ठीक  तरह  से :

 Division  by  automatic  vote  recorder.
 “After  the  result  of  the  voting

 appears  on  the  indicator  board,
 the  result  of  the  Division  shall
 be  announced  by  the  Speaker  and
 it  shall  not  be  challenged.”

 अरब  बाठ  राम  सुभग  मिद्ठ  को  कोई
 ग्रश्चिकार  नहीं  है  चनौत।  देने  का  ।  ग्रव  यह
 लोक  सभा  का  निर्णय  है  ।

 Dr,  Ram  Subhag  Singh:  ]  have  got
 a  fight  .(Interruption).  The  vote
 recorded  by  the  automatic  recorder
 must  be  accepted.  (Interruption).

 Some  hon.  Members:  No,  no.
 Shri  Bal  Raj  Madhok:  This  machine

 has  not  been  working  during  the  full
 session  and  whenever  this  machine
 gave  the  results  votes  of  people  have
 been  ascertained  by  the  employees  of
 the  Secretariat  and  that  result  has
 been  declared.  The  same  thing  has
 been  done  today.  You  cannot  change
 the  practice  just  for  their  sake.  The
 result  is  that  the  “Ayes”  have  won
 and  the  “Noes”  have  lost.  Therefore,
 there  can  be  no  change  in  the  result.

 Dr,  Ram  Subhag  Singh:  It  is  quite
 clear  that  the  result  of  the  voting  as
 appearing  on  the  indicator  board  shall
 be  announced  by  the  Speaker  “and  it
 shall  not  be  challenged”.  We  accept
 that.

 श्री  मधु  लिमये  :  झ्ाष  ने  जो  घोषणा
 की  है  वह  भाजीरी  है  t
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 Mr.  Deputy-Speaker:  I  do  not  want
 to  follow  any  procedure  which  is  not
 laid  down  here....  (Interruption).

 Shri  Surendranath  DWivedy:  The
 rule  is  very  clear  so  far  as  it  goes.
 If  you  read  sub-rule  (3)  of  rule

 Shri  K.  K,  Nayar  (Bahraich):  How
 are  people  coming  in?

 क्री  मघ  लिसये  :  पब  घंवग।  हो  गई,
 ग्रब  +ह  मेंहरब।  कष्कें  जगई  खली  करें।

 Shri  Surendranath  Dwivedy:  Rule
 367A,  sub-rule  (3)  clearly  states:

 “A  Member  whe  js  not  able  to
 cast  his  vote  by  pressing  the
 button  provided  for  the  purpose
 due  to  any  reason  considered
 sufficient  by  the  Speaker,  may,
 with  the  permission  of  the
 Speaker,  have  his  vote  recorded
 verbally  by  stating  whether  he  is
 in  favour  of  or  against  the  motion,
 before  the  result  of  the  Division
 is  announced,”

 Then,  sub-rule  (4)  suys:
 “If  a  Member  finds  that  he  has

 voted  by  mistake  by  pressing  the
 wrong  button,  he  may  be  allowed
 to  correct  his  mistake,  provided
 he  brings  it  to  the  notice  of  the
 Speaker  before  the  result  of  the
 Division  is  announced.”

 sit  सघु  लिसये  :  अब  ड,०  राम  सुभग
 सिंह  को  छू  टूटी  दी  जाय  ।

 Shri  Surendranath  DWivedy:
 very  clear.

 Mr.  Deputy-Speaker:  I  have  follow-
 ed  what  you  have  said.  Please  resume
 your  seat.

 Shri  Surendranath  Dwivedy:  Let
 us  give  a  fair  decision.  What  you
 have  done  is  that  after  the  votes
 were  recorded  on  the  indicator  board
 You  sent  your  men  and  al]  those  who
 did  not  vote  also  recorded  their  votes
 in  favour  or  against.  After  that,  you
 announced  the  result.  ‘So,  there  is
 no  question  of  anybody  challenging
 it....  (Interruptions).

 It  is
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 श्री  स०  सो०  बनयों  (क/नपुर)  :  देजिए
 मरहठा  में  जो  ग्प्ज  निकल  चुकी  थी  वह
 पूरी  होगे  1

 Mr,  Deputy-Speaker:  Do  not  bring
 in  extraneous  matters.  Here  we  are
 concerned  with  this  amendment.

 Shri  K.  K,  Nayar:  After  the  divi-
 sion  was  over,  you  ordered  the  Secre-
 tariat  staff  to  go  round  and  record
 the  votes  of  those  Members  who  were
 not  able  to  use  the  voting  indicator
 because  of  its  defect.  You  asked  the
 staff  to  take  down  the  Division  Num-
 bers  of  those  affected.  They  did  so.
 and  gave  you  the  figures,  You  had
 thereafter  confabulation  with  the
 Secretary  for  some  time.  On  that,  this
 side  of  the  House  because  alarmed  as
 we  felt  convinced  that  the  amend-
 ment  has  been  carried  and  the
 announcement  of  the  result  was  being
 delayed  because....  (Interruptions).
 You  said  that  it  appeared  that  some
 Members,  who  had  already  used  the
 machine  to  record  their  votes,  had
 again  given  their  Division  Numbers
 to  the  staff.  We  refuted  that  sugges-
 tion,  which  is  also  an  insult  to  the
 House.  We  clamoured  for  the  an-
 nouncement  of  the  result.  In  deference
 to  that  and  possibly  because....

 Mr.  Deputy-Speaker:  Where  is  the
 necessity  for  all  this  argument?  I
 have  accepted  it....  (Interruptions).
 What  Shri  Madhok  and  Shri  Surendra-
 nath  Dwivedy  have  said,  I  accepted

 it.  So,  please  resume  your  seat.

 श्री  हुकम  चन्द  कछवाय  :  थह  सरफ़र

 इस्तका  दें  |

 Dr.  Ram  Subhag  Singh:  The  votes
 that  have  been  recorded,  1  have
 already  challenged  jt.  I  said  that  it
 is  a  wrong  figure....  (Interruptions).

 Shri  Rajaram  (Salem):  Sir,  since
 you  have  announced  the  result....

 Mr.  Deputy-Speaker:  We  have  had
 enough  discussion.  I  will  not  permit
 any  more  discussion.
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 Shri  M.  L.  Sondhi  (New  Delhi):
 The  counting  was  done  in  some  un-
 orthodox  way.

 Mr,  Deputy-Speaker:  I  accept  your
 interpretation  entirely.  I]  have  observ-
 ed  earlier  that  while  recording  there
 Was  some  mistake,  some  garbad.  |
 said  it  (Interruptions).  I  am
 accepting  what  he  said.  Then,  I  have

 ‘declared  the  count  and  not  the  result.

 Shri  Rajaram:  May  I  know  the
 difference  between  ‘count’  and  ‘result’?

 Mr.  Deputy-Speaker:  Let  me  con-
 ‘clude,  This  is  what  I  have  got  to
 say.

 Shri  Rajaram:  Sir,  on  a  point  of
 clarification.  [  want  to  know  the
 difference  between  “counting”  and
 “result”.  This  is  a  prelude  to  what
 is  going  to  happen  during  the  Unlaw-
 ful  Activities  Bill,  This  is  the  ver-

 ‘dict  of  the  country.
 Mr.  Deputy-Speaker:  What  I  was

 saying  was  that  ]  declared  the  count
 and  not  the  result....  (Interruptions),
 The  hon.  Member  mentioned  the
 sequence  of  events.  If  you  go  on  like
 that,  there  is  no  end  to  it.

 Dr.  Ram  Subhag  Singh:  Sir,  the
 result  that  you  declared  was  not  a
 correct  one,  J  had  challenged  that  in
 time.  They  had  recorded  their  votes
 on  the  Indicator  and  then  some  of
 them  again  stood  up  and  they  voted
 ‘twice....  (Interruptions).  I  challenge
 that.  You  count  your  heads  and  we
 are  prepared  to  count  our  heads.
 (Interruptions)

 Mr.  Deputy-Speaker:  I  do  not  want
 to  accept  his  argument.  I  want  to
 declare  the  result  because  I  have  only
 declared  the  count.  (Interruptions),
 You  must  recollect  one  thing  that  I
 did  not  want  to  change  the  count.
 Though  I  said  that  there  was  some
 garbad,  I  did  not  want  to  change  it.
 I  will  declare  the  result.  (Interrup-
 tions).  Please  resume  your  seats.  I
 presumed,  according  to  the  Rules—I
 do  not  want  to  argue—that  before  the
 declaration  of  the  result,  there  Was
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 the  chance  of  challenging  it  under
 the  Rules.  But  now  you  cannot  take
 advantage  of  that  position.

 Now,  I  declare  that  the
 ment  is  carried,

 The  qmendment  was  adopted.
 Mr.  Deputy-Speaker:  The  motion,

 as  amended,  will  have  to  be  put  to
 vote  now....  (Interruptions),  I  will
 have  to  continue  the  process,  I  will
 have  to  put  the  motion,  as  amended,
 to  the  vote  of  the  House.  (Interrup-
 tions).  I  will  not  listen  to  anyone  in
 the  midst  of  this  process.  Please
 resume  your  seats.  Shall  I  put  it  to
 vote?

 श्री  मधु  लिसये  :  एक  जिमस्र  निवेदन

 सुनिए  7  झापते  कहा  कि  डोसं  शा  बीइंग
 बलोज्ड  1  मैं  प्रंग्रेज़ी  ज.नता  नहों  इत  लिए
 मैं  जानना  जा।हता  हुं  कि  वया  उस  समय  थह
 दरवाज़ा  खुला  था  ?  (व्यवध न)
 हम  के  ज़रा  शक  हूं।  रहा  है।

 Amend-

 Mr.  Deputy-Speaker:  When  ]  am
 putting  the  motion  to  the  vote,  if  any
 of  you  challenge  the  result,  I  have  to
 clear  the  lobbies  again...  .(Interrup-
 tions).

 The  Minister  of  Law  (Shri  Govinda
 Menon):  This  is  a  second  voting;  it
 is  a  separate  voting  on  4  new  ques-
 tion.

 Shri  Surendranath  Dwivedy:  If
 the  lobby  doors  have  been  opened,
 then  it  will  be  wrong.  We  are  in  the
 process  of  voting.  How  can  you  again
 open  the  doors?

 Mr,  Deputy-Speaker:  I  have  said
 so  many  times  that  the  doors  are
 closed.  JI  am  only  asking  you  whe-
 ther  you  are  going  to  challenge  the
 result  of  voting,  in  which  case  the
 doors  are  to  be  opened  again.

 Some  hon,  Members:  No,  no,

 st  aq  लिमये:  यह  कैसे,  भ्रध्यक्ष
 महोदय  हो  सकता  हूं  ;  (ब्यवघ न)...
 मैं  तो  उल्टा  कर  रहा  हूं।  दरवाजा  खुलना
 ही  नहीं  चाहिए  t
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 Mr.  Deputy-Speaker:  Then,  let  me
 put  the  motion,  as  amended,  before
 the  House.  The  question  is:

 “That  this  House  takes  note  of
 the  Fourteenth  and  Fifteenth
 Reports  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  for  the  years  ‘1964-65  and
 ‘1965-66,  laid  on  the  Table  of  the
 House  on  the  30th  March,  967
 and  Bth  June,  967,  respectively,
 and  is  of  opinion  that  the  safe-
 Guards  provided  in  the  Constitu-
 tion  for  Scheduled  Castes  and
 Scheduled  Tribes  are  not  being
 fully  implemented.”
 Shri  Govinda  Menon:  It  is  voting

 00  8  separate  motion.  It  will  be  a
 new  division,

 Shri  Surendranath  Dwivedy:  It  is
 the  original  motion,  as  amended  by
 the  House.

 Shri  Bal  Eaj  Madhok:  As  _  the
 amendment  has  been  accepted,  the

 motion  as  amended  is  put  to  the  vote.
 Dr.  Ram  Subhag  Singh:  It  will  be

 a  separate  voting.
 Mr.  Deputy-Speaker:  If  it  is  chal-

 lenged.
 Dr,  Ram  Subhag  Singh:

 lenging  it.
 Mr.  Deputy-Speaker:  When  it  is  put

 to  the  vote,  you  can  challenge  it.  I
 am  putting  the  amended  motion  to
 the  vote  of  the  House.  The  question
 is:

 “That  this  House  takes  note  of
 the  Fourteenth  and  Fifteenth
 Reports  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  for  the  years  1964-65  and
 1965-66,  laid  on  the  Table  of  the
 House  on  the  30th  March,  967
 and  8th  June,  1967,  respectively,
 and  is  of  opinion  that  the  safe-
 guards  provided  in  the  Constitu-
 tion  for  Scheduled  Castes  and
 Scheduled  Tribes  are  not  being
 fully  implemented.”

 ——

 I  am  chal-
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 6.30  hrs,

 (Mr,  SPEAKER  in  the  Chair]

 Mr,  Speaker:  Let  the  doors  be  open-
 ed  and  let  the  lobbies  be  cleared....
 (Interruption),  Will  you  kindly  sit
 now?  J  will  request  hon.  Members
 to  take  their  seats.  May  I  request
 hon,  Members  to  take  their  seats?

 Shrj  Surendranath  Dwivedy:  Sir,
 we  are  in  the  process  of  voting.
 Already  the  motion  is  before  the
 House,  The  Deputy-Speaker,  who  was
 in  the  Chair,  asked  for  the  “Ayes”
 and  the  “Noes”.  That  has  been
 recorded  also,  The  division  has  been
 challenged.  Previous  to  that,  already
 voting  has  taken  place.  We  speci-
 fically  asked  the  Deputy-Speaker—he
 is  present  here—whether  the  doors
 would  be  opened  or  kept  closed  and
 he  said  that  doors  are  not  going  to
 be  opened.  Now  we  are  surprised
 that  when  you  came  you  ordered  the
 doors  to  be  opened,  Others  are  coming
 in,  It  is  not  fair.

 Shri  Rajaram:  For  a  simple  thing
 such  a  big  government  is  doing  it  in
 a  bad  way.  It  is  a  bad  precedent.  It
 is  a  very  bad  thing  for  the  Congress
 Party  to  do  this.  If  they  wanted  to
 rule  the  country  continuously,  this  is
 not  the  method.  This  is  not  the  con-
 stitutional  method.

 Dr.  Ram  Subhag  Singh:  The  hon.
 Deputy-Speaker  had  ordered  for  divi-
 sion  and  the  votes  were  reccrded  on
 the  indicator  board.  After  the  votes
 were  recorded  on  the  indicator  board
 I  challenged  that  some  persons,  who
 had  got  their  votes  recorded,  were
 also  standing  up.  But  despite  that
 challenge  the  division  result  Was
 detlared.  Then  we  asked  for  a  divi-
 sion  again  and  the  Deputy-Speaker
 ruled  that  the  first  declared  result
 will  stand.  After  that  hc  has  put  the
 main  motion,  as  amended,  to  the  vote
 of  the  House,  It  is  a  completely  new
 division.  It  has  nothing  to  do  with
 the  process  of  voting  that  took  place
 earlier.



 78009

 थी  मघ  लिसयें  :  भ्रध्यक्ष  महोदय,  सब  से
 पहले  झ्ापकों  एक  बात  का  निर्णय  करना  है--
 जैसा  कि  नियमों  में  बताया  गया  है  कि  बहस
 समाप्त  हाने  के  पश्चात्‌

 अ्रध्यक्ष  महोदय  :  कौन  सा  रूल  ?

 S.C,  &

 श्री  मधु  लिमये  :  367  है  |

 “On  the  conclusion  of  a  debate,  the
 Speaker  shall  put  the  question....”

 तो  इस  समय  आपके  सामने  एक  तरमीम  थी,
 संशोधन  था,  जिसके  ऊपर  वोट  लिये  गये,
 उसका  नतीजा  घोषति  किया  गया--जिसको
 हम  लोग  जानते  हैं...

 Sto  रास  सुभग  सिंह  :  नहीं  किया  गय।  |

 श्री  मधु  लिमये  :  ब  झाप  स्पीकर  साहब
 के  लिर्णय  को  चेलेन्ज  नहीं  कर  सकते  |  स्पीकर
 ने  निर्णय  दिया  है--उसको  आप  चेलेन्ज  नहीं
 कर  सकते  हैं।  जब  विभिजन  के  बाद
 नतीजे  की  धोषणा  होती  है  तों  उसको  चुनौती
 नहीं  दे  सकते---यह  मामला  तय  हो  गया  है-भ्रब
 उसको  दोबारा  न  उठाइये  |  हमरी  जो  तरमीम
 है  वह  पास  हो  गई  है,  ले  किन  मतदान  की  प्रकिया
 अनी  भी  अधूरी  है  ।  हम  ने  बार  बार  पूछा
 कि  दर्वाज़ा  बन्द  है  न  ।  उन्होंहँ  यही  जवाब
 दिया  कि--

 Doots  are  being  closed  या  doors
 have  been  closed  ?

 aa  अंग्रेजी  प्रच्छी  तरह  नहीं  झाती  हं,  इसी
 लिये  प्राशंका  थी  ।  लेकिन  उन्होंने--पअ्रध्यक्ष
 महोदय  ने  यही  कहा  कि  दर्वाजे  बन्द  हैं  ।
 झाप  रिकार्ड  को  देख  लीजिये--उन्होंने
 यही  कहा  कि  दर्वाजे  बन्द  हैं,  खाले  नहीं  जायेंगे
 झौर  जो  संशोधित  प्रताव  है,  वह  भ्रब  वोट
 के  लिये  रखा  जायगा  ।  लेकिन  प्रब  ये  लोग
 नये  लोगों  को  लेकर  आये  हैं.  ऐसा  हम  को

 लगता  है.  व्यवधान.

 पहले  ससके  बारे  में  सदन  निश्चित  हो
 जाय,  तब  बागे  चला  जाय  t
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 aft  बलराज  सघोक  :  यह  एक  बढ़ा
 संकट  का  विषय  है  जो  इस  समय  हमारे
 सामने  है  :  यहां  पर  सरकार  की  शोर  से
 एक  मोशन  के  ऊपर  डिबेट  चल  रही  थी  ।
 उस  डिबेट  में  विपक्ष  कां  संशोधन  पास  किया
 गया  और  जब  वोटिंग  हुआ  तो  उस  संशोधन
 को  स्वीकार  कर  लिया  गया  ।  झभी  पालिया-

 मेन्ट्री  मिनिस्टर  की  ओर  से  यह  कहा  गया  कि

 यहां  कुछ  लोगों  की  शोर  से  गड़बड़  हुई  है--
 मैं  समझता  हूं  कि  यह  कहना  कि  वोटिंग  में

 गड़बड़  हुई  है  या किसी  न ेगलत  बात  बतलाई
 #—lt  is  a  reflection  on  the  whole

 House.  (व्यवधात  )

 मेरी  बात  सुनिये  ।  इस  हाउस  में  जो
 मशीन  है  यह  ठीक  प्रकार  से  काम  नहीं  करती

 हू,  इस  लिये  हर  बार  जब  मशीन  से  वोटिंग  होती
 है  तो  जिनका  वोट  उस  में  दर्ज  नहीं  होता  है  उन
 के  वोट  को  यहां  के  कर्मचारी  उन  से  जा  कर
 लेते  हैं ग्र  हमेशा  उस  को  स्वीकार  किया
 जाता  है।  श्राज  भी  ऐसा  ही  किया  गया  |

 ग्रब  कोई  यह  कहे  कि  उस  में  गड़बड़  हुई  है---
 मैं  फिर  से  रिपीर्ट  करता  हूँ

 It  is  a  reflection  on  the  whole  House.
 It  must  not  be  said.  If  he  has  said
 it,  he  must  withdraw  it.

 इन  लोगों  को  आपके  कर्मचारियों  पर  वि'  वास

 नहीं,  हम  लोगों  पर  पिश्वास  नहीं  है।  जो
 वोटिंग  यहां  पर  हुमा है  ie  ठीक  था,  उस  में

 गवर्नेमिन्ट  हारी  है  ।

 अब  यह  जो  मैन  मोशन  था--यह  सारा

 एक  ही  विषय  था,  जब  पहले  वोटिंग  के  लिये

 दर्वाज़ा  बन्द  था  तो  उस  को  बन्द  रखना

 चाहिये  था  1  हम  ने  बार  बार  यहां  पूछा  कि  क्या

 दर्वाज़ा  बन्द  है  ?  ेकिन  हमें  दुख  के

 साथ  कहना  पड़ता  है  कि  दर्वाज़ा  खोला  गया

 और  बहुत से  सदस्य  जो  पहले  यहां  पर  ब्ेजेन्ट

 नहीं  थे  लाये  गये  ।  यह  चीज़  गलत  है  ।  जो

 बाहर  से  लाये  गये,  उन  को  बाहर  जाना

 चाहिये  तब  इस  पर  वॉटिंग  होता  चाहिये  ।
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 Shri  Surendra  Nath  Dwivedy:  We
 want  to  know  whether  the  doors  were
 opened  at  the  request  or  order  of  the
 Chair.  Who  ordered  that?

 Mr,  Speaker:  He  may  please  sit
 down.  Mr.  Madhok  says  that  the  De-
 puty-Speaker  specifically  said  about
 the  second  voting.  The  first  voting  has
 been  done.  The  result  of  the  first  vot-
 ing  has  been  announced;  he  has  an-
 nounced  it  as  9  and  89  or  so.  That
 was  over  the  amendment.  This  is
 second  voting.

 Shri  Khadilkar  (Khed):  When  Shri
 Madhu  Limaye  asked  me  ‘Are  the
 doors  closed?  [  said  ‘They  are  closed’,
 That  is  true.  After  the  first  voting
 was  finished,  I  had  to  put  to  vote  the
 motion  as  amended,  After  voice  vote
 was  taken,  it  was  challenged  from
 the  other  side.  Now,  it  is  second
 voting.  I  have  gone  through  the  rule
 very  carefully,  and  when  it  is  a  ques-
 tion  of  second  yote,  the  lobbies  have
 to  be  cleared  for  a  second  time.  So,
 I  ordered  the  Lobbies  to  be  cleared.
 That  is  the  position.  (Interruptions).

 Mr.  Speaker:
 challenged.  He  has  done  it.
 it  ends,

 Now,  I  shall  put  to  vote  the  motion
 as  amended.

 Now,  it  cannot  be
 There

 The  question  is:
 “That  this  House  takes  note  of

 the  Fourteenth  and  Fifteenth
 Reports  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  for  the  years  1964-65.  and
 1965-66,  laid  on  the  Table  of  the
 House  on  the  30th  March,  967
 and  &th  June,  १9७7  respectively,
 and  is  of  opinion  that  the  safe-
 guards  provided  in  the  Constitu-
 tion  for  Scheduled  Castes  and
 Scheduled  Tribes  are  not  being
 fully  implemented,”
 Those  who  are  for  it  may  say  ‘Aye’.
 Some  hon.  Members:  Aye.

 Mr,  Speaker:  Those  who  are  against
 may  say  ‘No’.

 Some  hon.  Members:  No.
 884  (Ai)  LSD—I0.
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 Mr,  Speaker:  The  ‘Noes’  have  it....

 Shri  Surendranath  Dwivedy:  We
 challenge  it.  But  may  I  submit  that.
 you  cannot  force  a  division  like  this?

 Mr.  Speaker:  The  Deputy-Speaker
 has  clearly  said  that  already.

 श्री  सधु  लिसये  :  हम  पशापका  निर्णय
 मानेंगे  लेकिन  किस  नियम  के  मातहत  यह  है  ।

 Shri  Surendranath  DWivedy:  On  a
 previous  occasion,  when  there  were
 contradictory  statements  made,  and
 the  statement  of  the  Chair  was  chal-
 lenged,  the  records  were  brought.  I
 would  request  you  to  bring  the
 records  to  know  clearly  what  the
 Deputy-Speaker  had  said.

 श्री  मधु  लिमये  :  यह  सदन  नेता  ने  हमारें
 सामने--परम्परा  रखी  है,  उन्होंने  रास्ता
 बताया  है  |

 Mr.  Speaker:
 to  put  it  to  vote.

 What  he  has  said  can  be  seen  later on  and  it  can  be  looked  into.

 Anyway,  he  wanted

 Shall  I  put  it  to  vote  again?  That
 is  the  only  procedure  now.

 Some  hon,  Members:  There  cannot
 be  fresh  voting  again.

 Mr,  Speaker:  He  has  clearly  said
 that  he  had  asked  the  Lobbies  to  be
 cleared.  Therefore,  I  have  put  it  to
 vote.  Again,  I  shall  put  it  to  vote
 as  amended.

 The  amendment  is  passed;  that  is
 accepted,  Now,  I  have  to  put  the
 motion,  as  amended,  to  the  vote  of
 the  House.

 The  question  is:

 “That  this  House  takes  note  of
 the  Fourteenth  and  Fifteenth
 Reports  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  for  the  years  1964-65.  and
 1965-66,  laid  on  the  Table  of  the
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 House  on  the  30th  March,  967
 and  8th  June,  1967,  respectively
 and  is  of  opinion  that  the  safe-
 guards  provided  in  the  Constitu-
 tion  for  Scheduled  Castes  and
 Scheduled  Tribes  are  not  being
 fully  implemented.”
 Let  the  Lobby  be  cleared,

 Shri  Surendranath  DwWivedy:  The
 report  had  already  come  that  the
 Lobby  had  been  cleared.  In  the  mean-
 time  we  were  holding  a  discussion.
 The  Lobby  cannot  be  cleared  again.
 It  has  already  been  cleared.  We  chal-
 lenge  you.  How  can  it  be  cleared
 again?

 Shri  Sezhiyan  (Kubakonam):  For
 a  second  time  it  had  been  cleared  and
 the  doors  had  been  closed  after  that.
 The  doors  cannot  be  opened  again.

 Mr,  Speaker:  Shall  we  have  voting
 with  slips  now?

 Shri  Surendranath  Dwivedy:  We
 shall  have  automatic  voting.

 Mr,  Speaker:  All  right.

 The  Lok  Sabha  divided:

 Shri  Surendranath  Dwivedy:  I  find
 that  a  Member  of  the  Rajya  Sabha
 who  has  no  vote  here  is  going  round
 and  asking  Members  about  voting.
 This  is  neither  proper  nor  fair.  Let
 us  have  slips,

 Mr.  Speaker:  Is  that  the  desire,  that
 there  should  be  slips?

 Some  hon.  Members:  Yes.
 Mr.  Speaker:  After  all,  it  is  not  as

 though  anybody  wants  wrong  voting.
 If  a  Member  of  the  Rajya  Sabha  who
 is  a  Minister  is  present  in  the  House
 during  voting,  it  is  not  against  rules.
 Only  he  cannot  vote—that  is  all.

 If  you  are  challenging  the  figures,
 slips  will  have  to  be  distributed,

 Shri  P.  Ramamurti  (Madurai):  Yes,
 slips.
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 Mr.  Speaker:  I  do  not  know  what
 purpose  it  serves.  I  have  no  objec-
 tion..  It  only  means  another  half  hour
 delay,  nothing  else.

 Shri  Surendranath  Dwivedy:  I
 suggest  that  you  ask  the  ‘Ayes’  to
 rise  jn  their  places  and  take  the  count
 and  then  ask  the  ‘Noes’  to  rise  in
 their  places  and  take  the  count.

 Mr.  Speaker:  Will  that  satisfy?
 Some  hon.  Members:  Yes.

 Mr.  Speaker:  Those  who  are  in
 favour  of  the  amended  motion  will
 please  rise  in  their  places—I  find  there
 are  107.

 Mr.  Speaker:  Now,  the  hon.  Mem-
 bers  who  are  opposed  to  this  motion
 may  stand  in  their  seats—The  Noes
 are  I5.

 The  motion,  as  amended,  is  nega-
 tived.

 The  motion,  as,  amended  was  nega-
 tived.

 Shri  Shri  Chand  Goel  (Chandi-
 garh):  Sir,  on  a  point  of  order....
 (Interruptions).  I  want  to  submit  that
 it  is  the  government  motion,  though
 in  an  amended  form,  which  has  been
 lost  and  if  the  government  motion  is
 lost,  this  government  has  no  right  to
 carry  on  the  government  of  the  coun-
 try.  This  government  should  resign
 and  quit  because  the  government
 motion  has  fallen  through.

 Mr.  Speaker:  ‘You  cannot  replace
 governments  by  points  of  order.  It  is
 almost  5  o’clock  now.  We  will  take
 up  the  next  item.

 6.53  hrs.

 UNLAWFUL  ACTIVITIES
 VENTION)  BILL

 The  Minister  of  Home  Affairs  (Shri

 (PRE-

 “Yy.  B.  Chavan):  Sir,  I  move:
 “That  the  Bill  to  provide  for

 the  more  effective  prevention  of
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 certain  unlawful  activities  of
 individuals  and  associations  and
 for  matters  connected  therewith.
 be  taken  into  consideration.”

 When  this  Bill  was  introduced,  there
 was  8  very  interesting  debate  at  the
 very  jntroduction  stage.  Therefore,  I
 do  not  want  to  repeat  the  same  argu-
 ments,  but  I  propose  to  give  the
 genesis  of  this  Bill,  what  really  speak-
 ing  were  the  reasons  and  the  causes
 which  led  this  Government  to  accept
 the  principles  on  which  this  Bill  is
 based,

 If  you  remember,  Sir,  in  the  early
 elxties,  the  divisive  forces  in  the  coun-
 try  had  started  asserting  themselves
 and  not  only  the  Government,  but  also
 the  political  parties  and  leaders  of
 public  opinion  took  a  very  serious  note
 of  this  development.  In  96l,  the  then
 Prime  Minister,  Pandit  Jawaharlal
 Nehru,  called  a  conference  of  the
 leaders  of  Governments,  leaders  of
 academic  life  ang  some  leading
 thinkers,  which  was  called  the  nationa]
 integration  conference.  I  had  the
 privilege  of  being  one  of  those  who
 attended  that  conference  and  I  still
 feel  that  surcharged  atmosphere  in
 that  conference,  which  took  a  serious
 note  of  this  new,  very  dangerous
 trend  making  its  appearance  in  the
 socia]  and  political  life  of  India.

 Even  before  this  conference  was
 called,  I  remember  the  Prime  Minister
 had  called  s  conference  of  Chief
 Ministers  of  all  the  States  and  in  that
 conference  also,  this  question  was
 discussed.  As  a  result  of  the  delibe-
 rations  of  that  conference,  different
 committees  were  appointed  to  go  into
 these  aspects.  One  of  those  committees
 was  the  committee  on  regionalism  and
 communalism  in  the  counry,  which
 was  presided  over  by  a  very  eminent
 jurist,  Sir  C.  P.  Ramaswamy  Aiyar,
 who  unfortunatly  is  no  more.

 An  hon.  Member:  Who  wanted  an
 independent  Travancore!  (Interrup-
 tions).

 7889  (SAKA)  Activities  (Pre-
 vention)  Bill

 Shri  Y.  B.  Chavan:  I  only  said  that
 he  wag  the  Chairman  of  that  commit-
 tee.  Certainly  he  was  an  eminent
 jurist,  whether  one  may  agree  with
 his  political  views  or  not.

 शी  सधु  लिसये  :  इन्टीग्रेशन  के  सम्मेलन
 में  एसे  व्यक्ति  को  सदर  नहीं  बनाना  चाहिये
 था  जो  देश  को  तोड़न।  चाहता  था।
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 Shri  Y.  B.  Chavan:  That  committee
 had  the  privilege  of  the  and  advice
 of  many  people.  Another  eminent
 Indian,  Shri  K.  Kamaraj,  was  a  mem-
 ber.  I  had  my  humble  services  to
 offer  to  that  committee  also,  After
 going  through  many  journeys  and
 meeting  different  leaders,  that  com-
 mittee  made  a  major  recommendation
 that  if  we  have  to  meet  the  challenges
 of  these  divisive  forces  in  the  country,
 we  should  amend  article  9  and  accept
 certain  restrictions  on  some  funda-
 menta]  rights  like  right  of  speech  and
 right  of  association.  That  recommend-
 ation  was  not  being  accepted  by  the
 national  integration  conference,  but
 fortunately  that  recommendation  was
 accepted  by  this  very  honourable
 House,  because  an  amendment  of  the
 Constitution  based  on  that  recommen-
 dation  was  accepted  by  this  House—
 amendment  of  article  19.  So,  I  must
 say  that  this  House  has  accepted  the
 principles  of  that  amendment.  The
 principles  of  this  Bill  are  identical
 principles.  I  gave  this  history  to  show
 that  this  is  not  something  new  that
 we  are  discussing.  In  the  country,  in
 the  press  and  on  the  platform,  these
 problems  and  principles  were  discus-
 sed  in  al]  details.  Only  to  implement
 those  very  recommendations  and
 principles,  we  thought  it  necessary  to
 come  forward  with  this  Bill.  I  just
 wanted  to  give  this  genesis  of  this
 Bill.

 oy  hrs.
 Even  today  some  people  can  my

 that  a  thing  which  was  very  neces-
 sary  in  the  carly  60's  is  possibly  not
 necessary  now.  If  we  were  in  that
 position,  certainly  I  myself  would
 have  come  and  said,  well,  it  is  not
 necessary.  But  the  fact  remains,  and
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 that  is  a  fact  of  national  life—whether
 one  likes  it  or  not  is  a  different  mat-
 wter—that  divisive  forces  are  still  ac-
 tive  even  today  and  there  is  reason
 to  believe  that  these  divisive  forces
 will  continue  to  be  active  in  days  and
 yearg  to  come,

 What  is  the  solution  for  these  divi-
 sive  forces?  Is  it  merely  legal  ac-
 tion?  No.  I  know  these  forces  will
 have  to  be  met  on  all  grounds,  at  all
 levels.  The  major  js  certainly  a  poli-
 tical  one.  I  remember—I  wanted  to
 go  through  the  debate  of  this  hon.
 House—when  this  Bil]  was  opposed,
 the  hon.  Member,  Shri  Mukerjee,  who
 is  not  present  here,  made  a  very  sig-
 nificant,  remark.  He  said  that  if  at
 all  we  have  to  effectively  meet  this
 challenge  we  have  to  reach  the  levels
 where  the  law  docs  not  reach.  I  agree
 the  cause  of  the  divisive  forces  mere-
 ly  cannot  -be  met  with  legal  action,
 there  will  have  to  be  politica]  action.

 Mr.  Speaker:  How  long  will  the
 Minister  take?

 हकला  Y.  B.  Chavan:  I  will  take  only
 a  couple  of  minutes  more.

 Therefore,  I  concede  that  merely
 fegal  actten  is  not  mecessary,  there
 will  have  to  be  political  action  and
 economic  action.

 But  I  have  no  doubt  that  when
 there  are  organised  movements,  those
 organised  movements  also  need  a  cér-
 tain:  legal  treatment.  too.

 “An  hon.  Member:  Example?

 Shri  रू,  B.  Chavan:  What  does  the
 hon.  Member  want  me  to  give?  Ex-
 amples  are  many,  all  round.

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour):  Let  us  hear.

 Shr  Y.  B.  Chavan:  For  example,
 there  is  the  movement  in  Mizoland
 where  there  is  organised  rebellion,
 armed  revolt  being  organised.

 AUGUST  8,  967  Activities  ors
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 Shri  Bal  Baj  Madhok  (South  Delhi):
 Have  you  christened’  that  area  as
 Mizoland?

 Shri  ¥.  B.  Chavan:  If  you  want  a
 correction  from  me,  I  will  say  ‘Mizo
 District’.  You  wanted  me  to  cite  an
 example,  to  illustrate  the  problem.  I
 am  illustrating  the  problem,  There  are
 organised  efforts  to  secede  from  India.

 Shri  Jyotirmoy  Basu:  Cite
 more,  if  you  do  not  mind,

 Shri  Y.  B.  Chavan:  One  disease  is
 enough  in  order  to  attract  medical
 treatment.  One  need  not  have  more
 than  one  disease,  if  there  ig  one  very
 serious  disease  certainly  medical
 treatment  is  necessary.

 some

 So,  legal  action  also  is  necessary.
 What  this  Bill  proposes  to  do  is  to
 provide  for  legal  action.  I  need  not
 explain  the  scheme  of  the  Bill.  It  has
 been  before  hon.  Members  for  some
 time  now.  I  can  only  mention  one
 thing.  I  have  studied  very  carefully
 many  of  the  amendments  suggested
 by  hon.  Members.  I  only  want  to
 mention  to  hon.  Members  that  I  pro-
 pose  to  bring  two  amendments  on  be-
 half  of  the  Government.  One  will
 be  about  the  Tribunal  Chairman.  The
 present  provision  is  that  he  can  be
 an  ex-judge  or  a  sitting  judge,  I  am
 moving  an  amendment  so  that  the
 Chairman  of  the  Tribunal  will  be  a
 sitting  judge.  There  ig  also  a  power
 which  is  taken  by  which  once  a  noti-
 fication  is  issued  declaring  an  associa-
 tion  unlawful  it  can  be  extended  year
 by  year.  I  am  bringing  an  amend-
 ment  so  that  after  three  years  if  it
 is  to  be  further  extended  it  will  have
 to  be  taken  back  again  to  the  Tribu-
 nal,  After  three  years  it  cannot  be
 automatically  extended,  according  to
 that  amendment.  I  would  like  hon.
 Members  to  be  aware  of  these  two
 amendments  when  they  offer  their
 criticism  on  the  Bill.  That  is  all  I  can
 say  at  this  stage.

 Mr.  speaker:  Motion  moved:
 “That  the  Bill  to  provide  for

 the  more  effective  prevention  of
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 certain  unlawful  activities  of  in-
 dividuals  and  associations  and  for
 matters  connected  therewith,  be
 taken  into  consideration.”

 Further  debate  on  this  will  continue
 tomorrow.  we  will  go  to  the  next
 item  now.

 DISCUSSION  RE:  ILLEGAL  OCCU-
 PATION  OF  INDIAN  TERRITORY
 BY  CHINA,  PAKISTAN  AND
 ‘OTHER  COUNTRIES  AND  STATE-
 MENT  ON  AREA  OF  INDIA  BY
 MINISTER  OF  EDUCATION

 Mr.  Kanwar Mr.  Speaker:  Lal
 Gupta.

 Shri  8.  M.  Banerjee  (Kanpur):  I
 thave  a  submission  to  make.

 att  ara  fag  (देहरादून  :  मेरा

 रेजोल्युशन  इस  के  साथ  है  1  सब  से  पहले
 मेरा  रेजोल्यूशन  है  ।  पैरलल  रेजोल्युशन  चल
 रहा  है  |  पाई  में  बी  गिवैत  ए  भांस

 Mr.  Speaker:  I  do  not  have  it  in
 the  agenda  paper.

 att  यशपाल  सिंह  :  मेरा  जो  रेजोल्यशन
 चल  रहा  है  उस  का  क्या  हुआ ?  सरकारी

 सूची  में  मेरा  रेजोंल्युशन  है,  पैरलल  रेजो-

 ल्युशन  है.  ,

 Mr.  Speaker:  I  do  not  know  where
 it  is.  At  least  it  is  mot  in  today’s
 agenda.

 श्री  मु  सिसये  :  मैं  श्राप  का  ध्यान
 निर्देश  संख्या  25  की  ओर  खींचना  चाहता
 हैं  ।  मैं  बहस  का  विरोध  नहीं  कर  रहा  हूं  ।

 Mr.  Speaker:  Let  us  see  tomorrow.
 Of  course,  I  do  not  assure,  I  am  not
 sure,  that  it  will  come  tomorrow.  I
 can  say  that  it  is  not  there  in  today's
 agenda.

 SRAVANA  77  1889  (SAKA)  Re.  AM.  ‘8020 Re.  AM.  8020

 tt  मचु  लिमये  (मुंगेर)  :  were
 महोदय,  निदेश  4115  के  मातहत  इनकलकट
 स्टैटमैंट्स  बेड  इन  दी  हाउस  ्  को  शूद्ध
 करने  को  ज़ौों  प्रक्रिया  है  उस  के  सम्बन्ध  में
 यह  7  जुलाई  को  जाठीटीला,  ड्माबाड़ी
 के  बारे  में  एक  लम्बा  बयान  दिया  था।  वह
 करीब  करीब  5  सफे  का  है  भोर  पिछले  तीन,
 चार  साल  में  जो  भी  यहां  पर  कहा  फ्या  है
 उस  की  खोज  करके  में  ने  यह  बयान  दिया  था,
 तो  मंत्री  महोदय  के  द्वारा  जो  गलत  बयानी
 की  गई  है  उस  को  शुद्ध  करने  का  पाप
 कोई  रास्ता  निकालिये  ।  मैं  क्‍प्रपता  बयान
 अभी  रखता  हूं  का कल  हस  को  रखिये  ।  we
 यह  पांच,  पांच  सफे  का  इतनी  मेहनत  करने

 के  बाद मैं  बना  पाया  हूं, वह  7  जुलाई  को
 बयान  दिया  है  |  तो  इस  बहस  के  बाद  क्‍या

 मुझे  झाप  उसे  रखने  की  इजाजत  देंगे  ?

 Mr.  Speaker:  He  can  give  it.  It
 may  be  considered.  This  will  also
 come.  He  may  himself  correct.

 Shri  s.  M.  Banerjee:  When  Mr.
 Chagla  was  replying  to  the  call-atten-
 tion  motion  regarding  Latithilla  and
 Dumabari,  he  made  certain  state-
 ments......

 Mr.  Speaker:  No,  no.  I  will  not  al-
 low.  He  is  making  a  speech.

 Mr.  Kanwar  Lal  Gupta.

 st  कंधरलाल  गुप्त  (दिल्ली  सदर  ):
 अध्यक्ष  महोदय,  मैं  इस  पर  ऐतराज  करता

 हूं  कि  जब  किसी  का  मोशन  झाने  को  होता
 है  श्रौर  वह  बुला  लिया  जाता  है  तो  बीच  में
 हम  तरह  से  दसरे  मैम्बर्स  खड़े  होकर  दखल  देने
 लगते  हैं  तो  यह  कोई  उचित  बात  नहीं  है  1

 Shri  5.  M.  Banerjee;  Your
 wrote  to  us...  (Interruptions).

 Mr.  Speaker:  That  has  nothing  to
 do  with  this.

 Shrj  8,  M.  Bamerjee:  Are  you  fol-
 lowing  any  rule  er  not?  I  was  made
 a  fool  in  writing  q  letter  for  nothing.
 Why  should  I  write  a  letter?  We

 office
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 actually  submit  something,  but  we  get
 something  from  the  office  saying,  “Do
 not  move  it  as  call-attention,  do  not
 move  it  as  an  adjournment  motion,

 एरिया  हमारे  देश  का  कट  गया।  शायद
 इन  आंकड़ों  में  जम्मू  और  काश्मीर  का
 हिस्सा  शामिल  नहीं  है।  सरकार  द्वारा

 alge  tender
 5

 of  the  tens
 ०४  ज़ो  किताब  हमें  दी  जाती  है  उस  में  भी  और  ज्ञ i  Speaker’.  at  has  been  rotting  fr  इंडिया for  75  or  20  days  .(Interruptions)  “

 इंडिया”  नाम  का  एक  पब्लिकेशन  निकलता  है
 Then  I  will  not  take  your  note  se-  उस में  भी,  कई  तरह  के  आंकड़े  हैं।  सरकारी
 Tiously.

 Mr.  Speaker:  I  will  be  very  happy
 if  he  does  not  take  it  seriously.  Will
 he  kindly  sit  down?  He  is  indulging
 in  irrelevant  talks.

 Shri  8.  M.  Banerjee:  What  is  ir-
 relevant?  There  is  nothing  irrelevant.
 You  read  your  record,

 Mr.  Speaker:  Mr.  Kanwar  Lal  Gupta
 may  start.

 श्री  केंबरलाल  गुप्त  :  प्रध्यक्ष  महोदय,
 इस  बीस  साल  में  हमारे  देश  की  जो  सीमाएं
 हैं  उन  के  ऊपर  चीन,  पाकिस्तान  ने  एक
 बार  नहीं  अनेक  बार  आक्रमण  किया  है
 पहला  सवाल  ग्रध्यक्ष  महोदय,  मैं  यह  उठाता
 हूं  कि  हमारे  देश  की  सीमाएं  हैं  या
 वास्तव  में  हमारी  सीमाझों  का  वर्णन  हमारे
 संविधान  के  पहले  शेड्यूल  में  पहले  हिस्से
 में  किया  हुआ  है।  उस  के  भ्रन्दर  स्पष्ट
 तौर  से  लिखा  हुझा  है  कि  उन  प्रान्तों  की

 यूनियन  टरीटैरीज  की  जो  सीमाएं  हैं  बह
 उस  में  बताई  गई  हैं।  उस  के  साथ  साथ
 अध्यक्ष  महोदय,  हमारे  देश  का  ऐरिया
 कितना  है  इस  के  बारे  में  भी  इस  सदन्‌  में
 कई  बार  सवाल  उठे  हैं।  अभी  जो  यू  णुन०
 स्टैटिस्टिकल  श्राफिस  के  पबलिकेशन  ने  जो
 आंकड़े  दिये  हैं,  957  के  उस  के  हिसाब  से

 हमारे  देश  का  ऐरिया  32  लाख  88  हजार
 876  स्कवायर  किलोमीटर  है,  और  i964

 में  उसी  qo  एन०  स्टैटिस्टिकल  भ्राफिस
 पबलिकेशन  ने  जो  प्रांकड़े  दिये  उसके  झन्दर

 हमारे  देश  का  जो  ऐरिया  है  वह  30  लाख
 66  हजार  232  स्कवायर  किलोमीटर  रह  गया  |

 इस  का  मतलब  यह  है  कि  7  लाख  में  से
 3  लाख,  42  हजार,  642  वर्ग  किलोमीटर

 एजेन्सी  के  जरिये  ज्ञो  भी  आंकड़े  दिये  जाते
 हैं,  अगर  बह  मिलाये  जायें  तो  वह  मिलते
 नहीं।  इस  का  जवाब  i966  के  श्रन्दर
 सरकार  की  तरफ  से  यह  दिया  गया  कि  यहां
 पर  कई  लिंग्विस्टिक  'डिबीजन  हो  गये,
 इस  की  वजह  से  कुछ  एरिया  कम  और  ज्यादा
 होता  है  ।  नई  सर्वे  होती  रहती  है  उस  की  वजह
 से  भी  कुछ  एरिया  कम  ज्यादा  होती  रहती  है।
 सरकार  का  यह  आर्गूमेंट  कन्विसिंग  नहीं
 क्योंकि  भ्रगर  आप  ठीक  तरह  से  सर्वे  करते
 हैं  तो  आप  को  मालूम  होना  चाहिये  कि
 हमारे  देश  का  एरिया  कितना  है।  दुनिया
 में  हो  सकता  है  कि  दो  देश  ऐसे  हों  जिन
 का  एरिया  बदलता  रहता  हो,  लेकिन
 ग्रधिकांश  देश  ऐसे  हैं  जिन  का  एरिया  निश्चित
 है  |  वह  ाज  भी  वही  होगा,  कल  भी  उतना
 ही  होगा  और  दस  वर्ष  बाद  भी  उतना  ही
 होगा  |

 l966  में  मंत्री  महोदय  ने  यह  कहा
 था  कि  ब  हम  एक  नई  मशीनरी  डेवेलप
 करेंगे  और  सारे  सर्वे  के  काम  को  श्रपने  हाथ
 में  लेंगे।  उस  को  इम्प्रुव  कर  के  देश  की  जो
 निश्चित  एरिया  बैठती  है  वह  हम  बतलायेंगे  |
 मैं  मंत्री  महोदय  से  पूछना  चाहता  हूं  कि
 इस  एक  या  डेढ़  साल  के  झन्दर  उन्होंने
 इस  मामले  में  कौन  सी  कार्रवाई  की।  हमारे
 देश  की  एरिया  कितनी  &  यह  निश्चित
 होना  चाहिये  ;  भौर  उस  की  फिजिकल  बाउंडी
 निश्चित  होनी  चाहिये।  झाज  यह  काम
 कठिन  होगा,  यह  मैं  मानता  हूं,  लेकिन
 भले  ही  वह  कठिन  हो  पर  वह  कठिन  काम
 होना  चाहिये।  हमें  यह  मालूम  होना  चाहिये
 कि  हमारे  देश  की  कितनी  एरिया  है  भौर
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 ag  उस  की  फिजिकल  बाउंड़ी  है।  श्राज
 बीस  साल  के  बाद  भी  यह  एरिया  बदलती

 रहती  है  भौर  इस  में  काफी  वैरिएशन  होता
 रहता  है।  इस  समय  ढाई  लाख  वर्ग  किलों-
 मीटर  का  वैरिएशन  हे,  यह  चीज  बिल्कुल
 भी  मेरी  समझ  में  नहीं  झाती  |

 दूसरी  चीज  मैं  यह  कहना  चाहता

 ह्  कि  जो  भी  हमारे  देश  की  टैरिटरी  है,  जो
 भी  सीमायें  हमारे  देश  की  हैं,  उस  में  हमारी
 सरकार  की  पहली  जिम्मेदारी  है,  उस
 की  लीगल,  मारल  झौर  कांस्टिट्यूशनल
 रिस्पांसिबिलिटी  है,  कोई  भी  सरकार  हो,
 वह  देश  के  फ्रंटिभर्स  की  रक्षा  करे।  लेकिन,
 मैं  कहना  चाहता  हूं,  सरकार  उस  जिम्मेदारी
 को  पूरा  करने  में  पूरी  तरह  नाकामयाब

 हुई  है।  बार  बार  यह  कहने  के  बाद  भी  कि
 हम  एक  इंच  जमीन  भी  नहीं  देंगे,  1950
 में  हमारे  माननीय  प्रधान  मंत्री  पंडित
 जवाहरलाल  नेहरू  ने  कहा  था  कि  हम  किसी'
 को  मंकमोहन  लाइन  पर  नहीं  जाने  देंगे,
 उस  के  बाद  एक  बार  नहीं,  मैं  पिछले  दो
 सालों  की  प्रोसीडिग्स  पढ़  रहा  था,  एक
 साल  के  अन्दर  मिनिस्टर  ने  सरकार  की
 तरफ  से  23  बार  यह  घोषणा  की  कि  हम
 एक  इंच  भी  जमीन  किसी  को  नहीं  देंगे।
 लेकिन  वह  फूट  कितना  लम्बा  है,  मालूम
 नहीं  ।  बहू  इंच  कितने  के  बराबर  है  यह
 मालूम  नहीं।  श्राज  50  हजार  वर्ग  मील
 हमारे  देश  का  पाकिस्तान  के  पास  है  प्रौर
 चीन  के  पास  है,  लेकिन  सरकार  का  एक
 इंच  झभी  तक  पूरा  नहीं  हुआ ।

 शी  tte  wo  कृपालाती:  (गुना):
 वह  इंच  ब्रह्मा  का  है।

 बी  कंधरलाल  भुप्त 1  शी  कृपालाती
 कहते  हैं  कि  वह  इंच  ब्रह्मा का  है।  वह  लम्बा
 होता  जाता  है।  कितना  लम्बा  होगा
 यह  कहना  मुश्किल  है।  लेकिन यह  Wt  जवाब
 हैं  कि  सूटेबल  मेजर्स  लिये  जा  रहे  हैं,  हम
 कोशिश  कर  रहे  हैं,  दम  कोई  जमीन  नहीं  देंगे,

 यह  सब  थोथी  बातें  हैं।  सरकार  की  जो
 डिफेन्स  पालिसी  है,  वह  इमजिनरी  है,
 अ्रनरिग्नलिस्टिक  है  और  उस  के  प्नन्दर

 बुजदिली  छिपी  हुई  है।

 जब  कभी  कोई  स्टैन्ड  लेने  की  बात
 श्राती  है,  तो  उस  समय  हमारी  सरकार
 पीछे  भागती  &  कि  किसी  न  किसी  तरह
 से  एडजेस्टमेंट  कर  लो।  लड़ाई  प्रवायेड
 करो  n  यह  सरकार  कृम्प्रोमाइज  की  सरकार
 है,  ऐडजस्टमेंट  की  सरकार  है।  इस  सरकार
 को  स्टैन्ड  लेना  बिल्कुल  नहीं  भाता।  यह
 स्टैन्ड  लेने  से  डरती  है।  लड़ाई  कोई  भी
 नहीं  चाहता।  मैं  भी  नहीं  चाहता।  कोई
 समझदार  ग्रादमी  लड़ाई  नहीं  चाहता।
 लड़ाई  के  कितने  खतरनाक  नतीजे  होते
 हैं,  हम  जानते  हैं।  लेकिन  अगर  सामने
 धोंखेबाज  दुश्मन  हो  शौर  वह  लड़ाई  चाहता
 हो  झौर  श्राप  पर  झ्ाक्रमण  करता  है,  लेकिन
 श्राप  भागते  हैं  तो  इस  से  लड़ाई  टलने  वाली
 नहीं  है।  लड़ाई  झौर  नजदीक  प्रायेगी।
 लेकिन  उस  के  मुकाबले  में  भ्रगर  हम  लड़ाई
 की  तैयारी  करते  हैं,  यह  सोच  कर  के  कि  हम
 को  किसी  पर  भी  ाक्रमण  नहीं  करना  है,
 भारत  कभी  भी  एक्स्पैन्शनिज्म  पर  विश्वास
 नहीं  करता,  भारत  की  संस्कृति  इस  प्रकार
 की  नहीं  है,  पर  झगर  कोई  हमारे  ऊपर
 झाक्रमण  करता  है  तो  उस  का  जवाब  हम
 जरूर  देंगे,  तो  हमारी  स्थिति  कभी  भी  खराब
 नहीं  हो  सकती।  गर  यह  नीति  सरकार
 पहले  भ्रपना  लेती  तो  हमारी  भ्राज  जो  स्थिति
 है  वह  न  होती

 शाप  को  यह  जान  कर  ताण्जुब  होगा
 कि  चीन  द्वारा  is  जुलाई,  967  तक
 88  बार  वार्डर  वायोलेशन  हुए  शौर  ताशकन्द
 ऐग्रीमेंट  के  बाद  भ्ाज  तक  जम्मू  भौर  काश्बीर
 बार्डर  के  ऊपर  धाक़िस्तान  द्वारा  2,082
 बार्डर  वायोलेशनस  हुए।  इस  समय  हमारी
 50,000  वर्ग  मील  जमीन  दुश्मम  के  कब्जे
 में  है।  2,082  बार्डर  वायोसेशन्स  हुए  हैं  t
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 [at  कंबरलाल  गुप्त]
 जब  कि  हम  ने  ताशकन्द  'ऐन्ीमेंट  फिया  भी  नहीं  क्योंकि  न  यह  किसी  के  साथ  दोस्ती
 हुआ  है।  चीन  ने  कितनी  ही  बार  बाड़:  करना  जानती  है  और  न  दुश्मनी  करना  जानती
 चायोलिशन  किये  हैं,  लेकिन  फिर  भी  सरकार
 कहती  है  कि  हम  एक  इंच  भी  जमीन  किसी
 को  नहीं  देंगे।  हम  मजबूती  से  खड़े  हैं।
 झाज  दुनिया  फा  कोई  देश  ऐसा  नहीं  है  जिस
 के  ऊपर  पिछले  बीस  सालों  में  उतनी  बार
 आक्रमण  हुए  हों  जितनी  बार  भारत  के
 'फरंटिनर्स  के  ऊपर,  हमारे  देश  के  ऊपर  झाक्रमण
 हुए  हैं।  इस  के  मतलब  यह  हैं  कि  जो  हमारी
 सरकार  की  पालिसी  है,  चाहे  एक्सटर्नल
 अफेगर्स  की  पालिसी  हो,  चाहे  डिफेन्स  की
 पालिसी  हो,  वहू  दोनों  मिले  जुले  हैं,  वहू
 हमारी  सरकार  के  दिवालियेपन  का  सबूत  हैं।

 I  should  get  20  minutes.

 Mr.  Speaker:  Within  half  an  hour?
 How  will  others  speak?  Ten  minutes
 normally,

 ihri  Kanwar  Lal  Gupta:  This  de-
 continue  for  two bate  is  going  to

 hours.

 Mr.  Speaker:  Don’t  waste  time  in
 between.  Others  also  must  speak.  I
 am  worried  about  that.

 श्री  कंधर  लाल  गुप्त  :  मेरी  सरकार  से

 यह  मांग  है  कि  वह  ताशकन्द  समझौते  वाली
 जो  चीज़  है  उसको  खत्म  करें  ।  उससे  कोई
 फायदा  नहीं  है  1  उसको  दुनिया  को  यह
 बतला  देना  चाहिये  कि  पाकिस्तान  हो  या
 चाइना  हों,  जो  ज़मीन  उसके  पास  हमारी
 है  उसको  वह  छोड़ें  ।  हम  उनके  साथ  दुश्मनी
 नहीं  चाहते,  वहू  तरक्की  करें,  हम  को  कोई
 एतराज  नहीं  है,  लेकिन  ग्रगर  हिन्दुस्तान  की
 एक  इंच  जमीन  भी  रख  कर  वह  बात  करेंगे
 तो  हम  उन  से  बात  करने  के  लिये  तैयार  नहीं  ।
 थ्रो  दुश्मन  है  वह  दुश्मन  है,  जो  दोस्त  है  वह
 दौस्त  है  |  लेकिन  हमारी  जो  सरकार  है
 उत्तका  कोई  दोस्त  भी  नहीं  भौर  कोई  दुश्मन

 है  ।  जो  दुश्मन  हमारी  ज़मीन  में  छिपे  बैठ
 हैं,  उनके  साथ  किस  तरह  का  बरताब  करना
 चाहिये  यह  सरकार  नहीं  जानती  है  ।

 एक  चीज़  के  बारे  में  मुझे  सख्त  एतराज
 है,  भौर  वह  यह  कि  एक  तो  हमारे  देश
 में  बीस  साल  पहले  सरदार  पटेल  हुए,
 जिन्होंने  हमारे  देश  की  बाउंड़ी  को  भागे
 बढ़ाया,  लेकिन  उनके  मरने  के  बाद  आझाहिस्ता
 आहिस्ता  जैसे  जसे  समय  बीतता  जाता  है
 वह  बाउंड्री  सिकुड़ती  जा  रही  है  ।  मैं  इस
 सरकार  के  ऊपर  चार्ज  लगाना  चाहता  हूं,
 एलिगेशन  लगाना  चाहता  हूँ,  कि  उसने  हमारे
 देश  का  जो  हिस्सा  था  वह  पाकिस्तान  को  दिया
 कई  बाउंडीज  के  ऊपर,  लेकिन  उस  ने  न  तो
 उसके  बारे  में  लोक  सभा  को  बतलाया  और
 न  देश  को  बतलाया  ।  कभी  उसकी  चर्चा
 तक  नहीं  की  ।  यह  एक  ब्रीच  आफ  ट्रस्ट  है,
 वायोलेशन  आफ  दि  कांस्टिट्यूशन  है  |

 यहां  जो  शपथ  आप  ने  ली  है  यह  उसके
 विरुद्ध  है,  श्राप  ने  अपने  देश  के  साथ  धोखा
 किया  है,  इस  लोक  सभा  के  साथ  धोखा
 किया  है  |

 मैं  आप  के  सामने  बतलाना  चाहता  हूं  कि
 एक  सवाल  मैं  ने  पूछा  था  मंत्री  महोदय  से
 3]  जुलाई,  967  को  ।  मैंने  एक  सवाल

 किया  था  कि  कब  से  भौर  कौन  कौन  से  इलाके
 पाकिस्तान  के  पास  हैं।  इसके  जवाब  में  मुझे
 बताया  गया  कि  बासुमारी  मधुबनी  यह
 947  से  है,  बेखबाड़ी  947  से  है  ।  इसके

 अलावा  रंगपुर  सैक्टर  में  i956  से  पाकिस्तान
 ने  कब्जा  किया  हुभा  है।  यह  जो  टी  एस्टेट
 युनाइटेड  खासी  हिल्स  के  झन्दर  है  वहां
 962  में  पाकिस्तान  ने  कब्ज़ा  किया  था  d

 इसके  झलावा  सुरमा  रिवर  के  ऊपर  962  5
 कब्जा  किया  है।  नवगांव  के  भ्रन्दर  963  में
 कछ्ज़ा  किया  झौर  पालाटौल  टी  एस्टेट  के
 अन्दर  जो  सिलहट  के  पास  है  961  में  कब्जा
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 किया  |  भागलपुर  गांव  के  ऊपर  964  में
 कब्जा  किया  t  लाठीटीला  के  बारे  में  एक
 सवाल  के  जवाब  में  मंत्री  महोदय  ने  कहा  था

 पकि  748  बीघा  जमीन  पर  पाकिस्तान  ने
 962  में  कब्जा  कर  लिया  था  ।  मैं  लम्बी

 कहानी  कहना  नहीं  चाहता  हूं  ।  लेकिन  प्राप
 देखें  कि  दो  मिलिटरी  प्राफिसर्स  न ेमिल  कर

 फरवरी,  966  में  पाकिस्तान  से  यह  एग्रीमैंट
 कर  लिया  है  कि  748  बीचा  जमीन  जो  है  वह
 पाकिस्तान  को  दे  दी  जायेगी  ।  मैं  जानना

 चाहता  हूं  कि  इस  एग्रीमैंट  को करने  का  उनकों
 क्‍या  झबत्यार  था  ?

 इसी  प्रकार  से  जो  एरिया  पाकिस्तान  के
 कब्जे  में  है,  कोई  i962  से  है  और  कोई
 19648  है  उसके  बारे  में  मैं  जानना  चाहता

 हुं  कि  झ्राप  ने  कब  लोक  सभा  को  जानकारी  दी,
 कब  व्हाइट  पेपर  निकाला,  कब  कोई  स्टेटमैंट
 दिया  और  कब  मैम्बरों  ने  सवाल  पूछे  और
 कब  झापने  उनके  उन  सवालों  का  जवाब
 दिया  ।  इस  सरकार  को  देश  की  एक  इंच

 भूमि  भी  किसी  को  देने  का  हक़  हासिल  नहीं  है
 फिर  चाहे  मिलिटरी  कमांडर्ज़  इसकों  तय  करें
 या  मिनिस्टर  तय  करें  ।  जो  कुछ  भी  करना  है
 वह  पहले  से  लोक  सभा  के  सामने  आना  चाहिये  ।

 यहां  पर  बात  तय  होनी  चाहिये  |  उस  चीज़
 को  पहले  से  देश  के  सामने  लाया  जाना  चाहिये  ।
 इस  प्रकार  की  कार्रवाई  दुनिया  की  शायद
 किसी  भी  सरकार  ने  न  की  होगी  जिस  प्रकार
 की  झाप  ने  की  है।  देश  के  हिस्सों  को  भाहिस्ता
 झाहिस्ता  तश्तरी  में  रख  कर  झाप  दूसरों  को
 देते  जा  रहे  हैं  लेकिन  जनता  को  उसके  बारे  में
 बताते  तक  नहीं  हैं,  लोक  सभा  को  बताते  तक

 नहीं  हैं  1  मैं  समझता  हूं  के  जानबूझ  कर  नहीं
 बताया  जाता  है,  ये  लोगों  से  डर  रहे  हैं  ।
 झगर  ये  हमें  बतायें  तो  नंगें  हो  जायेंगे  ।  में
 जानना  चाहता  हूं  कि  वे  कौन  से  सरकमस्टांजिश्न
 थे  जिन  में  ये  एरियाज़  पाकिस्तान  के  |... अ  में
 जाने  विये  धौर  झ्रापने  क्या  कार्रवाई  की  शौर
 झाप  ने  लोक  सभा  को  झोर  देश  को  क्यों  नहीं
 इसके  बारे  में  बताया  ।  बेरा  यह  चार्ज  है
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 कि  झाप  ते  जानबूझ  कर  नहीं  बताया  ।  यह
 देश  के  साथ  वफादारी  नहीं  है  ।  मुझे  कहना
 पड़ेगा  गो  मैं  कहना  नहीं  चाहता  था  कि  यह
 देश  के  साथ  गद्दारी  है।  भ्रगर  मंत्री  महोदय
 और  यह  सरकार  ज़रा  भी  जिम्मेदारी  से  काम
 करना  चाहती  हैं  तो  इसको  चाहिये  कि  यह
 लोक  सभा  के  सदस्यों  की  एक  कमेटी  बनाये
 और  उस  कमेटी  की  ट्म्ज  भ्राफ  रेफ्रेंस  में  यह
 हो  कि  आज  तक  जो  भी  समझौते  शापने  किये
 हैं,  उनको  वह  देखे,  वे सब  समझौते  उस  कमेटी
 के  सामने  झायें  शौर  वह  कमेटी  इस  बात  का
 पता  लगाये  कि  कब  से  और  कौन  सा  इलाका
 हमारे  देश  का  दूसरे  किसी  देश  के  पास  गया
 और  ग्राया  उसके  बारे  में  लोक  सभा  को  बताया
 मगवा  या  नहीं  बताया  गया  भौर  बताया  गया
 तो  कब  बताया  गया  |  वह  यह  भी  तय  करे  कि
 आपको  कोई  कांस्टीट्यूशनल  राइट  था  या
 तहीं  था  किसी  इलाके  को  इस  तरह  से  दे  देने
 का।

 मैंने  सुना  है  कि  जब  कच्छ  का  समझौता
 इंग्लैंड  में  हुआ  था  उस  समय  कुछ  नक्शा
 बनाया  गया  था  ।  उस  नक्शे  के  श्रन्दर  कुछ
 हिस्से  पर  पाकिस्तान  को  पैद्रोलिंग  करने  का
 हक़  दे  दिया  गया  था  ।  वह  नक्शा  आज  तक
 आपने  हमारे  सामने  नहीं  रखा  है  ।  किसी  को
 आपने  उसके  बारें  मे  नहीं  बताया  ।  कोई  भी
 चीज़  आप  इस  तरह  की  करते  हैं  और  देश
 को  नहीं  बताते  हैं  तो  मैं  समझता  हूं  कि  जो
 शपथ  झापने  खाई  है  उसके  विपरीत  श्राप
 जाते  हैं  बौर  यह  एक  ब्रीच  प्राफ  ट्र्स्ढ  है  ।

 शब  सवाल  यह  रह  जाता  है  कि  पचास
 हजार  मील  भूमि  को  किस  तरह  से  वापिस
 लिया  जाना  चाहिये  7  आप  छड़ाई  ही  लड़
 कर  लें  यह  मैं  नहीं  कहता  हूं  ।  लेकिन  यह
 जरूर  कहना  चाहता  हूं  कि  पोलिठिकल,
 डिप्लोमैंडिक  झादि  सब  प्रकार  के  प्रेशर
 चीन  और  पराकितान  पर  झापकों  बालने
 चाहिये  ।  मैंने  प्रभी  श्रापकों  कहा  है  कि  भक्त

 दुश्मन  को  तुश्यन  नहीं  मानते  हैं  ।  तथ  साप
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 [at  कवरताल  गुप्त]
 कैसे  कोई  पोलिटिकल  प्रेशर  च्रीन  पर  ला
 सकते  हैं  ।  यहां  पर  दलाई  लामा  बेठ  हुए  हैं  1
 तिब्बत  के  बारे  में  जो  शर्तें  चीन  ने  हमारे
 साथ  की  थीं  उनको  चीन  ने  पूरी  तरह  नहीं
 निभाया  है,  सारी  शर्तों  को  पूरा  नहीं  किया  है
 मैं  चाहता  हूं  कि  आप  दलाई  लामा  की  सरकार
 प्रदान  करें  और  श्राप  कहें  कि  तिब्बत
 में  दलाई  लामा  की  सरकार  है  श्रौर

 तिब्बत  के  ऊपर  कोई  हक़  नहीं  है  ।
 जब  चीन  पूरी  तरह  से  शर्तों  को  नहीं
 मानता  है  तो  भाष  क्‍यों  मानें।

 मैं  यह  भी  मांग  करता  हूं  कि  श्राप  चीन
 के  साथ  प्रपने  डिप्लोमैंटिक  रिलेशन्ज  तोड़
 दें  ।  जब  दुश्मन  आपकी  साढ़े  चौदह  हज़ार
 मील  भूमि  पर  कब्ज़ा  क्ये  बैंठा  हो  और
 श्राप  झांकी  देखना  चाहते  हों  पेकिंग  में  बैठ
 कर  तो  मैं  कहूंगा  कि  वह  हवा  आपके  गले  को
 दबा  देगी  ।  वहां  बैंठ  कर  श्राप  ठंडी  हवा  नहीं
 ले  सकते  हैं  ।  दुनिया  को  पता  होना  चाहिये
 कि  चीन  के  साथ  आपकी  दुश्मनी  हैं।  लेकिन
 शाप  तो  उसके  साथ  दोस्ती  की  पेंगें  बढ़ा
 रहे  हैं  श्रौर  दुनिया  को  कहते  हैं  कि  यह  हमारा

 दुश्मन  है  7  इस  तरह  की  बात  नहीं  चल
 सकती  है  1

 यू०  'एन०  झो०  में  आपको  चीन  की
 वकालत  करना  बन्द  कर  देना  चाहिये  t
 लाइवान  गवर्नमेंढ  से  श्रापके  डिप्लोमैंडिक
 रिलेशन्स  होने  चाहियें।  जब  तक  चारों  शोर
 से  चीन  पर  दबाव  नहीं  पड़ेगा,  डिप्लोमैंटिक,
 पोलिटिकल  आदि  तब  तक  चीन  की  भ्रकण
 ठिकाने  नहीं  भागयेगी।

 इसी  तरह  से  मैं  कहना  चाहता  हूं  कि
 खान  प्रध्दुल  गफ्फार  खां  को  ाप  यहां  बुलायें,
 झौर  खुले  झाम  एलान  करें  कि  हम  पद्तूनिस्तान
 की  हिमायत  करेंगे  शौर  हम  भापकी  हिमायत
 करते  हैं  ।  इस  तरह  से  झाप  चीन  भौर
 पाकिस्तान  के  ऊपर  दबाव  डाल  सकते  हैं  ।
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 जब  वह  मिजोज़  को,  नागाज़  को  भड़काता  है
 बौर  इनफिलट्रेटज  को  भेजता  है  भौर  हमारे
 फ्रंटियर्ज  में  गडबड़  करवाता  है  और  चीन  और
 पाकिस्तान  दोनों  नागाज़  को,  मिजोज  को
 हथियार  देते  हैं,  हमारे  इंदरनल'  मेंढर्ज़  मैं
 इंडरफीझर  करते  हैं  तो  हमारी  गवर्नमंठ  को
 भी  उसका  वैसा  ही  बदला  देना  चाहिये”।
 इसमें  कोई  गलत  बात  नहीं  है  t

 श्रापको  केवल  कनवैंशनप्त  भ्राम्ज  पर  ही
 भरोसा  नहीं  करना  चाहिये  |  इससे  बात  नहीं
 चलेगी  ।  ग्रापको  एवम  बम  बनाना  होगा  t
 प्रापके  ऊपर  प्रमरीका  का,  रूस  का,  चीन  का,
 पाकिस्तान  आदि  का  दबाव  है,  वे  श्राप  पर
 दबाच  डाल  रहे  हैं  ।  झगर  शापने  एटम  बम
 बना  लिया  तो  वह  दबाव  प्राहिस्ता  झ्राहिस्ता
 हट  जायगा  ।  इसलिए  मैं  चाहता  हूं  कि  चाहे
 जितना  खर्च  श्राप  करें,  चाहे  कुछ  भी  करें
 झापकों  यह  शपथ  लेनी  चाहिये  कि  झ्राप
 जितना  भी  पैंसा  डिफेंस  के  लिये  चाहिये  देंगे  ।
 इसके  लिये  श्रापो  कमर  कस  कर  चलना
 होगा  t  हमे  सोफिस्किटिड  श्रार्म्णम  रखने
 चाहियें  ।  हमारे  पास  नाइड  फाइटर्ज  होने
 चाहियें  7  और  भी  जो  हथियार  हमे  चाहियें
 वे  हमारे  पास  होने  चाहियें।  जब  तक  हमारी
 बाहर  की  नीति  ठीक  नहीं  होगी  तब  तक
 कितना  भी  पैसा  श्राप  लगायें,  काम  नहीं
 चलेगा  |

 बर्मा,  नेपाल,  इंडोनेशिया  जो  भाज  चीन
 से  तंग  हैं,  उनसे  शाप  बातचीत  करें  ।  भौर

 यह  जो  कामन  डेंजर  है  इसको  किस  प्रकार  से
 हल  किया  जा  सकता  है,  इसको  श्राप  सोचें  ।
 मिजोलैंड,  नामालैंड,  भ्रसम  बोर,  नक्‍्सल-
 बाड़ी,  जम्मू  काश्मीर  का  आंडर  शक्रादि  जो

 हमारे  बोर्डर  हैं  ये  बहुत  सेसेटिव  हैं,  यहां  बहुत
 डिसटरबेंस  है।  कोई  भी  देश  अपने  देश  की
 सीमाझों  की  रक्षा  नहीं  कर  सकता  है  झगर
 उसके  सारे  बोर्ड  इस  तरह  से  डिसठ्ड  हों  +
 मैं  नहीं  कहता  हूं  कि  झाप  वहां  गड़बड़  करने
 वाले  लोगों को  गोली  से  उड़ा  दें।  लेकिन  कोई



 3803  «Re.  A.M.

 भी  झ्रादमी  को,  जो  हमारी  फौज  के  ऊपर
 हमला  करता  है,  जो.  हमारे  पुणिसमैनों  को
 मारता  है  और  एलानिया  कहता  है  कि  हम
 हिन्दुस्तान  में  रहना  नहीं  चाहते  हैं  वह  हमारा
 प्रादमी  नहीं  है  श्र  उसके  साथ  नरमी  बरते
 जाने  का  कोई  सवाल  ही  नहीं  पैदा  होता  है  |
 श्रापको  याद  होगा  कि  पिछली  लड़ाई  में  जब
 प्राइम  मिनिस्ठर  का  लड़का  जा  कर  जासूसी
 करता  था  हिठलर  के  कैम्प  में,  तो  उस  प्राइम
 मिनिस्टर  ने  कहा  था  कि  यह  मेरा  लड़का
 नहीं  है,  इसे  गोली  से  उड़ा  दो,  मुझे  इसकी
 चिन्ता  नहीं  है  1  जो  समस्‍यायें  नागाज़  की  हैं,
 मिजोज़  की  हैं,  उनके  बारे  में  मतभेद  हो
 सकता  है  ।  लेकिन  जो  लोग  देश  के  प्रति
 लायलटी  नहीं  रखते  हैं,  इस  तरह  के  जितने  भी
 एीमेंट  हैं  उनसे  सख्ती  से  निपटा  जाना  चाहिये
 श्रौर  यह  देखा  जाना  चाहिये  कि  जो  हमारे
 बोर्ड  हैं  वे  शान्त  रहें,  वहां  पर  ऐसे  लोग  रहें
 जोकि  भारत  के  प्रति  लायल  हों  और  जो
 पूरी  तरह  भारत  के  साथ  हों  ।

 ग्रन्त  में  में  इतना  ही  कहना  चाहता  हूं  कि
 प्रगर  मंत्री  महोदय  में  हिम्मत  है  तो  वह  साबित
 करें  कि  उनका  केस  ठीक  है  और  लोक  सभा  के
 सदस्यों  की  वह  एक  कमेटी  बनायें।

 Sto  रास  सनोहर  लोहिया  (कन्नौज)  :
 प्रष्यक्ष  महोदय,  भारत  के  क्षेत्रफल  की  बहस
 झसल  में  भारत  माता  की  बहस  है  भौर  इस
 पर  यहू  माननीय  सदन  कोई  डेढ़  दो  वर्ष  से
 लगा  हुआ  है  ।  भसल  में  यह  राष्ट्रीयता  का
 मामला  है  भौर  मुझसे  अभी  दो  दिन  पहले
 किसी  ने  सवाल  पूछा  कि  राष्ट्रीयता  झपने
 देश  में  कम  हो  रही  है  या  बढ़  रही  है  ?
 एकदम  मुझको  यह  जवाब  सूझा  जो  मैं  समझता

 हूं  कि  सही  है  कि  भगर  भ्रन्दरूनी  ढंग से  देखा
 जाय तो  राष्ट्रीयता  घट  रही  है  भौर  प्रादेशिकता
 बढ़  रही  है  ।  लेकिन  झगर  परवेश  के  प्रति
 देखा  जाय  खास  तौर  से  चीन  के  प्रति  देखा
 जाय  तो  राष्ट्रीयता  बढ़  रही  है  कुछ  वर्गों  को
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 छोड़  कर  के  उनके  बारे  में  तो  मैं  ज्यादा
 जिम्मेदारी  नहीं  ले सकता  ।  श्रौर  इसी  तरह
 से  पाकिस्तान  के  बारे  में  कुछ  मेरी  भी  शौर
 मैं  समझता  हूं  बहुत  से  लोगों  को  मिश्रित
 भावना  है  1  साधारण  तौर  पर  हमारी  इच्छा  है
 कि  यदि  ऐसी  स्थिति  भरा  जाय  कि  जब  भारत
 शौर  पाकिस्तान  किसी  संघ  में  जुड़ें  झर
 फिर  से  हिन्दुस्तान  एक  हो  लेकिन  भ्रगर  पाकि-
 स्तान  का  प्राक्रमण  हो  जाता  है  तो  फिर
 उसके  प्रति  भी  वही  राष्ट्रीयता  जग  जाती  है
 जो  चीन  के  प्रति  ।  हां,  एक  बात  प्रलवत्ता
 सही  है  कि  झगर  कभी  विश्व  लोक  सभा  बन
 गई--लोक-सभा  लोगों  के  चुनाव  के  द्वारा
 लोक  सभा  i  मैं  भ्राज  के  संयुक्‍त  राष्ट्र  को

 नहीं  कह  रहा  हूं  |  क्योंकि  वहू  तो  एक
 सरकारों  की  घुनी  हुई  संस्था  है  ।  विश्व
 लोक  सभा  बन  गई  भौर  भगर  उसने  कभी
 ऐसे  फैसले  किये  जो  हमारे  खिलाफ  जाते  हों,
 या  किसी  और  के  खिलाफ  तो  उसका  कुछ
 प्रचार  चाहे  हो  लेकिन  मैं  समझता  हूं  कि  धीरे
 धीरे  जनता  उसे  मानने  लग  जायेगी  ।  तो  झब

 संयुक्त  राष्ट्र  की तरफ  जब  भाप  देखें  तो  एक
 मजेदार  चीज  मालूम  होती  है  कि  i950-52
 से  लेकर  1960  तक  यानी  करीब  करीब
 दस  वर्ष  तक  हमारा  क्षेत्रफल  32  लाख  किलो-
 मीटर  दिखाया  जाता  रहा  है  कभी  32  लाख
 60  हजार  कभी  32  लाख  40  हजार  |
 शौर  सन  96  में  30  लाख  से  कुछ  ज्यादा'
 एक  दम  दिखाया  गया  a  मंत्री  महोदय  कहेंगे
 कि  उस  वक्‍त  उन्होंने  जम्मु  भौर  काश्मीर
 का  हिस्सा  निकाल  विया।  महू  बात  पूरी  है।
 पूरा  सत्य  नहीं  है।  मैं  प्रापको  पूरा  सत्य  बताता'

 हैं  -  सन  60  में  जनगणना  हुई  थी  भौर
 उस  की  गिनती  की  जा  रही  थी।  जिस  वक्‍त

 संयुक्त  राष्ट्र  को  रपट  भेजने  का  समय  भाया
 उस  वक्‍त  उस  की  गिनती  पूरी  नहीं  हो  पायी
 थी शौर  यह  ऐसी  निकम्मी  शौर  नाजायक
 सरकार  है  कि  इन्होंने  भ्रघूरी  गिनती  को

 संयुक्त  राष्ट्र  के पास  भेज  दिया  |  यह  कहते

 हैं  कि हम  ते  उस  पर  एक  नोट  लगा  दिया  था

 कि  देखो  भ्रभ्ी  हमारी  गिनती  पूरी  नहीं  हो.
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 [डि०  राम  मनोहर  लोहिया]
 घाई  है  हम  गिनती  पूरी  कर  लेंगे  तब  हमको
 पूरा  पता  चल  जायेगा  |  तब  हम  भेजेंगे  ।
 वहू  नोट  भेजा  या  नहीं  भेजा  मैं  नहीं  जानता  |
 शाप  उन  से  उस  वक्‍त  की  फाइल  मंशा  कर
 देख  सकते  हैं।  लेकिन  इतना  बिल्कुल  निश्चित

 'हैकि  .96  में  उन्होंने  कम  झांकड़े  भेजे  श्रौर
 तब  से  संयुक्त  राष्ट्र  परिषद्‌  ने  वह  भ्रांकड़े  कम
 दिखाने  शुरू  कर  दिये  जो  मेरे  हिसाब  से  करीब

 5  लाख  एकड़  पड़ता  है  |  तो  यह  तो  मैंने
 6l  वाली  बात  बतायी  ।  भ्रौर  मैं  चाहता  हूं

 "कि  शाप  मंत्री  महोदय  से  इसका  निश्चित  रूप
 से  उत्तर  दिलवाइये  कि  उन्होंने  क्‍यों  इतना

 'निकम्मा  काम  किया  कि  श्रघूरी  गणना  के
 झांकड़ों  को  संयुक्त  राष्ट्र  के पास  भेज  दिया  |

 “फिर  एक  और  तक  यहां  दिया  गया  है  कि

 संयुक्त  राष्ट्र  कुछ  भी  कहे  इस  से  हमें  क्या  मत-
 लब  ?  हमारी  तो  अपनी  जमीन  है  जितनी
 हम  मानते  हैं  तो  कोई  यह  रोशनारा
 क्लब  है  या  जिमखाना  क्लब  है  कि  जो  मन  में
 जाये  कहा  जाये  शौर  किया  ?  यह  तो  एक
 दण्ड  संस्था  है  ।  हो  सकता  है  कि  सार्वभौम
 न  हों  अभी  लेकिन  दण्ड  संस्था  के  सदस्य  होने
 के  नाते  हमको  हमेशा  श्रपनी  बातों  के  बारे  में
 बड़ा  ख्रदार  होना  चाहिए  शौर  जो  बयान
 मंत्री  महोदय  ने  पिछली  बार  रखा  साल  भर
 पहले  तो  उसमें  एक  विचित्र  बात  आई  है  |
 उन्होंने  कहा  है  कि  भौर  देशों  से  भी ऐसी  गलती

 होती  है  |  यह  बड़ा  भ्रामक  तक॑  है।
 कई  देशों  के  श्रांकड़े  यहां  पर  हैं  वक्‍त  नहीं  है
 इसलिए  नहीं  बता  पाऊंगा।  खाली  प्रास्ट्रेलिया
 का  प्रंक  इन्होंने  बताया  ।  उसका  कारण  है  कि
 झास्ट्रेलिया  के  कुछ  ग्रीक  छोड़  दिए  गये  थे
 तो  वह  कम  बताए  थे  |  भ्रमेरिका  के  शांकड़े
 बिलकुल  दस  वर्ष  तक  स्थिर  रहते  हैं  फिर
 एक  बार  जाकर  958  में  एकदम  बढ़ते  हैं
 दस  एक  लाखके  करीब  क्योंकि  हवाई  उसमें
 शामिल  हो  जाता  है  ।  उसी  तरह  से  रूस  के
 श्रांकड़े  स्थिर  रहते  हैं।  यह  सब  झंक  स्थिर  हैं
 शौर ऐसा  भ्रामक  धोखे  का  तर्क  मंत्री

 -  मझेदय  को  नहीं  देना  चाहिए  प्रौर  माननीय
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 सदन  को  भी  इस  बारे  में  बड़ा  सचेत  रहना
 चाहिए  कि  मंत्री  लोग  किस  तरह  से  झपनी  बात्त
 को  सही  साबित  करने  के  लिए  इधर  उधर
 की  श्रचर्गल  चीजें  कह  दिया  करते  हैं  ।

 एक  चीज  मुझको  बड़ी  ग्रजीब  लगी
 है  जो  3]  जुलाई को  इसी  संबंध  में
 मन्त्री  महोदय  ने  बयान  रखा  है  उस
 में  श्राजाद  काश्मीर  का  कहीं  जिक्र  नहीं  है  1

 लांगजू  का  जिक्र  है  और  उस  के  झलाबा
 लद॒दाख  का  भी  जिक्र  है  |  इन  दोनों  में  जरा
 फर्क  करिएगा।  लांगजू  के  लिए  कहा  है  कि

 कह  ऐसा  इलाका  है  कि  जिस  के  बारे  में
 भारत  ग्रौर  चीन  दोनों  को  सन्देंह  है  धौर
 विवादास्पद  जगह  है  ।  लेकिन  लाल  के
 मामले  में  वह  जो  अकसाई  चीन  वाला
 इलाका  है  उस  के  बारे  में  दोनों  को  विवाद

 नहीं  हैं।  चीन  कहता  है  कि  हमारा  है,  भारत

 कहता  हैं  कि  उसका  है।  तो  लहदाख  का

 यहां  जिक्र  किया  गया,  उस  इलाके  का  भी
 जिस  के  बारे  it  विवाद  है  और  'उस  इलाके
 का  भो  जिस  के  बारे  में  विवाद  नहीं  है  1
 लेकिन  आजाद  काण्मीर  का  जिक्र  नहीं
 है  ।  बड़ी  विचित्र  बात  मालूम  होती  है  |
 अन्दर  अन्दर  कुछ  हो  रहा  है  क्‍या
 ग्रध्यक्ष  महोदय  ?  यह  al  जुलाई  का  हैं  यह
 बयान  |  और  होता  हो  तो  मुझे  उस  में

 ऐतराज  नहीं  होगा  यह  मैं  श्राप  से  कह  दूं  कि
 अगर  भारत  पाक  का  संघ  बनता  है,  हिन्दुरतान
 बनता  है,  तो  मैं  बहुत  ताकत  के  साथ  कहना

 चाहता  हूं  कि  काश्मीर  कहां  जाता  है  कहां  रहतः
 है  इस  से  मुझ  को  मुतलक  चिन्ता  नहीं  है  t
 लेकिन  जब  तक  वह  संघ  नहीं  बनता  है,
 तब  तक  आजाद  काश्मोर  के  इलाके  कौ
 गिनती  इस  में  नहीं  की  गई  यह  बहुत  बड़ा
 घितौना  काम  है  यह  मैं  जरूर  कह  देना

 चाहता  हैँ  और  उसी  तरह  से  जब  से  इस  में

 उन्होंने  और  कई  एक  जगहों  का  जिक्र  किया

 है,  लांगजू  इस  सदन  में  कई  बार  कहा  गया
 कि  वह  तो  एक  दो  मील  का  इलाका  है  v
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 मुझे  वहां  के  अफसरों  ने  जब  मैं  दो  तीन  बार
 गिरफ्तार  होने  के  बाद  किसी  तरह  से  पहुंचा
 था,  लांगजू  तो  नहीं  उस  के  आस  पास
 बताया  कि  वह  इलाका  कस  से  कम
 दो  तीन  सौ  मील  वर्ग  का  है  i  उसी  तरह  से
 बर्मा  संधि  का  जिक्र  नहीं  है।  उस  में  कितना
 इलाका  हमारा  गया,  दो  हजार,  तीन  हजार
 चार  हजार  या  कितने  वर्गगील  गया  यह
 मैं  पक्का  नहीं  जानता  लेकिन  गया  |  श्रच्छा
 इसी  तरह  बाराहोती  का  यहां  जिक्र
 है  ।  दो  वाराहोती  हैं,  छोटी  बाराहोती
 झर  बड़ी  बाराहोती  |  उस  में  कौन
 सा  है  ?  और  मंत्री  महोदय  ने  सिक्किम  के
 बारे  में  जिक्र  जिस  ढंग  से  कहा  है  मुझे
 तो  शक्  होता  है  कि  शायद  सिक्किम
 के  आंकड़ें  पहले  गिने  जाते  थे;  अब  नहीं
 गिने  जाते  हैं।  बहुत  सन्देह  की  चीज  है।
 इतना  ही  नहीं  आप  समझ  कर  रखिए
 ग्रध्यक्ष  महोदय,  कि  सर्वे  आफ  इंडिया  के

 मुताबिक,  मंत्री!  महोदय  कहेंगे  कि  खाली  दो

 हजार  मील  कम  हुआ,  मेरे  हिसाब  से  दस

 पन्द्रह  हज़ार  वर्गमील  कम  हुआ  क्‍योंकि

 यह  एक  बात  मान  लेते  हैं  कि  गोझा  शर

 पुन्दूचेरी  भारत  में  आने  के  पहले  से

 ही  उन्होंने  गोप्मा  शौर  पुन्दूचेरी  के  क्षेत्र-
 फल  को  भारत  में  गिनना  शुरू  कर
 दिया  था।  कैसे  उस  बात  का  बिश्बास
 करें?  आने के  पहले  ही  से  गिनना  शुरू
 कर  दिया  था  ?  जब  प्राये  तब  गिनेंगे
 ्?  क्षेत्रफल  तो  बढ़ाना  आहिये
 तो  उस  बढ़ाव  को  कम  दिखाने  के  लिए  यहू
 मान  लेते  हैं  कि  पहले  से  गिनने  लगे  थे।  प्सल
 में  कोई  चीख  बड़ी  जब  दस्त  हुई  है।  वह  ऐसे
 तर्क  देते हें  कि  पहले  शंग्रेज  भच्छी  तरह  से
 देखभाल  नहीं  करते  थे।  झब  हवाई  जहाज
 से  सर्वे  करते  हैं  ny  मैं  समझता  हूं  कि  हवाई
 जहाज  से  गढ़ढों  शौर  पहाड़ों  का,  जमीन
 की  सर्वांगीणता  का
 सकता  है  लेकिन  हबाई  जहाज  से  जमीन
 की  नाप--मह  सिर्फ  इन्हीं  मंत्रियों  के  दिमाग
 की  उपज  है  ध्रौर  तो  कहीं  ऐसा  नहीं  होता
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 fe  हवाई  जहाज  से  यह  होता  हो । उस
 के  झलावा  कई  दर्फ  यह  कह  दिया  करतें  हैं
 कि  हम  ह. द  ज्यादा  वैज्ञानिक  तरीके  इस्ते-
 माल  करने  लग  गए  हैं  ।  तो  ज्यादा  वैज्ञानिक
 तरीके  के  मामले  में  मैं  आपसे  एक  छोटा
 सा  जिक्र  करूंगा  कि  मैंने  सर्वेयर  जनरल.
 को  एक  खत  लिखा  था  और  भाप
 जानते  हो  मैं  प्रंग्रेजी  का  इस्तेमाल  नहीं
 करता  लेकिन  यह  मामला  ऐसा  था  बौर
 क्योंकि  खत  लिखने  का  मामला  था,  फिर  भी
 अपने  सिद्धान्तों  को  तोड़  कर  के  मैंने  सर्वेयर
 जनरल  को  खत  लिखा  2  जुलाई  966  को  ।
 यह  प्रश्न  यहां  पर  झा  च॒का  है  मंत्री  महोदय
 को  मालूम  है  |  लेबिन  अभी  तक  मुझे
 कोई  सन्‍्तोषजनक  उत्तर  नहीं  मिला
 है  और  शब  मैं  आप  से  सन्तीष  चाहता
 हूं  जब  किसी  नौकरशाही  को  संसद  का
 कोई  सदस्य,  अ्रपनें  निजी  मामले  को  छोड़
 कर,  सार्वजनिक  मामलों  के  बारे  में  खत
 लिखें,  तो  उमस  का  कर्तव्य  हो  जाता  है  कि

 वह  उस  का  जवाब  दे  और  अगर  जवाब
 नहीं  देता  है  तो  अपना  कर्तब्य  बिलकुल
 निभाता  नहीं  है  ।  भब  यह  खत  मैं  प्रापको
 देना  चाहता  हूं  शौर  चाहता  हूं  कि  यह  खत
 झाप  उसको  भेजें  ब्ौर  उस  से  जवाब  मांगे  io
 मैं  इस  पढ़कर  सुनाये  देता  हूँ:

 “T  will  thank  you  to  answer  my
 questions  as  fully  as  you  can  and
 at  your  earliest  convenience.

 श्री  qo  Go  wt  (कासगंज)  :  डाक्टर

 साहब  ने  अंग्रेजो  में  खत  लिखा  था  |

 डा०  राम  मनोहर  लोहिया  :  मैंने  पहले
 ही  कह  दिया है  1  मैं  कभी  भा  सार्वजनिक
 जगह  पर  प्रंग्रेजी  का  इस्तेमाल  नहीं  करता  |

 ऐसे  मौके  पर  अथवा  निजो  बातचीत  में
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 [Sto  राम  मनोहर  लोहिया]
 कर  लेता  हूं  ते  वह  भी  बुरा  काम  करता

 हूं  1

 “l,  What  is  the  total  area  of  India
 at  present  or  at  the  last
 tabulation?

 2.  What  was  the  total  area  of
 India  on  i5th  August,  1947.
 This  must  include  areas  which
 acceded  to  and  were  joined  to
 India  later.  Jt  must  not  ex-
 clude  areas  which  have  been
 usurped  and  are  now  in  un-
 lawful  possession  of  foreig-
 ners,

 ‘3.  If  there  is  any  difference  bet-
 ween  ]  and  2,  how  do  you
 account  for  it?

 4  Is  the  current  survey  of  India
 90  years  old?  No  matter  how
 much  survey  methods  have  be-
 come  more  scientific,  what  is
 the  outside  margin  of  rectifi-
 cation  of  errors?  Do  better
 methods  mean  anything  more
 than  change  in  the  scale  of
 mapping,  for  instance,  from
 one  inch  to  four  miles  earlier
 to  two  miles  and  in  some
 cases  of  detmil  less  now?

 ‘5.  What  is  the  area  of  Goa  and
 other  Portugese  possessions  in
 India  and  Pondicherry  and
 other  French  possessions  and
 since  when  are  they  being
 counted  with  the  Indian  total?

 I  have  written  this  letter  as  part  of
 ‘my  parliamentary  work  and  will
 thank  you  to  give  me  an  early  answer.
 Accept  my  salutations,  Brigadier.”

 यह  खत  मैंने  ब्रिगें  डियर  गम्भीर  सिंह  को  लिखा
 था  2  जुलाई,  966  को,  उस  का  जवाब
 मुझ  को  नहीं  भ्राया  ।  श्रब  मैं  आपके  दरबार
 में  भाया  हूं  बौर  मैं  चाहता  हूंकि  यह  खत
 ाप  अपनी  तरफ  से  न  को  भेजें
 ताकि  प्लापफो  पता  चल  सके  और  सदन
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 का  पता  चल  सके  कि  यह  मामला  कितना
 गम्भीर  है।  मंत्रियों  के कहने  का  बया  नतीजा
 निकलता  है,  वह  मैंने  आपको  भ्रभी  बता  दिया
 है  और  दरअसल  मनसर  एक  गांव  है,
 मानसरोवर  के  पास  |  मैं  यह  कहना  चाहता
 हैं  कि  खाली  वहां  से  मालगुजारी  मिलती
 थी,  ऐसी  हो  बात  नहीं  है,  यहां  ये  उत्तर
 दे  गये  कि  कया  है,  मालगुजारी  के  कुछ
 पैसे  छूट  गये,  लेकिन  मैं  आपको  बतलाऊं
 कि  मनसर  के  लोगों  की  गणना  भारत  के
 लोगों  की  गणना  में  होती  थी,  जनगनणा,
 झ्ादमियों  की  गणना  और  वह  भी  उस  गांव
 की  जो  मानसरोवर  के  पास  है,  393]  8

 हुई  ,  शायद  ig4)  में  भी  हुई  ।  वहां
 के  अफसरों  ने  मुझे  बताया  कि  यह
 मनभर  भी  हटा  दिया  गया  है,  सिक्किम
 भी  हटा  दिया  गया  है,  बर्मा  सन्धि  के
 कितने  हटा  दिये  गये  हैं,  मालूम
 होता  है  कि  इस  सरकार  ने  भारत  को
 एक  कुटम्बी  सम्पति  समझ  लिया  है,  मन  में
 श्राये  जिसको  छोड़  दो,  दे  दो,  दे  श्ात्ो,
 कोई  किसी  किस्म  की  जांच  नहीं  रह  गई
 है  1

 अब  मुझे  डर  लग  रहा है  कि  कहीं  रूस
 और  ग्रमरीका--इन  दोनों  में  साझा  है,  एक  तो
 झच्छा  साझा  कि  दुनिया  में  युद्ध  न  होने
 दो--मैं  उसको  पसन्द  करता हूं,  दूसरा  साझा
 कि  दुनिया  में  कोई  बड़ी  क्रान्ति  न
 होने  दो--जिसको  मैं  बिलकुल  नापसन्द
 करता  हूं,  कहीं  कोई  चीज  बहुत  ज्यादा
 हिल-हिला  जाय,  उसको  वे  सम्भाल  नहीं
 पायेंगे  तों  रूस  शौर  प्रमरीका  वाले
 दोनों  भाईबन्द  हो  गये  हैं  क्रांति  को  रोकने

 के  लिये  और  युद्ध  को  रोकने  के  लिये  ऐसी
 झवस्था  में  हो  सकता  है  वह  जीतें  या  हारें,
 लेकिन  भगले  महीन,  दो  महीने  में  एक  तरफ
 पश्चिमी  एशिया  और  दूसरी  तरफ  भारत-

 कुछ  हो  जाय,  मामले  खटक  जाय,  तलवार
 खनक  चले,  तलवार  के  घोलने  का  ढ्ग  तो
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 आप  जानते  ही  हे,  जो  कुछ  होता  है।

 तब  मैं  झपको  एक  जगह  का  नाम  सुनाता
 हूं  असम  के  दोस्त  लोग  झापकों  बतायेंगे

 तनसूखिया  से  डिंगबोई  जाते  हुए
 एक  शहर  प्राता  है  उसका  ताम  है  माकूम
 छोटा  गांव  या  एक  छोटा  कस्जा  उसको
 समझ  लीजिये  ।  मैंने  वहां  पूछा  कि  भाई

 माकूम  का  मतलब  क्या  होता  है  ?  तब
 लोगों  ने  मुझे  बतलाया  कि  थाईदेश  से
 आक्रमण  करने  वाले  जब  यहां  ्ाये  थे  और
 जब  उन्होंने  कुछ  जमीने  जीत  ली  थी,  तब
 अपनी  भाषा  में  कहा  आझों,  बेठो,  प्रापस  में

 बातचीत  करें  |  तब  से  उस  का  नाम  माकूम
 पड़  गया  है  |  यह  हमारे  यहां  की  पुरानी
 परम्परा  रही  है  कि  कोई  विदेशी  झाता  है,
 हमला  करता  है,  जमीन  जीत  लेता  है
 और  फिर  कहता  है  प्राओ्ो  माकूम,  भाझो
 कोलम्बो  प्रस्ताव,  श्राप्नो  समझौता  झौर

 यहां भी  बहुत  से  नादान  लोग  हैं  जो कि
 ऐसे  मौके  पर,  जब  कि  हमारी  जमीन
 जीत  ली  जाती  है,  तब  माकूम  करना  शुरू
 कर  देते  हैं।  में  चाहता  हं  कि  झगर  हमारे
 ऊपर  हमला  न  हो,  जमीन  न  जाये,  तो

 दुनिया  में  पूरे  फाख्ते की तरह  रहना  चाहिये-
 वह  फाब्ता,  कबतर,  शान्तिवाला--लेकिन
 कोई  हमारे  ऊपर  हमला  करें,  तो उस  वक्‍त
 तो  हमें  बाज़  बनना  चाहिये,  जब  तक  बाज
 'नहीं  बनेंगे  तब  त्तक  काम  नहीं  होगा  भौर  इस
 बार  तो  जब  हमला  होगा,  चाहे  वह  सितम्बर
 में  हो,  भ्रक्तूबर  में  हो  या  नवम्बर  में  हो,  जब
 कभी  भी  हो,  मैं  निश्चित  नहीं  कहता  कि  कब
 हो  लेकिन  शब  की  बार  हमला  हुा  तो  मुझे
 ऐसा  लगता  हैं  कि  यह  सरकार  तो एक
 हफ्ते  भी  ठहरने  वाली  नहीं  है,  यह  तो  चली
 जायेगी,  क्योंकि  दोनों  के  मिले  हुए  हमले
 पाकिस्तान  शौर  चीन  के  मिलें  हुए  हमले
 के  सामने  इसकी  पलटनें  पीछे  ह॒टेंगी  ।  ाप
 जानते  हैं  पिछली  बार  के  हमले  में  एक  महीने

 में  एक  मंत्री  की  बली  हुई  थी  भौर
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 झगर  चीन  बढ़ता  चला  जातातों  5  दिन
 बाद  सरकार  की  बली  हो  गई  होती।
 तब  डेढ़  महीना  लगा  था,  शब  की  बार  जो
 अवस्था  देश  की  हो  गई  है,  उस  के  प्रनुसार
 मैं  समझता  हूं  कि  एक  हफ्ते  से  ज्यादा  इस
 को  श्राप  वक्‍त  मत  दीजिये,  यह  सरकार
 गिर  जाप्रेगी।  इस  में  संकल्प  शक्ति

 नहीं  है,  यह  माकूम  सरकार  है,  इस  में

 भनंबल  नहीं  है

 Mr.  Speaker:  We  have  been  discua-
 sing  about  border.

 डा०  राम  मनोहर  लोहिया  हां,
 ठीक  है,  इस  में  मनोबल  नहीं  है  न  1  भ्राप
 जैसे  अपनी  त्वचा  को  देखते  हैं,  वही  बात
 मैं  कहना  चाहता  हूं  ।  जैसी  शरीर
 की  त्वचा  होती  है,  बैसी  ही  देश  की
 सीमा  होती  है,  अगर  त्वचा  के  ऊपर  हमला
 होने  के  बाद  कोई  मनुष्य  बिलकुल  शान्त
 योगी  बन  कर  बैठा  रह  जाता  है  खास  तौर
 से  राष्ट्रीय  मामलों  में  सीमा  के  ऊपर  हमला
 होने  पर--मैं  जानना  चाहता  हूँ  कि  झगर
 डोवर  की  पहाड़ियों  पर  हमला  हो  जाये
 झगर  सिबेरिया  के  ऊपर  हमला  हो  जाये
 झगर  बेकवान  के  ऊपर  हमला  हो  जाये
 तो  यहां  बहुत  से  माननीय  सज्जन  हमारी
 लोक  सभा  में  हैं  जो  फौरन  दुदुभि  बजाने
 लग  जायेंगे,  विश्व  युद्ध  की  बात  चिल्लाने
 लग  जायेंगे  लेकिन  हमारी  'प्रपनी  चुद  की
 की  त्वचा  झपने  वेश  की  सीमा  के
 बारे  में--यह  जो  मैं  सीमा  की  बात  कर

 रहा  हूं  गौर  पूरे  क्षेत्रफल  की  बात
 कर  रहा  ess  लाख  एकड़  जमीन  हमारी
 सर्व ेके  भ्रनुसार  गई  है  भौर  5  करोड़  एकड़
 जमीन  संयुक्त  राष्ट्र  की  किताबों  के  अनुसार
 गई  है  यहां  झलग  अलग  आंकड़े  हैं
 ऐसी  सूरत  में  माननीय  श्रध्यक्ष  महोदय
 इस  लोक-सभा  के  प्रध्यक्ष  के  नाते  मैं  भापसे
 भी  अपील  करूंगा  कि  बहुत  संकट
 का  वक्‍त  है,  संकल्प  शक्ति  की  जरूरत  है,
 मनोबल  की  जरूरत  है,  ऐसे  मौके  पर  कोई
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 [डा०  राम  मनोहर  लोहिया]

 माकूम  सरकार  न  रह  पाये  हमारा
 सत्यानाश  हो  जायगा  ।  माकूम  सरकार
 गिरेगी  और  उसकी  जगह  माननीय  सदस्यों
 को  शब  तैयार  रहना  चाहिये--एक  मनोबल
 धौर  संकल्प  शक्ति  की  ऐसी  सरकार
 बनाधों  जो  रक्षा  कर  सके  अपनी  सीमा
 की  अपने  क्षेत्रफल  की  श्रपनी  भारतमाता
 की  1

 श्री  कंधर  लाल  गुप्त  :  माकूम  नहीं
 नामाकूल  है।

 Wo  रास  सनोहर  लोहिया  :  माकूम
 थाई  भाषा  का  शद  है।  एक
 बात  भूल  गया  1  एक  नक्शा  मुझे  मिला
 है  सिलहट  का  जिसमें  12 थाने  कब्ज  में
 ब्बलें  गये  हैं  पाकिस्तानियों  के  |  तो  शाप
 इस  को  देख  लेंगे  और  झगर  ठीक  समझें
 तो  श्राप  इस  को  भ्रपने  सदत-पटल*  पर
 शखिये  |

 श्री  गुलाम  मुहम्मव  बच्ची  (श्रीनगर)  :
 जनाब  सदर  मैं  महज  दो  तीन  बातें  प्र्ज
 करना  चाहता  हूं  |  इस  वक्‍त  ऐवान  में  बहस
 हो  रही है  कि  भारत  का  कूल  रकबा  कितना
 है  ?  बहरहाल  यह  बहुत  बड़ी  बात  है  ।
 मैं  जानना  चाहता  हुं  कि  जम्मू  शौर  कश्मीर
 रियासत  का  रकथा  84  हजार  ५०0  मुरब्बा
 मील  था  वह  आन  रकबा  कितना  है  ?  झाया
 बह  84  हजार  है  या  60  हजार  है  40

 हजार  है  या  जो  कुछ  भी  है  वह  प्राज  क्या

 है?  जहां  तक  यह  ऐरिया  की  बात  है  हमारे
 घास  पूरे  फैक्टस  एंड  फीगस  होने  चाहिएं  ।
 इस  रियासत  जम्मू  कश्मीर  का  ऐरिया
 कितना  है  और  उस  में  से  ऐरिया  कितना
 गया  और  वह  किस  के  पास  गया
 है?  मैंने  श्री  कंतर  लाल  गुप्त  झौर  डा०
 राम  मनोहर  लोहिया  की  तकरीरें  सुनी।
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 जहां तक  रियासत  के  रकबे  का  ताल्लूक  है
 यह  आाज  की  बात  नहीं  है।  सन  956  *
 यह  सिलसिला  वहां  जारी  है।  सन  956
 में  स्टेट  गवनेमेंट  ने  मरकजी  सरकार  को
 बाखबर  किया  था  कि  श्रक्साईचिन  के  बेश्तर
 इलाके  पर  चीन  का  कव्जा  होता  जा  रहा
 है  शौर  इस  .सिलसिले  में  मंसर  गांव
 का  भी  सवाल  श्राया  था।  हम  बराबर
 सन  955  तक  वहां  से  सालाना  मालगुजारी
 वसूल  करते  थे  शौर  56  के  बाद  वह  माल-

 गुजारी  बंद  हुई  श्र  हम  ने  उन्हे  यह  भी
 बताया  कि  अक्साई  चिन  जोकि  रियासत
 का  ऐरिया  है  और  सदहा  साल  से  रियासत
 का  एक  हिस्सा  रह  चुका  है  चीन  को  उस
 पर  कोई  हक  नहों  है  । श्रगर  हम  खुद  यह
 जबान  बोले  कि  चीन  कहता  है  कि  हमारा
 है  और  हम  कहते  हैं  कि  हमारा  है  तो  फिर
 हम  खुद  बखुद  एक  झगड़े  को  यहां  मानते

 हैं।  इस  ऐरिया  पर  झगड़ा  है  भ्रौर  यह  सही
 मायनों  में  हमारा  ऐरिया  नहीं  है  |  मैं  तो
 दावे  के  साथ  कह  सकता  हूं  ध्रौर  पूरी
 जिम्मेदारी  के  साथ  कहता  हूं  कि  प्रक्साई
 चिन  का  सारा  ऐरियां  जो  श्राज  चीन  के  पास

 है  वह  रियासत  जम्मू  कश्मीर  का  एक  बाजाब्ता
 हिस्सा  है  ।  उस  के  लिए  एक  नकशा  श्ाज  का

 नहीं  बल्कि  गये  i00  साल  से  ज्यादा  से

 हमारे  पास  मौजूद  है  और  जो  62  में  हम  ने
 केन्द्रीय  सरकार  को  दिया  जब  कि  चीन  के  साथ
 झंगड़ा  पैदा  हुआ  और  उस  के  साथ  तमाम
 डिटेल्स  तमाम  छोटी  छोटी  बातें  शौर  उस

 एरिया  के  चीफरटेंस  के  साथ  जो  बातचीत  व
 खतोकिताबत  हुई  वह  सब  भी  हम  ने  गक्नैमेंट
 ्ाफ  ईंडिया  को  दी  ।  लेकिन  झाज  हमें  यह

 मालूम  नहीं  है  कि  जम्मू  काश्मीर  का  एरिया
 क्या  है  ?  प्रण्क्साई  चिन  कोई  कहता  है  4000

 मील  है  कोई  कहता  है  11,2000  मील  है  तो

 कोई  कहता  है  कि  10,000  मील  है।  भ्रगर

 “The  Speaker  not  having  subsequently  accorded  the  necessary  permis-
 gion,  the  Map  was  not  treated  as  laid  on  the  Table.
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 10,000  है  तो  वह  किस  एरिया  को  अपना
 समझते  हैं  और  किस  एरिया  को  समझते  हैं
 किवहचोन  के  हाथ  म  है।  एक  तो  यह  जानकारी
 जरूरी  है।  दूसरे  यह  कि  सन्‌  56  में  इत्तिला
 देते  के बाद  कि  चोन  ते  उस  एरिया  में  सड़कें
 बनाती  शुरू  कर  दीं,  एटोड्रोम्स  बताने  शुरू
 कर  दिये  और  चोनी  फोज  को  ग्रामदरफ्त
 शुरू  हो  गयी  जिस  से  लहाख  शौर  वह  नाव॑न
 बौरडर्स  हमारे  खतरे  में  पड़  गये  5-6
 साल  के  बाद  जनाब  देखेंगे  कि  चोन  ने  ग्रचा  नक
 हमला  कर  दिया  ग्रौर  कहा  कि  यह  मेरा  एरिया
 है  ।  उस  वक्‍त  हम  कहते  थे  कि  चीनी  हिन्दी
 भाई  भाई  हैं।  बड़े  भाई  ते  हमला  किया  तो
 फिर  छोटे  भाई  को  वह  सुपुर्द  करना  ही  पड़ा  I

 ara  एक  दूसरी  बात  यहां  अर्ज  करना
 'बाहता  हूं  कि  दूस 1.  एक  खतरा  वहां  पैदा
 हो  रहा  है  -  चोन  शौर  एक  इलाके  में  दुसाई
 प्लेस  में  जो  कि  बहुत  बड़ा  मैदान  है,  से  कड़ों
 मुरब्बा  मोल  का  जो  सँद्रलो  लोकेटड  है,  उस
 के  एकतरफगिलगित  है,  एक  तेरफ  स्कर्दू
 है.  शर  एक  तरफ  कारगिल  और  लेह  है.।
 बुसाई  प्ले  कश्मीर  बैली  के  बहुत  नजदीक  है
 शौर  दुसाई  और  उस  के  दरमियान  मुश्किल  से
 7-8  मिनट  का  एयर  डिस्टेंस  होगा  |

 वहां  झाज  कल  चौन  'गिलगित
 से  स्कर्दू  पौर  स्कू  से  दुसाई  प्लेंस
 तक  सड़क  बना  रहा  है  पौर  वह
 एरिया  को  सन्‌  962  के  बाद  पाकिस्तान  ने
 3000  के  करीब  मुरब्बा  मील  रियासत  का

 एक  हिस्सा  चोत  को  दिया  था  वहां  से  उस  को
 कनेक्ट  कर  रहा  है  झोर  प्रपनी  बहुत  बड़ी
 छावती  वहां  बना  रहा  है  |  एपरोड्रोम्स  भंडर
 कंत्टूक्शन  है  |  यह  मैं  इतनी  इत्तिला  देना
 चाहता हूं  भ्ौर मैं  गुजारिश  करूंगा  मरकजी
 सरकार  से  कि  सन्‌  L956aH  हम  मे  इस  की
 इतिला  दी  थो  और  बाखबर  रखा  था  लेकिन
 हमारी  उस  इत्तिला  को  म्हमियत  नहीं  दी  गई।
 मैं  जानना  चाहता  हूं  कि  ऐसी  कोई  इत्तिला
 झाप को को  मौजूदा  सरकार  से  इस  किस्म  की  झाई.
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 है  कि  गुरेज  में  क्या  हो  रहा  है।  दुसाई  प्लेस
 में  क्या  हो  रहा  है  ?  ग्रेज  से  भागे  पैवल  जाइवे
 तो  यह  वहां  तक  30-35  मील  का  फासला है
 लेकिन  अगर  हवाई  ताकत  इस्तेमाल
 करना  हो,  हवाई  जहाज  मैं  जाइये  तो  एक
 मिनट  लगता  है  |  यह  कहीं  प्रापस  की  गठजोड़
 तो  नहीं  है  कि  चीन  चाहे  कुछ  करे  उस  को  पूरा
 हक  है  कि  उसे  करे  लेकिन  मैं  सरकार  को  wa
 लाना  चाहूंगा गा  ग्रेज  जहां  खतरे  में  पड़  गया
 वहां  सारा  देश  खतरे  मैं  पड़  गया  सारा  काश्मीर
 खतरे  में  पड़  गया  ।  यह  अकक्‍्साई  चिन  एरिया  ®
 भी  ज्यादा  खतरनाक  एरिया  है  हालांकि
 इस  वक्‍त  वह  एरिया  जिस  को  झाजाद
 कश्मीर  ग्राप  कहते  हैं  उस  कैसाथ  है  लेकिन  दोनों

 में  कोई  फर्क  नहीं  है  |  प्राजाद  काश्मीर  के
 एरिया  में  श्रौर  दुसाई  प्लेंस  में  बड़े  जोर  शोर
 के  साथ  श्राज  कल  एयोरोड्रोम्स  का  कंस्ट्रक्शन
 वर्ग रह  हो  रहा  है  प्रौर  वहां  एरिया  भी  इतना
 है  कि  प्राप  के  पालम  जैसे  00  एयरोड्रोम्स
 वहां  पर  बन  सकते  हैं।  उन  के  लिए  हर  एक
 चोज  वहां  पर  मुहैय्या  है  1  मैं  यह  चाहता हूं
 कि  भाप  झब  बजाय  इस  के  कि  ईस्ट  से  हमारा
 कितना  एरिया  गया  ,  नाय॑  से  कितना  गया,
 अर  बस्ट  से  कितना  गया,  वह  फैक्ट्स  ऐड
 फीगर्स  तो  जन्हों  ने  बतला  दिये  हैं,  लेकिन  जौ
 ग्रव  श्राप  के  पास  है  उस  पर  तो  डैफनिट  रहिये
 शौर  उस  को  बचाये  रखने  के  लिये  पहले  से
 तैयार  रहिये  ।  सन्‌  62  में  हमला  हुभा,  हमले
 के  बाद  हम  तयारी  करने  लगें  कहीं  फिर  ऐसा.

 न  हो r  कहे  देता हूँ  कि  यह  जो  इन्फा  रमेशन  है
 श्राप  इस  पर  दरियाफ्त  कस  लीजिये  कि.
 झाया  यह  वाकयात्त  हैं  या  नहीं  शोर  अगर
 हों  तो  इस  पर  आज  से  ही  एक्शन  लेना  शुरू
 कर  दीजिये  |  बाखबर  रहिये  प्रौर  पहले  से  पूरी
 तरह  तयार  रहिये  a  अपने  प्राप  को  झौर  बाह,
 देश  को  खतरे  में  न  डाल  दो  जिये  क्योंकि  भवजों,
 चीन  है  वह  करोब  करोब  रियासत  जम्मे
 काश्मीरकेचारों  तरफ  फैल  गया  है  धौर  भ्रक-

 साई  चिन  तो  दरकिनार  ।  कहा  जांता  हैं  कि
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 बीच  में  q  पूल  है  लेकिन  चु  मूल  को  भो  पोजोशन,
 मैं  उत्ते  कहता  नहीं  चाहता  हूं,  शायद  मुनाधिब
 भो  नहीं  होगा  हमारे  डिफेंप  प्वाइंट  श्राफ
 67  से  कि  हमा  1  पोजोशन  वहां  पर  क्या  है  ?

 दमचुक  में  हमारो  पोजोशन  क्‍या  है  ?  यह
 भंसिर  को  जा  हमारा  गांव  है  जहां  हमारे  स्कूल्स
 थे  जहां  हमारा  सब  कुक  था  आज  वह  उन  के
 कब्जे  में  है।  दोलतथे  गउल्दो  यह  हमारा  इलाका
 है  लेकिन  आज  वह  उत  के  हाथ  में  है  झाज
 वह  उन  के  कब्जे  में  है  ;  ऐसा  न  हो  कि  हम
 धीरेघोरे  चबोन के  इस  खतरे  में  इतता  पड़  जायें
 कि  मुसोबत  का  हमें  एक  फौरो  तौर  पर
 सामना  करना  पड़े  ।  यह  मेरो  गुजारिश  है  1
 जो  एरिया  मैं  ने  पूछा  है  वह  तो  ग्राप  बता  हो
 बेंगेकि  32  लाख  मुरब्बा  मोल  से  नांवे
 बहू  क्‍यों  झाई  ?  मैं  यह  भो  जानना  चाहता
 कि  काश्मोर  का  जो  एरिया  पहले  84,600
 मुरण्बा  मोल  था  वह  'रकजा  झब  कितना  है  ।

 मैं  बाखबर  करना  चाहता  हुं  मरकजों
 सरकार  को  और  मेम्बरान  पालियामेंट  को
 कि  यह  बहुत  बड़ा  खतरा  चोन  को  तरफ  से
 पैदा  हो  रहा  है  ।  इस  के  लिये  झाप  आज  हो  से
 सोचना  शुरू  कर  दें  |  कहीं  बेखबर  तरोके  पर

 हमारे  साथ  बहो  न  हो  जो  962  में  हुमा
 था।
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 Mr,  Speaker:  Shri  Ranga.  There
 are  a  number  of  names  before  me.  If
 all  parties  and  groups  are  to  be  repre-
 sented,  it  will  take  till  8  P.M.  Yester-
 day  also,  we  carried  on  till  about
 8  P.M.  when  there  was  no  quorum  and
 the  House  had  to  be  adjourned  with-
 out  hearing  the  Minister's  reply.  I  do
 not  think  this  is  a  subject  where  it  is
 necessary  that  every  group  and  party
 should  be  represented.  I  leave  it  to
 your  judgment.  If  we  continue  as  we
 did  yesterday  and  the  Minister  is  not
 in  a  position  to  reply,  what  for  are  we
 holding  the  discussion,  for  whose  bene-
 fit?  So  let  us  fix  up  a  time-limit.
 This  discussion  is  scheduled  from  5
 to  6.  We  will  have  another  half  an
 hour  in  which  I  wil]  allow  Shri  Ranga
 and  one  or  two  otherg  and  then  the
 Minister  could  reply.

 st  aft  राय  (पुरो)  :  क्‍या  प्राज  भी
 मघान  मंत्री  उपस्थित  नहीं  रहगी?  यहां

 SRAVANA  77,  689  (SAKA)  Territory  occu-
 pied  by  China,
 Pak.  and  Area
 of  India  (  Dis.)

 पर  इतने  महत्वपूर्ण  प्रश्न  पर  विचार  हो  रहा
 है।

 श्री  प्रेम  चम्द  बर्मा  (हमीरपुर  )  :
 भ्रध्यक्ष  महोदय,  प्रपोजीशन  वालों  को  6  बजे
 तक  बोलने  का  मौका  मिला  हैहम  को  भी
 उसी  के  मुताबिक  मिलता  चाहिये  1

 380§2

 Mr.  Speaker:  He  can  come  and  ait
 in  this  Chair  and  continue  for  one
 hour.  I  have  no  objection.

 at  प्रेम  च्चग्द  वर्मा  ’  हमें  प्राधा  टाइम
 दे  दिया  जाये  ।  हम  और  कुछ  नहीं  चाहते  ।

 थी  शिव  नारायण  (बस्ती)  :  प्रध्यक्ष
 महोंदय,  मैं  कहना  चाहता  हूं  कि.

 Mr,  Speaker:  I  have  called  Shri
 Ranga  because  he  may  be  able  to  give
 some  information  which  Shri  Sheo
 Narain  will  not  be  able  to  give.  If
 Shri  Sheo  Narain  can  give  some  infor-
 mation  or  throw  some  new  light  on
 the  border  situation  and  all  that,  here
 and  now  I  am  prepared  to  give  him  a
 chance.  What  is  the  use  of  shouting?

 क्री  शिव  नारायण  :  मैं  चांस  नहीं  मांग
 रहा  हूं  ।  श्राप  ने  कहा  कि  6  बजे  तक  का
 टाइम  था  ।  मैं  कहना  चाहता  हुं  कि  भाप
 ने  श्री  रंगा  को  बुलाया  है।  उन  के  बोलने
 के  बाद  श्राप  मिनिस्टर  साहब  को  बुला
 लोौजिए  |

 Mr,  Speaker:  It  is  a  very  good  stg-
 gestion.  I  am  glad  he  has  made  it
 If  the  House  accepts  it,  after  Shri
 Ranga  has  finished,  I  have  no  objection
 to  acting  upon  it.

 Shri  Ranga  (Srikakulam):  At  the
 outset,  I  would  like  to  express  my
 gratitude  to  the  friends  who  have
 given  notice  of  this  discussion  and  also
 to  the  friends  who  have  taken  part  in
 this  debate.  The  least  that  any  civi-
 lised  government,  sensible  government,
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 can  be  expected  to  do  is  to  protect  the
 territorial  integrity  of  the  country. That  is  exactly  where  along  with  our
 friends  who  have  spoken,  I  also  wish
 to  charge  this  Government  with  hav-
 ing  failed  to  do.  We  do  not  want  to
 steal  or  conquer  the  land  of  any  other
 country,  but  we  would  not  like  to
 allow  other  countries  who  are  our
 neighbours  to  encroach  upon  ours.

 Aksai  Chin  has  been  referred  to.
 When  it  was  being  occupied,  when  that
 road  was  being  laid,  when  the  whole
 of  that  territory  was  parcelled  out  and
 taken  out  of  our  control,  the  country was  kept  completely  in  ignorance.  It
 needed  any  amount  of  prodding  re-
 peatedly  by  a  number  of  members  in
 this  House  in  those  days  before  we
 could  get  the  Government  of  those
 days  to  admit  that  it  had  happened.
 Only  the  other  day,  my  hon.  friend,
 said  that  Latitilla-Dumbari  really  be-
 longed  to  us  and  yet  it  came  to  be
 occupied  by  Pakistan.  Unti  his  at-
 tention  was  drawn,  he  would  not
 come  out  openly  and  say  that  this  had
 happened.

 Secondly,  any  moment  any  little  en-
 eroachment  is  made  on  any  part  of  our
 country,  whoever  happens  to  be  res-
 ponsible  for  that  part  of  the  national
 duty  should  hasten  to  come  to  this
 House  and  say  that  such  and.  such
 things  are  happening.  We  may  be
 the  weakest  possible  people,  yet  we
 need  not  recognise  such  illegal  encroa-
 chments.  What  is  more,  it  is  the  duty
 of  the  Minister,  in  those  days  the
 king,  to  take  the  people  into  his
 confidence  and  then  say  this  is  what
 has  happened,  we  are  weak,  neverthe-
 less  we  continue  to  protest.  That  is
 how  Chiang  Kai-shek  had  laid  claims
 to  huge  areas  of  our  country,  NEFA
 as  well  as  northeast  area.  Now,  his
 successors,  the  communists  in  China,
 have  been  taking  advantage  of  the
 claims  that  he  had  made,  the  maps
 that  he  had  published,  against  which
 the  later  Swaraj  Government  was
 pussilanimously  silent  and  wag  unable
 to  say  anything  except  make  a  men-
 tlon  when  they  were  having  their  own

 dinners  and  drinks  here  in  Delhi,
 when  the  Hindi  Chini  bhai  bhai  was
 going  on,  our  Prime  Minister  simply,
 quietly  making  mention  to  Chou  En-
 lai  and  Chou  En-lai  smiling,  and  our
 Prime  Minister  accepting  it  as  satis-
 faction.

 38.07  hrs.
 {Sarr  G.  8,  Dutton  in  the  Chair]
 All  those  things  happened.  I  do  not

 wish  to  go  into  all  those  details.  Our
 friends  have  given  all  the  useful  de-
 tails  here.

 A  very  useful,  constructive  sugges-
 tion  has  come  from  my  hon.  friend
 Mr,  Gupta  that  there  should  be  com-
 mittee  of  Members  of  Parliament.  A
 permanent  committee  it  should  be.
 From  time  to  time  you  may  change
 its  Membership,  but  the  committee
 must  be  there.  Whenever  the  house
 is  not  in  session,  any  moment  any  such
 untoward  thing  happens  I  would
 charge  the  Government  with  the  pri-
 mary  task  of  taking  that  committee
 into  confidence  and  telling  them  what
 ig  happening,  what  encroachments  are
 being  made.

 What  is  the  use,  somebody  might
 say,  of  the  Spanish  people  protesting
 against  the  British  occupation  of  Gib-
 ralter,  They  had  gone  on  for  centu-
 ries,  but  today  it  has  become  a  live
 issue  between  the  British  and  the  Spa-
 nish  people.  Similarly,  we  need  not
 accept  their  claims,  their  illegal  occu-
 pation.  We  may  not  be  in  a  position
 to  drive  them  out  of  Aksai  Chin  for
 instance  and  other  areas,  so  far  as  the
 Chinese  are  concerned.  Yet,  our
 claim  would  be  there  that  the  Chinese
 are  there  in  an  il'egal  fashion;  if  and
 when  we  get  an  opportunity  we  would
 certainly  see  that  they  vacate  these
 lands.

 One  of  the  greatest  tragedies  that
 has  taken  place  in  this  part  of  the
 world,  and  especially  to  India,  was
 that  unholy  acceptance  of  China's
 claims  over  Tibet.  If  it  had  not  been
 done,  our  position  would  have  béén
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 entirely  different.  Now,  we  should
 right  that  position.  How  can  we  do  it?
 We  may  not  be  able  now  to  match
 with  our  arms  and  armies  and  liberate
 Tibet  and  thus  assure  ourselves  of  a
 very  good  and  peaceful  neighbour,  but
 We  can  at  least  do  one  thing,  we  can
 recognise  the  Dalai  Lama  as  the  head
 of  the  Government  that  we  recognise,
 that  we  are  prepared  to  re:ognise.
 There  is  no  sense  at  all;  there  is  no
 sacredness  about  the  earlier  agreement
 that  we  had  reached.  That  agreement
 had  lasted  too  long  and  wrongly  too.
 We  should  never  have  gone  into  it.  It
 is  high  time  we  simply  dismissed  it.
 My  hon.  friend  says:  how  can  we?
 When  we  afe  thinking  of  getting  rid
 of  these  covenants  that  you  have
 reached  with  your  own  princes  here  in
 this  country,  is  it  too  much  for  us  to
 expect  the  Government  to  denoun:e
 that  unholy  agreement  that  we  had
 reached  because  of  our  ignorance  of
 our  own  duties  towards  our  country.

 All  that  I  have  to  ask  now  is  this.
 The  people  in  this  country  would
 never  excuse  this  Government  so  long
 as  it  continues  to  recognise  the  Chinese
 occupation  and  Chinese  claims  over
 this  Manasarovar.  It  is  a  part,  very
 heart  of  our  country,  of  our  tradition,
 of  our  lore  and  literature.  From
 Kalidasa  and  far  beyond  to  the  very
 earliest  times  down  to  this  day,  Mana-
 sarovar  igs  part  of  us,  is  a  part  of  our
 country.  That  is  only  a  symbolic
 claim  that  ]  am  making.  All  the  rest
 of  it  has  been  mentioned  by  our  friend
 Bakshi  Gulam  Mohammad.  I  wel-
 come  his  intervention  in  this  debate
 today.  All  these  will  have  to  be  Jook-
 ed  after  by  this  government  and  my
 fear  is  that  the  secretariat  is  not  pro-
 perly  attuned  to  the  nationalistic  feel-
 ings  and  urges  and  demands  of  our
 people  and  for  the  proper  and  full  pro-
 tection  of  the  territorial  integrity  of
 our  country.  I  hope  my  hon.  friends
 who  are  today  in  charge  of  this  gov-
 ernment  would  begin  to  think  and  dis-
 charge  their  minimum  responsibility
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 and  minimum  duty  of  protecting  the
 territorial  integrity,

 सभापति  महोदय,
 वर्मा  ।

 श्री  शिव  नारायण  (बस्ती)  :  स्पोकर

 साहब  ने  कहा  था  कि  इनके  बाद  मिनिस्टर
 बोलेंगे  t

 श्री  रघुवीर  सिंह  शास्त्री  (बागपत):
 स्पोकर  साहब  कह  गए  हैं  कि  मिनिस्टर  साहब
 बोलेंगे  |  अगर  बाप  उनको  मौका  देते
 हैं  ता  आपको  हम  सब  को  देना  होगा  |

 श्री  प्रेम  श्व  वर्मा  :  मिनिस्टर  साहब
 को  बूलाता  है  तो  मुझे  कोई  एतराज़  नहीं
 है  1  मैं  बैठ  जाता  हूं  ।

 को  रणघीर  सिंह  :  मैं  दो  तान  मिनट
 जरू  र  बोलना  चाहूंगा  ।  मैंने  लिख  कर  भी
 दिया  है।  श्राप  उधर  वालों  को  बुलातें
 जाते  हैं,  इधर  वालों  को  नहीं  बुलाते  हैं  ।

 हम  सारे  क्‍या  भट्ट  बेठे  हैं  ?

 शनी  कबर  साल  गुप्त  :  जो  स्टेटमैंट
 मिनिस्टर  साहब  ने  दो  है  उत्त  में  यह  नहीं
 बताया  है  कि  कब  कब  टरिटरों  पाकिस्तान
 बौर  चोन  के  पास  गई  है।  झब  श्राप  बतायें
 कि  किन  हालात  में  यह  उनके  कब्जे  में  गई  है  I
 मैं  यह  भी  जानना  चाहता  हुं  कि  कब  इसके
 बारे  में  आपने  लोक  सभा  को  खबर  दो  t
 इन  दो  चीज़ों  को  झाप  एवायड  न  करें  ।
 मैं  यहू  भो  जानना  चाहता  हूं  कि  क्‍या  झाप
 हाउस  को  कमेटो  बिठाने  के  लिए  तैयार
 a?

 सभापति  महोदय:  मैं  दो  मितट  लिमये
 साहब  को  दे  सकता  हूं  ।

 wit  मधु  लिमये  :  दो  तोत  मिनट  में
 मेरा  काम  नहों  चल  सकता  है  n  झभी  बोलने
 का  भ्वसर  ाप  न  दें,  मुझे  कोई  एतराज़
 नहीं  है  ।  लेकिन  मेरा  व्यान  झलग  से  भाना
 चाहिये  ।  ii5  प्रध्यक्षोय  निर्देश  के  मातहत
 मंत्रो  महोबम  ने  जो  गलत  ब्यानो  की  हूँ

 श्री  प्रेम  चन्द
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 [श्री  मघ्‌  लिमये]
 लाठी  टोला  शौर  ड्मा  बाड़ी  के  बारे  में  7

 जुलाई  को,  उतके  बारे  में  मेरा  व्यान  है  ।
 झी  रणधीर  सिह :  क्‍या  बीच  में  ले

 झाए  हैं  ?

 श्री  मधु  लिमये:  मैं  दो  तीन  मिनट  में  खत्म
 नहीं  कर  सकता  हुं  ।  पहले  का  मेरा  मोटिस

 है,  उनके  अनुसार  इसको  रखिये  |

 श्री  प्रेम  चर्द  वर्मा  :  प्रगर  श्राप  दूसरों
 को  बुलते  हैँ  तो  मेरा  तम्बर  पहला  हो।
 चागला  साहब  को  अगर  आप  बुलाते  हूँ  तब
 मेँ  नहीं  बोलुंग।  लेकिन  अगर  श्राप  दूसरों
 को  बुलाते  तो  में  बोलना  चाहूंगा  ।

 समापति  महोदव  :  आपने  खुद  कहा
 हूँ  कि  चागला  साहब  बोलें  मैं  नहीं  बोलूंगा  |
 मुझे  पता  नहीं  कि  स्पीकर  साहव  ने  मधु  लिमये
 साहब  &  लिए  कया  एग्रो  किया  था।

 लेकिन  अब  मैं  चागला  साहब  को  बुलाता
 हर

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  Mr.  Chairman,
 Sir,  the  area  of  India  is  the  area  as
 defined  in  the  Constitution  and  the
 computation  of  that  area  must  be
 according  to  the  constituent  units  laid
 down  in  the  Constitution.  Whatever
 the  figures  may  be,  however  much
 they  may  vary,  the  process  of  compu-
 tation  must  include  every  inch  of  our
 country.  I  want  to  assure  the  House,
 whatever  may  be  the  discrepancies  in
 the  figures—I  will  give  explanations
 for  it  presently—our  attempt  has  been
 through  the  Survey  of  India  and  other
 agencies  to  see  that  every  inch  of  our
 country  is  properly  computed.  Com-
 putation  cannot  change  the  area  of  a
 country.  Every  inch  of  our  country
 is  sacred,  We  realise  it.  We  have
 also  taken  the  oath  of  loyalty  to  the
 Constitution.  I  agree  with  Mr.  Ranga
 that  the  first  prirmary,  elementary  duty
 of  every  Government  is  to  protect  the
 security  and  integrity  of  the  country.
 Therefore,  I  do  request  Dr.  Lohia  not
 to  go  by  figures.  I  wil]  explain  why
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 the  discrepancies  have  arisen,  but  if
 he  concludes  that  we  have  given  away
 our  territory,  then  we  are  guilty  not
 only  at  the  bar  of  Parliament  but  at
 the  bar  of  the  country.  I  will  explain
 why  discrepancies  have  occurred  here
 and  in  UN.

 Shri  Kanwar  Lal  Gupta:  What  is
 the  total  area  now?

 Shri  M.  C.  Chagla:  I  will  come  to
 that.  First  of  all,  although  Dr.  Lohia
 may  say  it  is  not  a  fact,  the  Survey
 of  India  tells  me—as  Minister  of  Edu-
 cation,  the  Survey  of  India  was  under
 me—that  as  years  go  on,  the  method
 of  survey  is  improving.  Dr,  Lohia
 says,  it  only  affects  the  scale  of  the
 map.  It  is  not  so,  Today  through
 aerial  survey  and  other  instruments
 that  we  possess,  we  can  compute  the
 area  of  India  much  more  satisfactority.

 श्री  मु  सिमये  :  तभी  वह  घट  रहा
 है  ।

 शी  मु०  wo  चागला  :  इसीलिए  नहीं
 घट  रहा  है।  घटता  भो  है  जब  गलतो  होतो
 है।  लेकिन  बात  यह  है  कि  जो  फके  हुआ  है
 उतका  सबब  यह  है  कि  आज  हमारे  पास

 अच्छे  हृथिया  र  हैं  जिन  की  मदद  से  हम  बे  हतर
 तौर  पर  गिन  सकते  हैं  कि  क्‍या  हिन्दुस्तान
 का  एरिया  है  |

 डा०  रास  समनोहर  लोहिया  :  सिक्किम
 बाला  गिन  रहे  हो  प्राजकल  या  नहीं  ?  बर्मा
 को  कुछ  दिया  है  या  नहीं  ?  लांगजू  सी  मील

 है  या एक  मील  ?  सब  चीज़ों  का  जंबाब
 दो।

 Shri  M,  Cc  Chagla:  It  is  not  only  in
 India  that  these  differences  occur.  I
 will  give  the  variations  of  figures  of
 selected  countries.  In  India,  as  my
 statement  shows,  the  variation  is  56]
 miles.  The  percentage  comes  to  0.04.
 In  Australia,  the  variation  is  0.i]  per
 cent,  In  Argentina,  there  is  a  decrease
 and  the  percentage  is  15.  In  Iran
 there  is  an  increase,  but  there  is  varia-
 tlon.
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 डा०  राम  सनोहर  लोहिया  :  भाप
 मुझे  मज़बूर  करते  हैं  कि  मैं  झापकों  होक  ।
 मेरे  पास  भी  यहां  है  भमरीका  का  रूस  का।
 मैं  श्राप  से  श्ररज्ध  करता  चाहता  हूं  कि  श्रमरीका
 का  950  से  लेकर  958  तक  बिल्कुल
 एक  सा  रहा  है  और  फिर  78  लाख
 किलोमीटर  से  बढ़कर  93  लाख  किलोमिटर
 हो  गया  है  क्योंकि  उस  में  हवाई  शामिल  हो
 गया  |  उसी  तरह  से  रूस  का  है।  वह  बढ़ा
 है।  जब  कोई  न  कोई  नया  इलाका  शा  जाता
 है  तो  वह  बढ़  जाता  है  ।  घटना  हुभा  तो
 है  ही  नहीं  सिवाय  भ्रास्ट्रैलिया  के  जिस
 के  कुछ  द्वीप  यानी  आइलैंडज़  यानी  जज़ीरे
 चले  गए  हैं  1  मेहरबानी  करके  श्राप  इसके
 ऊपर  ध्यान  दें  ।

 Shri  8.  Kundu:  Between  4953  and
 1954,  during  the  period  of  about  0/l
 years,  we  have  lost  about  8,000  square
 miles  of  our  area  which  comes  to  900
 square  miles  per  year.  Would  you
 kindly  say  specifically  whether  in  the
 coming  years,  we  are  going  to  lose  at
 the  same  rate?

 Shri  M.  Cc  Chagla:  I  will  point  out
 the  position  with  regard  to  China.  If
 my  hon.  friends  interrupt  me,  I  can-
 not  finish  my  speech.  Then,  the  other
 reason  is  this,  We  have  surveys
 taken  by  the  States.  They  are  taken
 only  for  the  purpose  of  revenue,  not
 for  the  purpose  for  which  the  Survey
 of  India  undertakes  survey.  Very
 often,  because  the  Survey  of  India
 figures  were  not  ready  the  figures
 given  by  the  States  have  been  supplied
 to  the  United  Nations  for  its  demo-
 graphy  The  third  is  the  ques-
 tion  og  census.  Figures  of  a  year  are
 taken  for  the  purpose  of  census,  The
 United  Nations  ask  us  to  give  the
 figures  for  demographic  year  book.
 We  supply  the  census  figures.  Some-
 times  when  the  census  is  not  held  or
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 completed  in  certain  parts  of  the
 country,  we  tell  them  that  we  can  only
 give  them  provisional  figures  because
 the  census  has  not  been  completed  and
 we  have  not  got  the  total  figures.

 डा०  राम  सनोहर  लोहिया  :  ऐसा
 नहीं  करना  चाहिए  था  ।  उसी  में  श्राप  ने
 मौका  दे  दिया  कि  वह  जम्मू  ऐड  काश्मीर
 को  निकाल  दें  -  सन  6i  में  यह  किया  ny

 श्री  मु  क०  चागला  :  ऐसा  नहीं  हुभा
 हमने  लिखा  था  यूनाइटेड  नेशंस  को  कि  यह
 प्राविज़नल  है  |

 डा०  रास  सनोहर  लोहिया  :  भाप  ने
 क्‍यों  भेजा  उन  को  मौका  मिल  गया  चागला

 साहब  i  प्रगर  मान  लीजिए  6l  में  न
 भेजते  तो  उन  को  मौका  न  मिलता  ।

 Shri  M.  C.  Chagla:  Other  considera-
 tions  are  also  there  which  I  want  to
 point  out.

 डा०  राम  मनोहर  लोहिया  :  भच्छा
 मैं  यह  सदन  पटल  “पर  रखना  चाहता  हूं  रूस
 प्रमेरिका  पगैरह  के  i

 st  म॒ृत्याल  राव  :  भाप  ने  स्पीकर

 साहब  को  भेजने  के  लिए  कहा  था  oe

 Mr.  Chairman:  The  hon.  Member
 cannot  speak  directly  like  this,

 Shri  Muthyal  Rao:  I  am  speaking
 through  you  only.

 Shri  M.  C,  Chagla:  The  other  diffi-
 culty  has  arisen....

 Mr.  Chairman;  I  realise  that  hon.
 Members  are  naturally  perturbed  over
 the  whole  affair.

 Shri  M,  C.  Chagla:  So  am  I.  We
 all  feel  anxious  about  the  integrity  of
 our  country.  I  quite  appreciate  the
 anxiety  of  the  House  and  I  fully  share
 it.  I  am  satisfied,  and  I  hope  to  satis-
 fy  the  House,  that  this  Government
 has  not  given  away  one  inch  of  the

 "The  Speaker  not  having  subsequently  accorded  the  necessary  permission,
 the  statement  showing  the  tota]  area  of  certain  countries  as  appeared  in  the
 U.N.  Year  Books  from  950  to  1964,  was  not  treated  as  Jaid  on  the  Table.
 884  (Ai)  LSD—l2,



 786567  Indian

 [Shri  M.  C.  Chagla]
 country  or  conceded  that  a  siriglé  inch
 of  the  territory  of  this  country  as  de-
 fined  in  the  Constitution  is  rot  part
 of  our  country.

 Difficulties  have  also  arisen  for  this.
 Take  Jammu  and  Kaahmit.  Up  to
 4960  the  United  Nations  included
 Jammu  and  Kashmir  in  the  figure  as
 our  area  and  from  4900  suddenly  they
 dropped  it  out.  We  have  protested
 all  the  tin.:.  We  have  written  to  the
 United  Nations  that  Jammu  arid  Kash-
 mir  is  an  integral  part  of  India  and
 they  were  wrong  in  excluding  it.
 Well,  our  protests  have  so  far  not
 been  listened  to.

 झी  कंशर  लाल  शुप्त  :  श्राप  ने  पने
 स्टेटमेंट  में  श्राज्ाद  काएमीर  नहीं  रखा  जो
 स्टेटमेंट  मेरे  सवाल  के  जवाब  में  दिया  |

 श्री  मुठ  Wo  चागला  :  नहीं,  वह  है  ।
 यह  बात  दुरस्त  नहीं  है  ।  इस  स्टेटरमेट  में
 सारा  काश्मीर  है  |

 श्री  कंलर  लाल  गुप्त  :  जो  स्टेटमेंट
 34  जूलाई  को  पाया  मेरे  सबाल  के  जवाब  में
 उस  में  नहीं  है  ग्राज़ाद  काश्मीर  का  |

 श्री  मु  wo  चागला  :  मैं  कोश्मीर
 के  बारे  में  बाद  में  बात  करूंगा  |

 है 14  राम  सनोहर  लोहिया  :  तो  प्रव
 नहीं  उस  को  शामिल  करते  हैं  ?  बह  पहले
 किया  करते  थे  ?

 श्री  मु  Wo  चागला  :  जी  हां  ।

 Bo  राम  भनीहर  लोहिया  :  भ्रच्छा

 एक  बात  चलों  मालूम  हुई  t  ऐसे  हो  बताते
 शलिए  क्या  क्या  नहीं  करते  हैं  1

 Shri  M.  C.  Chagla:  The  other  diffi-
 culty  is  this.  Sometimes  Sikkim  has
 been  included,  sometimes  Sikkim  has
 not  been  included.  I  do  not  agree
 with  my  hon.  friend,  Dr.  Lohia,  that
 in  the  area  of  India  we  should  inelude
 Sikkim  because  our  Constitution  does
 not  say  that  Sikkim  is  part  of  India.
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 डा०  शाम  भनोहर  लोहिया  :  प्रच्छा
 लॉगजू  गिनते  हैं  कि  नहीं  चागला  साहब  ?
 बड़ी  मेहरबानी  होगी  बड़ी  दया  करेंगे,  सिर्फ
 लांगजू  का  बता  दें

 Shri  M.  C.  Chagla:  Then  difficulty
 has  arisen  because  Goa  and  the  French
 possessions  here  were  not  included,  or
 included  before  we  got  juridical  pos-
 session  from  France.  Today  the  pic-
 ture  is  clear.  The  whole  of  Jammu
 and  Rashmir—there  {fs  no  doubt  about
 that—belongs  to  India,  the  Portugese
 possessions  belong  to  India.  Since
 953  sometimes  they  were  included,
 sométimes  not  included  because  the
 Picture  was  not  clear.  Goa  wus  not
 taken  possession  of  by  us,  and  also
 jurisdical  possession  of  Pondicherry
 and  other  French  possessions  had  not
 come  to  us.

 Now  I  come  to  Jammu  and  Kashmir.
 My  friend,  Shri  Bakshi  is  not  here.

 एक  साननोय  सवस्थ  :  बख्णी  साहब
 मौजूद  हैं  ।

 Shri  M.  GC  Chagla:  Let  me  come
 to  the  question  of  Kashmir.  He
 wanted  to  know  what  the  area  of
 Jammu  and  Kashmir  was.  I  have  got

 he  exact  figures,  which  I  will  give
 him,  which  includes  that  part  of
 Kashmir  which  is  under  the  illegal
 occupation  of  Pakistan.  The  area  is
 86,023  sq.  miles.

 श्री  सच  लिसये  :  हप  में  सतसर  भी
 गिनतै  हैं?  eee  (वर्य  धन).  भरे  जय
 मैंने  मनपर  झाप  को  बताया  था  तब  तो  श्राप
 में  धीन  को  खत  लिखा  था  1

 Shri  ता,  Cc.  Chagia:  As  regards
 Jammu  and  Kashmir,  may  I  point  out
 that  the  total  area  illegally  occupied
 by  Pakistan  since  Pakistan's  aggre#-
 ston  in  Jammu  and  Kashmir  in  947
 is  approximately  82,500  sq.  miles.

 Shri  Kanwar  Lal  Gupta:  What  do
 you  mean  by  approximately?  You
 should  be  definite.
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 Shri  M  0.  Ohagla:  We  cannot  g0
 and  take  a  survey  of  a_  territory
 which  is  in  illegal  occupation.  We
 can  have  only  an  approximate  figure
 Out  of  this,  a  little  over  2,000  sq.  miles
 of  territory  has  been  illegally  ceded
 by  Pakistan  to  China  under  the  sv-
 called  Sino-Pakistan  border  agree-
 ment.  This  is  the  position  with  re-
 gard  to  Kashmir.  I  have  given  the
 total  area.  which  includes  that  portion
 of  Kashmir  which  is  ours  but  which
 is  illegally  occupied  by  Pakistan,—
 the  aren  there  has  to  be  approximate
 —and  I  have  given  the  area  which
 Pakistan  has  again  illegally  given
 over  to  China.

 I  must  also  give  the  figures  as  re-
 gards  the  territory  which  8  in  ille-
 gal  possession  by  China.  The  figures
 are  these.  Approximately  14,500  sq.
 miles  ig  our  territory  in  possession  of
 China.

 As  regards  Pakistan,  let  me  make
 this  position  clear.  Thére  are  areas
 about  which  there  is  no  dispute  and
 where  the  border  has  been  demarca-
 ted,  but  these  remain  in  adverse
 possession  of  Pakistan  pending  return
 to  India  after  final  demarcation  of
 the  border  has  been  completed.  I  have
 got  the  names  of  the  areas.  There-
 fore,  when  the  border  is  finally  de-
 marcated—-we  are  also  in  possession
 of  some  areas  which  really  belong  to
 Pakistan.  It  is  a  matter  of  exchange
 —when  the  border  is  finally  demarca-
 ted,  these  will  be  exchanged:  there  is
 no  dispute  between  us  and  Pakistan
 as  to  the  ownership  or  the  title  of
 these  areas.

 ओऔ  राज  सेत्रक  यावद  (व्रारबंको):
 कितना  उन  के  कब्जे  में  है  कितना  प्राप  के
 कण्जे  में  हैं  ?  प  प्रश्न  का  उत्तर  दीजिए  |

 Shui  M.  c  Chagla:  Then,  thére  ts
 the  second  category—the  disputed
 areas  which  belong  to  us  but  on  which
 Pakistan  is  laying  claim  ard  fr  in
 possession  of  Pakistan.  Théréfore.
 there  are  certain  Gress  which  we  claim
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 as  ours  and  which  are  in  fllegal  pos-
 session  of  Pakistan.  We  have  not
 conceded  the  right  of  Pakistan  to  be
 in  possession  of  these  villages.  The
 names  of  the  villages  can  be  men-
 tioned.  I  have  made  it  quite  clear
 that  Pakistan  was  in  temporary  pos-
 session  of  these  because  of  the  ground
 tules  and  the  settlement  arrived  at
 between  the  army  officers.

 Shri  Kanwar  Lal  Gupta:  Why  do
 you  make  settlement  without  prior
 approval  of  Parliament?  That  ig  our
 question.

 Shri  M.  C.  Chagia:  I  will  come  to
 that.  We  have  not  accepted  the  juri-
 dica]  title  of  Pakistan  to  these  areas.

 Shri  Kanwar  Lal  Gupta:  But  why
 did  you  give  them  possession?

 Shri  M.  C.  Chagla:  We  have  not
 given  them  possession,  It  js  adversé
 possession.  We  have  still  to  demarcaté
 and  determine  the  borndary  in  this
 area  where  there  is  dispute.  If  Gov-
 ernment  have  conceded  to  Pakistan
 those  areas  as  theirs,  then  certainly
 it  will  be  gue  duty  to  come  and  tell
 Parliament  of  it.  But  here  it  is  a
 temporary  phase.  We  have  not  accep-
 ted  the  Position.

 Shri  Ranga:  We  have  become  par-
 alysed.

 Shri  Kanwar  Lal  Gupta:  You  have
 given  possession  to  them  and  then
 you  say  that  vou  do  net  concede  then
 the  right.

 Shri  M.  C.  Chagla:  I  have  explained
 it  in  detail.

 जी  कंधर  सास  गुप्त :  पाकिस्तान  का
 कितना  एरिया  पजंशन  में  झाष  ने  लिया  है  ?
 पाकिस्तान  ने  एक  इंच  भी  क्षणोत  श्राप  को
 इस  तरह  से  दी  कि  रहेगा  पाकिस्तान  का  लेकिस.
 पैशन  झांप  लीनिए  ?

 Shri  M.  c  Chagia:  This  is  the  ‘Port.
 tion

 बाल  KatWat  Lal  Gupta:  You  have
 not  informitd  Lok  Sabha  ahiything.
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 You  did  not  say  anything  about  it;
 not  even  a  word  about  it.

 Shri  M.  C.  Chagla:  This  is  the  posi-
 tion  about  Kashmir,  China  and
 Pakistan.

 डा०  रास  मनोहर  लोहिया  :  बर्मा  को
 कितनी  जमीन  दी  ?

 शी  qo  Go  चागला  :  कुछ  नहीं  4
 डा०  रास  सनोहर  लोहिया  :  देखिए,

 संभल  कर  बोलिएगा,  फिर  कहीं  फंस  न
 जाइएगा  |

 श्री  मु०  क०  चागला :  मुझे  मालूम  हैं  कि
 प्राप  प्रिविलेज  मोशन  का  डर  बता  रहे  हैं  ।

 Wo  राम  सनोहर  लोहिया  :  हां,  सं  a
 कर  बोलिएग।  ।

 Shri  M,  C.  Chagla:  I  made  a  state-
 ment  when  we  entered  into  a  bound-
 ary  agrecment,  and  I  tolq  the  House
 that  we  have  not  given  Burma  a
 single  inch  of.our  territory.  Burma
 has  never  claimed  a  single  inch  of
 our  territory.  I  will  be  fair  to
 Burma.  ee  (Interruption).

 My  hon.  friend,  Dr.  Lohia,  referred
 to  the  letter  to  the  Surveyor  General.
 That  particular  Surveyor  General  re-
 signed  soon  after  the  letter  was  writ-
 ten,  That  is  the  only  explanation  I
 can  think  of  why  a  reply  was  not
 sent,

 श्री  कंबर  लाल  गष्त  सभापति
 महोदया  मेरे  सबालों  का  एक  भी  जवाब  नहीं
 दिया  गया,  इस  डिबेट  का  क्‍या  फायदा  है।
 दे  तो  एरिया  की  बात  कर  के  वलोज़  करता

 चाहते  हैं,  जब  कि  हम  ने  यह  पूछा  था  कि
 झापने  लोक  सभा  को  जो  1956,  1962
 l964  भौर  i96  की  सूची  दी  है,  जो

 भूमि  पाकिस्तान  के  कब्जे  में  श्लाजादी  के
 बाद  गई  है  उसकी  सूचना  आपने  लोक  सभा
 को  कब  दी  श्रौर  वह  पाकिस्तान  के  पञ्नैशन
 में  क्यों  जाने  दी  ?
 Shri  M.  0.  Chagla:  I  am  glad  that

 my  hon.  friend,  Shri  Gupta,  accepts
 the  unfortunate  fact  in  our  political
 life,  however  deplorable  it  may  be,
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 that  China  and  Pakistan  should  be
 in  possession  of  our  territory,  that
 today  we  are  not  in  a  position  to  take
 it  back;  therefore,  he  suggested  a  poli-
 tical  and  diplomatic  way  of  recovering
 this.

 With  regard  to  China,  we  accepted
 the  Colombo  proposal.  We  are  wil-
 ling  today  to  discuss  it  with  China
 On  the  basis  of  the  Colombo  propo-
 sals.  China  never  accepted  the
 Colombo  proposals,  We  even  suggested
 Boing  to  the  International  Court  of
 Justice  or  to  international  arbitration.
 China  did  not  accept  it,  Therefore  our
 only  hope  is  that  some  time  soon  a
 dialogue  will  start  between  us  and
 China,  that  China  will  see  reason  and
 that  some  settlement  will  emerge
 after  that.  Even  my  hon.  friend,  Shri
 Gvpta,  concedes  that  it  is  unfortunate
 that  we  are  not  in  a  position  today,
 apart  from  the  fact  that  it  is  against
 our  principles,  to  mount  a  military
 invasion  to  recover  these  territories.

 To  राम  मनोहर  लोहिया  :  न  को
 ज़मीन  देते  रहो  शौर  फिर  बात  करते  रहो  I

 Shri  M.  C.  Chagla:  I  have  nothing
 more  to  add.

 Wo  रास  समोहर  लोहिया  :

 मालूम  करो  ।

 श्री  कंधर  साल  गुप्त:  मेरी  रिपीटेड
 रिक्वैस्ट  के  बाद  भी  मिनिस्टर  साहब  उस  को
 टालना  चाहते  हैं  1  इन्होंने  देश  के  साथ  फ्रौड
 किया  है,  इस  लोक  सभा  के  साथ  धोखा
 किया  है

 Tro  राम  सुभग  सिह  :  इस  में  फ्रौड
 झौर  धोखे  की  क्‍या  बात  है  ?

 श्री  कंधर  लाल  गप्त:.  मैं  डा०  राम

 सुभाग  सिंह  से  प्रार्थना  करूँगा  कि  यह  कोई
 मेरी  पार्टी  का  सवाल  नहीं  है,  यह  किसी  पार्टी
 का  सवाल  नहीं  है  ।  लोक  सभा  को  कान्फी-
 डेन्स  में  लेना  चाहिये,  आपको  बताना  चाहिये
 कि  ये  हिस्से  पाकिस्तान  मैं  कब  गये,  किन

 हालत  में  गये  ।  मैंने  पत्र  लिखा  था,  भापने
 कल  जवाब  दिया  है  कि  लोक  सभा  में  झापकों

 ठीक  है
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 [श्री  कंवर  लाल  गुप्द]
 बताया  जायगा  कि  किन  हालात  में  ये  पाकिस्तान
 में  गये  श्रौर  कब  कब  हम  ने  जवाब  दिया  |
 यह  चीज़  ठीक  नहीं  है,  इसका  कोई  फायदा
 नहीं  है,  यह  देश  के  साथ  फ्राड  की  बात  है!
 Shri  M.  C.  Chagla:  If  any  incorrect

 statement  is  made  by  a  Minister  the
 Rules  lay  down  a  specific  procedure.
 Today  we  are  here  discussing  a  motion
 under  rule  193.  The  motion  says:—

 “to  raise  a  discussion  on  illegal
 occupation  of  Indian  territory  by
 China,  Pakistan  and  other  coun-
 tries”

 and  I  have  come  to  answer  it.  I  have
 explained  to  what  extent  Pakistan  and
 China  are  in  illegal  possession  of  our
 territory.  I  have  given  the  specific  area
 and  the  specific  places.  I  cannot  do
 anything  more.

 at  कंधर  लाल  गुप्त  :  सभापति  महोदय,
 मैं  ्रापका  प्रोटेक्शन  चाहता  हूं  ।  मेरे  पास
 छागला  साहब  का  जवाब  है  ।

 Mr,  Chairman:  Please  sit  down,  I
 am  on  my  legs.  |  think,  the  Minister
 has  tried  his  best  to  answer  the  points.
 He  even  yielded  and  patiently  heard
 some  of  the  interruptions.  He  tried  to
 satisfy  the  House  iy  the  extent  he
 could  under  this  rule.  How,  there  will
 be  no  further  question.

 Shri  Ghulam  Mohammad  Bakshi;
 Just  for  my  information

 Mr.  Chairman:  Are  you  prepared  to
 answer  Shri  Bakshi?

 श्री  कंवर  लाल  गुप्त  :  मैं  ्ापसे
 प्रार्थना  करूंगा  कि  इस  तरीके  से  तो  यह
 पालियामेन्ट्री  सिस्टम  बिगड़  जायगा  |  इन
 को  कहिये  कि  इस  तरह  से  न  करें,  तैयारी कर
 के  सारी  सूचना  लायें  1

 Mr.  Chairman:  That  is  ag  different
 thing.  I  think,  the  Minister  has  said...

 Shri  Kanwar  Lal  Gupta:  You  do  not
 comment  on  that.  He  is  a
 failure  in  this.
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 श्री  गुलाम  मुहम्मद  बर्शी  :  मैं  निहायत

 श्रदब  के  साथ  यह  श्रे  करना  चाहता  हूं  कि
 छियासी  हज़ार  शौर  कुछ  मुरब्बा  मील
 काएमीर  का  रक्य  प्रापने  बताया  है।  यह  टोटल
 रकबा  हैँ,  जिसे  रियासतें-जम्मू  व  काश्मीर
 कहते  हैं।  उस  में  से  32  हज़ार  मुरब्बा  मील
 आजाद  काश्मीर  के  पास  हैं  श्रौर  4  हज़ार
 मुरब्बा  मील  चीन  के  पास  है,  उस  का  मतलब

 हुआ  कि  40  हज़ार  मुरब्बा  मील  हमारे  पास
 है  या  शायद  कुछ  इस  से  कम  हो-क्या  मैं
 ठीक  कह  रहा  हूं?  मैं  हिसाब  में  हमेशा  फैल
 होता  था,  इसी  लिये  पूछता  हूं  कि  क्या  24
 हज़ार  मुरब्बा  मील  चीन  के  पास  है.  32
 हज़ार  मुरब्बा  मील  प्राज़ाद  काश्मीर  के  पास
 है  और  जो  हमारे  पास  हूं,  वह  सिर्फ  40  हजार
 मुरब्बा  मील  है  ?

 Shri  M.  C.  Chagla:
 arithmetic.

 श्री  जी०  भ०  कृपालानी  (गुना)  :  मैं
 यह  कहता  हुं  कि  ख्पामख्वाह  झगड़ा  कर  र  हे  हैं।
 एक  हमारे  बड़े  सीधे  सन्‍्त  थे-श्री  रामकृष्ण
 परामहंस  ।  वह  कहते  थे  कि  कई  दफ़ा  परमेश्वर
 को  हंसी  श्राती  है
 Mr.  Chairman:  Do  you  want  to  ans-

 wer  the  first  question?
 श्री  जी०  भः०  कृपालानी  :  मैं  तो  एक

 मिनट  लूंगा  ।  श्री  राम  कृष्ण  परमहंंस  कहते
 थे  कि  परमेश्वर  को  हंसी  श्राती  है  जब  दो
 श्रादमी  हाथ  में  फीता  लेकर  ज़मीन  मांप
 करते  हैं  श्रौर  कहते  हैं  कि  यह  ज्ञमीन  तुम्हारी
 है  भौर  यह  ज़मीन  हमारी  है।  परमेश्वर  कहता
 है  कि  यह  ज़मीन  तो  सब  हमारी  है।  हमारी
 सरकार  की  भी  यही  हालत  है,  बह  यह  समझती
 कि  यह  सब  ज़मीन  परमेश्वर  की  है  !

 Mr.  Chairman:  The  House  stands
 adjourned  to  meet  again  tomorrow
 at  l]  a.m.
 8.37  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 August  9,  l967|Sravana  18,  889
 (Saka).
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